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 LOK  SABHA  DEBATES

 LOK  SABHA
 Wednesday,  29th  May,  ‘1957,

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS
 Mr.  Speaker:  Are  there  any  hon.

 Members  who  have  not  taken  the  oath
 here?  I  see  none.

 The  House  will  now  take  up  Ques-
 tions.  There  are  93  Questions.  They
 should  try  to  divide  them.

 Mineral  Deposits  in  Himachal
 Pradesh

 *530.  Shri  Bahadur  Singh:  Wil]  the
 Minister  of  Education  and  Scientific
 Research  be  picased  to  state:

 (a)  whether  Government  contem-
 plate  taking  up  gevlogical  investiga-
 tions  in  respect  of  mineral  deposits
 in  Ilimachal  Pradesh;

 (b)  the  mineral  deposits  that  are  re-
 ported  to  occur  in  the  territory;  and

 (c)  whether  the  work  has  already
 been  started?

 The  Deputy  Minister  of  Education
 and  Scientifie  Research  (Dr.  M.  M.
 Das):  (a)  and  (c):  Yes,  Sir.  Geolo-
 gical  Survey  of  India  has  been  carry-
 ing  out  investigations  in  the  past  and
 will  continue  to  do  so  in  future  as
 part  of  their  annual  field  programme.

 (b)  Asbestos,  Beryl,  Barytes,  China
 clay,  Coal,  Copper,  Galena,  Gold,
 Gypsum,  Iron  ore,  Lead,  Limestone,
 Magnetite,  Mica,  Pyrites,  Salt,  Slate
 and  Sulpher.

 2534
 Shri  Bahadur  Singh:  May  I  know

 whether  suggestions  are  asked  for
 from  the  State  Governments  about  the
 geological  survey  in  the  States  and
 whether  the  State  Mining  Department selected  certain  samples  for  examina-
 tion?

 Shri  M.  M.  Das:  So  far  as  sugges- tions  from  State  Governments  are
 concerned,  it  has  been  the  practice  of
 the  Geological  Survey  of  India  to  ask
 for  suggestions  from  the  State
 Governments  as  to  what  particular
 type  of  investigations  they  should
 carry  out.  32  do  not  know  whether
 Himachal  Pradesh  has  got  any  geolo-
 gical  survey  department

 Shri  Bahadur  Singh:  May  I  know
 whether  any  steps  have  been  taken
 for  the  exploitation  of  these  minerals?

 Shri  Li.  M
 Steel,  Mince
 with  this
 mines.

 Das:  The  Ministry  of
 and  Fuel  is  concerned

 particular  work  on  the

 Fureign  Exchange

 J  Shrimati  Tarkeshwari  Sinha:
 ‘Shri  L.  N.  Mishra:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 *53l.

 (७)  the  estimated  saving  in  forcign
 exchange  during  the  pecriod  from
 January  to  March,  (1957,  as  a  result  of
 measures  taken  to  check  the  drain  on
 foreign  assets;  and

 {b)  how  much  of  the  foreign  ex-
 change  was  expended  on  _  private account  and  how  much  on  Govern-
 ment  account  for  the  year  (1958-572,

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  It  is  not
 possible  at  this  stage  to  state  with  any
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 degree  of  precision  the  saving.  esti-
 mated  in  the  expenditure  of  foreign
 exchange  during  the  period  January-
 March  as  a  result  of  the  measures
 taken,  since  the  result  of  the  restric-
 tions  imposed  will  begin  to  show  only
 in  months  to  come.

 (b)  During  eleven  months,  April,
 1956,  to  February,  1987,  for  which  data
 are  available,  foreign  payments  on
 private  account  totalled  Rs.  357
 crores  and  on  Government  account
 Rs.  (237-4  crores.

 Shrimati  Tarkeshwari  Sinha:  May  I
 know  what  are  the  main  reasons  for
 the  foreign  exchange  expenditure  on
 private  account  being  so  high?  Is  it
 due  to  the  fact  that  haphazard  relaxa-
 tion  of  imports  was  hermitted  during
 the  last  two  or  three  years?

 Shri  B.  R.  Bhagat:  It  is  mainly  due
 to  the  industrial  expansion  in  the  coun-
 try.

 Shrimati  Tarkeshwari  Sinha:  Why
 is  the  expenditure  on  private  account
 80  high  compared  to  the  Government
 account?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  He  has  already
 answered  the  question.  The  demand
 for  capital  goods  has  been  high  in
 view  of  the  industrial  expansion  and
 developments  that  have  taken  place.

 Shrimati  Tarkeshwari  Sinha  rose—
 Mr.  Speaker:  The  hon.  Member

 will  have  an  opportunity  to  raise  it  in
 the  debate.

 Shrimati  Tarkeshwari  Sinha:  It  is
 a  very  important  question.  We  do
 not  get  all  answers  in  the  debate.  It
 is  my  privilege  to  ask  questions.

 Mr.  Speaker:  I  do  not  know  whc:-
 ther  the  hon.  Member  was  here  yes.
 terday  or  day  before  yesterday.  The
 Question  was  answered  that  for  capital
 goods  there  is  expansion  in  the  pri-
 vate  sector  and  public  sector.  The
 don.  Member  is  trying  to  convince  the
 hon.  Minister  that  he  ought  not  to  do
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 Shrimati  Tarkeshwari  Sinha:  Why

 I  am  being  denied  this  privilege,  I
 cannot  understand.

 Mr.  Speaker:  It  is  not  a  question
 of  privilege;  it  is  a  question  of  argu-
 ment.  Very  well,  the  hon.  Member
 may  put  her  question.

 Shrimati  Tarkeshwari  Sinha:  Of
 course,  I  shall  put  a  question.  At  the
 All  India  Manufacturers’  Association
 meeting  the  Prime  Minister  made  an
 appeal  to  the  country  to  give  orna-
 ments  and  jewellery  for  augmenting
 eur  foreign  exchange  yesources  by
 collecting  gold.  May  I  know  what
 specific  steps  have  been  taken  by
 the  Finance  Ministry  so  far  after  the
 appeal  made  by  the  Prime  Minister,
 and  what  has  been  the  response?

 Shri  T.  T.  Krishnamachari:  Is  that
 question  germane  to  the  original  ques-
 tion,  Sir?

 Mr.  Speaker:  How  does  it  arisé  out
 of  foreign  exchange;  it  is  internal  ex-
 change?

 Shrimati  Tarkeshwari  Sinha:  We
 can  have  gold  reserves  for  our  foreign
 exchange.

 Mr.  Speaker:  That  is  internal  and
 not  foreign.

 Shrimati  Tarkeshwari  Sinha:  If  we
 have  got  reserve  gold  in  the  country,
 we  can  certainly  reduce  burden  on
 foreign  exchange.

 Mr.  Speaker:
 used.

 Shri  B.  C.  Ghose:  May  I  know  whe-
 ther  the  Government  have  for  the.
 purpose  of  the  Second  Five  Year-Plan
 made  any  estimate  of  the  extent  to
 which  domestic  expenditure  will  be
 affected  as  a  consequence  of  reduction
 im  or  staggering  of  foreign  exchange
 expenditure?  a

 Shri  T.  T.  Krishnamachari:  Well,
 Siz,  the  question  of  ir
 expenditure  is  now  under  consi@era-
 tion.  Its  effects  on  domeatic  position
 so  far  as  devel  is
 is  a  thing  which  has  to  be  determitied

 Even  cotton  can  be
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 nature  of  the  cuts  that  would  have  to
 be  imposed,  if  necessary,  in  regard  to
 foreign  exchange  expenditure.  I  am
 afraid,  the  answer  would  not  be  avail-
 able  for  some  time  to  come.

 Administration  of  Union  Territories

 #532.  Shri  H.  C.  Mathur:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  Union  Government
 have  undertaken  the  re-organisation  of
 the  administration  and  services  of  the
 Union  Territories;

 (bo)  if  so,  what  are  the  present
 arrangements  and  what  steps,  if  any,
 have  been  taken  in  the  direction  of
 reorganisation;  and

 (c)  what  are  the  recornmendations
 in  the  interim  reports,  if  any,  receiv-
 ed?

 The  Minister  of  State  in  the  Ministry
 of  Home  Affairs  (Shri  Datar):  (a)  to
 (c).  The  Government  of  India  are
 giving  their  attention  to  the  two-fold
 question:

 (i)  on  what  lines  the  administrative
 set  of  Union  territories  needs  rationa-
 lisation;  and

 Gi)  how  best  posts  in  various  De-
 partments  in  the  Union  territories  can
 be  manned.

 A  senior  officer  has  been  appointed
 to  go  into  the  existing  arrangements
 and  suggest  measures  for  improve-
 ment.  The  officer  is  engaged  in  a
 study  of  the  question.

 Shri  H.  C.  Mathur:  May  I  know
 whether  the  integration  of  the  services
 is  also  being  effected  at  the  sarne
 time?

 Shri  Datar:  Integration  of  services  is
 being  effected  and  Government  will  be
 consulted  in  due  time.

 Shri  Brahm  Prakash:  May  I  know
 whether  after  abolition  of  the  States
 some  economy  could  be  effected  ‘in  the
 Union  Territories?  ss

 Shri  Datar:  That  is  a  larger  ques-
 tion  which  I  cannot  answer  now.
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 Counting  of  Votes  in  West  Bengal

 4533.  Shri  Sadhan  Gupta:  Will  the
 Minister  of  Law  be  pleased  to  state:

 (a)  wheiher  the  Election  Commis-
 sion  had  directed  counting  of  votes  to
 be  held  as  scon  as  possible  after

 polling  in  a  constituency;

 (8)  whether  counting  in  West

 Bengal  took  place  in  the  same  order
 of  priority  as  the  dates  of  polling;

 (e)  if  not,  on  what  other  basis
 counting  was  held;  and

 (d)  the  reason  for  following  an
 order  of  counting  different  from  thi
 order  of  polling?

 The  Minister  of  Law  (Shri  A.  K.
 Sen):  (a)  Yes,  Sir.

 (b)  to  (d).  The  information  asked
 for  is  not  yet  available  with  the  Elec-
 tion  Commission  which  is  collecting
 it.  I  understand,  however,  that  there
 was  no  general  direction  of  the  Com-
 mission  to  the  effect  that  counting  in
 any  constituency  or  in  all  constitu-
 encies  should  take  place  in  the  same
 order  as  the  dates  of  polling.

 Shri  Sadhan  Gupta:  May  I  know
 whether  it  is  not  a  fact  that  in  West
 Bengal  counting  had  often  taken  place
 between  6  days  to  three  weeks  or
 more  after  the  date  of  polling  and,  if
 so,  what  is  reason  for  it?

 Shri  A.  K.  Sen:  Unless  specific  in-
 stances  are  given,  it  is  very  difficult  to
 answer  that  question.  But  the  fact
 is  that  the  Election  Commission  had
 given  a  general  direction  to  all  Return-
 ing  Officers  that  counting  should  be
 started  as  soon  as  possible  after  the
 polling  was  over,  and  our  information
 is  that  that  direction  had  been  adhered
 to  and  followed  as  best  as  possible  and
 as  best  as  circumstances  could  permit.

 Shri  Sadhan  Gupta»  Is  it  not  a  fact
 that  in  all  the  constituencies  in  the
 suburbs  of  Calcutta  which  went  to
 the  polls  on  ist  March,  counting  took
 place,  with  one  exception,  about  46
 days  to  three  weeks  or  more  after  the
 date  of  polling  and,  if  so,  what  is  the
 reason  for  it?



 2539  Oral  Answers

 Shri  A.  K.  Sen:  That  should  be
 better  put  as  a  separate  question.  I
 should  like  to  have  notice  of  that.

 Dr.  K.  B.  Menon:  May  I  know  whe-
 ther  the  Government  have  studied  the
 effects  of  the  an  it  of  electi
 results  in  constituencies  where  the
 polling  begins  first  and  the  effect  of
 such  announcement  on  other  consti-
 tuencies  where  the  polling  starts  after
 the  announcement  of  results?

 Shri  A.  K.  Sen:  It  is  difficult  46
 speculate  about  the  psychology  of voters  of  other  areas,  but  so  far  as  the Election  Commission  is  concerned, as  you  are  aware,  Sir,  they  make  their own  arrangements  and  they  try  to  esti- mate  the  public  feeling  and  psychology as  best  as  they  can  consistent  with  the smooth  running  of  the  election  machi-
 nery.  Our  information  is  that  in  every
 constituency,  the  best  efforts  are  made to  start  counting  as  soon  as  possible after  the  election  is  over.

 Pandit  D.  N.  Tiwari:  May  I  know
 whether  the  Government  have  consi-~
 dered  the  undesirability  of  ammo  u-
 cing  the  results  of  certuin  constitu-
 encies  while  voting  in  other  constitu-
 encies  in  the  same  State  is  going  on
 and  whether  the  Government  hav
 any  advice  to  the  Election  Comn
 not  to  do  so  in  future? _— Shri  A.  K.  Sen:  The  Government
 canoot  issue  any  directions  to  the
 Election  Commission  which  is  an  inde-
 pendent  statutory  body.  We  can  only
 make  the  views  of  this  House  feit  if
 there  be  any  views  expressed  in  the
 form  of  a  resolution  or  in  any  other
 form.  If  the  House  feels  that  any  par- ticular  step  should  be  taken  by  the
 Election  Commission,  we  shall  be  very
 glad  to  forward  the  same  to  the  Elec-
 tion  Commission.
 German  Scientific  Research  Expedition

 °534.  Shri  Raghunath  Singh:  Will
 the  Minister  of  Education  and  Scien-
 tific  Research  be  pleased  to  state:

 (8)  whether  the  German  Scientific
 Expedition  sponsored  by
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 Hamburg  University  has  completed  its
 investigation;  and

 (b)  if  so,  the  main  features  of  the
 investigation?

 The  Deputy  Minister  of  Education
 and  Scientific  Research  (Dr.  M.  M.
 Das):  (a)  No,  Sir.

 (b)  Does  not  arise.
 ओ  रघुनाथ  सिह  :  इस  एक्सपिडीशस

 के  सदश्यों  के  न/म  क्या  हैं  और  इनको  क्‍या
 क्या  सहात्रता  दी  जा  रही  हैं  +

 Shri  M.  M.  Das:  The  names  of  the
 Members  of  this  expedition  ‘are  as
 follows:  Mr.  Gustav  Adolf  Alexander
 Vonmiln....

 Mr.  Speaker:  What  is  the  object  of
 reading  out  the  nacnes  of  German
 scientists?  Are  we  in  a  position  to.
 recognise  them?

 Shri  Raghunath  Singh:  |  wanted  to
 know  those  names.

 Me.  Speaker:  It  is  rather  strange—
 these  Ge:mans  names.  Are  we  able
 to  clistinguish  one  from  the  other?
 Next  question,

 नेपाल  के  लिये  विशेषज्ञ
 #५३६.  fat  भक्त  दन  :

 7  श्रोसती  इला  पासचौधरी  :
 क्या  वित्त  मंत्री  यह  बताने  को  कृपा

 करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  नेपाल  सर-
 कार  ने  अ्रपनी  विकास  योजनाओं  को  कार्या-
 स्वत  करने  के  लिये  भारत  सरकार  से  बड़ी
 संख्या  में  विशेषज्ञों  व  ज्मिः्गाधिकारियों  की
 भांग  की

 ca)  यदि  हां,  तो  किस  कित  कये  के
 लिये  कितने  भघकारियों  की  मांग  की  गयी  हू  ः

 (ग)  किस-किस  कार्य  के  लिये  वहाँ
 अ्रभी  तक  कितने  भ्रप्निकारी  भेजे  जा  चुके  हूँ
 और  लिकट  म्जिष्य  में  कितने  भेजे  जाने
 वाले  हैं;  और
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 (घ)  इन  अधिकारियों  को  सेवा  की
 ्तो  क्या  हैं  और  इन्हें  कितन  समय  के  लिये
 मजा  जा  रहा  है  ?

 वित्त  खपमंत्री  थी  Ho  रा०  भगत)  :
 (क)  नेपाल  सरकार  नें  श्रपनी  विकास-
 योजनाओं  को  कार्यान्वित  करने  के  सम्बन्ध  में
 परामर्ो  झौर  सहायता  देने  के  लिये  भारत
 खरकार  से  परामशंदाता  और  विशेषज्ञ  मांगे
 हैं  किन्तु  उसने  विभागाधिकारी  नहीं
 मांगे.  हैं।  .

 (4)  से  (घ).  सभा  की  मेज  पर  एक
 विवरण  रख  दिया  गया  है  जिसमे  आवश्यक
 जानकारी  दी  गई  है।  [वेखिप्रे  परिश्षिष्ट  ३,

 अन  बन्ध  संख्या  ४६]

 शी  भगत  बदन :.  क्‍या  में  जान  सकता
 ह  नैपाल  सरकार  के  निमंत्रण  a  भारत  के
 जो  विशेषज्ञ  वहां  भेजे  जा  रहे  है  उनके  निर्बाचन
 के  लिए  कोई  नियम  निश्चित  किये  गये  हैं
 भा  विभाग  के  अधिकारियों  की  खुशी  पर  यह
 निर्भेर  होता  है  कि  जिनको  चाहे  भेज  दें  ?

 श्रो  oO  रा०  भगत  :  विभाग  के  अधिका री
 शौर  कोआडिनेशन  कमेटी  जांच  पड़ताल  करके
 इन  अधिकारियों  को  भेजते  हैं  1

 शनी  भवत  बरात :  इस  विवरण  से  ज्ञात
 डोता  है  कि  नेपाल  सरकार  ने  तीस  श्रधि-
 कारियों  की  मांग  की  थी।  उनमें  से  केवल'  ६
 अभी  तक  भेजे  जा  चुके  हैं।  क्‍या  मैं  जान  सकता
 हूं  कि  यह  देरी  क्‍यों  हो  रही  है  और  यह  कार्य
 कब  तक  पूरा  हो  जायेगा  ?

 श्री  Wo  रा०  भगत  :  ६  तो  भेजे  जा
 चुके है  भौर  €  चुन  लिये  गये  हैं।  वे  भेजे  जान
 बाले  हूँ  -  बाकी  १५  की  मांग  झमी  भायी  है।
 उस  पर  हम  सोच  विचार  कर  के  ft घ्रातिशी न
 इस  झजिकारियों को  भी  भेज  देंगे।
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 strial  and  Non-industrial  Def
 Employees

 #537,  _  Shri  A.  K.  Gopalant
 ‘Shri  8.  M.  Banerjee:

 Will  the  Minister  of  Defence  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  are  considering  the  question ef  removal  of  discrimination  between
 the  service  conditions  of  non-indus-
 trial  and  industrial  employees  in  the
 civilian  defence  services;  and

 (b)  if  so,  the  nature  of  decision
 taken  thereon?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  (a)  No.

 (b)  Does  not  arise.
 Shri  A.  K.  Gopalan:  May  ]  know

 whether  this  question  of  removing
 the  discrimination  between  industrial
 and  non-industrial  workers  has  been
 there  since  19497,

 Shri  Raghuramaiah:  Differences
 exist  between  these  two  categories  of
 employees.  Broadly  speaking,  it  is
 not  the  policy  to  remove  these  diffe-
 rences  entirely,  because  some  of  them
 are  dependent  on  the  nature  of  the
 work  that  the  employees  do  in  each
 category.  The  question,  of  course,  of
 ameliorating  certain  service  condi-
 tions  in  regar@  to  industrial  em-
 ployees  is  under  the  consideration  of
 Government.

 Shri  S.  M.  Banerjee:  May  I  know
 whether  it  is  a  fact  that  on  7th  May,
 1956,  the  Defence  Ministry  officials
 promised  before  the  Prime  Minister
 to  «settle  the  question  within  six
 months?

 Shri  Raghuramaiah:  I  find  there
 jaave  been  discussions  in  respect  of some  of  the  items  with  the  represen- tatives  of  the  Defence  Employees
 Federation,  but  I  am  not  aware  of
 any  specific  promise  given.  I  shall leok  into  it.
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 MLE.S.  Workshop,  Ambala
 esgg,  /  Shri  s  M.  Banerject:

 ‘Shri  T.  B.  Vittal  Rao:
 Will  the  Minister  of  Defence  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  an  ex-

 periment  of  associating  workers  in  the
 mana:  t  was  1  hed  in  MLE.S.
 Workshop  at  Ambala  for  three
 months;

 (b)  whether  it  is  a  fact  that  the
 experiment  was  successful;

 (c)  whether  it  is  a  fact  that  in  spite
 of  it  the  experiment’  was  withdrawn;
 and

 (d)  if  so,  the  reasons  therefor?
 The  Deputy  Minister  of  Defence

 (Sardar  Majithia):.  (a)  No  experi-
 ment  of  associating  workers  in  the
 actual  _management  was  launched  in
 MES  Workshop  at  Ambala.

 (9)  to  (a).  Do  not  arise.
 Shri  S.  M.  Banerjee:  I  have  got

 certain  papers  with  me  to  show  that
 this  experiment  was  launched  there
 for  two  months  and  the  result  was
 that  the  production  went  up.  May  I
 know  why  it  was  discontinued?

 Sardar  Majithia:  I  do  not  know
 which  papers  the  hon.  Member  is
 referring  to.  I  said  that  no  experi- ment  was  launched.

 Shri  S.  M.  Banerjee:  I  have  got these  papers.  I  can  lay  them  on  the
 Table  of  the  House.

 Mr.  Speaker:  The  hon.  Member
 may  first  talk  to  the  hon.  Minister, and  if  there  is  a  mistake  I  will  allow
 it  to  be  corrected.  He  may  show  the
 papers  later  on  to  the  hon.  Minister,
 Next  question.

 Naya  Paisa

 |
 Shri  N.  Keshavat:
 Shri  Bibhuti  Mishra: 9539.  ९  shri  P.  L.  Barupal:
 Shri  Rup  Narain:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  Government  are  #
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 of  the  several  unsatisfactory  features:
 of  the  new  coins  introduced  in  the
 country;

 (b)  whether  it  is  a  fact  that  new
 coins  have  not  come  in  circulation  in
 sufficient  number;  and

 (c)  if  so,  the  steps  that  are  being taken  by  Government  in  this
 tion?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  Government
 do  not  regard  the  new  coins  as
 unsatisfactory.  The  Notification  con-
 taining  the  designs,  metal  composi-
 tions,  shapes,  sizes  and  nomencla-
 ture  etc,  of  the  new  coins  was
 placed  before  Parliament  and  dis-
 cussed  in  the  Lok  Sabha  before  it
 was  issued.

 (9)  aad  (०).  By  the  i5th  May
 1957,  about  689  million  pieces  of  new
 coins  had  been  issued  for  circulation.
 The  three  Government  Mints  are
 working  at  their  optimum  capacity
 producing  approximately  35  lakh
 pieces  a  day.  It  should  not  take  long for  the  new  coins  to  be  in  wide  cir-
 culation  everywhere  in  the  country.

 Shri  Keshava:  May  we  know  if  Gov-
 ernment  is  proposing  to  reconsider
 the  period  of  three  years  fixed  for  the
 currency  of  both  the  coins  and  reduce
 the  period?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  I  do  not  think  there
 is  any  need  at  the  present  stage  for
 reconsideration,

 tr  tes  वर्दोत  :  क्‍या  गवने  मेंट  के  ध्यान
 में  यह  बात  भ्रायी  है  कि  ये  जो  नथे  उसे  बनाये
 गये  हैं  जे  इतने  छोटे  हैं  कि  कहीं  कहीं  बच्चे
 उनको  निगल  गे  है  ?

 (इस  प्रदनु  का  उसर  नहीं  दिया  गयः  ।)
 प  विभूत  सिद :.  में  यह  जानना

 बाहता  हूं  कि  क्‍या  सरकार  ने  कोई  निदयय
 किया  है  कि  पुराने  दो  पैसे,  एक  झान  भार
 दो  आत  के  सिक्कों  को  कब  तफ  बाप  है
 लिया  जापेगा  ?  :
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 att  Bo  ा०  मचता :.  इस  पर  विचार
 किया  जा  रहा  है।  ये  सिक्के  वापस  ले  लिये
 जायेंगे  ।

 Shri  C.  D.  Pande:  May  I  know  if  it
 has  come  to  the  notice  of  the  Govern-
 ment  that  the  exchangeability between  the  two  coins  is  not  observed
 and  that  while  people  accept  two
 naye  paise  for  one  pice  they  do  not
 return  two  naye  paise  for  one  old
 pice?

 Shri  T.  T.  Krishnamachari:  That
 involves  two  persons,  the  person  who
 takes  and  the  person  who  gives.  It  is
 a  matter  inter  se  between  them.  Iam
 afraid  Government  can  do  nothing about  it.
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 (c)  As  investigations  are  still  pro~

 ceeding  it  is  not  yet  possible  to  say
 when  actual  manufacture  of  medicines
 will  be  possible.

 Shri  5.  0.  Samanta:  Is  it  not  a  fact
 that  the  Health  Ministry  is  also  carry-
 ing  on  research  on  medicinal  herbs
 and  if  so,  what  arrangements  have
 been  made  for  the  co-ordination  of
 the  researches  of  the  two  Ministries?

 Shri  M.  M.  Das:  Not  only  the
 Health  Ministry,  but  also  the  Minis-
 try  of  Agriculture  is  concerned  with
 research  and  cultivation  of  medicinal
 herbs  in  this  country.  There  is  a
 joint  meeting  of  the  three  Ministries.
 The  Education  Ministry  which  is  in-
 charge  of  the  Council  of  Scientific  and

 ~~  Industrial  Research,  the  Health  Minis-
 Shri  Mohiudeen:  Is

 office  and  so  on,  if  you  tender  one  old
 four-anna  piece  it  is  accepted  as  25
 naye  paise,  but  if  you  give  two  two-
 anna  pieces  it  is  not  accepted  as  25
 naye  paise  but  only  as  24  naye  paise,
 and  thus  there  is  some  premium  on
 the  four-anna  piece  as  compared  with
 the  two-anna  or  one-anna  pieces?

 Shri  T.  T.  Krishnamachari:  I  take
 that  information  and  I  shall  find  out
 what  is  the  position.

 Medicinal  Research
 *540.  Shri  8.  C.  Samanta:  Will  the

 Mi  of  Education  and  tific
 Research  be  pleased  to  state:

 (a)  whether  any  grants  have  been
 Biven  to  the  State  Governments  for
 medicinal  research;

 (b)  the  main  medicinal  herbs  on
 which  research  work  is  being  carried
 on  by  organisations  run  by  Central
 Government;  and

 (ec)  the  probable  time  by  which
 they  will  be  able  to  manufacture  the
 medicines?

 The  Deputy  Minister  of  Education

 Government
 aware  that  in  places  where  govern-  os ment  business  is  transacted,  like  post  ~  rs  Agriculture

 try,  which  is  in  charge  of  the  Indian
 i  Council  for  Medical  Research  and  the

 Ministry,  which  is  in
 charge  of  the  Council  for  Agricultural
 Research,  have  formed  a  joint  Com-
 mittee  which  is  known  as  the  Medi-
 cinal  Plants  Committee.  This  Com-
 mittee  has  recommended  the  esta-
 blishment  of  a  Central  Indian  Medi-
 cinal  Plant  Organisation.  This  Orga- nisation  will  explore  the  available
 resources  to  stimulate  cultivation  of
 medicinal  plants  and  the  production of  drugs  from  them.

 Shri  S.  C.  Samanta:  From  the  state-
 ment  I  find  that  there  is  no  mention
 of  any  emetine  hydrochloride  to  be
 extracted  from  the  roots  of  ipecac  by
 the  Central  Government.  May  I
 know  whether  any  State  Government
 is  doing  any  such  research  work?

 Shri  M.  M.  Das:  If  the  hon.  Mem-
 ber  goes  into  such  detail  as  tq  the
 preparation  of  particular  type  of
 medicine  from  particular  type  of
 herbs,,  I  am  sorry,  I  should  have
 notice.

 Shri  S.  C.  Samanta:  May  I  know
 the  financial  provision  for  this  re-

 and  Sctentific  Research  (Dr.  का,  M.
 Das):  (@)  ‘No,  Sir,

 (9)  A  statement  giving  the

 h:  work  during  the  Second  Plan?
 Shri  M.  M.  Das:  The  Planning

 informa
 ticn,.iz  laid  on  the  Table  of

 Lok  bha.  [See  Appen  ‘i, aunexune,  Ne,  28}, wings  ed  «०७

 has  agreed  to  an  alloca.
 tion  of  Rs.  75  lakhs  to  the  Council  of
 Scientific  and.  In  for
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 the  Second  Plan  Period.  There  is
 also  a  provision  of  Rs.  20  lakhs  for
 the  setting  up  of  five  units  for  thera-
 peutic  trials  of  new  drugs  and  for  the
 development  of  the  department:  of
 herbs  by  the  Indian  Council  of  Medi-
 cal  Research.  The  Indian  Council  of
 Agricultural  Research  have  also  their
 own  funds  for  this  purpose.

 Shri  Shankariah:  May  I  know
 whether  any  Research  units  have
 been  opened  in  the  Himalayas  and
 Western  Ghats  to  find  out  new  herbs
 and  make  research?

 Shri  M.  M.  Das:  That  work  is  done
 by  the  Botanical  Survey  of  India,
 which  has  divided  the  country  into
 four  zones  with  separate  headquart-
 ers.  Himalayas  have  been  divided
 into  two  zones  along  with  other  parts
 of  the  country,  the  Eastern  Circle  and
 the  Northern  Circle.  The  Western
 part  of  Himalayas  comes  under  the
 Northern  Circle,  Garhwal,  Jammu,
 Kashmir,  etc.  and  the  Eastern  part,
 Assam,  Bengal,  Darjeeling  etc.,  come
 under  the  Eastern  Circle.

 Shrimati  Ua  Palchoudhury:  Are
 any  ayurvedic  experts  connected  with
 this  research  work?

 Shri  M.  M.  Das:  I  am  sorry,  that
 particular  information  is  not  at  my
 disposal  at  present.

 Shri  Narayanankatty  Menon:  May T  know  whether  any  manufacture  has
 been  started  of  the  derivatives  of  a
 herb  called  rauwolfia  serpentina  and
 if  so,  whether  the  Government  are
 permitting  export  of  that  drug?

 Shri  M.  M.  Das:  Manufacture  has
 certainly  been  taken  up  not  only  by the  medicine  manufacturing  com-
 panies  of  India  but  also  by  foreign firms  upon  that  drug  rauwolfia
 serpentina.

 Shri  Narayanankutty  Menon:  May  I
 know  whether  the  Government  are
 still  permitting  export  of  the  raw
 herb  rauwolfia  serpentina?

 Shri  M.  M.  Das:  I  should  like  to ve  naotiaa
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 Mir.  Speaker:  Next  question.
 Shri  M.  BR.  Krishna;  ‘S41.
 Shrirsati  Manjula  Devi:  Quéstion

 No.  578  may  also  be  taken.
 Some  Hon.  Members:  That  {s  on  =

 different  matter.
 Mr.  Speaker:  Let  54  be  answered.

 Free  Legal  Assistance
 *54l.  Shri  M.  R.  Krishna:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  free  legal  assistance  is
 given  by  the  Central  Government  to
 the  Scheduled  Castes  and  Tribes  in
 all  the  States;

 (b)  if  so,  the  names  of  the  States
 where  this  facility  is  not  given;  and

 coy  the  reasons  therefor?
 The  Deputy  Minister  of  Home

 Affairs  (Shrimati  Alva):  (a)  It  is  for
 the  State  Governments  to  give  legal
 assistance  to  the  Scheduled  Castes
 and  Scheduled  Tribes.  The  Central
 Government  shares  50%  of  the  cost  if
 any  State  Government  takes  up  such
 a  scheme.

 (b)  and  (c).  Information  has  been
 called  for  from  the  State  Govern-
 ments  and  a  statement  will  be  laid  on
 the  Tahie  of  Lok  Sabha  as  soon  as  it
 has  been  received,

 Shri  M.  R.  Krishna:  What  is  the
 nature  of  the  cases  for  which  the
 Scheduled  Castes  are  entitled  to  get this  free  legal  assistance?

 Shrimati  Alva:
 ejectment  cases.

 Shri  M.  R.  Krishna:  What  is  the
 number  of  Scheduled  Castes  and
 Scheduled  Tribes  who  have  received this  assistance  so  far,  and  may  I  know
 whether  proper  publicity  has  been
 given  to  this  assistance  so  that  many could  avail  of  this  opportunity?

 Shrimati  Alva:  We:  Have  no  such
 details.  I  have  answered  in  (b)  and toy

 They  ‘are  mainly
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 Shri  B.  8  Murthy:  May  I  know
 whether  all  the  States  in  India  are
 giving  this  legal  assistance?

 Shrimati  Alva:  We  have  asked  the
 States  to  send  in  their  demands.
 There  are  only  a  few  States  who  have
 ealled  fer  this  assistance.

 Shri  Thimmaiah:  In  what  manner
 is  this  legal  assistance  given?  Is  it
 through  the  Government  advocates  or
 private  advocates?

 Shrimati  Alva:  Through  8025
 advocates.  The  Central  and  State
 Governments  share  it  fifty,  fifty.

 Shrimati  Tarkeshwari  Sinha:  May  I
 know  whether  Government  have
 studied  the  financial  implications  of
 the  whole  scheme,  because  the  Kerala
 Government  announced  very  recently
 that  they  were  going  to  help  the  poor
 and  Scheduled  Caste  people  for  fight-
 ing  eviction  cases  and  now  the  Kerala
 Government  has  asked  for  a_  huge
 dose  of  money“  from  the  Central
 Government.  That  is  why  I  have
 asked  whether  the  Government  have
 studied  the  financial  implications
 before  going  to  the  rescue  of  the
 States,

 Shrimati  Alva:  We  have  called  for
 their  schemes  from  the  States,  end
 we  are  collecting  information.

 Shrimati  Renu  Chakravartty:  With-
 in  what  date  has  the  Central  Govern-
 ment  asked  for’  the  replies  from  the
 State  Governments,  and  when  was
 the  scheme  sent  out  from  the  Centre?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 This  would  be  a  part  of  the  social
 welfare  schemes  for  the  Scheduled
 Castes  and  Scheduled  Tribes.  Every
 year  we  call  for  their  schemes  as  also
 the  amount  that  they  can  provide,  and
 in  case  they  are  prepared  to  bear  50
 per  cent  of  the  total  cost  of  legal
 assistance,  the  Government  of  India
 will  give  the  remaining.
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 सम्पदा  झुल्क

 श्री  विभूति  मिश्र  :
 प्र् २.  —  a

 ae
 श्रीमती  दला  पालचौधरो  :

 क्या  दत  मंत्री  एक  विवरण  सभा  पटल

 पर  रखने  की  कृपा  करेंगे  जिसमें  यह  बताया

 रंयी  हो  कि  :

 (क)  PEYY-UR  और  १६५६-५७
 में  सम्पदा  शुल्क  एक्ट  के  अ्रन्तर्गत  कितने

 मामले  दर्ज  किये  गये;

 (ख)  इनमें  से  कितनो  मामले  निबटाये

 जा  चुके  हैं  और  कितन  अभी  शेष  हैं;  और

 (ग)  क्‍या  सरकार  ने  उन्हें  जल्दो

 निबटाने  के  लिये  कोई  प्रबन्ध  किया  है  ?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  to  (०).  A
 statement  is  laid  on  the  Table  of  Lok
 Sabha.  [See  Appendix  III,  annexure
 No.  51]

 श्री  बिभूति  मिश्र  :  इस  स्टेंटमेंट  से  वता

 चलता  है  कि  Y-Lo- VEZ  से  ३०-४-१६५७
 तक  १२,७८२  केसिस  का  डिसपोजल  हुआ

 है  1  में  जानना  चाहता  हूं  कि  प्रत्येक  वर्ष  में

 सरकार  को  कितने  की  आमदनी  हुई  है  ?

 Mr.  Speaker:  Why  was  not  that  also
 put  as  part  of  the  question?  The  hon.
 Member  has  divided  his  question  into
 three  parts.  Why  did  he  not  put  that
 also  because  it  involves  the  collection
 of  statistics?

 Shri  Bibhuti  Mishra:  It  is  already
 stated  in  the  statement  that  the  num-
 ber  of  cases......

 Mr.  Speaker:  My  question  is  this.
 Wherever  a  question  of  statistics  is
 involved,  why  should  not  the  hon.
 Member  put  it  down  88  part  of  the:
 main  question  instead  of  reserving  it
 for  supplementary?  He  has  asked  a
 number  of  questions:  tke  number  of
 cases  filed,  the  number  of  cases  dis-
 posed  of,  and  whether  the  Govern-
 ment  have  made  any  arrangement  for
 their  early  disposal.  Not  a  word
 about  the  amount:  that  has  been
 collected.  Why  has.  he  not  put  that
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 question  also,  instead  of  reserving  it
 for  supplementary  here  when  it
 ‘involves  collection  of  statistics?  I  am
 not  going  to  allow  it.

 Shri  Bibhuti  Mishra:  Government
 must  be  prepared  to  answer  all  ques-
 tions.

 Mr.  Speaker:  Government  cannot
 be  prepared.  It  is  not  a  cross-exa-
 mination  here.  We  are  not  in  a  court
 of  law.  Wherever  Members  feel  that
 the  Government  will  have  to  take
 time  to  collect  statistics,  they  will  put
 it  as  part  of  the  main  question  itself.
 Otherwise  I  will  not  allow  them  to
 take  the  Government  by  surprise,
 wherever  statistics  are  involved.

 श्  विभूते  मिश्र  जानना  चाहता  हूं
 कि  ये  जो  ३.११४  मामले  ३०-४-१६५७  को
 विचाराधीन्‌  थे  इनमें  से  कितने  एकाउंटेबल
 थे  और  फितने  डिसप्ोज्ड  आफ  थे  ?

 श्रो  Fo  Wo  भगत  :  वैडिंग  केसिस  में
 जमी  कंपे  यह  पता  चलेगा  कि  कितने  एका-
 उंरेबल  है  और  कितने  डिसपोज्ड  आफ  हैं।

 Mr.  Speaker:  If  all  these  details  had
 ‘teen  put  down.  I  would  not  have
 allowed  it  as  a  Starred  Question.  I
 would  have  put  it  down  as  an  Un-
 ‘starred  Question.

 Shri  Bibhuti  Mishra:  I  want  to
 bring  it  to  your  notice  that  it  is  stated
 in  the  statement  that  accountable  per- sons  are  allowed  under  the  Act  six
 months’  time  for  submitting  the
 return  forms.  It  is  also  stated  that  the number  of  cases  pending  on  30-4-57  is
 73,I4.  So,  Government  must  be  in  a
 ‘position  to  reply  as  to  how  many cases  are  accountable  and  how  many sare  for  final  disposal

 Mr.  Speaker:  It  is  true  the  Govern-
 ‘ment  must  account  for  everything, ‘but  they  must  also  have  notice.

 Dr.  Ram  Subhae  Singh:  But  he  did
 mot  ask  for  any  detailed  information. He  simply  asked  what  is  the  average
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 amount,  and  I  think  such  questions
 must.  be  allowed.

 Mr.  Speaker:  He  wants  to  know
 how  many  accountable  cases  and  how
 many  non-accountable  cases  are  there,
 and  how  many  have  been  disposed  of.

 Dr.  Ram  Subhag  Singh:  Whatever
 that  may  be,  such  supplementaries
 will  have  to  be  allowed,

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  I  do  not  know
 precisely  what  the  hon.  Member
 wants.  So  far  as  the  year  (1957-58  is
 concerned,  the  arrears  brought  for-
 ward  from  last  year,  up  to  April,
 were  3,072  cases.  The  number  of
 cases  registered  during  the  first  four
 months  was  564.  The  total  is,  there-
 fore,  3,636,  up  to  the  end  of  April.
 The  number  of  cases  disposed  of  dur-
 ing  the  year  was  522.  Therefore,
 3,l4  according  to  the  statement,  is
 the  number  of  cases  undisposed  of.

 Shri  Bibhuti  Mishra:  Out  of  these,
 how  many  cases  are  accountable,  and
 how  many  non-accountable?

 Shri  T.  T.  Krishnamachari:  The
 position  is  that  so  far  as  we  are  con-
 cerned,  we  can  give  this  information
 in  full,  but  the  further  details  would
 involve  our  getting  a  lot  of  informa-
 tion.  I  did  not  expect  that  the  hon.
 Member  was  going  to  ask  for  this
 information.

 Shrimati  Ma  Palchondhuri:  May  I
 know  how  many  cases  of  evasion  of
 estate  duty  have  been  brought  to  the notice  of  Government,  and  what
 steps  have  been  taken  in  respect  of
 those  cases?

 Shri  Tyagi:  People  die  away.
 Shri  i  T.  Krishnamachari:  The

 only  step  that  we  can  take  is  to
 amend  jaw.  fed

 Shrimati  Tarkeshwari  Steha:  Ave
 you,  going  to.do.  that?
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 Profits  of  Assam  Oil  Company
 Mr.  Speaker:  Now,  Questi:  No.

 543.
 Shri  Amjad  All:  May  I  suggest

 that.  No.  562  also  may  be  taken  up
 along  with  this?

 Dr.  Ram  Subhag  Singh:  Q.  No.  578
 also  may  be  taken  up  along  with  this.

 Shri  Amjad  Ali:  Q.  No.  562  can  be
 taken  up  along  with  this,  because  the
 profits  are  derived  out  of  the  pump-
 ing  out  of  oil.

 hri  K.  D.  Malaviya:  I  do  not  think
 Q.  No.  562  has  any  relation  to
 Q.  No.  543.  But  if  you  desire,  I  can
 answer  it  also.

 Mr.  Speaker:  Then,  he  need  not
 answer  that  question  now.

 "543,  Shri  Warrior:  Will  the  Minis-
 ter  of  Steel,  Mines  and  Fuel  be  pleas-
 ed  to  lay  -a  statement  on  the  Table
 showing:

 (a)  the  gross  and  net  profits  earned
 by  the  Assam  Oil  Company  inside
 Indian  Union  during  the  years  1954,
 i955  and  1956;

 (b)  the  percentage  of  profits  in
 relation  to  the  capital  invested  by  the
 Company;  and

 (c)  the  share  of  the  profits  remit-
 ted  overseas  during  these  years  by
 the  company?

 The  Minister  of  Mines  and  ou  (Shri
 K.  D.  Malaviya):  (a)  and  (b).  A
 statement  giving  the  information  so
 far  available,  based  on  the  figures
 furnished  by  the  Assam  Oil  Company,
 is  Iaid  on  the  Table  of  Lok  Sabha.
 {See  Appendix  ITI,  annexure  No.  62].

 (c)  The  details  of  remittances  made
 verseas  by  out  of  the

 profits  are  not  separately  available.
 A  reference  is,  however,  invited  to
 Statement:  I  laid  on  the  Table  of  the
 ‘Sabha  in  reply  to  part  (b)  of  Starred
 ‘Question  No.  by  Shri  T.uC.  Nara-
 Yanarkutty  Menon,  answered  in  Lok
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 Sabha  on  the  24th  May,  1957,  which
 gives  the  information  at  present
 available  to  the  Government  regard-
 ing  gross  remittances  made  abroad
 by  the  Assam  Oil  Compnay  during
 the  years  3955  and  i956.

 Shri  Warrior:  May  I  know  whether
 there  is  any  specific  reason  why
 Government  could  not  get  the  figures
 for  4956  from  the  Assam  Oil  Com-
 pany?

 Shri  K.  D.  Malaviya:  Under  section
 220  of  the  Companies  Act,  private
 companies,  including  foreign  compa-
 nies,  are  required  to  file  their  balance-
 sheets  with  the  Registrar  of  Joint-
 stock  Companies  in  india.  According
 to  this,  we  have  received  the  balance-
 sheets  for  (1954-55,  but  we  have  not
 yet  received  the  balance-sheets  for
 1956,  and  we  hope  to  get  them  from
 the  Assam  Oil  Co.

 Shri  Warrior:  May  I  know  whether
 Government  have  asked  for  the  956
 balance-sheets  from  them?

 Shri  K.  D.  Malaviya:  Yes,  we  shall
 get  them  from  the  Assam  Oil  Co.

 Shri  Narayanankutty  Menon:  It
 has  been  reported  in  the  press
 recently  that  an  agreement  has  been
 arrived  at  between  the  Assam  Oil
 Co.,  and  the  Government  of  India.
 May  I  know  whether  any  term  has
 been  incorporated  in  that  agreement to  regulate  the  profits  of  this  com-
 pany  while  selling  the  oil  manufac-
 tured  by  them?

 Shri  K.  D.  Malaviya:  The  negotia- tions  that  are  going  on  at  present
 between  the  Assam  Oil  Co.,  and  the
 Government  of  India  are  in  relation
 to  the  exploitation  of  crude  oil  at
 Naharkatiya  and  some  other  oil-fields. But  this  question  relates  to  the  profits that  might  have  accrued  in
 balance-sheets  of  the  Oj)  Co, for  the  exploitation  of  igboi  ofl-
 fields,  The  two  things  are  quite separate.

 Shri  Basumatari:  May  I  know  whe-
 ther  fact  that  the  price  of  of]
 is  the  State  60  Assam  than
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 in  the  rest  of  India?  If  so,  what  is
 the  reason  therefor?

 Shri  K.  D,  Malaviya:  The  prices  of
 the  finished  products  in  Assam  are
 undoubtedly  somewhat  higher  than
 what  they  are  in  the  rest  of  the
 country.

 Shri  Ranga:  Why?
 Shri  K.  D.  Malaviya:  The  reasons

 are  that  the  per  capita  consumption
 in  Assam  is  Jess  than  it  is  elsewhere,
 and  the  transport  costs  are  said  to  be
 higher  there.

 Shrimati  Tarkeshwari  Sinha;  May  |
 know  if  it  is  a  fact  that  the  Assam
 Oil  Company  increased  the  price  of
 petrol  by  one  anna  before  the  budget
 announcement?  If  so,  how  far  were
 they  justified  in  raising  the  price  of
 petrol  on  the  plea  of  the  Suez  crisis
 when  the  Suez  crisis  did  not  affect

 “us  as  our  oil  is  coming  from  Kuwait
 and  other  Middle  Eastern  countries?
 When  the  Suez  crisis  has  affected  the
 oil  supply  in  U.K.  and  other  countries
 of  Europe,  what  is  the  reason  for
 their  squeezing  money  from  the
 Indian  people?

 Shri  K.  D.  Malaviya:  I  am  afraid
 the  question  has  not  much  of  a  bear-
 ing  on  the  present  question.  But  I
 might  state  that  an  increase  of  sales
 price  was  asked  for  by  the  Bombay
 refineries,  and  as  a  result,  a  one-anna
 increase  was  allowed.  I  need  not  go into  the  causes  of  it  just  now;  I  will
 take  another  opportunity  to  deal  with
 it.

 Some  Hon.  Members:  No,  no.
 Shri  Sinhasan  Singh:  We  have  not

 followed  the  reply  of  the  hon.  Minis-
 ter.

 Shrimati  Manjula  Debi:  Are  Gov-
 ernment  aware  that  the  State  of
 Assam  is  deprived  of  its  share  of
 Rs.  2  lakhs  if  assessment  of  the
 income  of  the  Assam  Oil  Company  is
 made  in  Calcutta  instead  of  at  Dibru-
 garh,  and  that  the  AOC  is  the  biggest imcome-tax  paying  organisation  in
 Assam,  three-fourths  of  the  income-
 tax  of  Rs.  4  crores  realised  in  Assam
 being  provided  by  the  AOC  in  Assam
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 Mr.  Speaker:  How  many  questions? The  hon.  Minister  is  not  called  upon
 to  answer  about  income-tax.

 Shri  K.  D.  Malaviya:  This  supple-
 mentary  has  no.  bearing  on  the
 original  question.

 Seizure  of  Gold  and  Jewellery
 +544,  Shrimati  Na  Palchoudhury:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  the  total  amount  and  value  of
 unauthorised  gold  and  _  jewellery
 seized  by  the  customs  authorities  at
 air  and  sea  ports  of  India  from  in-
 coming  and  out-going  persons  dur-
 ing  the  year  956  as  compared  to
 (1955;

 (b)  whether  any  such  gold  and/or
 jewellery  was  returned  to  any  persons
 from  whom  it  was  seized;  and

 (c)  if  so,  the  reasons  therefor?
 The  Deputy  Minister  of  Finance

 (Shri  B.  R.  Bhagat):  (a)  The  total
 amount  and  value  of  unauthorised
 gold  and  jewellery  seized  by  the  cus-
 tams  authorities  at  air  and  sea  ports
 of  India  was  94,468  tolas  valued  at
 Rs.  93,58,246  during  956  and  48,252
 tolas  valued  at  Rs.  46,71,763,  during
 1955.

 (b)  and  te),  Yes,  Sir.  In  some
 cases  gold  and  jewellery  was  returned
 to  the  persons  from  whom  it  was
 seized  for  the  following  reasons:—

 (i)  When  after  investigations  it
 was  found  that  no  offence
 was  established.

 (ii)  When  the  adjudicating  officer
 was  satisfied  that  the  circums-
 tances  of  the  case  did  not
 justify  outright  confiscation.
 In  such  cases  release  was
 subject  to  fulfilment  of  cer-
 tain  conditions  such  as  pay-
 ment  of  duty,  payment  of
 fine,  re-export  to  the  country from  which  the  gold  or  jewe-
 Nery  was  imported  etc.
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 Shrimati  lla  Palchoudhury:  May  I
 know  if  it  is  a  fact  that  in  some  cases
 people  coming  in  from  Pakistan  have
 been  victimised  on  this  account?

 Shri  8.  R.  Bhagat:  If  the  hon.  lady
 Member  gives  me  specific  cases,  I  will
 look  into  them.

 Sardar  Iqbal  Singh:  May  i  know
 if  it  is  a  fact  that  gold  smuggling trom  West  Pakistan  has  increased
 ‘enormously  this  year?  If  so,  what  are
 the  reasons  therefor?

 Shri  B.  R.  Bhagat:  It  has  increased.
 But  I  canot  specifically  state  the  rea-
 son  for  it.

 Sardar  Iqbal  Singh:  May  I  know
 if  Government  have  taken  any  defi-
 nite  step  to  check  this  gold  smuggling
 from  Pakistan  because  it  is  increasing
 year  by  year?  Specially  this  year  it
 has  increased  enormously.

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  I  think  there  is
 certuinly  a  certain  amount  of  increase
 in  the  amount  of  smuggling  there,
 pirtly  because  of  the  smuggling
 gangs.  There  were  two  _  places
 through  which  they  formerly  used  to
 smuggle,  having  lost  those  two  places
 they  are  trying  other  sources.  But  I
 think  newspaper  reports  in  regard  to
 smuggling  are  a  gross  exaggeration  of
 the  real  position.  Hon.  Members  will
 not  ask  me  to  mention  here  the  details
 of  the  arrangements  that  we  are
 making  to  check  smuggling  because
 we  shall  be  given  the  information  to
 the  people  to  whom  this  information
 should  not  go.

 Advisory  Committee
 *545.  Pandit  M.  B.  Bhargava:  Will

 the  Minister  of  Home  Affairs  be
 pleased  to  state

 (a)  whether  the  Advisory  Com-
 mittee  contemplated  under  Section
 ‘T5(5)  of  the  States  Reorganisation
 Art,  956  for  ensuring  fair  and  equit-
 able  treatment  to  Class  II  and  Class
 Ii  Ajmer  Civil  Service  employees  on
 integration  with  the  State  of  Rajas- than  has  since  been  established
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 (b)  if  not,  has  its  non-formatie

 adversely  affected  the  erstwhile
 Ajmer  Civil  Service  employees;  and

 (९)  when  is  it  likely  to  be  appoint- ed?
 The  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs  (Shri  Datar):  (a)
 and  (b).  No.

 (c)  As  soon  as  the  integration  of
 services  is  completed.

 Pandit  M.  B.  Bhargava:  By  what
 time  is  the  integration  likely  to  be
 completed?

 Shri  Datar:  As  early  as  possible.
 Mr.  Speaker:  It  does  not  improve Matters,

 Library  Service  Scheme
 546  Shri  Jhulan  Sinha:  Will  the

 Minister  of  Educati  and
 Research  be  pleased  to  state:

 (a)  the  details  of  improvements
 made  so  far  in  the  general  standard
 of  Libraries  due  to  the  initiation  of
 the  Library  Service  Scheme  in  the
 country;  and

 (L)  the  total  expenditure  incurred
 by  Government  over  the  scheme  upto
 the  end  of  ‘1956-57  since  its  initiation?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimali):  (a)  A
 statement  is  laid  on  the  Table  of  Lok
 Sabha  |Sec  Appendix  IJ],  annexure
 No.  53).

 (b)  Rs.  95,34,099/-  incurred  upto
 close  of  1955-56.  Information  regard-
 ing  expenditure  incurred  during  the
 year  1956-57,  is  not  available.

 Shri  Jhulan  Sinha:  May  I  know  if
 the  Government  is  in  a  position  to
 state  if  this  scheme  has  been  actually
 put  into  operation  in  any  State  and
 if  so,  in  what  State?  Has  the  train-
 ing  of  librarians  started  anywhere  ia
 the  country?

 Dr.  K.  L,  Shrimali:  The  scheme  has
 proved  very  fruitful  and  if  the  hon.

 ber  wants  info:  ion  about  all
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 the  States,  I  cannot  give  it  offhand  at

 this  stage.

 Mr.  Speaker:  The  hon.  Minister
 must  be  able  to  give  at  least  one  or

 two  States  out  of  the  fourteen.

 as  Asche» tried  in  eal  States  Hight
 central  and  9  district  libraries  were
 set  up  and  52  district  libraries  were

 developed.  J  will  place  the  State-
 wise  break-up  on  the  Table  if  the  hon.
 Member  so  desires.

 Mr.  Speaker:  He  may  mention  the
 name  of  one  or  two  States.

 Shri  Ranga:  Government  is  con-
 ducting  these  training  centres  in  all
 the  States  for  training  these  libra-
 rians.  Is  it  abstaining  from  insisting
 upon  any  English  educational  quali-
 fications  for  the  librarians  who  wish
 to  undergo  this  training  in  order  to
 work  in  the  libraries?

 Dr.  K.  L.  Shrimali:  I  am  not  aware
 whether  the  Government  of  India  is
 insisting  on  any  specific  qualification.
 i  may  inform  the  House  that  the
 Government  has  a  proposal  to  set
 up  an  Institute  for  training  in  library
 science  in  Delhi.

 Shri  Ranga:  If  the  Government  is
 to  start  the  Institute  in  Delhi  would
 that  not  mean  that  only  English
 knowing  people  could  possibly  come
 over  or  only  Hindi  knowing  people
 could  come  over  here  and  not  other
 people  who  know  their  mother  tongue
 alone  but  would  be  good  enough  to
 be  librarians?

 Dr.  K.  L.  Shrimali:  That  scheme
 has  not  yet  been  finalised  and  so  the
 hon.  Member  is  asking  only  hypho-
 thetical  questions.

 Shri  B.  S.  Murthy:  What  steps  are
 being  taken  by  the  Government  to
 improve  the  librarians’  cadres  in  the
 States?

 Dr.  K.  L.  Shrimali:  Under  this
 scheme,  the  Government  has  given
 assistance  for  improving  the  library
 services—to  acquire  books,  to  provide
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 mobile  services  and  also  to  give
 assistance  for  training  librarians.  It
 is  really  the  responsibility  of  the  State
 Governments  to  improve  the  cadres.

 Mr,  Speaker:  Next  question.

 Shri  Sivaraj  rose—  te
 Mr.  Speaker:  I  will  come  to  him

 after  all  the  questions  are  exhausted.
 Next  question.

 Jamuna  Bund

 #548,  Shri  Radha  Raman:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  Government  have  re-
 ceived  any  scheme  for  shifting  the
 affected  villages  near  Jamuna  Bund
 which  was  completed  last  year;

 (b)  if  so,  the  nature  of  the  scheme
 and  the  number  of  villages  affected
 and  their  total  population;

 (c)  whether  Government  have  ap-
 proved  the  scheme;  and

 (d)  if  so,  how  much  it  will  cost  and
 how  long  it  will  take  to  give  effect.
 to  it?

 The  Minister  of  State  in  the  Minis-.
 try  of  Home  Affairs  (Shri  Datar):
 (a)  Yes.

 (b)  The  scheme  envisages  either
 shifting  of  village  abadis  to  alterna-.
 tive  safe  sites  or  raising  of  plinth
 level  of  villages.  The  total  number
 of  villages  affected  is  4  out  of  which
 8  are  near  Jamuna  Bund  and  _  the
 population  of  all  the  4  villages  is:
 6000  approximately.

 (c)  and  (d).  The  scheme  is  under
 consideration.

 Shri  Radha  Raman:  May  I  know
 whether,  in  view  of  the  coming  rains:
 and  the  hardship  which  these  villagers
 will  have  to  experience,  the  Govern-
 ment  will  expedite  the  decision  and
 make  arrangements  for  shifting  their
 residence.

 Shri  Datar:  That  is  the  purpose.

 Shri  Radha  Raman:  May  I  know  if
 we  can  be  sure  if  these  villagers  will
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 not  have  to  meet  the  hardship  of  the
 rains  that  are  impending?

 Shri  Datar:  What  can  be  done
 would  be  that  sites  should  be  selected
 and  sites  should  be  available  for  the
 villagers  to  construct  temporary  huts
 during  this  year.  The-question  of
 constructing  permanent  huts  or  cot-
 tages  or  houses  will  be  taken  up  next
 year.

 Shri  Radha  Raman:  May  I  know  if
 the  Government  have  in  view  any
 sites  suggested  by  the  State  Govern-
 ment  and  if  so,  what  are  they?

 Shri  Datar:  The  Government  will
 have  before  them  the  suggestions  with
 regard  to  the  sites  in  respect  of  all
 these  4  villages.

 Shri  B.  Ss.  Murthy:  May  I  know
 whether  the  Government  will  give
 any  monetary  help  for  the  construc-
 tion  of  temporary  huts?

 Shri  Datar:  Government  would  give
 them  loan  assistance  for  the  construc-
 tion  of  new  structures.

 Supply  of  C.i.  Sheets  to  Assam

 #549,  Shri  Bhagavati:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 that  brick  buildings  are  rare  in  Assam
 and  Assam  pattern  houses  are  gene-
 rally  built  with  the  C.I.  Sheets  roof-
 ing;  and

 (b)  whether  Government  have  con-
 sidered  the  necessity  of  bigger  quota
 of  C.I.  Sheets  for  the  State  of  Assam

 ewer  2

 Minister  of  Steel,  Mines  and
 Fuel  (Shri  Sardar  Swaran  Singh):
 (a)  Yes,  Sir.

 (b)  Government  have  considered
 the  necessity  of  bigger  quota  of  C.J.
 Sheets  on  the  basis  of  certain  ad  hoc
 requests  received  from  Assam  Gov-
 ernment,  but  have  not  been  able  to
 meet  the  demand  fully  due  to  short-

 age  of  materials.
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 Shri  Bhagavati:  May  I  know  the
 quantity  that  has  been  sanctioned  by
 the  Central  Government?

 Sardar  Swaran  Singh:  In  April,
 1957,  the  State  Government  requested
 for  an  allotment  of  500  tons  of  C.I.
 sheets  on  account  of  the  situation  that

 Ce  7  =
 fire  devastatiom.

 Out  Of  this,  200.  नह  allotted.

 Shri  Bhagavati:  May  I  know  on
 what  basis  the  allotment  is  made—
 population  basis  or  according  to  the
 requirement?

 ———arese  there  due

 Sardar  Swaran  Singh:  No;  this
 question  relates  to  ad  hoc  dernands-
 There  are  certain  regular  demands
 according  to  which  allocations  are
 made  every  year.  This  quantity  is  in
 addition  to  the  regular  allotment  that
 is  made.

 Mir.  Speaker:  So,  it  is  not  according
 to  the  population.

 Sardar  Swaran  Singh:  No;  popula-
 tion  is  not  the  deciding  factor  in  this
 case.

 Shri  Ranga:  When  the  State  Gov-
 ernment  wanted  500  tons,  what  was
 the  criterion  for  the  Government  of
 India  sanctioning  only  200  tons?  The
 State  Government  should  be  expected
 to  know  the  actual  needs  of  the
 people  there  in  view  of  the  outbreak.
 of  fire.

 Sardar  Swaran  Singh:  Non-availa-
 bility  of  material  was  the  factor  which
 weighed  with  us  in  cutting  down  the
 allotment.  We  are  trying  to  secure
 more;  if  it  is  available,  we  will  give
 it.

 Upgrading  of  Delhi,  Kanpur  and
 Madras.

 #550.  Sf  Shri
 S.  M.  Banerjee:

 au  Shri  Muhammed  Elias:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Delhiz,,
 Kanpur  and  Madras  cities  will  be:
 upgraded  to  A  class  cities  for  the:
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 purposes  of  payments  of  Compensa-
 tory  and  House  Rent  Allowances  to
 Central  Government  employees;  and

 (b)  if  so,  from  what  date?
 ‘The  Deputy  Minister  of  Finance

 (Shri  8.  R.  Bhagat):  (a)  and  (b).
 No,  Sir.  The  Government  have  not
 taken  any  such  decision.

 Shri  S.  M.  Banerjee:  May  I  know
 whether  the  population  of  these  places
 does  not  warrant  upgradation?

 The  Minister  of  Finance  (Shri  I.  'f.
 ’Krishnamachari):  This  is  a  matter  of

 expression  of  opinion,  which  I  do  not
 ‘propose  to  answer.

 Shri  Tangamani:  In  view  of  the  fact
 that  according  to  the  95l  census,  the
 population  of  Madras  city  is  over  a
 million  aad  in  view  of  the  fact  that
 for  the  purpose  of  bank  employees
 Madras  city  is  placed  under  A  class, will  Government  consider  the  position
 and  upgrade  the  Madras  city?

 Shri  T.  T.  Krishnamachari:  It  does
 not  arise.

 Shri  Anthony  Pillai:  May  [  know
 whether  the  Finance  Minister  attend-
 ed  a  mecting  in  January  last  at  which
 he  gave  an  assurance  to  the  Central
 Government  employees  that  he  wouid
 consider  sympathetically  the  question
 of  upgrading  Madras  city  to  A  class,
 in  view  of  the  fact  that  the  recent
 census  of  95]  showed  that  Madras
 had  a  population  of  about  34  lakhs
 and  also  taking  into  consideration  the
 recommendation  of  the  Central  Pay
 Commission  that  any  city  with  over
 0  lakhs  population  should  be  up-
 graded  to  A  class?

 Shri  T.  T.  Krishnamachari:  In
 view  of  the  fact,  Sir,  that  I  did  not
 see  the  hon.  Member  at  that  meeting,
 I  do  not  think  there  is  any  room  for
 bim  to  draw  any  presumptions  there-
 from.

 Shri  C.  D.  Pande:  May  Ir  know
 whether  apart  from  population  there
 should  be  other  criteria  for  fixing  the
 grades  of  stations,  because  there  are
 certain  hill-stations  like  Simla,  Naini
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 Tal,  Darjeeling,  Ooty  etc.  whét  the
 cost  of  living  is  higher  than  statiéns
 like  Bareilly  and  Haldwani,  and  $et
 according  to  population  they  are  B
 Class  stations?

 Shri  T.  T.  Krishnamachari:  My
 friend  is  asking  for  a  dowry  before
 the  bride  has  been  fixed.

 Shri  Tangamani:  The  Central  Pay
 Commission  has  recommended  placing
 cities  having  a  population  of  one  mil-

 “lion  in  class  A.  Delhi  and  Madras
 are  placed  under  Ciass  A  for  the
 benefit  of  the  bank  employees.  Under
 the  circumstances,  will  the  Govern-
 ment  consider  the  question  of  upgrad-
 ing  the  city  of  Madras  for  the  pur-
 pose  of  payment  of  compensatory  and
 house  rent  allowances  to  Central  Gov-
 ernment  employees?

 Mr.  Speaker:  The  hon.  Member  is
 trying  to  argue  out  this  matter.  The
 hon.  Minister  must  have  considered
 all  this.

 Shri  Anthony  Pillai:  Sir,  I  rise  on
 a  point  of  personal  explanation.  The
 hon.  Finance  Minister  stated  that  I
 was  not  present  at  that  meeting.  I
 was  present  and  it  was  Shri  T.  T.
 Krishnamachari  who  was  late  for  the
 mecting.

 Shri  पर,  T.  Krishnamachari:  I  do
 not  remember  to  have  seen  the  hon.
 Momber  et  the  meeting.

 Mr.  Speaker:  The  hon.  Minister
 might  not  have  noticed.  We  will  go
 to  the  next  question.
 Report  of  the  Commissioner  for

 Scheduled  Castes  and  Scheduled
 Tribes

 “551.  Shri  Siddiai:  Will  the  Minis-
 fer  of  Home  Affairs  be  pleased  te
 state:

 (a)  whether  the  Commissioner  for
 Scheduled  Castes  and  Scheduled
 Tribes  made  a  recommendation  to
 Government  to  create  a  seventh  region
 comprising  Punjab,  Uttar  Pradesh,
 Delhi  and  Himachal  Pradesh  and  to
 appoint  a  Regional  Commissioner,  for
 the  same,
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 (b)  |  80,  the  action  taken  in  this 2:
 The  Deputy  Minister  of  Home

 Affairs  (Shrimati  Alva):  (a)  Yes:
 (b)  A  post  of  Assistant  Commis-

 sioner  for  Scheduled  Castes  and
 Scheduled  Tribes  for  this  region  has
 been  created  and  an  officer  has  been
 appointed  to  it.

 Shri  Siddiah:  May  I  know  why
 there  was  enormous  delay  in  creating this  region  and  appointing  an  officer?

 Shrimati  Alva:  There  was  no
 enormous  delay.  As  soon  as  it  came
 to  our  notice  and  the  demand  was
 made,  we  have  appointed  this  officer.

 Shri  R.  8.  Arumugam:  May  I  know
 what  are  the  functions  of  Regional
 Commissioners  for  Secheduled  Castes
 and  Scheduled  Tribes?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 Their  functions  are  to  assess  the  pro-
 gress  achieved  in  the  implementation
 of  the  development  schemes  for  the
 welfare  of  Scheduled  Castes  and
 Scheduled  Tribes  included  in  the
 Second  Five  Year  Plan.

 Shri  Thimmaiah:  What  is  the  exist-
 ing  bi  of  R
 Commissioners,  and  may  I  know  how
 many  of  them  belong  to  Scheduled
 Castes  and  Scheduled  Tribes?

 Shrimati  Alva:  6  are  there  just
 now,  but  I  have  not  got  the  informa-
 tion  for  the  second  part  of  the  ques-
 tion,  how  many  belong  to  Scheduled
 Castes.

 Shri  B.  8.  Murthy:  May  I  know
 ‘whether  any  more  regions  are  to  be
 created?

 Shri  Datar:  There  will  be  in  all  76
 offices  of  Assi
 sioners  corresponding  broadly  to
 the  areas  of  States.

 Mr.  Speaker:  The  hon.  Member
 ~wanted  to  know  whether  any  more
 mre  to  be  created.

 Shri  Datar:  As  present  we  have
 only  9  and  there  will  be  76  after  a
 few  months.
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 Mr,  Speaker:  So  there  will  be  an. increase  of  7.
 Shri  Palaniandi:  May  I  know  whe- ther  any  reports  are  received  from the  Regional  Commissioners,  and whether  the  Minister  would  be

 Pleased  to  place  them  on  the  Table of  the  House?
 Shri  Datar:  So  far  as  the  report  is

 concerned,  a  report  is  given  by  the Commissioner  for  Scheduled  Castes and  Scheduled-Tribes  under  whom  the
 Ci  work.  That

 report  of  the  Commissioner  for  Sche- duled  Castes  and  Scheduled  Tribes  is
 presented  here.

 अनुसूचित  आदिम  जातियों  का  विकास

 "yer.  श्री  जांगड़े  :  क्‍या  गुर-कार्य मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  मध्य  प्रदेश  में  सन्‌  १९५६-५७
 में  श्रनुसू विस  भादिम  जातियों  के  सर्ववोमुखी
 विकास  के  लिये  सामुदायिक  परियोजना  के
 अन्तर्गत  विकास  खण्डों  के  लिये  कितनी  राशि
 मंजूर  की  गई  और  उसमें  से  कितनी  खर्च
 हुई;  और

 (ख)  बिलासपुर  जिले  के  उपरोड़ा-
 पोंडी  विकास  खण्ड  के  लिए  कितनी  राक्षि  मंजूर
 की  गई  शौर  उस  में  से  वस्तुतः  वितनी  खर्च
 हुई  ?

 गुह-कार्य  उपमंत्री  (श्रीमती  झालवा)  :
 (क)  तथा  (ख).  गत  वर्ष  भूतपूर्व  मध्य  प्रदेश

 के  भ्रादिम  जाति  क्षेत्रों  के  साथ  बहु-उर्देशीय
 विकास  खण्डों  के  लिए  ae  लाख  रुपये,
 भूतपूर्व  मध्य  भारत  के  ऐसे  ही  दो  लण्डों  के
 लिये  २.२५  लाख  रुपये  1

 Mr.  Speak  Hon.  Ministe:  may
 know  that  I  do  not  insist  upon
 Ministers,  who  have  not  yet  got
 accustomed  to  speak  and  make  them-~-
 selves  understood  in  Hindi  to  answer
 questions  in  Hindi.  They  are  at
 liberty  to  give  their  answers  in  Eng-
 lish.
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 Shrimati  Alva:  I  can  read  it  in
 Hindi  also.

 Acharya  Eripalani:  We  do  not
 understand  the  English  of  some  of
 thexn.

 Dr.  Ram  Subhag  Singh:  There  are
 quite  a  number  of  Members  who  do
 not  understand  English  at  all.

 Mr.  Speaker:  There  are  also  a  num-
 ber  of  persons  who  do  not  understand
 Hindi.

 Shri  Sinhasan  Singh:  If  these
 Ministers,  who  do  not  know  Hindi
 and  who  try  to  speak  in  broken
 Hindi  are  not  allowed  to  speak  that
 much  Hindi,  how  will  they  be  able
 to  pick  up  Hindi?  (Interruption).

 Shrimati  Alva:  I  shall  read  the
 @mawer  in  Hindi.

 Mr.  Speaker:  In  Engli8h.
 Shrimati  Alva:  (a)  and  (b).  A

 sum  of  Rs.  4:75  lakhs  was  sanction-
 ed  last  year  for  7  multi-purpose
 development  blocks  in  tribal  areas  of
 former  Madhya  Pradesh,  Rs,  2.25
 lakhs  for  the  two  such  blocks  in  form-
 er  Madhya  Bharat  and  0.87  lakhs  for
 one  block  in  former  Vindnya  Pra-
 desh,  as  asked  for  by  the  State  Gov-
 ernments  concerned,  in  addition  to
 what  they  might  have  got  for  these
 blacks  from  the  Ministry  of  Com-
 munity  Development.  Information
 relating  to  the  other  part  of  the  ques-
 tion  is  being  collected  and  will  be  laid
 on  the  Table  of  the  House  when
 received.

 Shri  Jangde:  May  I  know  whether
 a  seperate  pattern  of  schemes  is  being
 worked  in  these  Community  Develop-
 ment  areas  altogether  different  from
 the  ordinary  community  areas,  and
 whether  the  persons  locally  educated
 and  have  got  local  training  are  pre-
 ferred,  or,  other  persons  are  prefer-
 red?

 Shrimati  Alva:  Slightly  different
 patterns  are  executed  in  these  new
 development  areas.

 Shri  Jangde:  May  I  know  what  has
 happened  to  the  scheme  in  which
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 Re.  27  lakhs  are  to  be  spent  in  a
 particular  project  in  the
 Tribe  area  and  whether  any  such
 scheme  has  been  opened  in  the  new
 Madhya  Pradesh?

 Shrimati  Alva:  This  scheme  itself
 is  out  of  this  Rs.  27  lakhs  which  the
 hon.  Member  referred  to.

 Shri  B.  S.  Murthy:  Arising  out  of
 the  answer  of  the  Deputy  Minister,
 there  seem  to  be  three  different
 schemes  worked  in  these  areas—one
 from  the  State,  one  from  the  Home
 Ministry  and  the  third  from  the  Com-
 munity  Development  Ministry.  May
 I  know  whether  there  is  any  co-
 ordinate  scheme  for  the  wholesome
 welfare  work  among  these  tribes?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  The

 hon.  Member  has  not  understood  the
 question  properly.  So  far  as  the
 interests  of  the  Scheduled  Tribes  are
 concerned,  these  schemes  are  ordi-
 narily  those  which  are  worked  by  the
 State  Governments.  But  in  the  tribal
 areas  there  was  a  desire  to  have  an
 intensive  development  in  respect  of
 certain  matters  which  concern  the
 tribal  areas.  Therefore,  in  co-
 ordination  with  the  Ministry  of  Com-
 munity  Development,  Government
 have  decided  to  have  43  intensive
 development  blocks—multi-purpose-
 project  blocks—in  tfibal  areas.  They
 cost  in  all  Rs.  27  lakhs,  a  portion  of
 which  is  borne  by  the  Ministry  of
 Community  Development  and  _  the
 other  by  the  Ministry  of  Home  Affairs.

 राजस्थान  सद्रास्त्र  पुलित
 +५४५३.  श्यो  हू०  Wo  हार्गा :  क्या  गृह

 बाप  मंत्री  यह  बताने  को  कृपा  करेंगे  कि  :
 (क)  पाकिस्तानी  प्रदेश  के  निकटवर्ती

 राजस्थान  की  सीमा  की  रक्षा  के  लिये  कौन
 उत्तरदातरी  F—  काद्राय  सरकार  अथवा  राज्4
 सरकार;

 (ख)  राजस्थान  सशस्त्र  पुलिस  पर
 कुल  कितना  वार्थिक  व्यय  होता  है  भौर  इस
 यय  को  कौन  ज़ठाता  हैँ;
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 (ग)  क्या  वित्त  झायाग  ने  र'जस्थ,न
 सशस्त्र  पुलिस  पर  राज्य  सरकार  द्वारा  किये
 जाने  बाले  ब्यय  को  राजस्थान  सरकार  को
 देने  के  सम्बन्ध  में  केन्द्रीय  सरकार  के।  कोई
 सुझाव  दिया  8;

 (4)  क्या  केन्द्रीय  सरकार  राजस्थान
 सरकार  को  भपनी  सीमा  की  रक्षा  पर  किये
 जाने  वाले  व्यय  को  पूरा  करने  के  लिये  वित्तीय
 सहायता  देने  की  किसी  योजदा  पर  वियार
 कर  रही  है;  भौर

 (8)  यदि  हां,  तो  कितनी  सहायता
 देने  का  विचार  है  ?

 गृह-कार्य  संत्रलय  में  राज्य-संत्री  (भो
 बातार)  :  (क)  श्पने  क्षेत्र  में  शान्ति  तथा
 व्यवस्था  रखने  की  जिम्मेदारी  राज्य  सरकार
 की  है  और  बहरी  श्राक्रमण  से  रक्ष।  करने  की
 जिम्मेदारी  केन्द्रीय  सरकार  की  /  यह
 वास्तविक  स्थिति  का  प्रदन  है  कि  वह  शान्ति
 तथा  व्यवस्था  से  सरबन्धित  है  अथवा  प्रतिरक्षा
 से

 (ख)  राजस्थान  सशस्त्र  पुलिस  पर
 ७ ०  लाख  रुपये  का  वाधिक  खर्चा  होता
 है  जो  राजस्थान  सरकार  द्व/रा  दिया  जाता  है।

 (ग)  जी सहीं ।
 घ)  जी  नहीं  ।

 (3)  प्रश्न  हो  नहीं  उठता  y
 I  shall  read  the  answer  in  English as  well.
 Shri  Datar:  (a)  while  it  is  the  res-

 Pponsibility  of  the  State  Government
 to  maintain  law  and  order  within  its
 territory,  defence  against  aggression  is
 the  responsibility  of  the  Central  Gov-
 ernment.  It  is  a  question  of  fact
 whether  any  given  situation  relates  to
 law  and  order  or  defence.

 (b)  The  annual  expenditure  on
 Rajasthan  Armed  Constabulary  is
 approximately  Bs.  57.50  Lakhs  which

 ,  8  borne.  by  the  Rajasthan  Govern-
 |  ment.  =
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 (०)  No.
 (d)  No.
 (९)  Does  not  arise.

 sit  go  wo  ार्मा :  में  यह  जानना
 चाहूंगा  कि  हिन्दुस्तान  में  सशस्त्र  सेनाप्रों  के
 विलीनीकरण  के  पहले  सीमा  की  सुरक्षा  का
 भार  किस  के  ऊपर  था  ?
 Shri  Datar:  Formerly,  it  was  the

 State  Government  that  was  carrying
 on,  or,  the  then  Government  of  India
 was  carrying  it  on,  but  after  integra- tion  and  after  the  formation  of  the
 Rajasthan  State,  this  question  was
 considered  in  all  its  aspects  and  it  was
 found  that  it  was  more  or  less  a  law
 and  order  question  and  the  State
 ought  to  bear  it.
 WRITTEN  ANSWERS  TO  QUES-

 TIONS
 पुस्तकाध्यक्षों  के  प्रशिक्षण  के  लिये  संस्था

 ५२६,  श्री  श्रीनारायण  दात  :  क्या
 शिक्षा  तथा  वेजश्ञानिक  गवेषणा  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  पुस्तकाध्यक्षों  के  प्रशिक्षण  के
 लिये  एक  संस्था  खोलने  के  प्रस्ताव  के  बारे
 में  श्रव  तक  क्या  प्रगति  हुई  है;

 (ख)  इस  संस्था  के  संगठन,  प्रबन्ध,
 प्रशासन  और  वित्तादि  की  मुख्य  रूपरेखा
 क्या  है;  श्रौर

 (ग)  इस  संस्था  के  सम्बन्ध  में  केन्द्रीय
 सरकार  और  दिल्ली  विश्वविद्यालय  के  क्‍या
 उत्तरदायित्व  और  श्रत्रिकार  होंगे  ?

 दिक्ष/  तथ  वेशानिक  गजवेबराः  मंत्र  लय  में
 राज्य-मंत्री  (डा०  का  ला०  श्लोमाती)  :
 (क)  इस  योजना  पर  शिक्षा  मंत्रालय  और
 दिल्लो  विश्वविद्यालय,  आयोजना  पश्रायोग
 तथा  विश्वविद्यालय  भनुदान  झ्रायोग  में  अलग
 अलग  बहस  हो  चुकी  है।

 (ख)  प्रस्ताव  को  भ्भी  भ्रन्तिम  रूप
 दिया  जाना  बाकी  है  7

 (ग)  झभी  इन ग  नूढ़ीं  है



 2577  Written  Answers

 Traffic  Regufations  in  Delhi

 535,  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  750  on  the  4th  Decem-
 ber,  956  and  state  whether  Govern-
 ment  have  since  taken  any  decision
 regarding  the  introduction  of  some  of
 the  provisions  of  the  Bombay  Police
 Act  in  Delhi?

 The  Minister  of  State  in  the  Mlinis-
 try  of  Home  Affairs  (Shri  Datar):
 Yes.  Sections  L  2,  33  and  33  of  the
 Bombay  Police  Act  95l,  with  suitable
 modifications,  have  been  extended  to

 Delhi  vide  gazatte  notification
 No.  57/65/56—Poll(I),  dated  the
 2th  April,  1957.

 Foreign  Insurance  Companies

 854,  Shri  Biren  Rey:  Will  the
 Minister  ci  Fimanee  be  pleased  to
 state:

 (a)  the  reasons  fer  maintaining  the
 different  and  high  rates  of  premia
 charged  by  foreign  insurance  com-
 panies  even  after  nationalisation;  and

 (b)  whether  different  and  higher
 rate  of  bonus  will  be  decided  for
 such  policies  in  respect  of  which
 higher  premia  are  still  being  collect-
 ed?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  Under  Sec-
 tion  9(l)  of  the  Life  Insurance  Cor-
 poration  Act,  1956,  all  policies  of
 insurance  continue  to  be  subject  to
 the  same  terms  and  conditions  and
 also  to  the  same  rates  of  premium
 originally  applicable  to  them.

 (b)  A  higher  rate  of  premium
 would  not  necessarily  enable  a  higher
 rate  of  “bonus”  to  be  declared.  The
 “bonus”  depends  on  various  factors
 only  one  of  which  is  the  rate  of  pre-
 mium  charged.  Investigations  are
 now  in  progress  about  the  bonus-
 earning  capacity  of  various  insurers
 and  in  the  light  of  these  investiga-
 tions,  the  question  of  classification  of
 policies  under  Section  49(2)(k)  of
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 the  Life  Insurance  Corporation  Act
 for  the  purpose  of  declaring  differen-
 tial  bonuses  will  be  taken  up.

 Development  of  Cantonments

 *554,  Shri  S.  V.  Ramaswamy:  Will
 the  Minister  of  Defence  be  pleased  to
 lay  a  statement  on  the  Table  showing:

 (a)  the  programme  for  the  develop-
 ment  of  Cantonments  under  the
 Second  Five  Year  Plan;  and

 (b)  the  details  of  the  proposal
 regarding  the  implementation  of  the
 policy  of  Compulsory  Primary  Edu-
 cation  in  these  areas?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  fa)  and  (b).  Twa
 statements  are  laid  on  the  Table  of
 Lok  Sabha  [See  Appendix  II],  annex-
 ure  No.  54.)

 Modernisation  of  Army

 “555.  Shri  A.  S.  Sarhadi:  Will  the
 Minister  of  Defence  be  pleased  to
 state  whether  the  Government  of

 India  have  recently  considered  the
 question  of  appointment  of  an  Expert
 Committee  to  enquire  into  and  decide
 the  shape  of  future  indian  Army  in
 the  context  of  devefopment  of  nuclear
 weapons  of  war?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  No,  Sir.  Govern-
 ment  do  not  consider  it  necessary  to
 appoint  such  a  committee.

 Oil  Exploration  in  Jaiselmer
 #556.  Shri  M.  D.  Mathur:  Will  the

 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  what  are  the  results  of  the  ex-
 ploration  of  oil  (petrol  and  petrol-
 eum)  carried  out  by  the  Government

 of  India  in  the  district  of  Jaiselmer;

 (bo)  whether  a  test  drill  for  the
 purpose  has  been  installed  at  Jaisel-
 mer;

 (c)  if  so,  what.is  the  progress  made;
 and

 (d)  if  not,  by  what  time  it  is  ex-
 pected  to  be  installed?
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 ‘The  Minister  of  Mines  and  Ol  (Shri

 K.  D.  Malaviya):  (a)  The  explora-
 tory  surveys  in  Jaiselmer  are  still  in
 progress  and  it  is  too  early  to  assess
 the  results.

 &)  No,  Sir.
 (c)  Does  not  arise.

 (d)  The  decision  to  install  a  test
 Grill  will  be  taken  after  the  results  of
 detailed  geological  and  hysical
 investigations  become  available.

 Coal  Supply  to  U.P.
 3ST.  Shri  Panna  Lal:  Will  the

 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  lay  a  stat  t  showing:

 (a)  the  quantity  of  Coal  supplied to  Uttar  Pradesh  during  the  last
 three  years;

 (b)  the  quantity  supplied  to  Uttar
 pradesh  during  957  so  far;

 (c)  the  reasons  for  the  present  coal
 shortage  in  Uttar  Pradesh;  and

 (d)  when  the  situation  is  expected to  improve?
 The  Minister  of  Steel,  Mines  and

 Fuel  (Sardar  Swaran  Singh):  (a)  and
 (b).  A  statement  is  laid  on  the  table
 of  Lok  Sabha.  [See  Appendix  III,
 annexure  No.  55.]

 (९)  There  has  been  a  progressive
 increase  in  coal  supplies  to  Uttar  Pra-
 desh.  The  demand  for  coal,  how-
 ever,  appears  to  have  increased  at  a
 taster  rate  than  the  transport  capa-
 city  for  movement  of  coal,

 (a)  The  position  is  expected  to
 improve  during  the  period  July  to
 October,  1957,  when  more  transport
 is  likely  to  be  available  for  coal
 movement.

 Konark  Temple
 *558,  Shri  Panigrahi:  Will  the  Min-

 ister  of  Education  and  Scientific  Re-
 @earch  be  pleased  to  state:

 (a)  the  expenditure  incurred  so  far
 in  the  restoration  work  of  the
 Kenark  Temple;
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 (b)  wheth  chemical  t

 has  been  given  to  the  Konark  Temple; and
 (e)  whether  there  is  any  proposal under  the  consideration  of  Govers-

 ment  to  return  those  images  which
 were  brought  over  from  Konark
 Temple  to  the  National  Musewn, Delhi?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimali):  (a)
 Rs.  83,295/-  during  the  last  five  years.

 (b)  Partly.
 (c)  No,  Sir.

 Government  Officers
 *559.  Shri  Sinhasan  Singh:  Will  the

 Minister  of  Home  Affairs  be  pleased to  state:
 (a)  the  number  of  officers  still  in

 service  of  the  Union  or  State  Gov-
 ernments  who  are  entitled  to  the  pro- tection  of  their  salaries  etc.  as  pro-
 vided  under  Article  34  of  the  Consti-
 tution;  and

 (b)  how  many  of  these  officers  have
 been  re-employed  or  given  extensian
 after  their  superannuation  and
 whether  they  continue  to  enjoy  the
 game  privileges  granted  to  them  under
 the  said  article  even  after  super-
 annuation  or  their  conditions  of  ser-
 vice  have  been  changed?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  and  (b).  The  information  is  being
 collected  and  will  be  laid  on  the  Table
 of  Lok  Sabha.

 Mines  at  Barsus
 °560.  Shri  Sanganna:  Will  the

 Minister  of  Steel,  Mines  and  Fyel  be
 pleased  to  state:

 (a)  whether  there  is  any  scheme
 for  the  development  of  mines  at
 Barsua  which  will  supply  iron  ore  te
 Rourkela  Steel  Project;  and

 {b)  if  so,  with  what  results?
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 The  Minister  of  Steel,  Mines  and

 Fuel  (Sardar  Swaran  Singh):  (a)  and
 (b).  The  Project  Report  for  the

 Mines  was
 submitted  by’  Messrs.  J.  W.  Woomer
 and  Associates,  —the  Mining  Consult-
 ants  of  Hindustan  Steel  Private
 Limited—in  June,  1956.  The  scheme
 has  been  accepted  by  the  Govern-
 ment.  On  the  basis  of  the  specifica-
 tions  prepared  by  the  Consultants
 tenders  were  recently  invited  for  the
 crushing,  conveying,  storage  and
 blending  equipment  for  the  mines.
 The  quotations  received  are  under
 examination.

 Houses  for  Scheduled  Castes
 *560-A.  Pandit  D.  N.  Tiwary:  Will

 the  Minister  of  Home  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  Government  have
 received  any  report  about  the  con-
 struction  of  houses  for  Scheduled
 Castes  during  1956-57,  from  the  State
 Governments;  and

 (b)  if  so,  the  number  of  houses
 constructed  in  each  State?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  (a)  No,  Sir.

 tb)  Does  not  arise.
 Purulia  District

 *56l.  Shri  Dasgupta:  Will  the  Min- ister  of  Home  Affairs  be  pleased  to state  whether  it  is  a  fact  that  before
 the  Ist  November,  1956,  the  date  of
 the  transference  of  the  Purulia  dis- trict  to  West  Bengal,  the  Government
 of  Bihar  removed  from  Purulia  Dis-
 trict:

 (i)  the  records  regarding crimes  and  criminals  of  the  Police
 department;

 (ii)  the  case  records  of  the  cri-
 minal  court;

 (ili)  the  old  and  new  records  of
 the  Educational  department;  and

 (iv)  the  records  of  development works,  forest  and  various  other
 departments?
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 The  Minister  of  State  to  the  Minis-

 try  of  Home  Affairs  (Shri  Datar):
 So  far  as  the  Government  of  India  are
 aware,  there  was  no  indiscriminate
 removal  of  records  of  Purulia  District
 by  the  Government  of  Bihar.  In
 October  1956,  the  Government”  of
 Bihar  reported  that  Purulia  was  the
 Headquarters  of  the  Manbhum  Dis-
 trict  which  consisted  of  two  sub-
 divisions,  namely,  Manbhum  Sadar
 with  Headquarters  at  Purulia,  and
 Dhanbad  with  Headquarters  at  Dhan-
 bad.  The  Deputy  Commissioner  of
 Manbhum  had  full  administrative  con-
 trol  over  the  entire  district  and  a
 number  of  District  offices,  which  were
 located  at  Purulia,  served  the  whole
 District.  The  District  Judge  of  Man-
 bhum  District  was  also  District  Judge
 of  Singbhum  District.  In  order  to
 ensure  that  there  was  no  dislocation
 in  the  smooth  running  of  the  adminis-
 tration  consequent  on  the  transfer  of
 territory,  the  Government  of  Bihar
 took  certain  decisions  in  regard  to  the
 Offices  and  Officers  posted  at  Purulia
 who  were  common  to  both  the  Sub-
 divisions  and  _  trasferred  essential
 books,  records,  furniture,  etc.  to  Dhan-
 bad  belonging  to  those  offices  to
 eaable  them  to  run  smoothly  in  Dhan-
 bad  District  after  (1-11-56.

 ON  Drilling  Operations  in  Assam
 *562.  Shri  Amjad  Ali:  Will  the

 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state  :

 (a)  whether  the  drilling  operations
 in  Well  No.  2  of  Moran  (Assam)  have
 been  completed;

 (b)  to  what  depth  it  has  been  sunk?
 (c)  when  will  it  pump  out  the  off;
 (d)  what  will  be  the  possible  output

 daily  from  this  well?
 The  Minister  of  Mines  and  Of!  (Shri

 K.  0.  Malaviya):  (a)  Yes,  Sir.-
 (b)  12,065.  feet.
 (e)  C  ial  producti  could

 start  when  transport  facilities  are
 available.

 (d)  It  is  yet  to  be  assessed.
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 Eastern  Zonal  Council
 Shri  8.  N.  Dwivedy:  Will  the

 Minister  of  Home  Affairs  be  pleased to  state:
 (a)  whether  the  question  of  inclu-

 sion  of  Sarikela,  Kharswan  and
 Sadar  sub-division  of  Singbhum District  in  Bihar  into  Orissa  was  dis-
 cussed  at  the  recent  meeting  of  the
 Eastern  Zonal  Council  hald  in  Cal-
 cutta  on  the  30th  April,  1957;  and

 (b)  whether  any  mutual  under-
 standing  was  reached  between  the
 States  of  Orissa  and  Bihar  on  this
 matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  No.

 (b)  Does  not  arise.

 Buddhist  Relica
 "564.  Shri  8.  S.  Murthy:  Will  the

 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state:

 (a)  the  steps  taken  for  preserving the  Buddhist  relics  found  in  Adurru,
 Razode  taluk,  East  Godavary  District
 in  Andhra  Pradesh;

 (b)  whether  extensive  excavations
 were  carried  on  in  this  area;  and

 (c)  if  so,  the  results  thereof?
 The  Minister  of  State  in  the  Minis-

 try  of  Education  and  Scientific  Re-
 fearch  (Dr.  K.  L.  Shrimali):  (a)
 The  site  is  already  protected  under
 the  Ancient  Monuments  Preservation
 Act  904  and  is  being  maintained  by the  Union  Department  of  Archaeo-
 logy.

 (b)  No,  Sir.
 (c)  Does  not  arise.

 Kutab  Minar
 °565.  Shri  Subodha  Hasda:  Will  the

 Minister  af  Education  and  Secilentific
 Research  be  pleased  -to  state:
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 (a)  whether  the  Kutab  Miner  in Delhi  has  since  been  electrified;  and
 (b)  if  not,  the  reason  for  the  delay?
 The  Minister  of  State  in  the  Minia-

 (b)  The  estimates  for  the  electri-
 fication  are  under  preparation,

 Cc  t  Fund  loyees
 *566.  Shri  Ram  Krishan:  Will  the

 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  a  bonus  is  paid  to  the
 Cantonment  Fund  Employees;

 (b)  if  so,  whether  it  is  paid  every
 year;  and

 (९)  if  not,  the  reason  thereof?
 The  Deputy  Ministry  of  Defence

 (Sardar  Majithia):  (a)  Yes.
 (b)  No.

 (c)  The  payment  of  bonuses  to  the
 Cantonment  Fund  Employees  is  part
 of  the  retiring  benefit  and  is  paid  into
 the  provident  fund  account  of  the
 employees  after  10,  15,  20,  25  and  80
 years  of  approved  service.

 Bihar  U.  ¥.  Boundary  Dispute
 Shri  Kamal  Singh:

 “oud.  {  Dr.  Ram  Subhag  Singh:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  7327  pn
 the  4th  September,  956  and  state
 whether  any  decision  has  since  byen
 arrived  at  regarding  the  demarcation
 of  inter-state  boundary’  between
 Ballia  (U.P.)  and  Shahabad  (Bihar)?

 ‘The  Minister  of  State  in  the  Miiis-
 try  of  Home  Affairs  (Shri  Datar):
 The  question  is  still  under  considses-
 tion.
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 Expenditure  on  Capital  Equipment

 4568.  Shri  Mérarka:  .Will  the  Min-
 ister  of  Finance  be  pleased  to  lay  a
 statement  showing:

 (a)  the  total  amount  paid,  to  differ-
 ent  countries  on  account  of  capital
 equipment  i.e.  heavy  machinery  pur-
 chased  from  them  during  the  last
 three  years;

 (b)  what  part  of  the  above  pay-
 ment  was  an  advance  payment;  and

 (c)  whether  any  payment  was  made
 to  any  country  which  was  not  due  on
 the  date  on  which  it  was  paid?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  A  statement
 showing  payments  made  on  account
 of  import  of  capital  equipment  for  the
 last  three  years  is  laid  on  the  Table
 of  Lok  Sabha.  [See  Appendix  III,
 annexure  No.  56.]  I  regret  that  we  are
 unable  to  furnish  the  information
 country  wise.

 (b)  and  (c).  The  information  is  not
 available.

 Warkala  Lignite

 *569.  Shri  Kumaran:  Will  the  Minis-
 ter  of  Education  and  Scientific  Re-
 search  be  pleased  to  state:

 (a)  the  progress  of  test-drilling  for
 lignite  at  Warkala  in  Kerala  State  so
 far;

 (b)  whether  a  time  schedule  has
 been  fixed  for  its  completion;

 (c)  whether  Warkala  lignite  has
 been  analysed  by  the  Fuel  Research
 Institute;  and

 (d)  if  so,  the  results  thereof?

 ~The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimali):  (a)
 Test  drilling  at  Warkala  was  started
 in  February,  1957,  and  so  far  thrée
 tore  holes  with  a  total  footage  of  408
 feet  have  been  drilled.  Two  holes
 have  been  completed  and  the  third
 one  is  in  progress.  Lignite  has  not
 yet  been  met  with  in  any  of  the  three
 holes,
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 (b)  No,  Sir.

 (c)  and  (d).  Do  not  arise  as  the
 bore  holes  have  not  struck  any  lignite
 seam  yet.

 Assam  Oil  Company

 *570.  Shri  L.  Achaw  Singh:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  lay  a  _  statement  on  the
 Table  showing:

 (a)  the  total  acreage  of  land  leased
 out  to  the  Assam  Oil  Company  for
 the  purposes  of  exploitation  of  oil  in
 Digboi,  Naharkatiya,  Moran  and
 Hoogrijan  areas;

 (b)  for  how  many  years  the  above
 land  have  been  leased  out  and  on
 what  specific  conditions,  if  any;

 (c)  the  total  area  surveyed  or
 explored  uptil  now  and  what  is  the
 prospect  of  oil  there;

 (d)  how  many  wells  have  been
 sunk  in  the  above  areas  and  the
 prospect  of  finding  oil  there;

 (e)  the  rate  of  production  of
 petroleum  and  other  by-products
 every  year  from  947  to  957  in  Digboi
 and  Naharkatiya  oil  fields;  and

 (f)  what  has  been  the  gross  value
 of  the  above  products  every  year
 since  19472

 The  Minister  of  Mines  and  Fuel
 (Shri  छू,  D.  Malaviya):  (a)  to  (f).  A
 statement  is  laid  on  the  Table  of  Lok
 Sabha.  [See  Appendix  III,  annexure
 No.  57.]

 Colourisation  of  Vegetable  Ghee

 «594,  J  Shri  Sonawane:

 au  Shri  Radha  Mohan  Singh:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  44  on  the  20th  De-
 cember,  956  and  state:

 (a)  whether  Government  have  tur-
 ther  pursued  the  attempt  to  colour
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 the  Vanaspati  Oil  with  a  view  to  pre-
 vent  its  adulteration  *with  pure  ghee;
 and

 Oy  if  £0,  with  what  result?
 The  Minister  of  State  in  the  Minis-

 try  of  Education  and  Scientific  Re-
 wearch  (Dr.  K.  L.  Shrimali):  (a)  Yes,
 Sir.

 (b)  No  conclusive  results  have
 been  achieved  so  far.

 Edakanji  (Coimbatore)  Ore
 °572.  Shri  K.  8.  Ramaswamy:  Will

 the  Mini  of  and
 fic  Research  be  pleased  to  state:

 (a)  whether  any  steps  were  taken
 by  Government  to  find  out  the  iron
 contents  in  the  iron  ore  found  in
 Edakanji  area  in  Coimbatore  Dis-
 trict;  and

 (b)  the  extent  of  the  area  where
 iron  ore  is  present?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimali):  (a)  and
 (b).  The  information  is  being  collected
 and  रूप  be  laid  on  the  Table  of  Lok
 Sabba  when  received.

 Primary  Education
 °578.  Shri  Kalika  Singh:  Will  the

 Minister  of  Education  and  Sctentific
 Research  be  pleased  to  state  (i)  the
 principle  of  allocation  of  grants  for
 Primary  Education  of  States  and
 (i)  =  the  sums  disbursed  year-wise
 during  last  three  financial  years  to
 different  ‘States  for  Primary  Educa-
 tion?

 The  Deputy  Minister  of  Education
 and  Scientific  Research  (Dr.  M.  M.
 Das):  (i)  The  principle  is  that  both
 the  Central  and  the  State  Govern-
 ments  should  share  the  expendi!

 (४)  A  statement  is  laid  on  the  Tabie
 ef  Lok.  Sabha  (See  Appendix  my,  an-

 nerure  No.  88).
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 Committee  on  the  Amalgamation  of

 Small  Collieries
 °374.  Shri  Muhammed  Elias:  Wilk

 the  Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  state:

 (a)  whether  Government  have  exa-
 mined  the  report  of  the  Expert  Com-
 mittee  on  the  amalgamation  of  small
 collieries;

 (b)  what  decision  has  been  arrived
 at;  and

 {c)  when  action  on  the  recom- mendations  will  be  initiated?
 The  Minister  of  Steel,  Mines  and Fuel  (Sardar  Swaran  Singh):  (  a)  and (b).  The  report  of  the  Committee  is under  examination.
 (c)  After  the  examination  has  been completed  and  decisions  arrived  at  by Government.

 Death  of  Dr.  Ambedkar

 esta-a,  J  Shel  Wannik: A.
 +  Shri  8.  com  Kamble:

 Will  the  Minister  of  Home  Affairs be  pleased  to  state:
 (a)  whether  it  is  fact  that  a  demand has  been  made  to  enquire  into  the death  of  late  Dr.  B.  R.  Ambedkar, N.P.;  and
 (by  if  so,  the  action  taken  in  the

 matter,
 The  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs  (Shri  Datar):  (a)
 Yes,  requests  have  been  received
 from  certain  quarters  for  holding  of
 an  enquiry  into  the  causes  of  the  death.
 of  the  late  Dr.  B,  R,  Ambedkar.

 (b)  No  cis  were  expressed.
 till  several  days  after  disposal  of  the
 body  by  Dr.  Ambedkar’s  relatives.
 However,  such  enquiries  as  were  possi-
 ble  were  then  made  and  there  were
 no  reasons  to  suspect  that  the  death.
 was  due  to  any  causes  other  than
 natural.  In  the  circumstances,  Gov-



 2583  Written  Answers

 Staff  in  Delhi  Polytechnic
 *575.,  Shrimati  Sucheta  Kripalani

 “Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a
 deficiency  of  staff  in  the  Engineering
 Department  of  the  Delhi  Polytechnic
 has  existed  for  the  last  five  years  or
 50;  and

 (b)  if  so,  the  number  of  vacancies
 that  have  existed  during  each  of  the
 last  five  years  and  the  reasons  tor
 their  not  being  filled?

 The  Deputy  Minister  of  Education
 and  Scientific  Research  (Dr.  M.  M.
 Das):  (a)  and  (b).,  A  _  statement
 giving  the  required  information  is  laid
 on  the  Table  of  Lok  Sabha.  [See  Ap-
 pendix  III,  annexure  No,  59].
 All  India  Service  Officers  in  States

 “877,  Shri  V.  P.  Nayar:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  nature  and  extent  of  con-
 ‘trol  of  State  Government  over  offi-
 cers  of  the  All  India  Services  allotted
 by  the  Centre  to  posts  in  the  State

 ‘Governments  as  from  the  I.A.S.  and
 LP.S.  cadres;  and

 (b)  how  many  officers  of  all  India
 Services  are  now  working  in  Kerala
 State?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar):  (a)  The
 nature  and  extent  of  control  of  State
 Governments  over  Indian  Administra-
 tive  Service  and  Indian  Police  Service
 officers  allotted  to  the  State  Govern-
 ments,  is  governed  by  the  All  India
 Services  Act,  95l  and  the  Rules  and
 Regulations  framed  thereunder  by  the
 Central  Gov  t  in  on,
 with  the  State  Governments.

 (b)  27  Indian  Administrative  Service
 and  I3  Indian  Police  Service  Officers
 are  at  present  actually  serving  in  the

 Kerala  State
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 Amam  09  Company

 *578.  Shrimati  Manjula  Debi:  Will
 the  Minister  of  Finance  be  pleased  to
 state  whether  it  is  a  fact  that  there
 is  a  proposal  from  the  Commissioner
 of  Income  Tax  to  assess  the  income
 of  the  Assam  Oil  Company  in  Cal-
 cutta  instead  of  at  Dibrugarh?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  In  view  of  the
 secrecy  provisions  of  section  54  of  the
 Income-tax  Act,  the  information  asked
 for  cannot  be  supplied..  However,  to
 remove  any  ib}
 it  may  be  stated  that  the  share  of  a
 State  in  income-tax  tollections  is  arriv-
 ed  at  by  applying  the  prescribed  per-
 centage  to  the  total  net  divisible  pro- ceeds  of  “taxes  on  income”  in  the
 whole  of  India.  The  State’s  share  will
 not,  therefore,  be  affected  by  a  parti- cular  company  being  assessed  in  that
 State  or  elsewhere.

 Corporation  for  Delhi

 *578-A.  Shri  Brahm  Prakash:
 Shri  Radha  Raman:

 Will  the  Minister  of  Home  Affairs be  pleased  to  state:
 (a)  whether  Government  have  fixed a  target  date  for  setting  up  a  Corpo ration  in  Delhi;  and
 (b)  if  so,  what  it  is?
 The  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs  (Shri  Datar):  (a) and  (b).  It  is  proposed  to  introduce  the Bill  providing  for  the  setting  up  of  a
 Municipal  Corporation  in  Delhi,  in  the mext  session  of  Parliament.  The  Corpo- ration  will  start  functioning  after  the
 necessary  legislation  has  been  passed
 by  Parliament  and  the  preliminary
 arrang  are  a

 स्वतन्थता  आस्योलय  @  पोडित
 *que.  शी  बाल्मोकी  :  कया  गृह-रार्प

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि:
 (क)  क्‍या  सरकार  का  ऐसे  नसं,

 ब्वामों  सभा  हान्‍्य  स्थानों  रा  सरदा!  रूश्यों
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 का  विचार  है  जिन  पर  १८५७  के  विद्रोह  का
 प्रभाव  पड़ा  था;  हर

 (क)  इससे  पीड़ित  लोगों  की  सन्‍्तानों  के
 पुनर्वास  के  लिय  सरकार  का  क्‍या  योजना
 बनाने  का  विचार  है  ?

 शुह-कार्य  मंत्रालय  में  राज्य-मंत्रो  (शी
 दातार)  :  (क)  उत्सव  का  उचित  कार्यक्रम'
 बनाते  के  लिए  हर  राज्य  सरकार  ने  अपनी
 अपनो  राष्ट्रीय  समिति  बनाई  है।  नि:सन्देह
 राज्य  सरकारें  यह  ध्यान  रखेंगी  कि  १८५७  के
 संप्राम  से  सम्बन्धित  सभी  ऐतिहासिक  स्थानों
 भघर  विशेष  उत्सव  मनाने  का  प्रायोजन  किया
 जाए  Lv

 (@)  इस  सम्बन्ध  में  कोई  विशेश
 योजना  नहीं  बनाई  गई  है।

 हिन्दी  को  शिक्षा
 *yso.  at  असर  लिहद  डासर  :  क्‍या

 शुह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  केन्द्रीय  सरकार  के  कर्मचारियों
 को  हिन्दी  सिखाने  की  योजना  के  प्रन्तर्गंत
 अति  व्यक्ति  कुल  कितना  खर्चा  भाया;

 (ख)  क्‍या  इस  योजना  के  अन्तगेंत
 हिन्दी  सीखे  हुए  व्यक्तित  हिन्दी  में  काम  करने
 के  योग्य  हो  गये  है;  भौर

 (ग)  अधीक्षक  भ्रधिकारियों  की  नियुक्ति
 के  बाद  इस  योजना  में  क्‍या  प्रगति  हुई  है  ?

 गृह-कार्य,  संत्रालय  से.  राज्य-संत्रो
 (श्रो  वातार)  :  (क)  इस  समय  ट्रेनिंग  के
 तीन  कोर्स  हैं  1  एक  कोर  में  प्रति  व्यक्ति  पर
 लगभग  २१  रुपये  खर्च  होते  हूँ  v

 (ख)  जो  तीसरा  कोर्स  अथवा  प्राज्ञ
 परीक्षा  पास  कर  चूके  हैं  वे साधारण  सरकारी
 कार्य  हिन्दी  में  कर  सकते  है  ।  यह  भी  निश्चय
 किया  गया  है  कि  १६६०  या  १६६१  तक
 किम  प्रकार  के  'डिएपण  तथा  झालेखन  (नोटिंग
 तथा  ड्राफटिंग)  और  कार्यालय  से  संबंधित
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 ora  कार्यों  के  लिये  ट्रेनिंग  का  एक  एडवान्स
 कोर्स  झारम्म  किया  जाये  |

 (ग)  सब  केन्द्रों  में  भ्रध्यापकों  के  कार्य
 को  देखभाल  करने  के  लिये  श्रधीक्षक  अधिका री
 भर्थात्‌  ऐसिस्टेन्ट  सुपरवाइजर  नियक्त
 किये  गये  हूँ  ।  दिल्ली  स्थित  सुपरवाइजर  पर
 देखभाल  का  समस्त  भार  है  और  वह  देश  के
 समस्त  केन्द्रों  का  निरीक्षण  भी  करता  है।

 Mysore  Iron  and  Steel  Works,
 Bhadravathy

 *58l.  Shri  Mohamed  Immam:  Will
 the  Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  state  the  Central  assis-
 tance  given  to  Mysore  Iron  and  Steel
 Works,  Bhadravathy  during  year  1956-
 57?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  No  loan
 was  given  to  the  Mysore  Iron  and
 Steel  Works  during  the  year  1956-57.

 हिमाचल  प्रदश  सचिदलय  में  आग

 द  श्री  बाजपेयों  :  क्‍या  गृह-कार्य
 मंत्री  े,  कृपा  6  कि:

 (क)  कया  हिमाचल  .  सचिवालय
 थ  भवन  में  श्राग  के  कारणों  का  पता  लगाने
 के  लिये  कोई  जांच  की  गई  है;

 (ख)  यदि  हां,  तो  उसका  क्या  परिणाम
 निकला  है;  और

 (ग)  इस  प्रकार  की  दुर्घटताओों  की
 पुनरावृत्ति  को  रोकने  के  लिए  सरकार  का
 क्या  कदम  उठाने  का  विचार  है  ?

 गृह-कार्य  संत्रालय  में  राज्य  संत्री  (करी
 बातार)  :  (क)  तथा  (ख)  जांच  की  जा
 रही  है  t

 (ग)  वास्तविक  स्थिति  मालूम  हो  जाने
 पर  ही  भविष्य  में  की  जाने  वाली  कार्यवाही
 पर  विचार  किया  जायेगा  v
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 Coal  Deposits  in  Garo  Hills
 *583,  Shri  Liladhar  Kataki:  ‘Will

 the  “Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  Garo  Hills  in  the  State  of
 Assam  is  rich  in  coal  deposits;

 (b)  if  so,  what  is  its  potentiality;
 and

 (c)  whether  the  coal  mines  in  the
 Garo  Hills  have  been  exploited  and
 if  so,  to  what  extent  and  by  whom?

 The  Minister  of  Steel  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)
 Considerable  reserves  of  Coal  are  esti-
 mated  in  the  Garo  Hills  but  these  are
 yet  to  be  proved  by  detailed  prospect-
 ing.

 (b)  Drilling  operations  have  been
 started  by  the  Geological  Survey  of
 India  to  find  out  the  potentialities  of
 these  coal  deposits.

 (c)  No.  The  question  of  exploita-
 tion  of  these  coal  deposits  will  be  con-
 sidered  after  the  results  of  drilling
 are  known.

 विदज्ञों  रा  और  झनुवान
 ी  @  नारायण  दास  : मैभा, शपथ,  ह,  जोनचणरन  :

 क्या  थ्ति  मंत्रो  यह  बताने  की  कृपा
 करेंगे  कि  वर्ष  EROS  में  क्रमशः  विदेशों
 तथा  भ्ृन्तर्राष्ट्रीय  संस्थाशों  से  झनुमानत्तः
 किसनी  राशि  ऋण  झर  भरनुदान  के  रूप  में
 मिलने  की  सम्भावना  है  ?

 थल  उपमंत्री  पुष्य  wo  tro  भगत)  :
 विदेशों  झौर  अन्तर्राष्ट्रीय  संस्थाभों  से
 REKTHKS  में  ४०  करोड़  रुपया  भनुदानों
 के  रूप  में  झौर  ११०  करोड़  रुपया  ऋणों के
 कप  में  मिलने  कौ  सम्मावना  है  !
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 pleased’  to  state  the  present  position of  negotiations  about  the  U.S.  Invest- ment  Guarantee  Scheme?
 The  Minister  of  Finance  (Shri  T.  द

 Krishnamachari):  There  has:  been  no
 progress.

 Rajpals
 #586,  Shri  H.  a  Mathur:  Will  the

 Minister  of  Home  Affairs  be  pleased to  state  whether  Government  have
 dered  the  pro  Is  to  curtail

 the  number  of  Rajpals  to  conform  with
 the  number  of  5  regions?

 The  Minister  of  State.in  the  Minfs-
 try  of  Home  Affairs  (Shri  Datar):
 There  is  no  such  proposal  before  Gov-
 ernment.

 Promotion  of  State  Officers  to
 LAS.  Cadre

 "587.  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Home  Affairs  be  pleased to  refer  to  the  reply  given  to  Starred
 Question  No.  757  on  the  4th  Decem-
 ber,  956  and  state  the  further  pro-
 gress  made  regarding  the  proposals.
 for  promotion  of  State  Officers  to
 LA.S.  Cadre  against  the  allotted
 quota  to  each  State?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  A
 statement  showing  the  present  posi-
 tion  is  placed  on  the  Table  of  Lok
 Sabha  [See  Appendix  III,  annexure
 No.  60}.

 संस्कृत  भायोग
 ैशूदप,  श्नी  भक्त  वर्शान  :  क्‍या  फिका

 त्या  जेशमिक  गजेधरता  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि

 (क)  कुछ  मास  पूर्व  देश  में  संस्कृत
 अध्यापन  झादि  की  स्थिति  जानने  के  लिसे  जो
 भायोग  नियुक्त  किया  गया  था  उसके  कार्य
 में  झब  धक  क्या  मति  हुई  है;  भौर
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 (&)  उस  भ्रायोग  से  कब  तक  प्रतिवेदन
 आप्त  हो  जाने  की  प्राप्  है  ?

 शिक्षा  तथा  वेशानिक  गवेषरा  संत्रालय
 में  राज्य  मंत्री  (डा०  का०  लाल  अमलो):
 (क)  भौर  (ख)  एक  विवरण  सभा  पटल  पर
 शस  दिया  गया  है  |  विक्िये  परिशिष्ट  हे,
 झतुबन्ध  संख्या  ६१]

 Rifle  Factory,  Ishapur

 389  Shri  A.  K.  Gopalan:
 Shri  §.  M.  Banerjee:

 Will  the  Minister  of  Defence  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  23
 workmen  were  declared  surplus  to
 requirement  and  transferred  from
 Rifle  Factory,  Ishapur  to  Khamaria;

 (b)  if  so,  whether  the  workers
 Committee  and  the  Workers’  Union
 ‘were  consulted  before  declaring  these
 men  as  surplus;

 (c)  if  not,  the  reason  therefor;  and

 (a)  the  criteria  followed  in  declar-
 ing  workers  surplus?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  (a)  A  state-
 ment  explaining  the  position  is  laid  on
 the  table  of  Lok  Sabha  [See  Ap-
 pendix  III,  annexure  No.  62].

 (b)  and  (c).  The  question  of  con-
 sulting  the  Works  Committee  or  the
 Workers  Union  did  not  arise,  as  this
 was  a  case  of  transfers  and  not  de-
 claring  anybody  surplus  for  retrench-
 yoent.

 (a)  The  criteris  for  declarin;
 ‘workers  surplus  is  whether  the  num-
 ber  of  workers  in  position  is  in  excess
 of  the  numbers  required  for  the  avail-
 able  workload  for  a  sufficiently  long
 period  of  time.

 29  MAY  I957  Written  Answers  2590.
 porary  Posts  in  Def

 Installations
 Shri  T.  B.  Vittal  Rao:

 9590.  |  Shri  S.  M.  Banerjee: Shri  Warrior:
 Shri  Kodiyan:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  the  policy  of  the  Gov-
 ernment  is  to  convert  80  per  cent.  of
 the  total  number  of  temporary  poste in  Defence  installations  as  permanent
 and  to  effect  confirmation  of  eligible
 employees;  and

 (b)  if  so,  the  time  by  which  the
 target  is  likely  to  be  achieved?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia)  (a)  Yes,  in  res-
 pect  of  industrial  establ:  ts.
 The  percentage  is,  however,  based  not
 on  the  total  number  of  temporary  posts
 but  on  the  number  of  such  posts  which
 are  required  on  a  permanent  basis.

 (b)  It  is  not  possible  to  fix  any  defi-
 nite  target  date  for  the  completion  of
 such  confirmations,  There  are  several
 formalities,  such  as  preparation  of
 seniority  lists,  recruitment  of  Schedul-
 ed  Castes  and  Scheduled  Tribes  for
 reserved  vacancies  which  had  been
 provisionally  filled  by  candidates  be-
 longing  to  other  communities  which
 process  takes  a  long  time,  assessment
 of  suitably  for  confirmation  and  medi-
 cal  examination,  which  have  to  be
 gone  through  before  eligible  emplo-
 yees  can  be  confirmed.

 Paltan  Bazar,  Ajmer
 *59l.  Pandit  M.  B.  Bhargava:  Will

 the  Minister  of  Defence  be  pleased  to
 state

 (8)  whether  the  area  known  as
 Paltan  Bazar  in  the  city  of  Ajmer  is
 under  the  control  of  the  Defence  De-
 partment  in  view  of  the  fact  that
 previously  it  formed  part  of  the
 Cantonment  area  of  Ajmer;
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 (b)  whether  it  is  a  fact  that  the
 Paltan  Bazar  jis  for  the  reason  men-
 tioned  in  para  (a)  above,  outside  the

 -Municipal  limit  of  the  city  of  Ajmer
 and  consequently  the  inhabitants  of
 that  area  are  deprived  of  facilities  of
 supply  of  water,  electricity,  sanita-
 tion  etc;  and

 {e)  the  steps,  if  any,  proposed  to  be
 taken  in  the  matter?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  and  (b).  Yes,
 Sir.

 (c)  It-is  proposed  to  transfer  “the
 area  to  the  Ajmer  Municipality.
 Acceptance  of  the  Municipality  and
 the  Government  of  Rajasthan  is  await-
 ol

 राष्ट्रमंडल.य  बेंक

 *५  ६२.  थ्  'रघुन थ  सिह  :  क्‍या  वित्त
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  क्‍या  राष्ट्र
 भंडलीय  बैक  स्थापित  करने  की  कोई  योजना

 शष्ट्रमंडलीय  राष्ट्रों  क ेविचाराघीन  है  ?

 वित्त  मंत्री  (श्र  ति०  ao  कृष्णमाचारी  )
 जी  हां,  इस  समय  राष्ट्रमंडल  की  सरकारें
 इस  प्रस्ताव  पर  विचार  कर  रही  है  ।

 Indians  for  Overseas  Studies
 °5938.  Shri  S.  C.  Samanta:  Will  the

 Minister  of  Education  and  Sctentific
 Research  be  pleased  to  state:

 (a)  the  number  of  Scientists  who
 were  given  partial  financial  assistance
 for  studies  abroad  during  ‘1956-57;  and

 (b)  the  amount  sanctioned  on  loan
 basis  to  students  studying  abroad
 during  the  same  period?

 The  Minister  of  State  in  the  Minis-
 @y  of  Education  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimali):  (a)  None
 for  studies,  but  financial  assistance
 was  given  to  four  scientists  for  going
 abroad.

 (bd)  Res.  25,624/-.
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 Military  Education  in  Central
 Universities

 °594.  Shri  Jhulan  Sinha:  Will  the
 Minister  of  Education  and  clentiaic
 Research  be  pleased  to  state  the  pro-
 gress  made  by  the  Central  Universi-
 ties  in  regard  to  imparting  of  Military
 Education  during  1958-57?

 The  Minister  of  State  in  the  Ministry
 of  Education  and  Sctentific  Research
 (Dr.  K.  L.  Shrimali):  Facilities  for
 Military  Education  do  not  exist  in  the
 Central  Universities  of  Banaras,  Delhi
 and  Visva-Bharati.  Aligarh  Muslim
 University,  which  provided  facilities
 for  Military  Science  in  B.A.  and
 B.Sc.  has  now  decided  to  discontinue
 instruction  in  this  subject.

 Steamer  Service  to  Laccadive  Island

 "595,  J  Sari  Warrior: Dr.  EK.  B.  Menon:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  246  on  the
 2280  November,  2956  and  state:

 (a)  whether  the  arrangements  for
 running  a  direct  steamer  service  be-
 tween  the  mainland  and  Laccadive  Is-
 lands  have  since  been  finalised;

 (b)  if  so,  when  the  service  is  likely
 to  start;  and

 (c)  if  not,  the  reasons  for  the  de-
 lay?

 The  Minister  of  State  in  the  Ministry
 of  Home  Affairs  (Shri  Datar):  (a)  No.

 (b)  Does  not  arise.

 (c)  The  reason  for  delay  is  that
 stormy  weather  has  set  in  before  nego-
 tiations  for  the  charter  of  a  vessel
 could  be  finalised,  and  will  continue
 till  about  October  when  it  is  hoped  to
 start  this  service.
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 Mapping  of  Indian  Waters
 Shri  V.  ह  Nayar: °588-A

 q  ‘Shri  Kodiyan:
 Will  the  Minister  of  Defence  be

 pleased  to  state:

 (a)  whether  Government  have  un-
 dertaken  the  work  of  mapping  and
 charting  the  sea  bottom  of  Indian  terri-
 torial  waters;

 (b)  if  so,  what  are  the  details  of
 the  scheme;  and

 (c)  how  far,  does  the  Indian  Navy
 co-operate  in  this  regard?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  (a)  Yes.

 (b)  The  surveys  are  undertaken  in
 accordance  with  a  programme  drawn
 up  annually,  the  ultimate  aim  being  to
 survey  the  entire  coast  of  India.  The
 major  surveys  which  have  been  carried
 out  in  the  recent  past  are  indicated  in
 the  statement  placed  on  the
 Table  of  Lok  Sabha.  {See  Ap-

 pendix  III,  annexure  No.  63.]  Surveys
 in  the  Gulf  of  Mannar  and  the  Gulf
 of  Kutch  are  in  hand.

 (c)  The  surveys  are  carried  out  by
 the  Indian  Navy’s  Hydrographic  De-
 partment  which  maintains  three  sur-

 ‘vey  ships  for  the  purpose.
 Seminar  on  Scheduled  Castes

 °598.  Shri  Siddiah:  Will  the  Minis-
 ter  of  Home  Affairs  be  pleased  to
 state:

 {a)  the  amount  spent  on  a  seminar
 on  problems  of  Scheduled  Castes  and
 Scheduled  Tribes  which  was  held  in
 Delhi  in  December,  1955:

 (b)  whether  Government  are  aware
 of  the  recommendations  made  at  the
 seminar;  and

 (c)  if  so,  the  action  taken  thereon?
 The  Deputy  Minister  of  Home  Affairs

 (Shrimati  Alva):  (a)  The  seminar  was
 eld  under  the  auspices  of  the  Bharat
 Jalit  Sewak  Sangh  who  were  given '  grant  of  Rs.  5,000/-for  this  purpose.
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 (b)  ‘Yes.
 (c)  Most  of  the  recommendations

 were  the  concern  of  the  State  Govern-
 ments  who  gave  due  consideration  to
 them  while  formulating  their  Second
 Five  Year  Plan  for  the  welfare  of  the
 Backward  Classes.  Two  recommenda-
 tions  viz.  Enforcement  of  Minimum

 Wages  Act  in  agriculture  and  other
 trades  and  Conferment  of  proprietory
 rights  on  Harijans  over  the  lands  on
 which  their  huts  stands  were  specift-
 cally  brought  to  the  notice  of  the  State
 Governments  for  suitable  action.  The
 Central  Government  have  also  set  up
 Central  Advisory  Boards  for  Tribal
 and  Harijan  Welfare  respectively  asx
 recommended  at  this  seminor.

 सध्य  प्रदेश  को  अनुवास

 #५६७.  शी  जगिडे  :  क्‍या  ध्त्ति  मंत्री
 ११  सितम्बर  १६९५६  के  तारांकित  प्रश्न  संख्या
 २००६  के  उसर  के  सम्बन्ध  में  यह  बताने  की
 कृपा  करेंगे  कि  क्या  मध्य  प्रदेश  की  राजधानी
 के  निर्माण  तथा  विकास  के  लिये  केन्द्र  ने
 मब्य  प्रदेश  सरकार  को  ऋण  श्रथवा  अनुदान
 के  रूप  में  कोई  और  राशि  दी  है  ?

 च्ति  उपसंत्रो  (श्र:  Bo  हा०  भगत)  :
 जी,  नहीं  1

 राजाओं  के  निजी  दलियां

 #५  ६८.  अं.  go  Go  ह्ार्मा :  क्‍या  गह-
 बार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  भूतपूर्व  राजाप्रों  को  निजी  थैलियाँ
 देने  का  दायित्व  केन्द्र  पर  है  अथवा  राज्य
 सरकार  पर;

 (ख)  क्या  भूतयूर्तव  राज्य  मंत्रालय  ने
 राजस्थान  सरकार  को  भूतपूर्व  राजाओं  के
 आ्राश्रितों  तथा  संबंधियों  को  सहायता  देने  के:
 बारे  म॑  कोई  सलाह  दी  थी;

 (ग)  यदि  हां,  तो  उस  के  परिणाम-
 स्वरूप  राजस्थान  सरकार  को  कितना  बाधिकः
 खर्चा  उठाना  पडता  है;  मौर



 2595  Written  Answers

 (a)  क्या  इस  खर्च  की  पूर्ति  के  लिये
 केन्द्रीय  सरकार.  राज्य  सरका
 |

 5
 ्र

 क्तीय  सहायता  देना  चाहती  है  ?

 गृह-कार्य  मंत्रालय  में  राज्य-मंत्री  (शो
 तार) :  (क)  राजाओं  को  प्रिषि  फ्स

 (घ)  ऐसा  कोई  प्रस्ताव  नहीं  है  ।

 Bihar—West  Bengal  (Transfer  of
 Territories)  Act.

 *598-A.  Shri  Das  Gupta:  Will  the
 “Minister  of  Heme  Affairs  be  pleased
 “to  state:

 (a)  whether  it  is  the  duty  of  the
 Government  of  India  to  see  to  the  pro-
 per  and  smooth  implementation  of  the
 Bihar  and  West  Bengal  (Transfer  of
 Territories)  Act,  1956;  and

 (b)  if  so,  whether  Government  de-
 puted  their  representatives  before  Ist

 -day  of  November,  1956,  to  see  that  the
 ‘implementation  of  the  Act  was  proper-
 ly  done?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)

 “Tne  Bihar  and  West  Bengal  (Transfer
 ~of  Territories).  Act,  1956,  contains  ne-
 -cessary  provision  for  the  smooth  trans-
 fer  of  territories  from  Bihar  to  West

 Bengal  and  for.  all  ancillary  matters.
 Under  the  Act,  the  Government  of
 India  have  the  power  to  issue  direc-

 “tions  in  regard  to  certain  matters.

 (b)  A  Special  Officer  was  appointed
 ‘by  the  Government  of  India  in  Sep-
 tember,  956  for  the  limited  purpose

 -of  demarcating  the  boundary  line  in
 Purnea  District  in  terms  of  Section  3
 of  the  Bihar  and  West  Bengal  (Trans-
 fer  of  Territories)  Act,  1956.

 Chemical  Industries

 "598-B.  Shri  M.  D.  Mathur:  Will
 the  Minister  of  Education  and  Scien-

 ‘dific  Research  be  pleased  to  state:
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 (a)  whether  any  research  has  been
 carried  out  by  Government  for  pre-
 paring  chemical  salts  etc.,  on  industrial
 scale  fromtheSambhar  Lake  (Rajas-
 than);  and

 (b)  if  so,  the  result  thereof?

 The  Minister  of  State  in  the  Minis.
 try  of  Education  and  Scientific  Re-
 search  (Dr.  K.  L.  Skrimali):  (a)  and
 (b).  A  statement  giving  the  required
 information  is  laid  on  the  Table  of
 Lok  Sabha.  [See  Appendix  II],  an-
 nexure  No.  64].

 Salary  of  Teachers  ef  Secondary
 Schools

 #599,  Shri  S.  M.  Banerjee:  Will  the
 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state

 (a)  whether  any  steps  are  being
 taken  to  fix  a  minimum  wages  for  the
 teachers  cf  Secondary  Schools;  and

 (b)  if  so,  when  a  decision  is  ex-
 pected  to  be  taken?

 The  Minister  of  State  in  the  Ministry
 of  Education  and  Scientific  Research
 (Dr.  K.  L.  Shrimali):  (a)  and  (b).
 While  no  steps  have  been  taken  to  fix
 a  minimum  wage  for  the  teachers  of
 secondary  schools  it  has  been  decided
 to  subsidize  the  existing  salaries  of  the
 secondary  school  teachers  to  the  ex-
 tent  of  50%  of  the  total  increase  pro-
 posed  by  the  State  Governments  in
 1957-58.  The  higher  scales  of  pay
 will  be  fixed  by  the  State  Govern-
 ments  with  due  regard  to  local  condi-
 tions.

 Scholarships.  for  Technical
 Education  Abroad

 *600.  Shri  Subodh  Hasda:  Will  the
 Minister  of  Education  and  Scientific
 Research  be  pleased  to  lay  a  state-
 ment  on  the  Table  showing:

 (a)  the  number  of  Scheduled  Castes
 and  Scheduled  Tribes  ‘students  sent
 abroad  for  Technical  Education  under
 Government  of  India’s  Schemes
 during  the  year  1956-57;
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 (b)  the  number  of  those  who  were
 awarded  foreign  Scholarships  for
 Technical  Education  under  the  follow-
 ing  heads  during  the  same  period:—

 (i)  Scholarships  /Fellowships  under
 the  Colombo  Plan,  Point  Four
 Programme  and  Wheat  Loan
 Programme;

 Gi)  U.N.  and  UNESCO  Fellowships
 and  Scholarships  Programmes;

 (iii)  Scholarships  and  Fellowships
 offered  by  Foreign  Govern-
 ments;  and

 (iv)  Scholarships  offered  by  Foreign
 Institutions  and  Organisations?

 Fhe  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimali):  (a)
 and  (b).  A  statement  is  laid  on  the
 Table  of  Lok  Sabha  [See  Appendix
 Ii,  annexure  No.  65.]

 Sarva  Seva  Sangh

 *60l.  Shri  Sanganna:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  the  Sarva  Seva  Sangh
 has  sent  any  schemes  for  the  develop-
 ment  of  gramdan  villages  in  Orissa;
 and

 (b)  if  so,  what  are  they?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  (a)  Yes,  Sir.

 (b)  A  statement  is  laid  on  the  Table
 of  Lok  Sabha  [See  Appendix  III,
 annexure  No.  66.]

 Tatia  Tope

 #603,  Shri  Sonawane: .  Shri  Rup  Narain:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 armour,  spear  and  sword  of  Tatia
 Tope,  the  857  freedom  fighter,  are
 lying  at  present  in  St.  William’s
 Museum  in  England;
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 (b)  whether  Government  have  made.
 any  efforts  to  secure  the  armour  etc;
 and

 (c)  if  so,  with  what  result?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  छू,  L.  Shrimali):  (a)
 te  (c).  The  information  is  being  col-
 lected  and  will  be  placed  on  the  Table
 of  Lok  Sabha  when  received.

 Magnesite  Syndicate  Ltd.

 i  Shri  S.  V.  Ramaswamy: 604.  iT Shri  Tangamani:

 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  state:

 (a)  whether  the  lease  period  of
 Magnesite  Syndicate  Ltd.  (incorporat-
 ed  in  England)  is  due  to  expire  next
 year;

 (b)  whether  lease  rights  have  been
 transferred  to  M/S  Burn  &  Co,  Ltd.,
 Calcutta;

 (c)  whether  the  consideration  for
 the  transfer  is  proposed  to  be  paid  in
 sterling;  and

 (d)  whether  this  transaction  had
 the  prior  approval  of  Government?

 The  Minister  of  Mines  and  Oil  (Shri
 K.  D.  Malaviya):  (a)  No,  Sir.

 (b)  No,  Sir,  not  to  Government’s
 knowledge.

 (c)  and  (d).  Do  not  arise.

 Houses  for  Scheduled  Castes

 *604-A.  Shri  Wasnik:  Will  the  Min-
 ister  of  Home  Affairs  be  pleased  te
 lay  a  statement  on  the  Table  of  the
 Sabha  showing:

 (a)  the  number  of  Scheduled  Castes
 who  have  been  given  subsidy  for
 construction  of  houses  during  ‘1956-57;
 and

 (b)  the  toal  amount  of  grant  given
 to  Scheduled  Castes  during  the  same
 period?
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 The  Minister  of  Heme
 Affairs  (Shrimati  Alva):  (a)  Informa-
 tion  is  being  collected  and  will  be  laid
 on  the  Table  of  Lok  Sabha  when
 received.  ™

 (b)  A  statement  is  laid  on  the  Table
 of  Lok  Sabha  [See  Appendix  IT,
 annexure  No.  67.]

 Delhi  Polytechnic  Civil  Engineering
 Course

 *605.  Shrimati  Sucheta  Kripalani:
 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Delhi  University  had  proposed  start-
 ing  a  Civil  Engineering  Degree
 Course  at  the  Delhi  Polytechnic  more
 than  a  year  ago;  and

 (b)  if  so,  what  were  the  difficulties
 in  the  way  of  starting  this  Course
 and  what  steps  have  been  taken  by
 Government  to  get  over  these  difficul-
 ties?

 The  Deputy  Minister  of  Education
 and  Scientific  Research  (Dr.  M.  M.
 Das):  (a)  and  (b).  The  Delhi
 University  gave  formal  permission  to
 the  Polytechnic  in  September  956  for
 starting  Degree  Course  in  Civil
 Engineering.  Admissions  have  been
 made  for  the  course  in  1956-57,  session
 along  with  the  admissions  for  the
 Electrical  and  Mechanical  Engineering
 Courses.

 Since  the  first  two  years  of  the
 courses  in  Civil,  Electrical  and  Mecha-
 nical  Engineering  branches  are  com-
 mon,  arrangements  are  in  progress  for
 providing  the  necessary  instructional
 facilities  for  Civil  Engineering  for  the
 Jast  two  years  of  the  course.

 Sand  for  Stowing
 *606.  Shri  Shree  Narayan.  Das:  Will

 the  Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  state:

 (a)  whether  any  Committee  has
 been  set  up  to  draw  up  a  scheme
 about  requirements  of  sand  for  stow-
 ing  tn  coal  fields;

 29  MAY  ‘1987  Written  Anewers  265०

 (b)  if  so,  the  nature  and  important
 features  of  the  scheme;  and

 (९)  the  constitution  of  the  Com-
 mittee?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  to
 (c).  The  Coal  Board  have  appointed
 two  Committees  of  Mining  Engineers
 one  each  for  the  Jharia  coalfield  and
 the  Jambad-Kajora  area  of  the  Rani-
 gunj  coalfield—to  draw  up  central
 schemes  of  stowing,  and  supply  of
 sand  for  stowing,  in  the  collieries  in
 these  areas.  A  _  statement  showing
 the  composition  and  terms  of  refer-
 ence  of  the  two  Committees  is  laid  on
 the  Table  of  Lok  Sabha  [See  Appen-
 dix  III,  annexure  No.  68.]

 The  Committees  are  expected  to
 submit  their  reports  to  the  Coal
 Board  by  September  1957.  The
 details  of  the  schemes  will  be  avail-
 able  thereafter.

 Expert  Group  from  U.S.A.

 607  Shrimati  Tarkeshwari  Sinha:
 “\\  Shri  Raghunath  Singh:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  an  expert  group  from
 the  National  War  College,  U.S.A.
 arrived  here  a  few  days  ago;  and

 (b)  if  so,  the  purpose  of  their  visit?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  A  group  of  %
 students  from  the  National  War  Col-
 lege,  U.S.A.,  visited  India  from  12th.
 to  the  5th  May  1957,

 (b)  As  part  of  the  College  course,
 in  order  to  acquaint  the  students  of
 the  College  with  foreign  countries,  the
 Government  of  the  U.S.A.  every  year
 arranges  visits  outside  their  country.
 The  visit  to  India  was  in  pursuance
 of  this  practice.
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 Pertilixer  Plant  at  Rourkela
 Shri  v.  0.  Sharma:

 “eee.  Shri  T.  B.  Vittal  Rao:

 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No.  783  on  the  4th  December,  956  and
 state  the  progress  made  with  regard
 to  the  setting  up  of  a  Fertilizer  Plant
 at  Rourkela  to  use  the  gases  from  the
 Rourkela  Steel  Plant?

 The  Minister  of  Steel  Mines  and  जा
 (Sardar  Swaran  Singh):  The  firm  of
 Consultants—Messrs  Bochako  of  West
 Germany  have  since  submitted  the
 Project  Report  on  the  Fertilizer  Plant.
 The  report  has  been  generally  accept-
 ed  by  Government.  The  tender
 specifications  for  the  supply  of  machi-
 nery  and  equipment  for  the  Plant
 have  also  been  drawn  up.

 भारतीय  जड़ो  बूडियाँ

 FER,  tt  भक्त  बर्षान  :  क्‍या  शिका
 ह्त्या  वेश  तिक  गजदरता  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  भारतीय  जड़ी  बूटियों
 विधोषत:  हिमालय  के  गढ़वाल  प्रादि  क्षेत्रों
 में  पैदा  होने  वाली  जड़ी  बूटियों  के
 विकास  के  लिये  कौन  से  विशेष  कदस
 उठाये  जा  रहे  है  ?

 किक  तथा  बेज्ञानिक  गयेजरपा  भंतालम
 में  राज्य-मंत्रो  (ओ  का०  ला०  झोमालो)  :
 झावष्यक  जानकारियों  से  युक्त  विवरण
 क्च  सभा-पटल  पर  प्रस्तुत  किया  जाता  है
 बिक्षिय्रे  परिक्षिष्ट  ३,  झनुगस्ध  संख्या  ६६]

 Baldev  Singh  Committee  on  Ordnance
 Factories

 Shri  T.  B.  Vittal  Rao:
 “rk.  {Shri  a.  M.  Banerjee:
 Will  the  Minister  of  Defence  be

 pleased  to  state:

 (a)  whether  action  on  all  the
 made  by  Baldev

 Singh  Committee  on  the  working  of
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 Ordnance  Factories  has  been  taken  by
 the  Ministry;  and

 (b)  if  not,  when  action  on  these  will
 be  finalized?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramafah):  (a)  and  (b).
 Action  on  major  recommendations  of
 the  Committee  has  already  been  fin-
 alised;  for  example,  the  most
 important  recommendations  of  the
 Committee  regarding  the  setting  up  of
 an  Executive  Board  of  Management
 for  the  Ordnance  Factories  and  the
 creation  of  Defence  Preduction  Board,
 and  the  Controller  General  of  Defence
 Production’s  Organisation  have  already
 been  implemented.  As  regards
 another  major  recommendation  coa-
 cerning  the  replacement  of  plant  and
 machinery  of  the  factories,  a  five  year
 programme  has  been  drawn  up  by
 the  Director  General  of  Ordnance
 Factories;  orders  for  the  plant  and
 machineries  required  for  the  first
 year,  i.e.  1957/58,  are  being  placed.
 Action  on  other  outstanding  recom-
 mendations  is  being  pursued  vigoro-
 usly,  and  is  expected  to  be  finalised
 shortly.

 Internationa]  Naval  Review
 *616.  Shri  Raghunath  Singh:  Will

 the  Minister  of  Defence  be  pleased  to
 state  whether  India  is  taking  part
 in  the  International  Naval  Review
 that  is  being  held  at  Hamptan  Road,
 Virginia  in  U.S.A.  in  June,  ‘19677,

 The  Deputy  Minister  of  Defense
 (Shri  Raghuramaiah):  No.

 ्म्प्यि  प्रदेश  नें  हुंरे  कः  खारों  का  राष्ड्रंथ  हरस

 थो  जॉगड़े:
 ६११.  +

 थी  fo  wo  बिहुल  ह *. 4 ल

 क्या  इस्पात,  राम  तथा  इक्म  मंत्री
 २६  मार्च,  १६५७  के  तारांकित  च्रदन  संख्या
 शदे  के  उत्तर  के  सम्बन्ध  में  यह  बतामे  की
 कृपा  करेंगे  कि  क्‍या  इस  बीच  मूतपूर्व  विन्म्य
 अदेश  की  पन्ना  हीरे  की  खानों  का  राष्ट्रीय-

 sre  s -त-०-मरक९+०००रैटकक १५००५  “  POR  IS
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 खान  और  तेल  संगी  (६ 3  Go  Fo
 लालयं/य)  :  जी,  नहीं  ।  अभी  तक  नहीं
 दिया  गया  है  ।

 PM's  Appeal  to  Princes
 612.  Shri  H.  0,  Mathur:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  up-to-date  response  in  res-
 pect  of  Prime  Minister's  appeal  to
 the  Princes  about  scaling  down  of
 their  privy  purses;  and

 (b)  whether  this  matter  is  being
 further  pursued?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  and  (b).  The  hon.  Member  has
 probably  in  mind  the  Prime  Minister's
 appeal  to  certain  Rulers  suggesting  a
 voluntary  contribution  from  their
 privy  purses  for  development  and
 reconstruction  Schemes  and  _  invest-
 ment  in  Government  Loans.  Some
 Rulers  have  approved  of  the  idea  of
 using  some  part  of  their  privy  purse
 amounts  for  development  purposes  in
 their  States.  Many  of  them  have
 subscribed  ta  the  National  Plan  Loan.
 The  matter  is  still  under  correspond-
 ence  with  the  Rulers  and  the  whole
 question  is  under  consideration.

 Delhi  Polytechnic
 "614,  Shrimati  Sucheta  MKripalani:

 Will  the  Minister  of  Education  and
 Sctentific  Research  be  pleased  to
 state:

 (a)  what  are  the  different  courses-
 degrees,  diplomas  or  certificate—
 taught  at  the  Delhi  Polytechnic;

 (b)  whether  the  number  of  seats
 for  each  course  taught  in  the  Delhi
 Polytechnic  has  been  increased  to
 meet  the  requirements  of  the  Second
 Five  Year  plan;

 (c)  if  not,  the  reasons  therefor;

 (6)  what  is  the  weightage  given  to
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 sipn  to  the  degree,  diploma  or  certi-
 ficate  courses  of  the  Polytechnic;  and

 (e)  whether  it  is  a  fact  that  most
 of  the  pre-engineering  passed  students
 could  not  get  admission  in  the  pro-
 fessional  courses  of  the  Polytechnic
 and  they  were  also  unable  to  get
 admission  in  the  2nd  Year  of  the
 B.Sc.  Class  in  any  of  the  degree  col-
 leges  of  the  Delhi  University?

 The  Deputy  Minister  of  Education
 and  Scientific  Research  (Dr.  M._  M.
 Das):  (a)  to.  (९).  A  statement
 giving  the  required  information  is  laid
 on  the  Table  of  Lok  Sabha  [See
 Appendix  III,  annexure  No.  70.]

 Compensation  for  Rajasthan  Govern-
 ment  Buildings

 *6l5.  Shri  H.  0.  Sharma:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  with
 the  integration  of  State  forces  in
 Rajasthan  with  the  Indian  Army  a
 number  of  buildings  belonging  to  the
 State  were  transferred  to  the  Centre;

 (9)  if  so,  their  nature  and  the  com-
 pensation  paid  in  this  respect  to  the
 Rajasthan  State  Government;  and

 (c)  if  no  compensation  was  paid
 the  reasons  therefor?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  Yes,  Sir.

 (b)  Buildings  taken  over  comprised
 living  storage  and  @ffice  accommoda-
 tion.  No  Compensation  was  paid.

 (c)  According  to  the  recommenda-
 tions  of  the  Indian  States  Finance
 Enquiry  Committee,  1948-49,  which
 were  accepted  by  the  Central  Govern-
 ment  and  the  Rajasthan  Government,
 the  assets  and  liabMities  were  to  be
 divided  on  “functional”  and  “no  com-
 pensation”  basis  and,  therefore,  the
 former  were  not  Hable  to  pay  any
 compensation  to  the  latter  for  the
 assets  that  came  to  the  share  of  the
 Indian  Army  on  federal  financial  tole-
 gration:
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 AD  India  Educational  Service
 "G16.  Shrimati  Tia  Palchoudhary:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No.  577  on-the  4th  December,
 966  and  state  the  further  progress
 with  regard  to  the  proposal  for  an
 All  India  Eeducational  Service?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Ke-
 search  (Dr.  K.  L.  Shrimali):  The
 matter  was  discussed  at  the  meeting
 of  the  Central  Advisory  Board  of
 Education  held  on  16th  &  l7th  Janu-
 ary,  1957.  The  Board  suggested  that
 it  would  be  better  to  establish  a  Cen-
 tral  Educational  Pool  consisting  of
 educationists  of  proved  merit  whose
 function  should  be  to  help  the  State
 Governments,  on  request,  in  the
 examination  of  their  eduactional  pro-
 blems  and  formulation  &  execution  of
 suitable  educational  policies  &  pro-
 grammes.  The  details  of  the  propos-
 ed  “Central  Educational  Pool”  are
 under  consideration.

 Board  of  Higher  Secondary  Educa-
 tion,  Delhi

 379.  Shri  Vajpayee:  Will  the  Minis-
 ter  of  Education  and  Scientific  Resear-
 ch  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  Sub-
 Committee  of  the  Board  of  Higher
 Secondary  Education,  Delhi,  have
 looked  into  the  question  of  grant  of
 exemption  and  protection  to  the
 existing  heads  and  teachers  of  High
 and  Higher  Secondary  Schools;  and

 (b)  if  so,  what  are  their  recom-
 mendations?

 The  Deputy  Minister  of  Education
 and  Scientific  Research  (Dr.  M.  M.
 Das):  (a)  Yes,  Sir.

 (b)  The  following  are  the  recom-
 mendations  of  the  sub-committee:

 (Gi)  That  the  existing  trained  gra-
 Guate  Headmasters  of  recog-
 nixed  High  Schools  in  Delhi,
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 who  have  attained  the  age  of
 45  years  or  above,  and  who
 possess  at  least  25  years’
 teaching  experience  in  recog-
 nised  High  School  (including
 at  least  5  years’  Administra-
 tive  experience  as  head-mas-
 ters  of  recognised  High
 Schools)  on  the  ist  of  April  of
 the  year  in  which  the  schools
 are  raised  as  Higher  Second-
 ary  Schools  should  be  consi-
 dered  eligible  for  the  grant  of
 exemption  to  work  as  Princi-
 pals  of  Higher  Secondary
 Schools,  recognised  by  the
 Board.

 (ii)  That  the  existing  Post-gradu-
 ate  (untrained)  Principals  of
 Higher  Secondary  Schools,
 who  have  attained  the  age  of
 45  years  or  above,  and  who
 possess  at  least  5  years’
 teaching  experience  in  recog-
 nised  Higher  Secondary
 Schools  andjor  recognised  Col-
 leges,  should  be  considered
 eligible  for  the  grant  of
 exemption  to  work  as  Princi-
 pals  of  recognised  Higher
 Secondary  Schools  in  Delhi.

 (iii)  That,  as  a  result  of  a  High
 School  being  raised  to  a
 Higher  Secondary  School,  no
 relaxation  from  the  minimum
 qualifications  already  opera-
 tive,  be  made  in  the  case  of
 teachers  already  working  in
 High  Schools  recognised  by
 the  Board.

 अतुसूचित  जातियों  का  कल्यारत

 इ८७०.  शमी  To  ला०  दारूपयाल  :  क्या
 सुह-कार्ये  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  भनुसूजिल  जातियों  के  सामाजिक
 झौर  झाथिक  उत्थान  के  लिये  केखीय  सरकार
 द्वारा  राजस्थान  सरकार  कौ  हाल  में  यदि  कोई
 निदेश  दिया  गया  है  तो  ू  क्‍या  है;

 ख)  भमुसूणचित  जातियों  भौर  प्ु-
 सूचित  झादिभ  जालियों  के  कल्याण  के  लिये
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 कैस्दीय  सरकार  ने  १९५६-५७  में  राजस्थान
 सरकार  को  किकनी  राशि  दी;  शौर

 (ग)  राज्य  सरकार  ने  किन  मु्य
 मदों  पर  उक्त  राशि  ब्यय  की  ?

 गृह-कार्मे  खपभंत्री  (भोमती  आछलवा)  :
 (क)  केन्द्र  द्वारा  राज्य  सरकार  को  कोई

 निदेश  नहीं  दिया  गया  है  ।

 (ख)  दी  गई  रकम  इस  प्रकार  है  —

 (i)  भनुसूचित  जातियों  को  ७.  पड
 लाख  रुपये  ।

 (४)  भ्रनुसूचित  भांदिम  जातियों  को
 १२.  ३०  लाख  रुपये  t

 (ग)  उपरोक्त  रकम  जिन  मुख्य  मदों
 वर  श््च  की  वे  इस  प्रकार  है

 क--अ्नुसू चित  जातियां

 १  शिक्षा  सुविधाएं  जिनमें  छात्र-
 वृत्तियां,  संस्कार  केन्द्र  और
 छात्रावास  शामिल  हैं

 मकान

 कुएं

 कुटीर  उद्योग

 प्रस्पृश्यता  निवारण  के  लिए
 विज्ञापन  तथा  प्रचार

 ६  स्वयं  सेवक  संस्थाझ्ों  को  सहायता
 ७  काननी  सहायता

 ल---भनुसूचित  पश्रादिम  जातियां
 १  शिक्षा  सुविधाएं  जिनमें  भ्राश्रस

 स्कूल,  छात्रवृत्तियां  और  छात्रा-
 वास  शामिल  हैं

 २  मकान

 ३  जन-स्वास्थ्य  लथा  चिकित्सा  सुबि-
 घाएं

 ४  कुटौर  उधोग

 xe

 द थ
 ७

 श
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 कृषि

 पशु-पालन
 १०  कानूनी  सहायता

 mn

 Gm

 #ड
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 Life  Insurance  Corporatien
 ‘381.  Shri  Anthony  Pillai:  Will  the

 Minister  of  Finance  be  pleased  to  lay
 a  statement  on  the  Table  giving  parti-
 culars  of  (i)  the  buildings  acquired  by
 the  Life  Insurance  Corporation  at  the
 time  of  its  nationalisation  of  life  insu-
 rance  companies  and  which  are  lying
 vacant;

 (ii)  the  time  for  which  they  have
 been  lying  vacant  prior  to  lst  May
 1987;  and

 (iii)  the  extent  of  loss  through  the
 said  buildings  lying  vacant?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (i)  to  (iii).  The
 information  is  being  collected  and
 will  be  laid  on  the  Table  of  Lok
 Sabha.

 Secondary  Education
 382.  Shri  Liladhar  Kataki:  पाए  the

 Minister  of  Education  and  Sctentific
 Research  be  pleased  to  state:

 (a)  whether  a  new  uniform  system
 of  Secondary  Education  is  going  to  be
 introduced  in  all  the  State  in  pur-
 suance  of  the  recommendation  of  the
 Secondary  Education  Commission;

 (b)  if  so,  from  which  date;  and

 (c)  the  names  of  the  States  where
 the  Secondary  Education  has  already
 been  remodelled  according  to  the  new
 scheme?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimali):  (a) It  has  been  recommended  to  all  the
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 States  to  adopt  the  new  pattern  of
 education.  While  most  of  the  States
 have  already  accepted  the  new  sys-
 tem,  a  few  are  still  considering  it.

 (b)  In  some  of  the  States  the  new
 pattern  came  into  operation  from  the
 academic  year  1955-56.

 (०)  Remodelling  is  a  long-term  pro-
 ject,  as  such  in  no  State  the  reorga-
 nisation  has  been  completed  so  far.

 Government  Undertakings
 383.  Shri  Damani:  Will  the  Minister

 of  Home  Affairs  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No.  423  on  the  26th  November,  956
 and  state  the  number  of  persons
 selected  from  amongst  the  trade  and
 industry  to  man  Government  Under-
 takings?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 The  Union  Public  Service  Commission
 are  at  present  scrutinising  the  appli-
 cations  received  by  them  in  response
 to  their  advertisement.  The  inter-
 views  of  the  candidates  will  commence
 after  the  scrutiny  has  been  completed.

 Honse-rent  AHowance  to  Cantonment
 Servants

 384.  Shri  Ram  Krishan:  Will  the
 Minister  of  Defence  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  025  on  the  27  Decem-
 ber,  3956  and  state:

 (a)  whether  the  information  regard-
 ing  payment  of  House  rent  allowance
 to  Cantonment  Fund  servants’  in
 Southern  Command  has  been  collect-
 ed;  and

 (db)  if  so,  the  details  thereof?

 Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  Yes.

 (b)  A  statement  is  laid  on  the  Table
 of  Lok  Sabha  [See  Appendix  I,
 annexure  735.)
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 Cantonment  Fund  Servants

 385.  Shri  Ram  Krishan:  Will  the
 Minister  of  Defence  be  pleased  ‘to
 refer  to  the  reply  given  to  Starred
 Question  No.  34258  on  the  ३८१.  Decem-
 ber,  7956  and  state:

 (a)  whether  Government  have  taken
 inal  decision  in  regard  to  centra-

 lisation  of  the  services  of  the  Canton-
 ment  Fund  Servants;  and

 (b)  if  not,  reasons  for  delay?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  and  (b).  Gav-
 ernment  do  not  propose  to  centralise
 the  services  of  the  Cantonment  Fund
 Servants.

 सूर्तियों  का  हटाया  शाना

 ३८६,  शमों  बाजप्रेपी  :  गया  गृह-कार्य
 मंत्री  विदेशियों  की  मूर्तियों  को  हटाने  के
 मारे  में  प्रधान  मंत्री  द्वारा  १३  मई,  १६५७
 को  दिये  गये  वबसठ्य  के  सम्बन्ध  में  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  जनवरी,  १६५७  तक  संघ
 राज्य  क्षेत्रों  के  सार्वजनिक  स्थानों  से
 किन-किन  विदेशियों  की  मूत्तियाँ  हटाई
 जा  चुकी  हैं  तथा  उनकी  संख्या  कितनी  है;
 और

 (ल)  १४  प्रगस्त,  १६५७  सक  संघ
 राज्य  क्षेत्रों  स ेकित-कित  व्यक्सियों  की  मूर्तियां
 हटाने  का  सरकार  का  विचार  है  ?

 यूह-कार्प  मंत्रालय  सें  राज्य-मंत्री  (शो
 बातार)  :  (क)  तथा  (ख)  दिल्‍ली  के
 अलावा  संघ  राज्य  क्षेत्रों  में  कोई  मूर्तियां  नहीं  हैं
 हिमाचल  प्रदेश  मं  केवल  एक  मत्ति  है|  इन  में
 से  अभी  तक  कोई  नहीं  हटाई  गई  है  ।  मूर्तियों
 को  हटाने  का  प्रदन  विचाराधीन  है  ।
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 अस्थायी  सरकारो  कर्मचारी

 बैद७,  लो  यादव  :  कया  यृह-शार्प  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  भारत  सरकार  के  अन्तगंत  इस
 समय  किसने  भ्रस्थायी  कर्मचारी  काम  कर  रहे
 &  तथा  उनका  कार्यकाल  कितना  है;

 (ख)  क्या  सरकार  नहों  स्थायी  बनाने
 का  विचार  कर  रही  है;  भौर

 (ग)  यदि  हां,  तो  इस  सम्बन्ध  में
 क्या  कार्यवाही  की  जा  रही  है  ?

 गृह-कार्य  संत्रालण  सें  राज्य-मंत्री  (ओो
 दातार)  :  (क)  सूचना  एकत्र  की  जा  रही
 है  भौर  यथासमय  म॑  वह  सभा-पटल  पर  रख
 दी  जायेगी  ।  [िलिये  परिद्षिष्ट  ३,  झहामुबन्ध
 संख्या  ७२]

 (ख)  तथा  (१),  सरकार  की  यह  नीति
 है  कि  दीघेकाल  तक  चलने  वाले  जो  बहुत  से
 पद  हूँ  उनको  स्थायी  बना  दिया  जाये  ।  इस  से
 सम्बन्धित  आश्रादेशों  का  सारांश  परिद्िष्ट  में
 दिया  हुआ  है  ।  ऐसे  स्थायी  घोषित  किये  जाने
 बाले  पदों  का  स्थायीकरण  उनकी  सव्विस,  ग्रेड
 या  पद  के  नियमों  के  झमुसार  होता  है  ।

 Profits  of  Limited  Companies
 388.  Shri  द /  P.  Nayar:  Will  the  Min-

 inster  of  Finance  be  pleased  to  state:
 (a)  the  total  profits  earned  by

 limited  companies,  (public  and  private
 to  be  shown  seperately)  during  the
 year  1955-56;  and

 (b)  their  total  assets  and  liabilities
 for  the  above  year?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  and  (b).  The
 information  is  not  readily  available.
 Its  collection  will  involve  the  exami-
 nation  of  the  annual  accounts  of  near-
 ly  30,000  companies,  two  thirds  of
 the  number  being  private  companies
 which  will  be  filing  balance  sheets  for
 the  first  time  with  the  Registrars  of
 Companies  only  hereafter,  and  entail
 time  and  labour  which  would  not  be
 wearthwhile,

 29  MAY  i987  Written  Anewers  ‘61a

 Private  Limited  Companies
 $89.  Shri  झ  है  Nayar:  Will  the

 —
 of  Finance  be  pleased  to

 (a)  the  number  of  private  limited
 companies  in  India  at  present;

 (b)  the  total  share  capital  of  these
 companies  and  their  assets;

 (c)  the  total  number  of  private
 limited  companies  with  exclusively
 foreign  Capital;  and

 (d),the  number  of  private  limited
 companies  with  5l  per  cent.  shares
 held  by  foreigners?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  20,308  private
 limited  companies  are  at  work  as  on
 3lst  March,  1957,

 (b)  The  total  paid-up  capital  of
 these  companies  is  Rs.  334  crores.
 The  information  relating  to  their  total
 assets  is  not  available.

 (c)  and  (d).  The  information  is  not
 available.

 Poreign  Companies
 390.  Shri  झ,  ह  Nayar:  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  profits  earned  in  India  by
 foreign  companies  during  the  last
 five  years;  and

 (b)  the  amount  remitted  abroad
 during  the  year  (1956-57?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  Government
 have  no  information.

 (b)  Rs.  27.44  crores.

 Profits  of  Steel  Industry
 ‘391. al  Shri  झा,  FP.  Nayar:  Will  the

 Minister  to  Steel,  Mines  and  Fuel  be
 pleased  to  lay  on  the  Table  a  state-
 ment  showing:

 (a)  the  total  profits  earned  by  the
 Iron  and  Steel  Industry  of  India  in
 the  ७४००७  (1081.89  ल  1086-87:
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 (b)  the  total  production  of  Steel
 and  Pig  Iron  in  these  years;  and

 (ce)  the  number  of  shares  brought
 and  sold  in  the  case  of  Tata  Iron  and
 Steel  Company  and  Indian  Iron  and
 Steel  Company  during  the  same
 period?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  to
 (c).  A  statement  is  placed  on  the
 Table  of  Lok  Sabha  [See  Appendix
 Ill,  annexure  No.  73.]

 Butane  Gas  in  India

 $92.  Shri  झ  9.  Nayar:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  Butane  gas  in  recover-
 ed  in  India  at  present;

 (b)  if  BO,  the  quantity  thereof;  and

 (c)  the  possibilities  of  its  commer-
 cial  use  in  India?

 The  Minister  of  Mines  and  Oil  (Shri
 K.  D.  Malaviya):  (a)  Yes,  Sir.

 (b)  592  tons  during  1956.

 (c)It  is  marketed  by  Burmah  Shell
 oi]  storage  and  Distributing  Company
 of  India  Limited  as  liquified  petroleum
 gas  for  use  at  present,  as  a  domestic
 fuel.

 Delhi  Police  Officers  under  suspension
 393.  Shri  क,  P.  Nayar  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  how  many  officers  and  men  of
 Delhi  Police  category-wise,  are  under
 suspension  at  present;

 (b)  the  number  in  each  category
 who  are  under  suspension  for  over
 three  months;

 (e)  the  number  in  each  category
 suspended  on  account  of  departmental
 irregularities  and  criminal  offences;
 and

 (a)  the  number  of  suspended  per-
 sonnel  whose  defence  evidence  have
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 been  completed,  but  the  cases  are
 still  remaining  undecided?

 The  Minister  of  State  in  the  Mints-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  to  (a).  A  statement  containing.
 the  required  information  is  placed  on
 the  Table  of  Lok  Sabha  [See  Appen-
 dix  III,  annexure  No.  74.]

 Delhi  Police  Officers  under  suspension.

 394.  Shri  ्,  P.  Nayar:
 Minister  of  Home  Affairs
 to  state:

 Will  the
 be  pleased

 (a)  whether  there  is  any  stipulation
 regarding  the  time  limit  within  which
 enquiries  against  Delhi  Police  Officers.
 or  men  should  be  completed,  when.
 such  officers  or  men  are  placed  underr
 suspension;  and

 (b)  in  how  many  cases  this  stipula-
 tion  has  been  observed  in  the  case  of.
 officers  and  men  undergoing  suspen--
 sion  as  on  the  Ist  May,  1987?

 The  Minister  of  State  in  the  Mini-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  No,  but  every  effort  is  made  to-
 complete  enquiries  against  Police
 Officers  under  suspension  as  quickly
 as  possible.

 (b)  Does  not  arise.

 Delhi  Police  Officers

 395.  Shri  द  P.  Nayar:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state  the  monthly  expenditure:
 incurred  as  pay  and  allowances  from.
 January  to  April,  857  on  suspended
 officers  of  Delhi  Police?

 The  Minister  of  State  in  the  Mints-
 try  of  Home  Affairs  (Shri  0822) ::

 l.  January  957  Rs.  4422.92
 2.  February  957  Rs.  2075.87
 3.  March  967  Ra,  3600.39

 4  April  7957  Rs,  ‘S794:17
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 बल्तरा्ट्रोय  समिक  दायित्व

 ३६६,  झो  भोनारायण _  दाल  :  बया
 अतिरका  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  अन्तर्राष्ट्रीय  सैनिक  दायित्व  को

 पूरा  करने  के  लिये  मारतीब  स्थल  सेना,
 सौ  सेना  और  वायु  सेना  इस  समय  कहां-कहां
 काम  कर  रही  है  भौर  किन-किन  स्थानों  में
 उसने  अपना  काम  हाल  में  समाप्त  कर  लिया
 है;

 (ख)  प्रत्येक  स्थान  में  उनकी  संख्या
 कितनी  है;

 (ग)  भ्रत्तर्राष्ट्रीय  सैनिक  दायित्व  को

 पूरा  करने  के  लिये  भारत  सरकार  ने  पिछले
 पांच  वर्षों  मे ंकिसना  रुपया  खर्च  किया  है;

 (घ)  इस  खर्च  की  किसने  भाग  की

 न्पूति  अन्य  देशों  ढ्वारा  की  जाने  वाली  थी  जो
 ले  कर  चुके  हैं;  और

 (3)  इस  दायित्व  को  पूरा  करने  के
 "लिये  सेना  को  किन-किन  क्षेत्रों  में  और  कितने
 ससमय  सक  अभौर  रहना  होगा  ?

 अ्रतिरक्षा  उपसंजो  (सरदर  सजीठिया)  :

 (क)  भारतीय  सहास्त्र  बल  के  सैनिक  इस
 समय  हिन्द-बीन  और  मिश्र  में  सेवा  कर  रहे

 है।  कोरिया  में  उनका  काम  १६५४  मे  समाप्त
 हो  गया  था

 (ख)  हिन्द-सीन  पड

 मिश्र  ह्श्द

 कोरिया  ६१२०

 (ग)  लगभग  २.३७  करोड़  रुपना।

 (भ)  कोरिया  में  जो  खर्चें  हुआ  उसके
 सम्बन्ध  में  ६२,  २२  लाख  रुपये  की  रकम
 चसूल  हो  चुकी  है  t  हिन्द-चीन  की  बाबत
 सूचना  प्राप्त  नहीं  हे  क्योंकि  श्रभी  ायोग  का
 “पूरा  हिसाब  नहीं  हो  पाया  है।  मित्र  के  बारे  से
 कस  मामले  में  झभी  जांच  हो  रही  है  ।
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 दढ)  कोई  निशियत  उत्तर  नहीं  दिया
 जा  सकता  ।  यह  बताना  सम्मव  नहीं  है  कि
 हमारे  सैन्य  दल  को  हिन्द-बचीन  भर  मिथ
 भें  श्रपना  काम  पूरा  करने  के  लिए  कितना
 समय  रहना  पड़ेगा  t

 Russian  Coal  Mining  Equipment
 397.  Shrimati  Tarkeshwari  Sinha:

 Will  the  Minister  of  Steel,  Mines  and.
 Fuel  be  pleased  to  state:

 (a)  the  outcome  of  the*  negotiations
 between  Russian  and  Indian  Govern-
 ments  for  the  purchase  of  large
 quantity  of  Russian  coal  mining
 equipment  to  help  implement  the  pro-
 gramme  of  raising  coal  production
 under  the  Second  Five  Year  Plan;  and

 (b)  the  terms  of  settlement?
 The  Minister  of  Steel,  Mines  and

 Fuel  (Sardar  Swaran  Singh):  (a)  The
 negotiations  between  Russian  and
 Indian  Governments  have  not  yet
 been  finalised.

 (b)  Does  not  arise.

 Coal  Control  Units  in  the  Projects
 398.  Shri  L.  N.  Mishra:  Will  the

 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  the  projects  where  coal  control
 units  have  been  set  up;  and

 (b)  how  they  have  worked  so  far?
 The  Minister  of  Steel,  Mines  and

 Fuel  (Sardar  Swaran  Singh):  (a)
 and  (b).  I  am  unable  to  furnish  any
 information,  as  it  is  not  clear  what
 the  hon.  Member  means  by  ‘coal
 contro]  units’.

 Purchase  of  Jet  Aircrafts

 399.  Snrt  D.  C.  Sharma:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  the  wumber  and  type  of  Jet
 aircraft  obtained  from  the  English
 Electric  Company,  U-X.;
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 (b)  the  number  of  persons  under-
 going  traming  in  Britain  on  those
 aircrafts;  and

 (९)  the  cost  of  each  aircraft?
 The  Deputy  Minister  of  Defence

 (Sardar  Majithia):  (a)  to  (०),  A  con-
 tract  was  entered  into  with  the
 English  Electric  Company,  U.K.  for
 the  purchase  of  a  certain  number  of
 CANBERRA  aircraft  for  the  LAF.  It
 will  not  be  in  the  public  interest  to
 disclose  the  details  asked  for.

 High  Level  Committee  for  Foreign
 Exchange

 400,  Shrimati  Tarkeshwari  Sinha:
 Will  the  Minister  of  Finance  be  pleas-
 ed  to  state:

 (a)  whether  Government  have
 appointed  a  high  level  committee  to
 find  out  ways  and  means  to  ration
 expenditure  of  foreign  exchange  in
 accordance  with  strict  system  of  prio-
 rities;  and

 (b)  if  so,  whether  Government  will
 lay  on  the  Table  a  statement  showing
 the  findings  as  well  as  the  recom-
 mendation  of  the  Committee?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  The  question  of
 devising  ways  and  means  of  meeting
 the  foreign  exchange  needs  of  the
 various  projects  in  the  context  of  the
 present  foreign  exchange  difficulties
 has  been  engaging  the  attention  of
 Government  for  some  time.  The
 Problem  is  being  studied  department-
 ally  through  a  Working  Group  and
 not  through  any  formal  Committee  as
 such,

 (b)  Does  not  arise  in  view  of  (a)
 above,  but  the  House  will  be  inform-
 ed  in  due  course  of  any  significant
 developments  either  in  the  foreign
 exchange  situation  or  in  foreign  ex-
 change  policies  vis-a-vis  the  Plan.

 Travellers’  Cheques
 40l.  Shrimati  Tarkeshwari  Sinha:

 Will  the  Minister  of  Finance  be  pleas-
 ed  to  state:

 (a)  whether  Government  propose  to
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 issue  rupee  travellers’  cheque  for  the
 convenience  of  tourists;

 (b)  whether  urrangements  have
 been  made  for  ti  sale  and  encash-
 ment  of  the  rupee  cheques  in  foreign
 countries;  and

 (c)  the  countries  and  the  travelling
 agencies  who  hava  shown  their  wil-
 lingness  to  accept  the  rupee  cheques
 freely?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  :a)  and  (b).  No,
 Sir.  These  travellers’  cheques  are
 issued  by  Banks  and  other  similar
 institutions  who  make  arrangements
 with  various  organisations  in  this  and
 other  countries  for  cashing  such
 instruments.

 (c)  Indian  rupee  travellers’  cheques
 are  acceptable  freely  in  the  Indian
 Ocean  area.

 Assembly  Constituencies  of  West
 Bengal

 402.  Shri  Sadhan  Gupta:  Will  the
 Minister  of  Law  be  rieased  to  state
 the  number  of  West  Bengal  Assembly
 constituencies  which  were  pre-
 dominantly  rural  and  the  number
 which  were  predomiaantly  urban
 where  polling  was  ?eld  on  the  $rd
 and  i0th  March,  1957?

 The  Minister  of  Law  (Shri  A,  KE.
 Sen):  Elections  for  the  West  Bengal
 Assembly  were  held  in  4  predomi-
 nantly  rural  constituencies  on  the  3rd
 March  7957  and  in  29  predominantly
 rural  and  2  predominant  y  urban  con-
 stituencies  on  the  7009  March  1987,

 Transfer  of  Bank  Accounts  etc.  from
 Pakistan

 403.  Shri  D.  0.  Sharma:  चाप  the
 Minister  of  Finance  be  pleased  to
 state:  .

 (a)  the  number  of  inaividuals  who
 availed  of  the  extension  of  time  to
 apply  for  transfer  of  their  accounts
 trem  banks  in  Pakistan;  and

 (b)  whether  Pakistan  Governrant
 have  since  «greed  to  the  proposal  re-
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 deeming  jewellery  and  «ther  valu-
 ables  pledged  with  banks  in  Pakistan
 by  evacuees?

 The  Deputy  Minister  of  Finance
 (Shri  है,  R.  Bhagat):  (a)  30  indivi-
 duals  and  25  firms  have  availed  them-
 selves  of  the  extension  of  the  time
 limit  and  have  applied  to  the  Reserve
 Bank  of  India  for  transfer  to  India
 of  their  ‘accounts  with  banks  in  West
 Pakistan.

 (b)  Yes,  sir.
 Welfare  of  Scheduled  Castes  and

 Scheduled  Tribes
 404.  Shri  D.  0.  Sharma:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  amount  provided  to  Punjab
 State  as  grant  for  building  of  houses
 for  Scheduled  Castes  and  Scheduled
 Tribes  during  (1956;

 (b)  whether  the  grant  was  given  in
 lump  sum  or  by  instalments;  and

 (c)  what  percentage  of  money  spent
 in  building  houses  will  be  Central
 Government's  share?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  (a)  Rs.  2°40
 lakhs  under  State  Sector  for  former
 Punjab  and  Rs.  1737  lakhs  under
 Central  Sector  for  erstwhile  Pepsu,
 were  provided  for  Scheduled  Castes
 during  1956-57.  The  State  Govern-
 ment  have  no  housing  programme  for
 Scheduled  Tribes  in  Punjab.

 (b)  By  instalments.
 (c)  Fifty  per  cent  in  respect  of  the

 schemes  under  State  Sector  and  cent
 per  cent  for  schemes  under  Central
 Sector.
 Permanent  Settlement  of  Pakistanis

 405.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  number  of  Muslims  from
 Pakistan  who  have  applied  for  per-
 manent  settlement  in  India  during
 (1987,  so  far;
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 (9)  the  number  of  such  epplications
 from  West  Pakistan  and  East  Pakis-
 tan  separately;  and

 (c)  the  number  of  those  whose
 applications  have  been  granted?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  253  (till  the  30th  April).

 (9)  25i  from  West  Pakistan  and  2
 from  East  Pakistan.

 (c)  33]  from  West  Paklstan  and  2
 from  East  Pakistan.

 Education  Improvement  Programme
 for  Punjab

 406.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state  the
 amount  of  financial  assistance  given
 to  the  State  of  Punjab  during  the
 First  Five  Year  Plan  period  for  their
 Education  Improvement  Programme?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimali):  Rs.
 (186-717  lakhs.  (Erstwhile  Punjab  Rs.
 141-53  lakhs  Erstwhile  Pepsu  Rs.
 44°64  lakhs).

 Barracks  at  Deoli,  Ajmer
 407.  Pandit  M.  B.  Bhargava:  Will

 the  Minister  of  Home  Affairs  be
 Pleased  to  state:

 (a)  whether  the  barracks  at  Deoli
 in  Ajmer  District  have  been  demo-
 lished;

 (b)  if  so,  to  whom  the  contract  for
 demolishing  the  same  was  given  and
 on  what  terms;

 (९)  whether  it  is  a  fact  that  the
 contractor  left  the  work  without
 clearing  off  the  material  which  was
 in  violation  of  the  contract;

 (d)  if  so,  the  steps  taken  to  get  the
 work  completed;

 (e)  what  has  happened  to  the
 Electric  Supply  Plant  and  the  Water
 Supply  Service,  which  were  run  by
 the  Deoli  Cantonment  autherities;
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 (f)  ‘whether  there  is  a  proposal  to
 hand  over  the  same  to  the  Deoli
 Municipal  Committee  to  meet  the
 requirements  of  Deoli  public:  and

 (g)  if  so,  on  what  terms  and  at
 ‘what  stage  the  proposal  is  at  present?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 {a)  Yes,

 (b)  The  contract  for  demolishing
 the  barracks  was  awarded  to  one
 contractor  of  New  Delhi  for  Rs.
 8i,00  and  the  work  was  to  be  com-
 pleted  by  8th  April,  1956,

 (c)  Yes;  and  his  security  deposit
 amounting  to  Rs.  8,i0  was  forfeited.

 (d)  The  unexecuted  portion  of  the
 work  was  awarded  to  another  con-
 tractor  of  Bombay  for  Rs.  57,540.

 (e)  The  Electric  Supply  and  Water
 Supply  Plants  were  sold  to  the  de-
 funct  Ajmer  Government  and  these
 are  being  made  over  to  the  Rajasthan
 Government.

 (f)  Yes.
 (g)  The  terms  and  conditions  are

 yet  to  be  settled  as  the  matter  is
 under  correspondence  between  the
 Rajasthan  Government  and  the  Deoli
 Municipal  Committee.

 Employees  in  Life  Insurance  Corpora-
 tion

 4¢8.  Shri  9.  C.  Sharma:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  number  of  employees  in
 the  Insurance  Corporation,  grade-
 wise,  at  present;  and

 (b)  the  number  of  Scheduled  Castes
 and  Scheduled  Tribes  employees
 amongst  them?

 The  Minister  of  Finance  (Shri  T.  T.
 MSivishnamachari):  (a)

 Officers  ‘1,048
 Supervisory  é  Clerical  16,075,
 Sub-staf?  4743
 Field.  stat  ‘B88
 Total  27,746
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 0b)  Officers  nil
 Supervisory  and  Clerics?  72
 Sub-staff  358
 Feild  staff  i0

 Total  239

 Tobicco  Cultivation
 409,  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Fimance  be  pleased  to
 state:

 (a)  the  area  of  land  in-the  District
 of  Gurdaspur  in  the  Punjab  brought
 under  tabacco  cultivation  during  the
 years  95i-52  to  1956-57,  each  year
 separately;  and

 (b)  the  total  amount  realised  from
 excise  duty  on  tobacco  during  these
 years  separately?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  and  (b).  A
 statement  showing  the  required  infor-
 mation  is  laid  on  the  Table  of  Lok
 Sabha.  (See  Appendix  III,  annexure
 No.  75.3

 LAS.  Emergency  Recruitment
 hri  D.  0.  Sharma:

 410,  Shri  Eup  Narain:
 |  Shri  8.  8.  Murthy:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  88  en  the
 2ist  November,  956  and  state:

 (a)  whether  the  proposal  with  re-
 gard  to  the  increase  in  the  number  of
 posts  for  the  Indian  Administrative
 Service  (Emergency  Recruitment)
 beyond  what  has  already  bem
 announced  has  been  finalised;  and

 (b)  if  so,  what  is  the  actual  number
 required?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  and  (b).  No  formal  modification
 of  the  number  of  vacancies  already
 announced  is  proposed.  The  position
 ia,  however,  constantly  under  review
 in  the  light  of  changed  requirements,
 and  the  number  of  persons  to  be
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 recruited  under  the  Special  fRecruit-
 ment  Scheme  will  depend  (a)  on  the
 latest  information  available  of  the
 anticipated  requirements,  and  (b)  on
 the  suitability  of  the  candidates  whe
 offer  themselves  for  recruitment.

 Indian  Naval  Trainees

 4ll.  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  the  number  of  Indians  sent
 abroad  for  training  for  the  Navv
 during  ‘1956-57;  and

 (b)  the  countries  to  which  they
 were  sent?

 The  Deputy  Minister  of  Defenca
 (Shri  Raghuramaiah):  (a)  80.

 Officers  $l

 Ratings  20
 Civilians  30

 80

 (b)  The  United  Kingdom.

 Smuggling  of  Gold
 412,  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Fimance  be  pleased  to
 state:

 (a)  the  quantity  of  gold  seized  by
 the  customs  authorities  during  the
 year  4957  so  far;  and

 (b)  the  value  involved  in  each
 case?

 The  Minister  of  Finance  (Shri  T.  T
 Krishnamachari):  (a)  The  tom
 quantity  of  smuggled  gold  seizea  rv
 the  customs  authorities  during  the»
 year  957  (January  to  April,  4985५
 was  32,864  tolas  plus  ‘1845  Sover-
 eigns.

 (b)  The  total  number  of  seizures  is
 4l7,  The  compilation  of  a  list  giving
 value  involved  in  each  case  will
 entail  an  expenditure  of  time  and
 labour  out  of  proportion  to  the  bene-
 &t  likely  to  be  achieved  from  such
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 compilation.  However,  the  total  value
 of  the  gold  and  sovereigns  seized-was
 Ra.  34,06,831,

 Arrest  of  an  Air  Force  Officer  ip
 Poona

 4i3.  Shrimati  Mla  Palchaudhary:
 Will  the  Minister  of  Defenes  bn
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  high
 ranking  Air  Force  Officer—a  Squadr-
 on  Leader—of  the  Second  Wing  of  the
 Indian  Air  Force  was  placed  under
 Military  arrest  in  Poona  in  December,
 3956  on  charges  of  irregularities  in
 keeping  Accounts;

 (b)  if  so,  the  details  thereof;  and

 (c)  what  happened  thereafter?

 The  Deputy  Minister  of  Def
 (Sardar  Majithia);  (a)  Yes.

 (b)  and  (c).  On  20th  December
 1956,  the  Officer  Commanding  the
 Air  Force  Station  carried  out  a  sur-
 prise  check  of  cash  and  discovered  a
 large  deficiency.  The  officer  responsi-
 ble  for  operating  the  Public  Fund
 Account  was  pisced  under  arrest,  and
 his  acting  rank  was  removed.  After
 necessary  investigation  he  was  tried
 by  a  General  Court  Martial  in  March,
 1957.  The  proceedings  are  awaiting
 confirmation.

 र  जस्थान  के  विद्याथियों  के  लिये  छात्रइत्तियां

 रि  ह |  प०  Wo  धारूपतल  क्‍या
 दिक्षा  तथा  बेज्ञातिक  गर्णेधश्ता  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि

 (क)  १६५६-५७  में  राजस्थान  के
 किशने  विद्यार्थियों  को  केन्द्रीय  सरकार  की
 विभिन्न  योजनाओं  के  अन्तत  छात्रवृत्तियों
 दी  गईं;  झौर

 (ल)  उसमें  कितने  विद्यार्यी  भरुसुचित
 जाति  तथा  धनुसुचित  भादिम  जाति  के  थे  ?
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 कता  तथा  चेकामिक  ह...  शं्रालय  में
 राज्य-भंत्रो  (डा०  Me  ला०  कीगासी) :
 (कर)  सौर  (ख).  सूजना  एकत्र  की  जा  रही
 है  झौर  यथा  समय  सभा  पटल  पर  रख  दी
 जायेगी  ।

 Cultural  Institutions
 415.  Shri  Jhulan  Sinha:  Will  the

 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state:

 (a)  the  names  of  the  All  India
 Institutions  working  in  the  field  of
 culture  which  were  given  grants-in-
 aid  by  Government  during  the  year
 ‘1956-57;  and

 (b)  the  total  amount  spent  by
 these  institutions  during  the  same
 period?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimali):  (a)  A
 statement  is  laid  on  the  Table  of  Lok
 Sabha  [See  Appendix  III,  annexure
 No.  76}.

 (b)  Audited  accoutns  have  not  yet
 been  received  from  the  Institutions.

 General  Elections
 416.  Shri  Bibhuti  Mishra:  Will  the

 Minister  of  Law  be  pleased  to  state:

 (a)  whether  any  complaints  have
 been  received  by  Government  about
 the  mal-practices  during  Second
 General  Elections,  especially  regard-
 ing  propagation  of  casteism;

 (b)  if  so,  their  hature;  and
 (c)  the  action  proposed  to  be

 taken  thereon?
 The  Minister  of  Law  (Shri  A.  K.

 Sen):  (a)  to  (c).  A  number  of  com-
 plaints  were  received  by  the  Elec-
 tion  Commission  during  the  elections
 alleging  malpractices,  serious  and
 petty.  Among  them,  there  were  a
 few  coroplaints  alleging  propagation
 by  certain  parties  and  individuals  of
 differences  on  the  basis  of  castes  and
 comununities.  All  these  complaints
 ape.  under  enquiry  by  the  authorities
 concerned.

 29  MAY  987  262  6
 Allotment  of  Iron-rods  and  Corrugat-

 ed  Iron  Sheets
 alt  Bhri  Bhagvati:  Wil)  the  Minis-

 ter  of  Steel,  Mines  and  Fuel  be  pleas—
 ed  to  state:

 Written  Answers

 (a)  the  quota  of  Corrugated  Iron
 Sheets  allotted  to  the  State  of  Assam:
 and  the  quantity  actually  received  by
 the  said  State  within  the  specified.
 period  during  each  of  the  years  ‘1954,
 ‘1955,  956  and  the  first  four  months
 of  ‘1957;  and

 (b)  the  quota  of  iron  goods  such
 as  rods  etc.  other  than  Corrugated
 iron  sheets  allotted  for  the  State  of
 Assam  and  the  quantity  actually  lift-
 ed  by  the  said  State  within  the
 specified  period  during  the  above:
 period?

 The  Minister  of  Steel,  Mines  and.
 Fuel  (Sardar  Swaran  Singh):  (a)
 and  (b).  Allotments  of  steel  are  not.
 made  category-wise.  A  statement
 showing  the  tonnage  of  allocations
 and  despatches  for  the  period  in
 question,  as  far  as  is  available,  is
 laid  on  the  Table.  [See  Appendix:
 III,  annexure  No.  77].

 Holidays  for  High  Courts  Judges
 4i8.  Shri  Kalika  Singh:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state  the  number  of  days,  exclud-
 ing  Sundays,  allowed  as  holdings  for-
 judges  of  the  High  Courts  in  India.
 during  a  year?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Bhri  Datar):
 A  statement  is  laid  on  the  Table  6९
 Lok  Sabha  {See  Appendix  OI,  an-
 nexure  No.  78].

 मगुसूच्चित  जातियों  तथा  अनुसूचित  अर  दिस
 जातियों  को  जन  संख्या

 ४१६.  भी जॉगड़ें  :  क्‍या  गुह-कार्य  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (8)  अनुसूचित  जालि  तथा  भनुसूचित
 झादिम  जाति  संशोधन  झादेश  (संशोशस)
 अधिनियम,  ११५६  के  जारी  होने  के  बाद  से
 राज॑स्थांग,  संघ्य  प्रदेश,  उड़ीसा,  बिहार  तबा
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 उत्तर  प्रदेश  में  श्नुसूचित  जातियों  तथा

 अमुसूचित  झादिम  जातियों  की  जनसंख्या
 'कितनी  बढ़  गई  है;

 (क्ष)  मध्य  प्रदेश  की  कौन-कौन  सी
 आतियों  को  भनुसूचित  जातियों  की  सूची
 प् रखा  गया  किम्तु  उस  की  जनसंख्या  को

 अनुसूचित  जातियों  में  जनसंख्या  में  नहीं  जोड़ा
 अया;  और

 (पे)  क्या  यह  सच  है  कि  जनगणना  के
 'सब-रजिस्ट्रार  ने  सूर्यवंशी  जाति  की  जनसंख्या
 के  प्रन्तिस  झांकड़े  वेद  किये  किन्तु  निर्वाचन
 'क्षेत्र  परिसीमन  भायोग  ने  उन  को  स्वीकार  नहीं
 किया  भौर  इसलिये  भनुसूचित  जातियों  को
 “विधान  समा  में  उचित  प्रतिनिधित्व  नहीं  मिल
 सका  ?

 सुह-कार्य  संचालय  में  राज्य-संत्री  (री
 म्यालार)  :  (क)  राजस्थान,  मध्य  प्रदेश  भौर
 उत्तर  प्रदेश  की  झनुसूचित  जातियों  की  जन-
 “संख्या  में  क्रद्ा:  ६,२,  ४.१  झौर  १२.५
 लाख  की  यूद्धि  हुई  है,  बिहार  की  भ्रनुसूचित
 जातियों  की  संख्या  में  कोई  घटा-बढ़ी  नहीं  हुई
 जब  कि  उड़ीसा  की  पभनुसूचित  जातियों  की,
 “संख्या  में  ५  हजार  की  कमी  हुई।  राजस्थान
 -अध्य  प्रदेषा,  उड़ीसा  भौर  बिहार  की  भनुसूचित
 आदिम  जातियों  की  संख्या  में  क्रमणा:  १४.  ३,
 ्,  ०.४  भौर  ०.५  लाख  की  बद्ध  हुई,
 उत्तर  प्रदेश  में  अनुसूचित  भ्रादिम  जातियां
 जहीं  हैं  ।

 (स)  मध्य  प्रदेश  की  थे  जातियां  नीचे
 डी  गई  हैं  जिनको  झन्‌  सूचित  जातियों  की  सूची
 “में  सम्मिलित  किया  तथा  जिनकी  जनसंक्या  का
 “निश्चय  या  झनुभान  नहीं  लगाया  गया  :---

 सिर्ड,  णि्दे,  भुरैना,  छिषपुरी,  यूभा,
 राजगढ़,  दाजापुर,  उज्जैन,  शतताम,  मन्दसौर,
 भिलसा  (सिरोज  सब-दिवीजन के  वाला) ,
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 इन्दोर,  देवास,  भार,  झावुझा  और  सौमछ
 (स०  ह 0  जिलों  में

 १--बैरवा,  जाटव  या  रैगड  (जमा
 के  साथ  मिलाया)

 २---मभानुमती
 बेन-देड
 '--डोम

 ५--कोरी  (कोली  के  साथ  मिलाया)

 (२)  छींदवाड़ा,  जिटुल,  जबलपुर,  सागर,
 मांडला,  होएषंगाबाद,  नीमड,  बालाघाट,
 रायपुर,  विलासपुर,  दुर्ग,  वस्तर,  सरगूजा  भौर
 रायगढ़  जिलों  में

 १--अंसोर  या  बंसोड़ो  (बसोर  के
 साथ  मिलाया  )

 २--बमा री,  नोना,  रोहीदास,  राम-
 नामी,  सुरज्या-रामनामी
 (चमार  के  साथ  मिलाया)

 ३--डूमर  (डोम  के  साथ  मिलाया)

 ४---  दखिनी-मंग,  मंग  महाक्षी,  मंग्र-
 गरूड़ी,  भदारी,  गरूढ़ी  या
 'राधे-मंग  (मंय  के  साथ
 मिलाया )

 ५---सांसी

 (३)  सागर  जिले  के  दमोह  सब-डिचीजन
 में  :---

 दहास  (दहेत  के  साथ  मिलाया)

 (४)  बालाधाट,  बिल,  बिलासपुर,  बुरे,
 नीम,  रायपुर,  बस्तर,  सरगूजा  और
 रायगढ़  जिलों  में,  होशंगाबाद  जिले  की  होशंगा-
 बाद  और  सिशझोनी-मालथा  तसहसीलों  में,
 छींदबाड़ा  जिले  में  (उसके  सिशोनी  सब-
 डियीजन  के  सलाया),  शौर  सागर  जिले  में
 (उसके  दमोह  श्थर्नडबीजन  के  'भलावा)  —

 परयादिया  (का्टिया के  साथ  मिलागा)
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 (५  )  सागर  जिला,  और  होशंगाबाद  जिले

 की  होशंगाबाद  और  सिश्लोनी-मालवा  तहसीलों
 ~

 भें  —

 कनोड़ा  या  मिरघा  (खंगर  के  साथ

 मिलाया  )

 (६)  रायसेन  और  सिहोर  जिलों  में  :--

 जाटव  (चमार  के  साथ  मिलाया)

 (७)  दतिया,  टीकमगढ़,  छतरपुर,  पन्ना,
 सतना,  रीवा,  सिधि  और  शाहदोल  जिलों
 में

 १--अहीवैर,  चमार  मांगन,  रैदास

 (चमार  के  साथ  मिलाय।)

 २--बाल्मीकी  या  लालवेगी  (धर्कर
 के  साथ  मिलाया  )

 ३--मुस्खान

 (८)  भेलसा  जिले  के  सिरोंज  सब-डिवीजन
 qo

 १--बागड़ी  (बागरी  के  साथ

 मिलाया  )

 २-  वाले

 ३--बंचादा

 ४--वरहर  या  बय्योद

 ५-जारंगूंडा

 ६-न्जेदिया

 ७--भानुमती

 ८-+चीदर

 ६जजड़ेंड

 १०--कंजर

 १  १--कोतवाल

 १२--मंग  या  मंग  गरोडी

 १३--मेंघवाल

 १४--  सपेरा  (नाट,  कालवेलिया  के
 साथ  मिलाया  )

 १५--परघी

 १६--जम  राय
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 (7)  जी  नहीं,  मध्य  प्रदेश  की  सूर्यवंशी
 जाति  की  संख्या  के  आंकड़े  श्रायोग  के  पास

 भेजे  थे  और  श्रनुसूचित  जातियों  के  लिए
 स्थानों  की  संख्या  निर्धारित  करने  के  लिए
 आयोग  ने  उनको  सम्मिलित  किया  था

 Security  Measures

 420.  Shri  Supakar:  Will  the  Minis-
 ter  of  Home  Affairs  be  pleased  to
 state  the  total  amount  spent  per
 annum  by  Government  for  security
 measures  for  the  safety  of  the  Rastra-
 pati  and  Ministers  of  the  Government
 of  India?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  It
 is  one  of  the  normal  duties  of  the
 police  to  ensure’  the  safety  of  the
 President  and  Ministers  of  the  Gov-
 ernment  of  India.  It  is  not  possible
 to  estimate  what  part  of  the  expendi-
 ture  on  the  police  is  relatable  solely
 to  this  function.

 Studies  in  Management

 42i.  Shri  Shree  Narayan  Das:  Will
 the  Minister  of  Education  and  Scienti-
 fic  Research  be  pleased  to  state:

 (a)  whether  it  has  been  possible
 now  to  evolve  a  scheme  and  organi-
 sational  set  up  for  management
 studies  with  a  view  to  provide  train-
 ing  in  Business,  Industrial  and  Gene-
 ral  Management;

 (b)  if  so,  the  important  features  of
 the  scheme;

 (c)  whether  centres  of  such  studies
 have  been  approved;

 (d)  if  so,  the  present  capacity  of
 such  centres;

 (e)  whether  it  is  proposed  to  secure
 technical  assistance  for  the  purpose
 from  foreign  countries;  and

 (f)  if  so,  the  details  ef  the  assis-
 tance  sought  and  obtained  so  far?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimali):  (a)  to
 (f).  A  statement  giving  the  required
 information  is  laid  on  the  Table.  [See
 Appendix  III,  annexure  No.  79].
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 Ancient  Monuments  in  Orissa
 422.  Shri  Panigrahi:  Will  the  Minis-

 ter  ‘of  Education  ‘and  Scientific  Re-
 search  be  pleased  to  state:

 (a)  the  progress  made  in  the  work
 of  giving  chemical  treatment  to  the
 Lingaraj  Temple  in  Bhubaneswar;

 (b)  the  number  of  ancient  monu-
 ments  which  have  been  given  chemi-
 cat  treatment  in  Orissa  so  far;

 (c)  the  expenditure  incurred  so  far
 on  this  account  in  the  State;

 (a)  whether  there  is  any  provision
 for  special  repair  to  the  ancient  monu-
 ments  in  Orissa;

 (९)  if  so,  in  how  many  cases  special
 repairs  have  been  undertaken  for  the
 preservation  of  ancient  monuments  in
 Orissa  during  the  period  from  4952  to
 1957;  and

 (f)  the  expenditure  incurred  so  far
 for  carrying  out  special  repairs  of
 ancient  monuments  in  Orissa?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimali):  (a)
 Two-thirds  of  the  chemical  work  in
 the  Lingaraja  Temple  in  Bhubanes-
 war  has  been  completed.

 (b)  Five.

 (c)  Rs.  20,300  during  the  last  four
 years.

 (da)  Yes,  Sir.
 (e)  Eighteen.
 (f)  Rs.  82,525  during  the  last  four

 years.

 All  India  Bar  Council
 423.  Shri  Raghunath  Singh:  Will

 the  Minister  of  Law  be  pleased  to
 refer  to  the  reply  given  to  unstarred
 Question  No.  975  on  the  l7th  Decem-
 ber,  4956  and  state  whether  Govern-
 ment  have  since  decided  to  establish
 an  All  India  Bar  Council?

 The  Minister  of  Law  (Shri  A.  K.
 Sen):  The  matter  is  still  under  con-
 sideration,
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 Backward  Classes  Commission

 Report
 425.  Shri  Sanganna:  Will  the  Minis-

 ter  of  Education  be  pleased  to  state:
 (a)  whether  the  recommendations

 of  the  Backward  Classes  Commission
 so  far  as  they  relate  to  education
 have  been  programmed  for  implemen-
 tation  by  the  State  Governments
 during  the  Second  Five  Year  Plan;
 and

 (b)  if  so,  with  what  results?
 The  Minister  of  State  in  the  Minis-

 try  of  Education  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimali):  (a)  and
 (b).  The  recommendations  of  the
 Backward  Classes  Commission  in  so
 far  as  they  relate  to  education  were
 brought  to  the  nofice  of  the  State
 Governments,  and  they  have  been
 advised  to  give  special  consideration
 to  the  needs  of  these  Classes  in  the
 implementation  of  their  scheme
 under  the  Plan.  The  reactions  of  the
 State  Governments  are  awaited.

 Accident  in  Rourkela  Project  Area
 426.  Shri  Sanganna:  Will  the  Minis-

 ter  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  an
 accident  resulting  in  the  death  of
 2  labourers  and  serious  injury  to
 3  labourers  occurred  on  20th  March,
 957  in  the  drainage  system  laid  in
 the  township  of  the  Rourkela  project;

 (b)  if  so,  whether  any  enquiry  was
 ordered;  and

 (c)  if  so,  with  what  results?
 The  Minister  of  Steel,  Mines  and

 Fuel  (Sardar  Swaran  Singh):  (a)  An
 accident  took  place  on  the  8th  March,
 3957  while  a  sewerage  line  was  being
 laid  in  the  Rourkela  township.  It
 resulted  in  5  labourers  being  trapped,
 one  of  whom  unfortunately  died  on
 the  spot  and  four  others  received  in-
 juries.

 (b)  Yes,  the  Hindustan  Steel  (Pri:
 vate)  Limited  set  up  a  departmental
 committee  to  enquire  into  the  accl:
 dent.
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 (e)  The  findings  of  the  Committee
 eannot  be  disclosed  at  this  stage  in
 wiew  of  pending  legal  proceedings.

 aecruummont  to  All  India  Services

 at  Shri  H.  C.  Mathur:  Will  the
 Minister  of  Home  Affairs:  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  43  on  the  26th  Novem-
 ber,  956  and  state:

 (a)  whether  a  final  decision  regard-
 ing  changes  to  be  made  in  the  method
 of  ‘selecting  candidates  for  the  All
 India  Services  has  since  been  arrived
 at;  and

 <b)  if  sa,  the  details  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 The  views  of  the  Union  Public  Ser-
 vice  Commission  in  this  respect  have
 recently  been  received.  Orders  are
 expected  to  issue  shortly.

 All  India  Services

 428.  Shri  H.  C.  Mathur:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state  the  number  of  existing
 vacancies  in  the  different  Cadres  of
 All  India  Services  and  what  recruit-
 ment  programme  if  any  has  been
 Yrawn  up  for  the  same?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar).
 Whe  number  of  vacancies  is,  at  the
 moment,  336  in  Indian  Administra-
 tive  Service.  705  State  Service  Off-
 ters  have  already  been  appointed  as
 special  recruits.  Further  recruitment
 will  be  by  Cb  promotion  from  the
 Btate  Services  under  special  recruit-
 ment,  scheme  (2)  from  open  market
 ‘ander  the  same  scheme  and  (3)  from
 normal  annual  competitive  examina-
 fon

 2.  The  number  of  vacancies  in
 indian  Police  Service  is  220.  Steps
 fave  been  taken  to  fill  these  vacan-
 ties  by  the  selection  of  gpecial  recruits
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 अंकों  का  एकोकररप

 ४२६.  शो  ge  Wo  mat:  क्‍या  विस
 मंत्री  ३१  श्गस्त,  १६५६  के  तारांकित  ब्रदन
 संख्या  १६०६  पर  पूछे  गये  झनुपूरक  प्रश्न  के
 उत्तर  के  संबंव  में  यह  बसाने  की  कृपा  करेंगे  किः

 (8)  बैंक  श्राफ  बीकानेर,  बैक  श्राफ
 जयपुर  और  बैंक  भाफ  राजस्थान  को  भारत
 के  राज्य  बेक  में  मिलाने  के  बारे  में  क्या  इस  बीच
 सरकार  ने  कोई  निर्णय  किया  है,  झौर

 (ख)  यदि  हां,  तो  वह  निर्णय  बया  है  ?
 विक्त  मंत्री  (श्रो  ति०  ao  कृष्प्सआरी):

 (क)  और  (ख)  राज्य  सरकार  के  सहयोग
 से  चलाये  जीने  वाले  बड़े  बैकों  जैसे  कि  बैंक
 श्राफ  बीकानेर,  बैंक  श्ाफ  जयपुर  भौर  बैंक
 श्राफ  राजस्थान  को  पअ्रधिकार  भें  लेने
 के  बारे  में  जभी  तक  कोई  अन्तिम  निर्णय
 नहीं  किया  गया  tv

 Consumption  of  Coal  in  Villages
 430,  Pandit  D.  N.  Tiwary:  Will  the

 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  there  is  any  data  to
 show  the  increase  in  the  consumption
 of  coal  for  fuel  purposes  during  the
 last  five  years  in  villeges;  and

 b)  if  50,  what  quantity  of  coal  is
 used  by  village  people?

 The  Minister  of  Steel  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  and
 (b).  Information  is  not  available,

 Welfare  of  Scheduled  Castes  and
 Scheduled  Tribes

 43l,  Shri  Wasnik:  Will  the  Min-
 ister  of  Home  Affairs  be  pleased  to
 state:  .

 (a)  Whether  it  is  a  fact  that  the
 State  Governments  have  not  been
 able  to  spend  the  full  amounts  sanc-
 tioned  by  the  Central  Government
 for  the  various  schemes  for  the
 removal  of  untouchability  and  welfare
 of  the.  Scheduled  Castes;  8  tent
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 (c)  what  was  the  total  amount  of
 money  sanctioned  State-wise  by  Gov-
 ernment  for  the  First  Five  Year  Plan
 period  and  for  the  year  1956-87;,  and

 (d)  what  is  the  amount  that  each
 State  did  not  spend  during  the  First
 Five  Year  Plan  period  and  in  the
 year  1956-57?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  (a)  Yes,  Sir.

 (b)  The  main  reasons  are:
 (i)  Late  finalisation  of  schemes,

 and

 (ii)  Shortage  of  technical  and
 trained  personnel.
 (c)  So  far  as  the  First  Five  Year

 Plan  is  concerned,  a  Statement  is  laid
 on  the  Table  of  Lok  Sabha  [See  Ap-
 pendix  III,  annexure  No.  80].  As
 regards  the  grant  for  ‘1956-57,  atten-

 ‘tion  is  invited  to  the  statement  laid
 on  the  Table  of  Lok  Sabha  in  reply
 to  part  (a)  of  Swami  Rama  Nand
 Shastri’s  Unstarred  Question  No.  209
 in  the  Lok  Sabha  on  the  24th  May,
 ‘1957.

 (a)  The  information  is  being  col-
 lected  and  will  be  laid  on  the  Table
 of  Lok  Sabha  in  due  course.

 Conference  for  Welfare  of  the
 Scheduled  Castes

 432,  Shri  B.  S.  Murthy:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state  whether  there  is  any  proposal
 to  hold  a  conference  for  the  welfare
 of  Scheduled  Castes  on  the  lines  of
 the  recently  hold  Korapuf  Adimjati
 Welfare  Conference?

 The  Minister  of  State  in  the  Minis-
 try.  of  Home  Affairs  (Shri  Datar):
 The  Koraput  Adimjati  Welfare  Con-
 ference  was  organised  by  the  Bhara-
 tiya  Adimjati  Sevak  Sangh  and  not
 by  Government.  Government  do  not
 contemplate  holding  any  such  confer-
 ence  for  the  welfare  of  Scheduled
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 Cantomment  Board  Teachers
 433,  Seth  Achal  Singh:  Wil)  the

 Minister  of  Defence  be  pl  to
 state:

 (a)  whether  -it  is  a  fact  that  the
 Agra  Cantonment  Teachers’  Associa-
 tion  has  requested  that:

 (i)  all  pending  retirements  ef
 teachers  of  Cantonment  Board
 Schools  after  the  attainment  of
 55  years  be  stayed  and  their  re-
 tirement  age  brought  in  Yne
 with  the  teachers  of  Local
 bodies.

 Gi)  to  merge  half  of  their  Dear-
 ness  Allowance  with  their  basic
 pay  with  effect  from  tst  April,
 ‘1957;

 (iii)  that  the  Provident  Fund
 Contribution  at  the  rate  of  six
 naye  paise  per  Rupee  be  substi-
 tuted  in  place  of  payment  of
 bonus  after  retirement;

 (iv)  the  question  of  confirma-
 tion  of  all  untrained  ‘Cantonment
 teachers  who  have  put  in  mare
 than  0  years  of  continuous  ser-
 vice  be  considered  and  they  be
 given  the  pay  admissible  to  train-
 ed  teachers;  and

 (b)  if  so,  the  action  taken  thereon?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  Yes.

 (b)  As  regards  (i)  above,  rules  in
 the  matter  of  retention  in  service  af
 teachers  beyond  the  age  of  superan-
 nuation  vary  from  municipality  to
 Municipality  and  from  State  to  State.
 Rule  2(i)  of  Cantonment  Fund  Ser-
 vants  Rules—937,  however,  em-
 powers  the  General  Officer  Command-
 ing  in  Charge  the  command  to  retain
 Cantonment  Fund  employees  beyond
 tne  age  of  55  years.  Instructions  have
 aiready  been  issued  that  while  exer-
 Cising  this  discretion,  due  considera-
 tion  may  be  given  to  the  past  record
 of  service  and  the  policy  obtaining.  in
 the  adjoining  local  bodies  for  their
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 2.  The  requests  mentioned  at  (ii)
 te  (iv)  above  are  receiving  attention.

 Admission  te  the  Military  College,
 Dehra  Dan

 €%.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Defemce  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Terri-
 torial  Army  personnel  are  eligible  for
 admission  to  the  Military  College,
 Dehra  Dun;

 (७)  if  so,  what  facilities  are  provid-
 ed  to  them  for  securing  admission;
 and

 (c)  the  number  of  Territorial  Army
 personnel  admitted  to  the  Military
 College  since  1952,  term-wise?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  Yes.

 @)  The  following
 been  provided:

 facilities  have

 (i)  24  per  cent.  of  the  total  vacan-
 cies  at  the  Military  College,  Dehra
 Dun  are  reserved  for  other  ranks  of
 the  Territorial  Army  who  have  put  in
 a  minimum  of  three  years  service.

 (ii)  The  normal  age  limits  of  8  to
 2l  years  of  age  for  admission  to  the
 college  have  been  relaxed  in  their
 case  to  2l  to  25  years.

 (iii)  The  normal  minimum  educa-
 tional  qualifications  for  admissien
 have  been  relaxed  in  their  case  from
 Intermediate  to  Matriculation  stand-
 ard.

 div)  The  eligible  T.A.  personne)  are
 interviewed  by  the  Services  Selec-
 tion  Board,  without  having  to  qualify
 in  a  competitive  examination  held  by
 the  U.P.S.C.  for  direct  candidates.

 (c)  Two  candidates  have  been  selec-
 ted  for  admission  to  the  Military  Col-
 lege,  one  to  the  1%th  Course  com-
 mencing  July  29854  and  the  other  to

 va
 ‘18th.  Course  commencing  January
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 Application  of  Industrial  Disputes  Act
 to  the.  Cantonment  Employees

 Minister  of  Def  be  pleased  to
 state  whether  it  is  a  fact  that  a  dis-
 pute  between  the  Cantonment  Board,
 Ambala  and  its  employees  has  been
 referred  to  the  Industrial  Tribunal
 for  adjudication?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  No  dispute  bet-
 ween  the  Cantonment  Board,  Ambala
 and  its  employees  has  been  referred
 to  the  Industrial  Tribunal.

 सरक।रो  कम  चारो

 ४३६.  श्री  यावव  :  क्‍या  गृह-कार्प  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  भारत  सरकार
 के  भ्रन्तर्गत  कितने  कर्मचारी  काम  कर  रहे
 है  और  इनमें  से  कितने  ऐसे  है जिनका  वेसन
 १००  रु०  मासिक  से  कम  है  और  किसने  ऐसे

 हैं  जिनका  वेतन  १०००  रु०  मासिक  से
 थ्रधिक  है  ?

 गृह-कार्प  मंत्रालय  में  राज्य  मंत्री  (६1 3
 बातार  ):३०-६-१६५५  तक  की  संख्या
 डस  प्रकार  हैः-

 (i)  भारत  सरकार  के
 भ्रस्तगंत  काम  करने
 वाले  प्रधिकारियों
 की  संख्या

 (ii)  उन  कर्मचारियों  की
 संख्या  जिनका  मूल
 वेतन  १०१  ०
 मासिफ  से  कम  है

 (iii)  उन  कर्मचारियों  की
 संख्या  जिनका  मूल
 बेतन  १,०००  स०
 मासिक  से  भक्ि  क  है  २,४०३

 उपरोक्त  संख्या  में  बके-चाजे  कर्मेचारी,
 झ्राकस्मिक  निधि  से  वेतन  पाने  वाले  कर्मचारी
 धौर  विदेशों  में  भारतीय  कार्यालयों  में  स्थानीय
 भर्ती  किये  गये  कमेचारी  शामिल  नहीं  हैं  ।

 १६,१६,  १५२

 LR oRE
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 437.  Shri  Morarka:  Will  the  Minister

 of  Fimance ‘be  ‘pleased  fo  state:

 (a)  the  total  number  of  applications
 received  for  issuing  bonus  shares
 during  the  years  1955-56  and  (1956-57;

 (b)  the  amount  thereof;  and

 (c)  the  number  of  applications
 granted,  refused  and  pending?

 The  Minister  of  Finance  (Shri  T.  T.
 Hrishnathachari):  (a)  to  (c).  During
 the  year  1955-56  3°  applications  for
 consent  to  the  issue  of  bonus  shares
 for  a  total  amount  of  Rs.  4°7l  crores
 were  received.  Out  of  these,  consent
 was  granted  to  63-applications,  44  ap-
 plications  were  refused  consent,  4  ap-
 Plications  were  withdrawn  and  2  ap-
 plications  are  pending.

 During  the  year  ‘1956-57,  64  appli-
 cations  for  consent  to  the  issue  of
 bonus  shares  for  a  total  amount  of
 Rs.  21-9  crores  were  received.  Out
 of  these  consent  was  granted  to  30
 applications,  60  applications  were
 refused  consent,  3  applications  were
 withdrawn  and  a  applications  are
 pending.

 Oil  Drilling  in  Midnapur,  West
 Bengal

 438  Shri  S.  C.  Samanta:
 Shri  Sadhan  Gupta:

 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  state:

 (a)  at  what  stage  the  work  of  find-
 ing  oil  is  being  carried  on  by  the
 Standard:Vacuum  Oil  Company  in
 Midnapur,  West  Bengal;

 (b)  whether  dynamite  is  being  used
 by  them;  and

 (९)  if  so,  whether,any  houses  have
 been  damaged  by  the  explosion  of
 dynamite  there?

 ‘The  Minister  of  Mines  and  Oil  (Shri
 K.  D.  Malaviya):  (a)  to  (c).  A  seismic
 oil  exploration  party  working  under
 the  Indo-Stanvac  Petroleum  Project
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 wand  usirig  a  kmall  charge  of  explosives
 .worketi  for  7  to  0  days  in  an  area
 of  30  to  20  miles  east  of  Midnapur
 during  second  and  third  weeks  of

 May,  ‘1957:  No  unusual  damage  (i.e.
 over  Rs.  00  to  Rs.-  200)  was  reported.
 The  usual  minor  damages  to  frail  and
 flimsy  mud  céonstfucted  buildings
 were  experiericed.  The  officer  of  the
 Land  Revenue  Department  of  the
 West  Bengal  Government  who  ac-
 companies  the  field  crew,  assesses
 such  damages  and  arranges  payment
 for  all  claims  immediately.

 Shifting.  of  Offices  of  the  Hindustan
 Steel  Ltd.

 439.  Shri  Supakar:  Will  the  Minis-
 ter  of  Steel,  Mines  and  Fuel  be  pleas-
 ed  to  state  whether  the  offices  af
 Hindustan  Steel  Ltd.  situated  in
 Sundarnagar  (Delhi)  and  Calcutta
 have  been  shifted  to  Rourkela?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  Yes;
 the  Offices  of  the  Company  were  shift-
 ed  from  Delhi  to  Calcutta  in  August,
 1955,  and  subsequently  to  Rourkela  in
 November,  1956.

 State  Social  Welfare  Advisory  Board
 ef  Orissa

 440.  Shri  Supakar:  Will  the  Minister
 of  Education  and  Sciéntific  Research
 be  pleased  to  state:

 (a)  the  amount  granted  by  the  Cen-
 tral  Social  Welfare  Board  to  the  State
 Social  Welfare  Advisory  Board  of
 Orissa  during  1955-56  and  ‘1956-57;  and

 (b)  the  schemes  on  which  the
 money  granted  has  been  spent?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimali):  (a)

 ‘1955-56  956-57°”
 Re.  1,42.786  Rs.  2,27,650-3-0
 (b)  (i)  Welfare  Extension  Projects

 and  (ii)  Administration  of  the  State
 Social  Welfare  Advisory  Board.
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 idignatare  in  Hind!  on  Cheques
 44l.  Shri  Shree  Narayan  Das:  Will

 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  there
 is  a  payment  restriction  on  withdraw-
 als  from  the  current  account  of  the
 State  Bank  if  the  drawee  puts  his  sig-

 WIEN  ARSWETS

 natures  in  Hindi

 rs

 (b)  if  so,  the  reasons  thereof

 (०)  whether  the  old  rules  of  the
 Imperial  Bank  of  India  have  not  been
 amended  in  this  respect;

 (d)  whether  any  representation  re-
 garding  this  matter  has  been  receiv-
 ed  by  Government;  and

 {e)  if  so,  whether  Government  have
 taken  any  action  in  the  matter?

 The  Minister  of  Finance  (Shri  T.  प्,
 Krishnamachari):  (a)  The  State  Bank
 accepts  cheques  and  endorsements  in
 Hindi  without  restriction  as  to  amount
 at  its  branches  located  in  Hindi-
 speaking  areas  and  adjacent  areas
 where  Hindi  can  be  easily  understood.
 At  other  places,  the  local  agent  has
 discretion  to  specify  a  limit  as  regards
 the  amounts  for  which  cheques  can
 be  signed  in  a  vernacular.  Alterna-
 tively,  the  Bank  may  require  the  ac-
 count  holder  to  sign  cheques  in  the
 presence  of  a  supervising  official;  but
 this  requirement  is  waived  at  the  dis-
 cretion  of  the  Local  Head  Office  of
 the  Bank  when  circumstances  appear
 to  make  insistence  on  this  require-
 ment  undesirable.

 (b)  The  restriction  obtaining  in
 areas  where  Hindi  is  not  the  regional
 language  or  where  Hindi  is  not  easily
 understood  is  considered  necessary  in
 the  interests  both  of  the  bank  and
 the  public  in  view  of  the  fact  that

 -quite  a  number  of  constituents  sign-
 ing  in  vernacular  have  not  yet  acquir-
 ed  fluency  and  fully  developed  hand-
 writing  therein.  Apart  from  this
 there  are  practical  difficulties  in  that
 cheques  drawn  in  Indian  languages
 require  transliteration  and  authentica-
 tion  before  they  could  be  department-
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 ally  dealt  with.  There  are  also  possi
 bilities  of  signatures  being  forged  if
 they  are  drawn  in  a  language  with
 which  the  supervisory  staff  of  the
 Bank  are  not  fully  familiar.

 (c)  The  old  procedure  in  regard  to
 the  acceptance  of  signatures  and
 endorsements  on  cheques  in  Hindi  and
 other  Indian  languages  was  revised
 by  the  State  Bank  about  48  months
 ago  to  the  extent  indicated  in  answer
 te  part  (a)  of  the  question.

 (d)  No  representation  in  this  behalf
 has  been  received  recently.

 (e)  Does  not  arise.

 All  India  Tribal  Conference  at
 Koraput

 442.  Shri  Sanganna:  Will  the  Min-
 ister  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  copies  of  the  resolu-
 tions  passed  by  the  All  India  Tribal
 Conference  held  at  Koraput  (Orissa)
 from  29th  April,  957  to  Ist  May,  957
 have  been  received  by  Government;
 and

 (b)  if  so,  the  action  taken  thereon?
 The  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs  (Shri  Datar):
 (a)  Yes.

 (b)  They  are  being  examined.

 Mirjumia  Mosque,  Assam
 443.  Shri  Amjad  All:  Will  the  Min-

 ister  of  Education  and  Scientific  Re-
 search  be  pleased  to  state:

 (a)  whether  the  cost  of  repairs  and
 upkeep  of  the  Mirjumla  Mosque  in
 Assam  is  borne  by  the  Central  Gov-
 ernment;  and

 (b)  if  so,  what  is  the  annual  cost
 involved  in  its  maintenance?

 The  Minister  of  State  in  the  Minis
 try  of  Education  and  Re-
 search  (Dr.  K.  L.  Shrimali):  (a)  No,
 Sir.

 (b)  Does  not  arise.
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 सेप्ताल  में  पुस्तकालय  तथा  सूजगाफना

 vey.  ओअशीनारायर  हास:  क्या  जिक्षा
 लया  जेशालिर्क  राजेथर्ता  मंत्री  यह  अताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  भारत  सरकार  ने  नेपाल
 स्थित  वीरगंज  मं  एक  पुस्तकालय  तथा  एक
 सूचना  केन्द्र  खोलने  के  बारे  में  कोई  निर्णय
 किया  है;

 (ख)  यदि  हां,  तो  सूचना  केन्द्र  के
 कब  तक  खुल  जाने  की  संभावना  है;  शर

 (ग)  इस  सूचना  कन्क्र  पर  किशना
 झावर्तक  तथा  भ्रनावतंक  खर्चा  होगा  ?

 शिक्षा  तथा  वेशानिक  गजेबरा  मंत्रालय  में
 राज्य-मंत्री  (डा०  काज  ला०  श्रीमाली)  :

 (क)  से  (ग)  इस  प्रकार  के  प्रस्ताव  की  कोई

 सूचना  सरकार  के  पास  नहीं  है  !

 भारतोय  प्रज्ञातनिक  सेवा  के  लिये
 विशेष  भरती

 डंड४ड५.  श्री  बीरबल  सिह  :  क्‍या  गृह॒कार्प
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  भारतीय
 प्रशासनिक  सेवा  (विशेष  भर्ती)  की  परीक्षा
 में  किलती  महिलाये  बैठी  ?

 गृह-कार्य  मंत्रालय  म॑  राज़्य-मंत्री  (श्री
 बातार)  :  भारतीय  प्रशासन  सेवा  (विशेष
 भर्ती)  की  प्रतियोगी  परीक्षा  में  २०७  महिलायें
 बैठी  ।

 Steel  Fabrication
 446.  Shrimati  Tarkeshwari  Sinha:

 Will  the  Minister  of  Steel,  Mines  and
 Fuel  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 British  firms  have  agreed  to  fabricate
 35,000  tons  of  steel  in  India;

 (b)  the  proportionate  investment  by
 India  and  U.K.;  and

 (e)  whether  any  estimate  has  been
 prepared  as  to  the  cost  of  fabrication?
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 The  Minister  of  Siecl,  Mines  and
 Feel  (Saftlar  Swaran  Singh):  (2)  No
 Sir,  not  to  our  knowledge.

 (b)  and  (c).  Do  not  arise.

 Loan  frem  U.K.  Government

 447.  Shrimati  Tarkeshwari  Sinha:
 Will  the  Minister  of  Fimance  be  pleas-
 ed  to  State  the  total  amount  of  loan
 received  from  the  U.K.  Government
 and  the  Bank  of  England  during  the
 last  five  years?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  No  loan  has  been
 received  by  the  Government  of  India
 either  from  the  Government  of  the
 United  Kingdom  or  from  the  Bank
 of  England  during  the  last  five  years.

 Library  Movement  in  Orissa

 448.  Shri  Panigrahi:  Will  the  Minis-
 ter  of  Education  and  Scientific  Re-
 search  be  pleased  to  state:

 (a)  the  amount  of  grant  given  to
 Orissa  for  encouraging  the  library
 movement  in  the  State  during  the
 period  from  950-5i  to  ‘1956-575,  and

 (b)  the  number  of  libraries  opened
 there  with  the  above  assistance,  dur-
 ing  the  same  period?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimali):  (a)
 Rs.  67,999/-.

 (by  Ten  libraries.

 Grant  to  Singareni  Collieries  Co.  Ltd.

 449.  Shri  T.  B,  Vittal  Rao:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  83  on  the  l9th
 November,  956  and  state:

 (a)  whether  any  amount  has  since
 been  granted  to  the  Singareni  Collie-
 ries  Co.  Ltd.  Andhra  Pradesh  for  its
 development  works;  and
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 (b)  if  so,  the  amount  granted?
 The  Minister  of  Steel,  Mines  and

 Fuel  (Sardar  Swaran  Singh):  (a)  No,
 Sir.

 (b)  Does  not  arise.

 Smuggling  of  Gold

 450,  Shri  Supakar:  Will  the  Minister
 of  Finance  be  pleased  to  state  the
 number  of  cases  of  gold  smuggling
 detected  on  the  Indo-Pakistan  border
 during  19567

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  The  number  of
 cases  of  gold  smuggling  detected  on
 the  Indo-Pakistan  border  during  956
 is  720.

 Untouchability  (Offences)  Act,  4955

 450-A.  Shri  B.  C.  Mallick:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  number  of  cases  arising  out
 of  “untouchabllity”  brought  to  court
 of  law  from  the  date  of  the  commen-
 cement  of  the  Untouchability  (Offen-
 ces)  Act,  3955  till  the  30th  April,  ‘1957;
 and

 (b)  the  number  of  persons  punished
 under  the  Act,  so  far?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  and  (b).  The  State  Governments

 are  responsible  for  enforcing  the  pro-
 visions  of  the  Untouchability  (Offen-
 ces)  Act,  1955,  which  makes  the  prac-
 tice  of  untouchability  a  cognisable
 offence.  Uptodate  information  relat-
 ing  to  the  offences  under  this  Act  is
 not  therefore  available  with  the
 Central)  Government,  However,  ac-
 cording  to  the  periodical  information
 furnished  by  the  State  Governments,
 prosecutions  were  launched  under  the
 Act,  upto  3lst  March,  ‘1956,  in  257
 cases,  These  figures  do  not  include
 the  States  of  Rajasthan  and  Bhopal  in
 respect  of  which  this  information  is
 not  available  with  the  Central  Gov-
 ernment.
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 Rajasthan  Police  Force
 ‘435i.  Shri  H.  a  Sharma:  Will  the

 Minister  of  Heme  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  with
 the  integration  of  the  State  forces
 with  the  Army,  the  Rajasthan  Gov-
 ernment  has  been  forced  to  increase
 the  strength  of  its  Police  Force;

 (b)  if  so,  whether  it  was  done
 under  an  agreement;  and

 (c)  whether  a  copy  of  the  agree-
 ment  will  be  laid  on  the  Table?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 The  State  Government  raised  an
 Armed  Constabulary  after  the  inte-
 gration  of  the  State  forces  with  the
 Army.

 (b)  No.
 (c)  Does  not  arise.

 Quasi  Permanent  Staff
 452.  Shri  Balmiki:  Will  the  Minis-

 ter  of  Home  Affairs  be  pleased  to
 State:

 (a)  whether  it  is  a  fact  that  non-
 Gazetted  Secretariat  staff  has  not
 been  declared  quasi-permanent  after
 Ist  July,  (1952;

 (b)  whether  it  is  also  a  fact  that
 quasi-permanent  clerks  who  are  now
 working  as  Assistants  and  are  eligible for  declaration  as  quasi-permanent
 Assistants  are  not  being  declared  as
 such;

 (c)  if  so,  what  steps  are  being  taken
 by  Government  to  declare  them  quasi-
 permanent;  and

 (a)  by  what  date  such  quasi-
 permanent  Assistants  who  have  put
 in  more  than  70  years  service  as
 Assistants  will  be  confirmed?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 Non-gazetted  employees  in  the  Secre-
 tariat  except  Assistants  have  continu-
 ed  to  receive  certificates  of  quasi-per-
 manency  to  date.  In  the  case  of
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 Assistants  the  isaue  of  such  certificates
 after  lst  July,  952  was  suspended  in
 view  of  the  reorganisation  and  conse-
 qtient  stabilisation  of  Grade  IV  of  the
 Central  Secretariat  Service  to  which
 the  Assistants  belong.  The  question  of
 resuming  the  award  of  quasi-perma-
 nent  status  to  Assistants  is  now  under
 consideration.

 (b)  Yes.  The  policy  and  rules  in
 the  matter  are  that  an  employee
 should  receive  the  benefits  of  quasi-
 permanency  with  reference  only  to
 the  first  appointment  in  which  that
 status  has  accrued  and  notin  any
 later  appointment  in  a  higher  grade.

 (e)  Does  not  arise.

 (a)  Such  quasi-permanent  Assist-
 ants  will  be  considered  for  confirma-
 tion  in  their  own  turn  in  the  quota  of
 permanent  vacancies  reserved  for
 them.

 अतसूचित  जातिपों  और  अनुसूचित  आविस
 जातियों  के  लिये  छात्र  बस्तियां

 धुरे.  भरी  बाह्मीकी  :  क्‍या  शिक्षा
 तथा  वेशांनिक  गवेवरणा  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  प्रनुसुचित  जातियों,  भ्रनुसूचित
 झादिम  जातियों  और  पिछड़े  वर्ग  के  लिये
 छात्रवृत्ति  योजना  के  शभ्रन्तमंत  १६५६  ५७
 मे  अनुसूचित  जातियों  भौर  भ्रनुसूचित  श््रादिम
 जातियों  के  कितने  विद्यार्थियों  को  श्रध्ययन
 के  लिये  विदेश  भेजा  गया  शौर  उनके  विषय
 क्‍या  हैं;  शौर

 (ख)  उन्हें  किन-किन  देशों  में  भेजा
 गया  था  ?

 झिक्षा  तथा  बेशनिक  गबधरता  मंत्रालय  में
 राज्य  मंत्री  (डा०  का०  खा०  माली)  :
 (क)  और  (ख).  एक  विवरण  सभा  पटल
 पर  रख  दिया  गया  है  [देखिये  परिशिष्ट  ३,
 ानुयन्ध  संख्या  ८१]
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 rec  शिवोजन  ह... &

 ye.  ay  बाल्मीको  :  क्या  विस  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि:

 .  (क)  वित्त  मंत्रालय  के  पुनवांस  विभाग
 में  काम  करने  वाले  लोध्र  'डिबीजन  के  कितने
 क्लक्कों  को  पिछले  झाठ  वषों  में  तरक्की  दी
 गई  ;

 (ख)  उनकी  किन  पदों  के  लिये  सरककी
 की  गई  ;  और

 (ग)  उतमें  भनुसूचित  जाति  के  कितने
 कर्मचारी  हूँ  ?

 विज्ष  मंत्री  (शी  ति०  त०  कुष्णमाजारी  )  :
 (क)  के  (ग).  तरक्की  एक  सामान्य
 नामावली  के  आधार  पर  दी  जाती  है,  जो
 सारे  मंत्रालय  के  लिए  एक  ही  है,  प्रलग-अलग
 विभाग  या  प्रभाग  के  लिए  अलग-प्रलग-
 नामावलिया  नहीं  हूं.  q

 पिछले  ८  वर्षों  में  जिन  लोग्चवर  डिबीजन
 क्लकों  को  तरक्की  देकर  भ्रपर  डिवीजन
 क्लर्क  और  असिसटेंट  बनाया  गया,  उसमें
 से  ६  पुनर्वास  प्रभाग  में  विभिन्न  अ्रवधियों
 में  काम  कर  चुके  हैं  ।  इन  छ:  में  से  कोई  भी
 अनुसूचित  जाति  का  नहीं  है  q

 भूतपूर्व  रजवाड़ों  के  सरकारी  कर्मचारी

 ४५५.  श्री  झसर  सिह  कमर :  क्‍या
 गृह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  किः

 (क)  भूतपूर्व  रजवाड़ों  के  जो  कर्मचारी
 शब  केन्द्रीय  मंत्रालयों  में  काम  कर  रहे  उन्हें
 सेवा  श्रौर  पदोन्नति  के  सम्बन्ध  में  क्या-क्या
 सुविधायें  दी  गई  हें  ;  भ्रौर

 (ख)  उनमें  कितने  कर्मचारी  ऐसे  हें
 जो  केन्द्रीय  सचिवलाय  सेवा  के  लिये  योग्य
 होते  हुये  भी  नहीं  लिये  गये  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्रों  (कीं
 दातार)

 :  (क)  भूतपूर्व  रेसीडेंसियों  के  स्थायी
 कर्मचारी  जो  रेसीडेंसियों  की  समाप्ति  पर
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 अतिरिक्त  परए  गए  उनमें  से  थे  केन्द्रीय  स्थायी
 ऋर्मेचारियों  के  समान  ही  समझे  गये  जिन्होंने
 भारत  में  नौकरी  करने  की  इच्छा  प्रकट  की  ।

 . इनमें  से:  जिनको  ट्रांसफर  ब्युरों  ने  कैन्द्रीय
 सरकार  के  विभागों  के  लिये  नामजद  किया
 उनको  खपाने  &  लिये  बहुत  झधिक  संख्या
 में  पद  निर्मित  किए  गए

 इसी  के  अधार  पर,  केन्द्रीय  सचिवालय
 सेवा,  केन्द्रीय.  सचिवालय  स्टैनोग्राफर  सेबा
 तथा  केन्द्रीय  सचिवालय  बलरिकल  सेवा  में
 उनकी  नियुक्ति  के  लिये  भी  उनको  स्थायी
 विस्थापित  कर्मचारियों  के समान  ही  माना
 गया  t

 (ख)  यह  सूचना  झभी  तैयार  नहीं
 हैँ  1

 हिग्दी  अनुवादक

 ४५६.  शी  असर  सिंह  डासर  :  क्या

 गृह-कार्व  मंत्री  यह  बताने  की  कृपा  करेंगे  कि
 केन्रीय  सरकार  के  विभिन्न  मंत्रालयों  और
 विभागों  में  काम  करने  वाले  हिन्दी  अनुवादकों
 झौर  हिन्दी  असिस्‍्टैन्टों  के लिये  एक  नियमित
 पदाली  (केडर)  बनाने  के  लिये  सरकार  द्वारा
 क्या  कार्यवाही  की  जा  रही  है  ?

 गुह-कार्य  मंत्रालय  में  राज्य  मंत्रों  (६) उ
 दातार)  :  केन्द्रीय  सचिवालय  में  हिन्दी  प्रनु-
 बादक  और  हिन्दी  ऐसिस्टैन्टों  के  लिये  भ्लग
 कडर  बनाने  का  अर्भी  कोई  विचार  नहीं
 है

 Central  Reference  Library,  Delhi
 475  =  Shrimati  a  Palchoudhuri:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to  refer
 to  the  reply  given  to  the  Unstarred
 Question  No.  57,  on  the  4th  December,
 3956  and  state  the  progress  made  so
 far  regarding  the  -establishment  of
 a  Central  Reference  Library  in  Delhi?

 THe  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimsli):  Plans

 29  MAY  057  Written  Answers  2650

 and  estimates  for  the  building  of  the
 Central  Reference  Library,  to  be
 established  in  Delhi  are  still  under
 examination.

 Welfare  Extension  Projects  in
 West  Bengal

 458.  Shrimati  Ha  Palchoudhuri:  Will
 the  Minister  of  Education  and  Scienti-
 fic  Research  be  pleased  to  state  the.
 number  of  Welfare  Extension  Projects.
 allocated  to  West  Bengal  by  the-
 Central  Social  Welfare  Board  for  the
 year  1956-577

 The  Minister  of  State  in  the  Minis—
 try  of  Education  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimali):  Sixteen.

 भगवान  बुद्ध

 ड५६.  श्री  बाजपेदी  :  क्या  िका
 लया रंक  निक  गबबर  मंत्री  यह  बताने  की
 कपा  करेंगे  कि  :

 (क)  “भगवान  बुद्ध”  नामफ  पुस्तक
 में  से  मॉसाहार  सम्बन्धी  अभ्रध्याय  को  निकाल
 देने  या  पुस्तक  को  जब्त  कर  लेने  के  सम्बन्ध
 में  सरकार  को  ३१  मार्च,  १६५७  तक  कितने
 अ्रम्यावेदन  और  पत्र  प्राप्त  हुये;  और

 (4)  इस  सम्बन्ध  में  क्‍या  कार्यवाही
 की  गई  ?

 शिक्षा  सथा  जेशानिक  गणेश  मंत्रालय
 में  राज्य  मंत्री  (डा०  का०  ला०  श्रीसमाली)  :
 (क)  लगभग  Xoo)

 (ख)  साहित्य  श्रकादेमी  ने,  सभी
 प्रज्ाशित  तथा  प्रकाशनाधीन  पुस्तकों  में
 तलटीप  (फुटनोट)  देने  का  निश्चय  क्रिया
 है  ।  तलटीप  की  एक  प्रति  सभा  पटल  पर  रख
 दो  गई  है  t  [दिखिये  परिदिष्ट  २,  अनुयन्य
 संख्या  ८२]

 साहित्य  अकादेमी  ने  यहू  भी  निदचय
 किया  है  कि  जिन  माषाधों  में  यह  पुस्तक:
 प्रकाह्ित  होना  शुरू  नहीं  हुई  है,  उन  भाषाओं.
 में  यह  पुस्तक  प्रकाशित  नहीं  की  जाएगी  t
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 Army  Mission  to  Nepal
 460.  Shrimati  Ila  Palchoudhari:  Will

 the  Minister  of  Defence  be  pleased  to
 state  the  number  and  category  of  the
 Defence  personnel  which  were  sent
 to  Nepal  during  the  year  2980  and  so
 tar  during  19872

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  In  April-May  1956,

 for  about  a  week  an  Army  contingent
 comprising  7  officers,  7  ्  C.  Os  and  I4
 other  ranks  from  the  Gorkha  Regi-
 ments  of  the  Army  attended  the  Coro-
 nation  of  the  King  of  Nepal.  Two
 bands  also  accDmpanied  the  contin-
 gent.

 In  addition,  a  special  delegation
 comprising  Lt.  Gen.  Sant  Singh,  the
 then  GOC-in-C,  Eastern  Command,
 and  two  other  officers  went  there  a
 few  days  earlier  and  presented  a  Ge-
 neral’s  sword  to  the  King  of  Nepal.

 During  956  &  967  no  other  De-
 tence  personnel  were  sent  to  Nepal
 except  as  replacements  for  those  al-
 ready  serving  there.

 Promotion  of  Gandhiji’s  Teachings

 462  Shrimati  Na  Paichoudhari:
 {  Shri  Sanganna:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to  lay

 a  statement  on  the  Table  showing:

 (i)  the  number  of  meetings  held
 by  the  Committee  on  Promotion
 of  Gandhiji’s  teachings  during
 the  year  1958-57;

 <ii)  the  nature  of  decisions  taken  at
 these  meetings;

 (ili)  the  recommendations  of  the
 Committee  which  have  been
 accepted  by  Government,  and

 (iv)  the  steps  taken  to  implement
 them?

 The  Minister  of  State  in  the  Minis-
 fry  of  Education  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimali):  (i)  to
 (iv)  A  statement  is  placed  on  the
 Table  of  Lok  Sabha  [See  Appendix
 TH,  annexure  No.  83}.
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 Assistant‘:  Examination  957

 482,  {  Shri  M.  ©.  Jain:
 Shri  H.  ©,  Sharma:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  an
 open  competitive  test  for  recruitment
 to  the  Assistants’  GFade  in  the  Central
 Secretariat  Service  is  being  held  by the  U.P.S.C.  in  July,  ‘1957;

 (b)  if  so,  what  is  the  upper  age limit  prescribed  for  displaced  persons
 serving  in  offices  not  participating  in
 the  Central  Secretariat  Service;

 (९)  whether  any  representations
 have  been  made  to  Government  to  the
 effect  that  certian  offices  have  refused
 to  forward  applications  to  the
 U.P.S.C.  from  displaced  persons,  even
 though  they  are  eligible  to  take  the
 test  in  terms  of  the  notice  of  the
 U-P.S.C.;  and

 (a)  if  so,  the  action  taken  thereon?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 Yes.

 (b)  28  years  on  9th  February,  ‘1957.
 (९)  No.
 (d)  Does  not  arise.

 42  hrs.

 QUESTION  OF  PRIVILEGE
 Mr.  Speaker:  Papers  to  be  laid  on

 the  Table.
 Shri  Anthony  Pillai  (Madras

 North):  Sir,  I  have  given  a  notice  to
 you  for  moving  a  privilege  motion.
 You  have  sent  me  a  brief  reply  that
 you  are  not  granting  me  the  leave.
 May  I  know.  the  reason  why  you  are
 not  granting  me  the  leave?

 Mr.  Speaker:  The  hon.  Member  fs
 aware  that  under  the  Rules  I  have  to
 give  consent  for  raising  any  qyestien
 of  priviiege  in  the  House.  i  did
 not  give  my  consent.  If  the  hon.



 2653  ‘Question  of  Privilege

 Member  is  not  satisfied  or  wants  fur-
 ther  elucidation,  he  may  come  and
 see  me  in  my  Chamber  between  3  and
 4  p.m.

 Shri  Anthony  Pillai:  In  the  subse-
 quent  rules  it  is  laid  down  that  the
 Speaker  should  normally  read  the
 privilege  motion  sent  to  him.

 Mr.  Speaker:  The  hon.  Member  will
 read  it  again.

 Shri  Anthony  Pillai:  On  the  autho-
 rity  of  May..

 Mr.  Speaker:  I  am  not  worried  about
 May.  We  have  a  definite  rule  here,
 and  I  am  not  baund  by  May.  The
 Constitution  says  that  where  there  is
 no  provision  made  for  a  particular
 position,  the  practice  prevailing  in  the
 British  House  of  Commons  will  pre-
 vail.  Wherever  there  is  a  _  specific
 rule,  the  House  of  Commons  practice
 will  not  prevail.

 Shri  Anthony  Pillai:  But  it  has  been
 repeatedly  laid  down  that  with  regard
 to  a  privilege  motion,  he  shall  not  de-
 cide  on  the  substance  of  it  but  pro-
 ceed  to

 Mr.  Speaker:  It  is  open  to  the  House
 to  make  its  own  rules,  to  go  absolu-
 tely  contrary  to  the  rules  prevailing
 in  the  House  of  Commons.  We  have
 framed  certain  rules  suitable  to  our
 own  needs  and  conditions.  Ih  other
 respects,  where  this  Parliament  has
 not  made  any  rule  or  passed  any  law,
 the  general  practice  prevalent  in  the
 House  of  Commons  before  the  date  of
 commencement  of  the  Constitution
 will  prevail.  Here  there  is  a  specific
 rule,  -that  is,  the  Speaker  has  to  give
 his  consent,  and  if  he  does  not  give
 consent,  the  matter  cannot  be  raised.
 I  have  refused  to  give  consent.  If,
 however,  the  hon.  Member  wants  to
 convince  me  or:  wants  to  get  some
 elucidation,  I  have  no  objection;  he
 may  treat  the  Chamber  as  part  of  the
 House,  between  three  and  four  or  3-30
 and  4-30  he  may  fix  an  engagement,
 and  -see  me,  I  will  try  to  convince
 him.  a

 Shri  Anthony  Pillai:  The  question
 that  I  have  raised  is  normally  allowed
 in  other  democratic  countries.
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 Mr.  Speaker:  I  am  _  not  guided  by-
 that.

 Shri  Anthony  Pillai:  Under  rule  225,.
 if  objection  is  taken  and  twenty-five
 Members  rise,  then  leave  shall  be  gran-
 ted  by  the  House.

 Mr.  Speaker:  It  is  only  after  con-
 sent  is  given  to  make  the  motion.  [I
 refused  to  give  the  consent.

 Shrimati  Renu  Chakravartty.  (Ba-
 sirhat):  May  I  make  a  submission?
 Uptill  now,  whenever  a  question  of
 privilege  has  come  before  the  House,
 either  the  matter  has  been  referred
 to  the  Privileges  Committee  or  the
 matter  has  at  least  been  raised  on  the
 floor  of  the  House.  Uptill  now  I  do
 not  think  any  privilege  motion  has.
 come  before  the  House  and  been  re-
 fused.  Although  I  do  not  know  what.
 the.  privilege  motion  is  that  the  hon.
 Member  has  brought  forward,  I  think
 we  should  be  allowed  to  know  what.
 it  ig  and......

 Mr.  Speaker:  I  do  not  agree.  Other-
 wise,  the  provision  that  the  consent  of
 the  Speaker  is  necessary  will  be  abso-
 lutely  ineffective.  In  many  cases  I
 have  not  allowed  the  privilege  motion
 to  come  to  the  House  at  all.  There
 may.  be  cases  where  it  is  not  a  matter
 of  privilege  at  all  or  the  infringe-
 ment  is  so  trivial  that  it  can  better  be-
 settled  outside  the  House.  In  other
 cases  of  importance  the  matter  is
 brought  before  the  House  if  I  give
 consent.  And  therefore,  discretion  is
 vested  in  the  Speaker.  For  instance,
 the  Supreme  Court  decides.  If  it  de-

 happens?
 Therefore,  some  authority  is  givem
 the  prerogative  or  right  to  give  con-
 sent  or  not  give  consent.  I  have
 looked  into  this  matter.  I  do  not  think
 it  is  a  matter  in  which  any  question
 of  privilege  arises.

 Shri  Anthony  Pillai:  The  matter
 that  I  have  raised  is  about  the  leakage
 of  budget  secrets  and  under  the  pro-

 Mr.  Speaker:  I  am  not  going  to-
 allow  it.  The  rule  is  already  there.
 (Interruption)  Order,  order,  the
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 [Mr.  Speaker]

 thon.  Member  cannot  browbeat  the
 Speaker.  I  must  give  consent.

 “Without  my  consent  no  privilege  mo-
 ‘tion  can  be  brought.  It  is  for  me  to
 decide.  So  long  as  I  am  here  J  will
 try  to  exercise  this  right.  It  is  open  to
 -an  hon.  Member  to  come  to  me  and
 place  certain  facts  before  me.  If  I
 -agree  I  will  give  my  consent  for  it.  if
 I  do  not  agree  I  will  try  to  convince

 “him,  and  if  he  is  not  able  to  convince
 me  my  decision  will  prevail.  That  is
 the  position.  There  is  no  good  inter-
 rupting  the  proceedings  of  the  House.

 Shri  A.  K.  Gopalan  (Kasergod):  7
 ‘want  to  know  this.  As  far  as  the
 :~previous  Parliament  was  concerned
 when  we  were  here,  some  two  or  three

 ७97  four  privilege  motions  came.  On
 -all  those  occasions,  this  procedure
 was  not  followed.  Even  when  some
 were  not  put  before  the  Privileges
 ‘Committee,  there  was  some  discussion
 -and  then  it  was  said  that  this  matter
 should  not  go  before  the  Privileges
 ‘Committee.  It  was  discussed  and  then
 decided  that  it  need  not  go  before  the
 ‘Committee.  There  were  some  other
 ‘cases  in  which  the  matter  went  before
 vhe  Privileges  Committee.  This  is  a
 new  procedure.  Ag  far  as  the  ques-
 tion  of  privilege  is  concerned,  I  do  not

 question  whether  it  is  not  the  autho-
 rity  of  the  Speaker  to  give  consent
 ‘or  not.  You  may  reject  it.  But,  we
 have  got  a  right  to  know  what  this  is.
 “The  power  of  the  Chair  is  there  not  to
 give  consent.  But,  we  do  not  even
 know  what  is  the  privilege  matter
 that  is  brought  and  that  is  rejected.
 We  do  not  even  know  what  it  is.  As
 far  as  this  is  concerned,  we  have  a
 right  to  know  what  was  it  and  why  it
 is  rejected.  It  is  not  like  an  adjourn- ment  motion  or  something.  It  is  very
 important.  As  far  as  the  privileges  of

 ‘the  Members  of  this  House  are  con-
 «erned,  the  Speaker  has  the  right  not
 to  give  consent.  What  is  the  privilege that  is  raised?  Even  that  we  do  not
 Iknow.  We  have  a  right  to  know  that.
 This  is  a  new  procedure,  Last  time.-
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 it  was  not  like  this.  I  want  to  know
 why  this  procedure  is  being  followed.

 Mr,  Speaker:  I  have  heard-on  this
 point.

 Shri  Mabanty  (Dhenkanal):  I  have
 to  make  a  new  submission.

 Mr.  Speaker:  Order,  order;  I  am
 not  going  to  allow  any  more.

 Shri  Mahanty:  This  is  new.

 Mr,  Speaker:  I  have  heard:  enough.
 There  is  no  use  of  interrupting.

 The  question  is,  are  we  bound  by
 the  rules  framed  in  this  House  or
 some  unknown  "  practice  with  which
 I  do  not  agree.

 An  Hon.  Member:  Not  unknown.

 Mr.  Speaker:  Hon.  Members  cannot
 go  on  interrupting.

 The  particular  rule  says:

 “A  member  may,  with  the  con-
 sent  of  the  Speaker,  raise  a  ques-
 tion  involving  a  breach  of  privi-
 lege  either  of  a  member  or  of
 the  House  or  of  a  Committee
 thereof.”

 The  consent  of  the  Speaker  is  a
 condition  precedent  to  raising  a  ques-
 tion  of  privilege.  (Interruption)  Order,
 order.  Shri  A.  K.  Gopalan  referred
 to  certain  cases.  Cases  there  are.
 There  are  three  sets  of  cases.  Any
 one  of  the  500  or  a  little  more  than
 500  Members  can  raise  a  question  of
 privilege.  Are  we  to  allow  a  discus-
 sion  on  that?  Assuming  I  allow  it  to
 be  raised  here,  am  I  not  the  person
 to  see  whether  it  is  a  matter  6f  privi-
 lege  or  not?  If  it  is  for  the  House  to
 decide,  this  rule  should  be  abrogated.
 There  is  nothing  for  the  consideration
 of  the  Speaker.  If  automatically  some
 Member  thinks  there  is  a  question  of
 privilege,  is  the  time  of  the  House  to
 be  spent?  If  it  is  for  the  House  to
 decide.  Igo.  .out  of  the  nictyre.
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 Shri  A.  K.  Gopalan  referred  to  cer-
 tain  cases.  It  must  be,  I  think,  there
 was  a‘prima  fecte  case  and  therefore
 I  brought  it  before  the  House.  The
 Hotise  would  have  considered  it  and
 found,  this  is  a  trivial  matter,  we  may
 take  an  apology  and  wash  it  away
 without  sending  it  to  the  Committee
 of  Privileges.

 Shri  ्,  Raju  (Visakhapatnam):
 Sir,

 Mr.  Speaker:  The  hon.  Member  will
 try  to  have  his  soul  in  patience.  He
 is  new  to  this  House.  He  cannot  go
 on  interrupting  like  this.  I  will  take
 serious  notice.  The  Chair  has  first  to
 give  consent  and  that  is  a  pre-requi-
 site.  There  are  other  cases  which  have
 not  come  to  the  notice  of  the  House,
 where  I  have  refused  to  give  consent,
 where  there  is  no  question  of  privi-

 ‘Jege  at  all.  The  second  set  is,  if  I  have
 a  doubt,  I  allow  it  to  be  brought
 before  the  House.  It  is  a  small  mat-
 ter.  The  House  says,  no,  it  need  not
 be  referred  to  the  Committee.  Third-
 ly,  there  are  serious  matters  in  which
 the  House  says,  these  may  be  referred.
 I  also  gave  a  ruling  with  regard  to  a
 similar  matter.  If  I  were  to  disclose
 it  to  the  House,  am  I  going  to  put  it
 before  the  House?  Then,  it  is  the
 consent  of  the  House,  not  my  consent.
 Why  should  there  be  this  rule?  The
 Speaker  has  the  right  to  find  out
 prima  facie  whether  there  is  a  case
 to  be  brought  before  the  House.  If  I
 find  that  there  is  no  such  prima  facie
 case,  I  will  not  bring  it  before  the
 House.  Therefore,  I  have  disallowed
 it.

 Shri  Morarji  Desat:  Papers  to  be
 laid  on  the  Table.

 Several  Hon.  Members  rose—

 Mr.  Speaker:  Order,  order.

 Shri  A.  K.  Gopalan:  You  have  said
 enough.

 Will  you  allow  us  to  say  a  word
 about  it?
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 Mr.  Speaker:  How  many  times?

 Shri  A.  K.  Gopalan:  Because  we
 want  to  know....

 Mr.  Speaker:  Order,  order.

 Shri  A.  K.  Gopalan:  As  a  protest  we
 leave  the  House.

 (Shri  A.  K.  Gepalan  and  same  other
 hon.  Members  then  withdrew  from

 the  House)

 Shri  Nath  Pai  (Rajpura):  One  small
 point.

 Mr.  Speaker:  I  am  not  going  to
 allow.

 Shri  Anthony  Pillai:  The  proviso  is
 very  clear.  It  says...

 Mr.  Speaker:  I  am  not  going  to
 allow.  It  is  not  right  he  should  inter-
 rupt  the  House.

 Shri  Nath  Pai:  May  I  make  one
 statement?

 Mr.  Speaker:  I  will  not  allow.

 Shri  Nath  Pai:  You  are  making  up
 your  mind  before  hearing  us.

 (Sir  Anthony  Pillai  then  withdrew
 from  the  House)

 PAPERS  LAID  ON  THE  TABLE

 RxePorRT  ON  WORKING  OF  CENTRAL  SIL
 Boarp

 The  Minister  of  Commerce  and
 Industry  (Shri  Morarji  Desai):  I  beg
 to  lay  on  the  Table  a  copy  of  the
 Report  on  the  working  of  the  Cen-
 tral  Silk  Board  for  the  period  from
 Ist  April,  956  to  S3ist  March,  957  in
 pursuance  of  an  assurance  given  by
 the  Minister  of  Commerce  and  Indus-
 try  during  the  discussion  on  the  Cent-
 ral  Silk  Board  (Amendment)  Bilt  on



 2659  Papers  laid  on  the
 Table

 {Shri  Morarji  Desai].
 the  29th  July,  1952.  [Placed  in  Libra-
 ry.  See  no.  S—65/57).

 ANNUAL  Report  or  Coat  Boarp

 Phe  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  I  beg  to
 lay  on  the  Table  a  copy  of  the  An-
 nual  Report  of  the  Coal  Board  for  the
 year  1955-56.  [Placed  in  Library.
 See  No.  S-63/57].

 Report  OF  COMMITTEE  TO  ENQUIRE
 INTO  POSITION  OF  SAND  SUPPLIES  FOR
 Stowrmnc  in  JHARIA-RANIGANJS  COAL-

 FIELDS

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  I  beg  to
 lay  on  the  Table  a  copy  of  the  Report
 of  the  Committee  to  enquire  into  the
 position  of  Sand  Supplies  for  purposes
 of  Stowing  in  the  Jharia|/Raniganj
 Coalfields  after  completion  of  Dams
 by  the  Damodar  Valley  Corporation.
 {Placed  in  Library.  See  No.  S-63/57].

 DECLARATIONS  OF  EXEMPTION  UNDER
 REGISTRATION  OF  FOREIGNERS  ACT

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  I
 beg  to  lay  on  the  Table  a  copy  of
 each  of  the  following  Declarations  of
 Exemptions  under  the  proviso  to  sec-
 tion  6  of  the  Registration  of  Foreign-
 ers  Act,  1939,  namely:

 (  7)  1/24!$7-F.  I.,  dated  the  2  March,  7957
 (I  Declaration)

 (2)  3/27.57-F.  I.,  dated  the  roth  April,  957
 (6  Declarations)

 (3)  3/28/57-F.I,,  dated  the  Tith  April  ‘1987,
 (r  Declaration)

 (4)  0/3¢/57-F.I.,  dated  the  18th  April  7957
 a  Declaration)

 (5)  4/33/57-F.I.,  dated  the  r6th  May,  7957
 (x  Declaration)
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 Matter  of  Urgent
 Public  Importance

 AuL  Inpra  Services  (Overseas  Pay,
 PASSAGES  AND  LEAVe  Satary)  RULES

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  I
 beg  to  lay  on  the  Table,  under  sub-
 section  (2)  of  Section  3  of  the  All
 India  Services  Act,  1951,  a  copy  of
 the  All  India  Services  (Overseas  Pay,
 Passages  and  Leave  Salary)  Rules,
 I957,  published  in  the  Notification  No.
 S.R.O.  526,  dated  the  5th  February,
 1957.  [Placed  in  Library.  See  No.  8-
 67/57}.
 Rerort  or  Stupy  Group  ON  WorRKER

 PARTICIPATION  IN  MANAGEMENT
 The  Deputy  Minister  of  Labour

 (Shri  Abid  Ali):  I  beg  to  lay  on  the
 Table  a  copy  of  the  Report  of  the
 Study  Group  on  Worker  participation
 in  Management,  (1957.  [Placed  in  Lib-
 rary.  See  No.  S-68(57].

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 SITUATION  RESULTING  FROM  STOPPAGE
 OF  CALL  AT  MALVAN  BY  BomBay  STEAM

 NAVIGATION  COMPANY
 Shri  Nath  Pai  (Rajpura):  Under

 Rule  ‘197,  I  beg  to  call  the  attention
 of  the  Minister  of  Transport  and
 Communications  to  the  following  mat-
 ter  of  urgent  public  importance  and
 I  request  that  he  may  make  a  state-
 ment  thereon:—

 “Situation  resulting  from  stop-
 page  of  call  at  Malvan  by  Bom-
 bay  Steam  Navigation  Company.”
 The  Minister  of  Transport  and  Com-

 munications  (Shri  Lai  Bahadur  Shas-
 tri):  A  rock,  known  as  the  Perch
 Rock,  at  the  entrance  to  the  Malvan
 Port,  was  constituting  an  obstruction
 to  free  navigation.  This  was  marked
 by  a  small  light  and  it  was  intended
 to  establish  a  lighThouse  there.  The
 Government  of  Bombay,  who  were  to
 carry  out  this  work,  found,  however,
 that  a  structure  could  not  be  built
 upon  this  rock.  With  a  view  to  re
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 decided  to  blow  it  up  The  blasting
 operation  was  carried  out  on  the  lith
 April,  1957,  when  the  port  was  closed
 to  navigation.  The  removal  of  debris
 commenced  on  the  l2th  April,  but  had
 to  be  stopped  on  the  350  May  due  to
 adverse  weather  conditions.  The  re-
 maining  debris  will  be  removed  after
 the  monsoon.  The  port  remained
 completely  closed  till  the  Ist  May
 957  when  it  was  declared  upon  for
 day  traffic  only.  The  Bombay  Steam
 Navigation  Company  did  not,  how-
 ever,  agree  to  their  ships  resuming
 ealls  at  this  port  as  they  were  ap-
 prehensive  that  seme  rock  or  debris
 might  move  into  the  navigable  chan-
 nel  due  to  tide,  currents  or  other  sea
 conditions,  and  thus  constitute  a  dan-
 ger  to  their  ships.  In  order  to  aliay
 the  apprehension  of  the  Bombay
 Steam  Navigation  Company  a  survey
 of  the  navigable  channel  by  the  Bom-
 bay  Government  in  conjunction  with
 the  shipping  company,  was  proposed.
 The  company  felt,  however,  that  in
 view  of  the  strong  winds  and  the  pro-
 ximity  of  the  foul  season,  the  possibi-
 lity  of  the  debris  being  washed  into
 the  channel  even’  after  such  survey
 could  not  be  ruled  out.  The  Company
 also  pointed  out  that  since  their  nor-
 mal  services  would  have  stopped  any-
 how  on  the  3ist  May,  the  joint  sur-
 vey  of  the  channel  could  well  be
 postponed  until  after  the  monsoon.  It
 is  in  these  circumstances  that  the  ves-
 sels  of  Bombay  Steam  Navigation  have
 not  been  calling  at  Malvan.

 Shri  Nath  Pai:  May  I  submit  to  the
 hon.  Minister  that  the  Marine  Survey
 at  Malvan  had  made  it  abundantly
 clear  after  a  throughgoing
 survey  of  the  cleared  channel
 that  it  was  safe  for  naviga-
 tion,  but  the  company  wanted
 to  browbeat  the  Government  of  Bom-
 bay  because  they  were  not  agreeable
 to  the  suggestion  that  the  survey
 should  be  taken  up  immediately  and
 the  rock  blown  up?  The  Superinten-
 dent  of  Light  Mouses  at  Bombay  and
 the  Marine  Survey  insisted  that  the
 rock  can  be  broken  up  and  they  pro-
 ceeded  with  it.  It  is  the  company
 which  is  trying  to  teach  a  lesson  to
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 the  public.  As  a  result  of  the  quarrel
 between  these  two  parties,  it  is  the
 people,  100,000  as  the  hon.  Minister
 knows,  whose  normal  means  of  com-
 munication  with  Bombay,  upon  which
 they  entirely  ,depend,  have  been  cut
 off.  I  want  to  suggest  to  him—and
 that  is  my  last  suggestion—that  he
 gives  immediate  consideration  to  this
 matter  and  sees  to  it  that  the  autho-
 rity  of  the  Marine  Survey  is  respected
 by  the  Bombay  Steam  Navigation  Co.,
 since  the  Marine  Survey  knows  more
 than  the  director  of  the  Bombay
 Steam  Navigation  Co.  as  to  whether
 danger  conditions  exist  or  have  been
 eliminated.

 Shri  Lal  Bahadur  Shastri:  I  agree
 with  the  hon.  Member  that  the  com-
 pany  should  have  taken  courage  to
 operate  the  service.  But  it  is  not  cor-
 rect  to  say  that  they  were  able  to
 brow-beat  our  officers  or  our  depart-
 ment.  The  debris  has  been  cleared,
 but,  to  be  fair  to  the  company,  it
 must  be  stated  that  it  has  not  been
 completely  cleared,  and  there  is  some
 risk  involved  in  it.  But  yet,  our
 department  advised  the  Company  that
 they  should  operate  the  _  service,
 because  the  risk  was  not  much.  They
 did  not  accept  our  advice,  and  the
 time  at  our  disposal  was,  and  is  so-
 short;  in  fact,  from  the  3lst  of  May,
 the  services  will  have  to  stop,  because
 of  the  rough  weather.  So,  the  time
 at  our  disposal  is  indeed  very  short,
 and  we  do  not  now  find  it  feasible  to
 compel  the  Company  to  operate  the
 service.  Only  a  few  days  more  are
 left,  but  we  hope  that  this  situation,
 of  course,  will  be  averted,  in  future
 and  that  after  the  foul  season  all  the
 debris  will  be  cleared  up,  and  the
 services  will  operate  regularly.

 Shri  Goray  (Poona):  Does  it  mean
 that  Government  themselves  are  in
 doubt  as  to  whether  there  is  risk  or
 there  is  no  risk?

 Shri  Lal  Bahadur  Shastri:  The
 experts  did  say  that  there  wai  no
 risk,  But  when  they  say  that  the
 debris  has  not  been  cleared  up,  I  just
 want  to  be  a  bit  charitable  to  the
 Company.  I  do  not  want  to  place  all



 2663  Correctiok  of  Answer:to  28  'MAY  3987  Appropriation  No.  3  88...  36654
 ह...  \Queseton

 {Shri  Lat-Babedur  Shastri}
 the  blame  them,  byt,  they  should
 have  taken  the  courage  to  operate
 the  service  is  my  yersonal
 opinion.

 Shri  Nath  Pai:  In  view  of  the
 imconvenience  caused  to  more  than  a
 trandred  thousand  persons,  if  the
 Minister  could  give  us  an  assurance
 that  the  service  will  start  operating
 immediately  after  the  monsoon,  we
 are  statisfied.

 Shri  Lal  Bahadur  Shastri:  Certain-
 ly,  it  will  be  opened  after  the
 monsoon.

 CORRECTION  OF  ANSWER  TO
 UNSTARRED  QUESTION

 ‘The  Deputy  Minister  of  Defence
 (Sardar  Mojithia):  In  reply  to  unstar-
 red  question  No.  1422,  asked  by  Shri
 Bhakt  Darshan  on  the  7th  September,
 1956,  regarding  Garwali  soldiers,  I
 stated  that  the  audited  entitlement  of
 the  Garwali  soldiers  was  Rs.  10751-1-0
 and  indicated  that  the  element  on  ac-
 Gount  of  pay  included  in  this  amount
 was  Rs.  -2000-10-0.

 In  the  statement  laid  on  the  Table
 of  the  Lok  Sabha  in  reply  to  parts  {c),
 (a)  and  (e)  of  the  question,  the  total
 amounts  to  be  paid  to  Hav.  Chandar
 Singh  Bhandari  and  Hav.  Narain
 Singh  Gussain  (Serial  Nos.  |  and  2  of
 the  statement)  were  shown  as
 Rs.  295-8-0,  and  Rs.  303-i4-0  respect-
 ively.

 I  wish  to  inform  this  House  that  the
 audit  authoritles  have  since  intimated
 some  corrections  to  these  figures;  ac-
 cording  to  the  latest  figures  furnished
 by  the  audit  authorities,  the  total  en-
 titlement  of  the  Garhwali  soldiers  .is
 Rs,  10,735-6-0  and  the  element  on  ac-
 count  of  pay  is  Rs.  ‘1,984-15-0.  T'he
 total  amounts  to  be  paid  to  the  two
 individuals  named  -  earlier  are
 Rs.  282-15-0  and  =  Rs.  300-15-0
 regpectively.

 IT  wish  to  add  that  out  of  the  62  per-
 sonnel  involved,  87  were  dismissed,
 and  the  rest  discharged  from  service.

 The”  statement  laid  dh  the  Table  of
 the  House  contains  the  names  of  57
 persons’  dismissed  and  two  ‘persons
 who  were  discharged,  as  all  these
 persons  forfeited  their  pay  and  allow
 lindes  at  ‘the  time  of  their  dismissal
 discharge  from  service

 APPROPRIATION  NO.  3  BILL

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  I  beg  to  move*:

 “That  the  Bill  to  provide  for
 the  authorisation  of  appropriation
 of  moneys  out  of  the  Consolidated
 Fund  of  India  to  meet  the  amount
 spent  on  certain  services  during
 the  financial  year  ended  on  the
 3lst  day  of  March,  ‘1954,  in  excess
 of  the  amounts  granted  for  those
 services  and  for  that  year,  be
 taken  into  consideration.”.
 Mr.  Speaker:  The  question  is...
 Shri  Bharucha  (East  Khandesh):  [

 want  to  speak  on  the  Bill.
 Mr.  Speaker:  The  scope  is  limited.
 Shri  Bharucha:  Still,  one  can  speak

 on  it.
 Shri  T.  T.  Krishnamachari:  The

 motion  is  not  yet  placed  before  the
 House.

 Mr.  Speaker:  Motion  moved:
 “That  the  Bill  to  provide  for

 the  authorisation  of  appropriation
 of  moneys  out  of  the  Consolidated
 Fund  of  India  to  meet  the  amounts
 spent  on  certain  services  during
 the  financial  year  ended  on  the
 3ist  day  of  March  1954,  in  excess
 of  the  amounts  granted  for  those
 services  and  for  that  year,  be
 taken  into  consideration”.
 Shri  Bharnmcha:  The  point  that  |

 desire  to  rnake  is  this.  This  Bill  incor-
 porates  the  excess  expenditure  incur-
 red  by  Government  in  the  year  ‘195¢-
 54.  Only  the  other  day  we  passed  the
 Extess  Demands,  and  this  is  being  in-
 copporated  into  an  Act  ay  required

 Moved  with  the  recommendation  ०३  the  President.  oe  neous
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 under  the  Constitution.  The  point  that
 arises  is  this:  if  the  expenditure  was
 incurred  in  excess  in  the  year  ‘1953-54,
 why  is  it  that  the  Governinent  sat
 tight  over  it  for  38  months  before
 coming  to  the  House?  The  point  that
 ३  desire  to  enquire  is...

 Shri  T.  T.  Krishnamacbari:  The
 excess  Demands  were  discussed  and  I
 had  made  the  position  clear,  and  even
 indicated  why  it  was  made.  The  hon.
 Member  apparently  wus  not  here  at
 that  time.

 Shri  Bharucha:  The  hon.  Minister
 was,  totally  inaudible  —he  usua!ly  is.
 J  do  not  know  whether  it  is  duc  to
 a  defect  in  the  workin,  of  ihe  souna
 system  or...

 Shri  Tyagi  (Dehra  Dun):  He  is  so
 gentle.

 Shri  Bharucha:  May  ie,  but  he  wisl
 have  to  make  himself  hari.

 mr.  Speaker:  This  point  was  raised
 when  the  Excess  Demancs  were  before
 the  House  and  it  wis  answered.  The
 hon.  Member  was  noi  present  in  the
 House  at  that  time.  ‘Mnerefore,  should
 this  matter  be  once  again  discussed  in
 the  House?  The  point  as  to  why  there
 ‘was  delay  was  made  and  has  been
 answered.

 Shri  Bharucha:  i  quite  agree.  My
 explanation  is  that  at  {nut  time  there
 was  a  conference  which  the  Prime
 Minister  had  called  regar  Jing  Goa  and
 I  was  inevitably  absent.

 Mr.  Speaker:  He  may  look  into  the
 proceedings  and  find  out  the  details.

 Shri  Bharucha:  I  accept  thet.
 The  second  point  I  desire  to  make

 is  this.  There  is  an  item  of  Rs.  +1,30,850,
 against  item  No.  Vote  No.  §3~Cabinet.
 I  think  the  major  portion  of  this  is
 excess  expenditure  incurred  by  Mi-
 nisters  on  their  tours.  Could  we  get
 the  major  break-ups  of  this  item?

 Stiri  T.  T.  Krishnamachari:  The
 Demand  has  been  approved  by  the
 House.

 Mr.  Speaker:  Let  us  not  go  beyond
 the  scope  of  it.  The  Demand  has  been
 approved  by  the  House  in  this  session
 itself  and  on  that  approval,  the  Ap-
 propriation  Bill  gets  almost  automatic
 acceptance,

 Shri  Bharucha:  I  cannot  move  an
 amendment  to  this  Bill,  but  I  can
 certainly  ask  for  explanation.  Article
 l5  of  the  Constitution  prevents  me
 from  moving  an  amendment,  but  I
 can  certainly  ask  for  explanation.
 Suppose  when  the  Excess  Demands
 were  voted,  there  was  an  amendment
 and  a  change  took  place.  Then  at
 what  stage  can  a  Member  ask  for
 explanation?  At  this  stage  only.

 Mr,  Speaker:  The  relevant  rule,
 rule  218(4)  of  our  Rules  of  Procedure,
 says:

 “The  debate  on  an  Appropria-
 tion  Bill  shall  be  restricted  to
 matters  of  public  importance  or
 administrative  policy  implied  in
 the  grants  covered  by  the  Bill
 which  have  not  already  been  rais-
 ed  while  the  relevant  demands
 for  grants  were  under  considera-
 tion”.
 So  far  as  Ministers’  tours  are  con-

 cerned,  it  is  a  matter  of  detail.  He
 might  have  gone;  he  might  not  have
 gone;  what  exactly  is  the  need  for
 gOing  so  much?  This  is  not  a  matter
 of  policy;  it  is  not  8  matter

 of  public  importance  or  administrative
 policy  which  should  have  been  raised
 here.  This  is  an  ordinary  matter  of
 detail.  Nobody  denies  that  the  Min-
 isters  can  go  on  tour;  the  only  ques-
 tion  is  whether  in  8  particular  case
 he  has  gone  a  little  too  often.

 Shri  Bharucha;  Unless  I  have  the
 major  break-ups  of  the  amount  of
 Rs.  +1,30,850,  how  can  I  say  whether
 a  question  of  policy  iz  involved  or
 not?  For  instance,  it  may  be  that
 only  one  Minister  has  gone  on  tour  in
 excess.  Then  the  question  may  arise:
 why  he  has  gone  so  much  whereas
 other  Ministers  have  not?

 Mr,  Speaker:  It  is  not  for  me  to
 say;  it  is  a  question  of  policy.  Sub-
 rule  (5)  states  as  follows:  “The



 2667  Appropriation  No.  3  Bill  29  MAY

 {Shri  Bharucha]
 Speaker  may,  in  order  to  avoid  repe-
 tition  of  debate  require  members
 desiring  to  take  part  in  discussion  on
 an  Appropriation  Bill  to  give  advance
 intimation  of  the  specific  points  they
 intend  te  raise,  and  he  may  withhold
 permission  for  raising  such  of  the
 points  as  in  his  opinion  appear  to  be
 repetitions  of  the  matters  discussed
 on  a  demand  for  grant  or  as  may  not
 be  of  sufficient  public  importance.”

 The  hon.  Member  is  new  and  I  did
 not  insist  upon  this  rule.  Anyhow,
 it  is  not  a  matter  of  such  administra-
 tive  policy  or  public  importance
 which  should  be  raised.  It  is  a  matter
 ot  detail.

 Shri  Barucha:  1  shall  not  press.
 Mr.  Speaker:  The  question  is:

 “That  the  Bill  to  provide  for
 the  authorisation  of  appropriation
 of  moneys  out  of  the  Consolidated
 Fund  of  India  to  meet  the  amounts
 spent  on  certain  services  during
 the  financial  year  ended  on  the
 3ist  day  of  March,  ‘1954,  in  ex-
 cess  of  the  amounts  granted  for
 those  services  and  for  that
 year  be  taken  into  consideration.”

 The  motion  was  adopted.
 Mr.  Speaker:  The  question  is:

 “That  clauses  2  and  3  stand
 part  of  the  Bill.”

 The  motion  was  adopted.
 Clauses  2  and  3  were  added  to  the

 Bi.
 The  Schedule,  Clause  1  the  Enacting

 Formula  were  added  to  the  Bill.
 Shri  T.  T.  Krishnamachari:  |  beg  to

 move:
 “That  the  Bill  be  passed.”

 Mr.  Speaker:  The  question  is:

 “That  the  Bill  be  passed.

 The  motion  was  adopted.

 i987  2668

 GENERAL  BUDGET—GENERAL
 DISCUSSION—Contd.

 Mr.  Speaker:  The  House  will  now
 proceed  with  the  general  discussion  of
 the  General  Budget.  Shri  Banerjea will  continue  his  speech.

 Shri  5.  K.  Benerjea  (Cooch  Behar):
 While  I  mentioned  yesterday  about
 the  problem  of  common  tea  of  North
 East  India  and  this  is  due  to  the  fact
 that  our  cost  of  production  of  tea  is
 greater  than  the  common  tea  of  East
 African  territories  and  further  they have  no  export  duty.  The  only  door
 open  to  North  Indian  praducers  of
 tea  is  to  increase  the  consumption  in
 India  and  we  believe  that  this  con-
 sumption  can  be  easily  increased  by over  700  million  Ibs.  within  tne
 Second  Five-Year  Plan  The  present
 consumption  of  tea  in  India  १5  about
 200  million  Ibs.  If  we  fail  to  increase
 our  infernal  consumption,  the  produ-
 cers  will  have  inevitably  to  curtail
 the  production.  The  reduction  of
 production  of  tea  is  contrary  to  the
 accepted  principle  of  the  Govern-
 ment  of  India.  If  the  curtailment  of
 Production  is  heavier  than  it  was
 last  year,  I  am  afraid  some  of  the
 small  tea  estates  would  have  to  close
 down  and  this  would  result  in  heavy
 unemployment.

 So,  I  request  the  Finance  Minister
 to  examine  the  problems  )before  he
 comes  to  a  decision  finally  of  impcs-
 ing  this  Excise  tax.

 In  my  constituency  there  is  a  great
 problem  of  rehabilitation  of  refugees.
 It  is  not  only  the  problem  of  my  con-
 stituency  alone,  but  it  is  a  problem  af
 the  country  as  a  whole.  These  re-
 fugees  have  no  income,  but  tiey  shali
 have  to  bear  the  brunt  of  the  Excise
 tax.  This  is  an  additional  burden  on
 them  know  both  the  Central  and
 State  Governments  are  quite  alive  of
 the  situation  and  are  doing  their
 best  to  rehabilitate  them.  I  must
 mention  here  about  the  abnormal
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 rise  in  the  price  of  rice  and  other
 cereals.  If  rice  is  made  available  at
 a  reasonable  price,  the  people  in  my
 constituency  will  be  very  happy,  but
 if  on  the  other  hand  rice  is  not  sup-
 plied  and  wheat  is  supplied  instead.
 I  think  they  will  take  it  but  with
 great  reluctance.

 I  know  that  our  Finance  Minister
 ts  alive  to  the  situation  and  here  I
 will  quote  the  words  which  he  spoke
 in  the  Rajya  Sabha  on  the  छत्त  May
 1957:

 “We  are  not  in  a  position  to
 rehabilitate  them  and  one  mistake
 that  we  made  was  followed  by
 another  and  today  the  problem  is
 there  in  all  its  grimness,  an  easy
 plaything  for  my  hon.  Membcrs
 opposite  who  hope  that  we  ghall
 fail  again  and,  therefore,  that
 Bengal  might  become  Kerala.  I
 admit  the  fact  that  we  have  fail-
 ed.  I  could  tell  this  House  that
 we  are  going  to  make  ancther
 earnest  attempt  because  we  shall
 not  allow,  as  my  hon.  friends  have
 said,  Bengal  to  become  Kerala.”

 When  we  have  got  this  categorical
 assurance  from  our  Finance  Minister
 I  do  not  like  to  argue  this  matter  any
 further.  With  these  words,  I  support
 the  taxation  proposals  of  our  Finance
 Minister.

 Acharya  Kripalani  (Sitamarhi):
 Mr.  Speaker,  I  believe  that  the
 Finance  Minister  has  a  right  to
 make  his  tax  proposals  to  this  House,
 but  I  very  much  doubt  if  he  has  the
 right  to  insult  the  intelligence  of  the
 House,  telling  the  House  that  he  has
 produced  a  Budget  which  is  going  to
 take  us  towards  Socialism.  I  do  not
 know  what  type  of  Socialism  he  has
 in  mind;  is  it  the  Socialism  that  is
 grown  in  the  Congress  after  Indepen-
 dence  and  to  which  he  on  account  of
 his  official  position  has  been  convert-
 ed.  We  know  what  Socialism  means;
 it  means  at  least  two  things.  It  means
 that  the  instruments  of  production
 be  in  the  hands  of  those  who  use  the
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 instruments  or  in  the  hands  of  the
 public  or  in  the  hands  of  the  State.
 Another  thing  is  that  Socialism  stands
 for  equality.  I  do  not  find  cither  of
 these  two  objectives  in  this  Budget. It  does  not  lead  us  in  any  of  these
 two  directions.  The  instruments  of
 production  are  largely  in  the  hands
 of  private  individuals  who  work  for
 their  own  profit.  So  far  as  cquality
 is  concerned,  I  agree  with  the  figures
 that  were  given  by  Mr.  Dange  that
 there  is  greater  and  greater  disparity
 between  the  profits  of  the  industriali-
 sts  and  what  the  poor  ljabourers  get.

 It  is  said  that  this  Plan  involves
 great  cost  and  the  present  gcnera-
 tion  of  people  should  bear  it  for  the
 good  of  the  future  generations.  That
 is  an  understandable  proposition.  But
 the  burdens  placed  upon  the  present
 generation  may  be  so  great  and  so
 damaging  that  they  may  cripple  the
 future  generations.  No  Government
 Solicitors  of  the  peoples’  welfare
 should  impose  such  unbearable  bur-
 dens  upon  the  people.  Then  it  is
 taken  for  granted  that  planning  is
 Socialism.  We  are  told  that  because
 there  is  a  plan,  the  condition  of  the
 masses  will  improve.  These  are  pro-
 positions  which  do  not  bear  scrutiny.
 You  can  even  plan  your  country  into
 damnation.  Some  countries  in  Europe
 have  been  planned  to  damnation.  The
 revolts  in  East  Germany,  in  Hungary
 and  Poland  were  caused  because  the
 people  were  suffering,  because  the
 cost  of  living  had  gone  up.  This  was
 because  of  the  plans  that  were  plac-
 ed  before  these  countries.  They  were
 absolutely  wrong.  And,  in  what  es-
 sentials  were  they  wrong?  They
 were  wrong  because  they  Iaid  over
 emphasis  upon  the  capitalist  indus-
 tries.  These  plans  overemphasised
 heavy  industries  to  the  neglect  af
 consumer  industries  and  to  the  neg-
 lect  of  agriculture.

 Sir,  it  is  not  a  question  whether
 the  plan  will  give  plenty  to  the
 future  generations,  but  whether  the
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 Plan  is  good  or  bad.  If  it  is  a  bad  plan
 it  will  endanger  the  good  of  the
 country.  For  nraking  a  good  plan,
 you  have  to  take  into  account  the
 population:  of  the  country.  You  have
 to  take  into  account  the  question  of
 employment  and  you  have  to  take
 into  account  as  to  how  much  of  fresh
 burdens  the  people  can  bear.  Further
 you  have  to  take  into  account  the
 relationship  between  agriculture  and
 industry.  ‘You  have  then  to  take  into
 account  the  relationship  between  the
 heavy  and  consumer  industry.  All
 these  factors  should  be  taken  into
 consideration.  It  is  because  all  these
 factors  were  not  taken  into  consi-
 deration  that  we  find  difficulties  now.

 What  type  of  advisers  did  we  have
 while  we  formulated  the  plans?  Our
 advisers  were  the  Russians  who  car-
 ried  out  their  plans  after  liquidating
 thousands  and  millions  of  people.
 There  were  other  advisers.  There
 was  an  adviser  but  I  have  forgotten
 his  name.

 An  Hon.  Member:  Kaldor.

 Acharya  Kripalani:  He  came  from
 Poland.  I  do  not  remember  his  name
 If  we  have  such  advisers  our  planning
 will  only  be  what  it  is  at  present

 We  are  told  that  the  targets  of  the
 plan  will  anyhow  be  fulfilled  whether
 we  have  money  or  not,  whether  the
 plan  is  properly  conceived  or  not,
 whether  it  is  a  balanced  plan  or  an
 unbalanced  plan.  I  know  that  our
 plans  always  succeed  and  they  emi-
 nently  succeed.  Our  First  Five  Year
 Plan  has  eminently  succeeded.  It
 eminently  succeeded  even  though
 only  two-thirds  of  the  money  provid-
 ed  for  it  was  spent.  We  were  told
 a  couple  of  years  back  that  the  coun-
 try  is  self-sufficient  so  far  as  food  is
 concerned.  All  that  had  been  done
 hy  the  plan.  How  does  it  happen  that
 when  one-third  of  the  money  _  re-
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 mains  unspent  the  plan  has  succeed-
 ed?  These  plans,  Sir,  succeeded  only
 in  the  Secretariat.  The  secretaries,
 though  they  may  not  know  other
 things  they  know  how  to  compile  re-
 ports.  They  compile  reports  and
 they  write  memoranda  and  if  you
 read  them  you  will  be  convinced  that
 things  have  been  done;  and  these  re-
 ports  are  published  in  every  paper.
 There  is  another  thing  which  our
 Ministers  have  learnt  and  thut  is,
 ‘statistics’.  By  these  statistics  you
 can  prove  logically  and  conclusively
 to  the  starving  man  that  he  AS:  not
 starving.  You  can  prove  by  statis-
 tics  that  the  income  of  the  country
 has  risen,  that  the  average  income
 has  risen  and  yet  if  the  man  _  stil}
 feels  that  he  is  starving,  you  car
 prove  to  him  that  it  is  only  his  illus-
 ion.  It  is  no  use  arguing  further
 about.  Statistics  are  there:  when
 the  man  is  starving  our  lcarned  peo-
 ple  say  that  starvation  is  an  illusion.
 Statistics  are  only  reality.  Any  plan
 can  succeed  if  our  secretaries  and
 statisticians  are  there.  That  is  not
 all.  Then  we  are  getting  periodically
 distinguished  quests  from  outside.
 They  come  here  and  tell  us  that  we
 are  doing  marvellously  well.  They
 say  that  no  country  in  the  worid  has
 prospered  as  well  under  democracy
 as  India  has.  They  say  that  India  is
 the  greater  democracy  in  the  world
 and  the  experiment  there  must  be
 watched.  It  is  the  same  case  whe-
 ther  the  honourable  guests  come
 from  Russia  or  America,  whether  they
 come  from  the  communist  or  the
 capitalist  or  free-enterprise  countries
 of  the  world.  The  Americans  may
 criticise  us  in  their  country  for
 something  or  the  other  but  when
 they  come  here  they  tell  us
 that  we  are  doing  marvellously
 well.  No  country  could  have  done  so
 well.  Our  Prime  Minister  often  tells
 this  House  that  no  country  in  the
 world  has  done  so  well  as  we  have
 done.  So,  why  should  there  be  any
 anxiety  about  the  success  of  our  Plan?
 It  will  anyhow  be  fulfilled.  Not  only
 it  will  be  fulfilled,  but  it  will  be  more
 than  fulfilled.  Why  then  trouble  the
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 poor  people  with  excise  duties  and  the
 rest  of  it?

 Tet  us  however  see  if  these  new.  im-
 ports  are  going  to  help  the  Plan  in
 any  way.  J  am  afraid  that  the  money
 that  is  being  raised  by  these  taxes  will
 be  -apent  for  administration—eivil  and
 military,  And,  lam  strengthened  in
 my  belief.  by  what  an  economist  has
 said.  Unfortunately  I  have  fargotten
 his  initials.

 Shrimati  Tarkeshwari  Simha  (Barh):
 ्  K.  R.  ्य  Rao.

 Acharya  Kripaiani:  There  are  so
 many  initials  before  his  name  that  I
 have  forgotten  them.

 Shrimati  Tarkeshwari  Sinha:  The
 plan  has  got  ‘tore  'iMitidis.

 Acharya  Kripalani:  Yes.  Shri  Rao
 wha  has  sometimes’  beeti  patroniséd  by
 the  Government  of  India  says  that  the
 present  jmports  will  cover  metely  the
 enhanced  expenses  of  the  Central  Gov-
 ernment  en  civil  and  military  adminis-
 tration.  75  per  cent  of  the  new  im
 ports  will  té  used  ‘for  military’  ‘pur-
 poses.  There  has  been  a  25  per  cent
 ingrease  in  the  military  budget  swal-
 lowing  almost  a  half  of  our  reveniies
 This,  Sir,  is  done  by  a  country  which
 believes  in  universal  peace.  ‘This  is
 done  by  a  country  which  believes  in
 the  doctrine  that  war  solves  no  prob-
 lems,  whose  leaders  believe  that  you
 cannot  undertake  a  war  even  for  legi-
 timate  purposes  of  freeing  our  own
 peaple  as  in  Goa,  who  believe  in
 Paneh  Sheel  and  who  believe  that  on
 no  account  can  one  go  to  war.  J  say,
 this  is  not  right;  this  is  not  correct
 We  use  big  words  but  we  are  hypo-
 crites..  We  talk  of  universal  peace
 the  one  hand  and  on  the  other  we
 increase  our  military  expendituré.  All
 the  while.  we  cal)

 cures
 ves  the  great

 disciples,  of  Gandhiji!  If  there  ts  need
 for  more.  mgney,,  abput  one-third  of
 what,is  being  spent,  now.  colid  ‘be
 saved.  It  is  impossible  for  Iridia  t6  ट्ीफ्ि
 a.  military  race  89  far  as  ०

 भु
 neigt-

 beurs,  are  concamned  will  onty  ‘Be
 wasting  our  money.:  for
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 served:
 Bor

 Castes):  Shall  we  do
 away  the  army?

 Achkrya  Kripaiant:  Are  we,  with
 this  army,‘  gaing  to  defend  the  people:
 of  india  when  there  are  nations  who
 have  atorffic  and‘hydrogen  ‘weapons’
 It  is  iripossible  te  do  so.  If,  for  ‘their
 liberty,  nations  were  to  rely  upon
 their  armed  forces,  I  am  afraid  np
 country  except  Agnerica  and.  Russia
 would  be  free.

 You  will  have’  to  tely  upon  the  pat-
 riotism  of  your  people.  You  will  have
 to  rely  upon  the  unity  of  the  people:
 You  should  see  that  there  is  no  dis-
 content  among  the  people.  You  will
 have  to  reply  upon  the  equalities  that:
 you  establish  between  mart  and  man,
 class  and  class.  4  think  that  the  ex-
 penses  on  our  army  could  profitably
 and  progressively  be  diminished.
 There  are  pedple’  who  talk  about
 Gandhism  not  knowing  what  they  are
 talking  about

 It  is  quite  plain  that  the  Play,  can-
 not  rely  upon.  ‘increased.  taxation.
 Even  professor  Rao,  whatever  be  his
 initials,  has  said  that  the  capacity  of
 our.  people  to  bear  taxation  ‘js  very
 limited,  '  Having  said  ali  this,  Ps  00  not
 know  how  he  supports  the  Finance
 Minister.

 Gdvetnment''is  however  ‘determined
 to  ¢atry  on  this  Plan.  How  eat  ‘it  do?
 Tiere  is  only  ‘one  way—that.  of  deficit
 financing.  This  is  a  very  respectable
 economic  term  but’  the  common  peno~
 ple  do  not  call  it  by  that  'respectable
 economic  ‘and  scientific  term.  They
 call  it  the  increased  activity  of  the
 Goverrimett:-  Press  at  Nasik.  or  they
 call  it  inflation.  Infldtionary  trends
 are  there  for  anybody  to  gee.  If  we
 had  ‘any  doubt;  we  ‘heard.  it  from  the
 horse's  mouth.  Whett  the  Food  Minis-
 ter  was  told  that  there  was  not  enough
 food  in  the  cotmtry  to  go  round,  he
 said  'that  there  ‘was  ‘More  than  enought.
 Then,  he  was  asked:  what  was.  ‘the
 difficulty?  He-said:'Yhe  difficulty  was
 inflation.  Tht:  FingAce  Miriister  would
 not  Adcept  that  ‘théte  “is  alvenily.  infla

 tien  and  thet  the’  prices  df:food  and
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 other  articles  are  rising.  Would  it  not
 be  better  if  they  decided  these  ques-
 tions  in  the  Cabinet  and  did  not  bring
 them  here?  Of  course,  even  if  they  de-
 cide  in  the  Cabinet,  it  will  leak  out.
 Even  our  Budgets  leak  out.  But,  then,
 it  will  be  a  known  secret.  It  will  be  a
 secret  after  all.  We  want  to  know
 whether  we  have  to  believe  the  Fi-
 nance  Minister  or  the  Food  Minister
 in  the  matter  of  inflation.

 Meagre  as  is  the  capacity  of  our
 people  to  pay  fresh  taxes,  I  think  the
 Government,  for  a  national  purpose,
 is  entitled  even  to  squeeze  them  fur-
 ther.  But,  what  Government?  That
 Government,  only  that  Government,
 which  has  shown  that  whatever  money
 is  given  to  it  is  utilised  economically,
 and  profitably,  that  there  is  no  leakage
 in  the  administration,  and  the  admi-
 nistration  is  carried  on  efficiently.

 ‘This  brings  me  to  the  question  of
 inefficiency  and  corruption  in  the  ad-
 ministration.  It  is  admitted  that  in
 the  lower  ranks,  there  is  corruption.  I
 need  not  prove  it  today.  I  27  very
 glad  that  it  is  proved  by  one  of  the
 ex-Ministers.  At  long  last,  Rajkumari
 Amrit  Kaur  has  re-learnt  the  secret
 virtue  which  Gandhiji  taught  her—the
 virtue  of  truth.  Truth  always  comes
 out  in  this  House  after  they  (the
 ministers)  have  fallen  out.  Truths
 came  out  about  the  Cabinet  when  the
 late  Shri  Syama  Prasad  Mooker-
 jee  resigned;  it  again  came  out
 when  Sri  Mathai  resigned;  it
 again  came  out  when  Rajaji
 resigned;  it  recently  came  out  when
 Deshmukh  resigned.  Again  on  that
 day  it  came  out  when  Rajkumari
 Amrit  Kaur  spoke.  Again  it  came
 out  when  Tyagi  spoke.  I  am  indeed
 waiting  to  see  what  our  Bengali  fri-

 end,  Shri  Guha,  (ex-minister)  has  to
 say  about  this  corruption  in  the  ad-
 ministration.  Let  the  Government
 say  that  there  is  no  corruption  in  the

 higher  ranks.  But,  it  has  been  ad-
 mitted  that  there  is  corruption  at
 lower  levels.  Who  carries  on  the
 administration?  It  is  at  the  lower
 levels  that  most  of  the  administration
 is  carried  on  and  when  the  lower
 levele  are  corrupt,  your  schemes  can
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 not  be  carried  out  efficiently.  Let
 us,  Sir,  see  and  judge  for  ourselves
 whether  there  is  corruption  in  higher
 ranks  or  not.  I  hear  that  there  was
 an  official  committee  appointed  to  go
 into  the  affairs  of  the  Damodar  Valley
 project.  Then  there  was  another  offi-
 cial  committee  appointed  to  go  into
 the  affairs  of  Bhakra-Nangal  project.
 Then  there  was  yet  another  com-
 mittee  appointed  for  Hirakud.  Unless
 reports  of  their  enquiry  are  placed
 before  the  House,  we  cannot  believe
 that  there  is  no  corruption,  whether
 in  the  lower  ranks  or  in  the  higher
 ranks.  Why  is  the  Government  con-
 cealing  those  reports?  What  is  there
 that  makes  them  not  to  place  them
 on  the  Table  of  the  House?

 Pandit  Thakur  Das  Bhargava  (His-
 sar):  They  admit.

 Acharya  Kripalani:  At  the  higher
 levels  they  do  not  admit.  If  they
 admit  it,  why  do  they  come  for
 enhanced  taxes?  Why  do  they  not
 stop  corruption?

 Pandit  Thakur  Das  Bhargava:  Some
 engineers  have  been  punished.

 Acharaya  Kripalani:  What  is  the
 use  of  prosecuting  one  or  two?  How
 many  engineers  have  been  punished
 and  for  how  many  years?  I  had  the
 chance  to  be  in  the  Public  Accounts
 Committee  and  I  know  that  when-
 ever  the  question  of  a  big  official
 came,  they  would  refuse  to  give  the
 name  even.  Let  the  names  be  publi-
 shed;  let  the  punishments  awarded
 to  higher  officials  be  published.  There
 may  be  a  stray  case  or  two,  but  gene-
 rally  the  high  officials  are  considered,
 as  I  said  on  a  former  occasion  like
 the  Caesar’s  wife,  and  they  happen
 to  be  like  Caesar’s  wife.

 So  far  as  their  efficiency  is  con-
 cerned,  Mr.  Tyagi  told  us  that  there
 was  great  room  for  economy  in  the
 administration.  He  said  that  he  was
 able  to  save  Rs.  5.72  crores  merely
 in  petrol,  rationing  and  transport.
 Remembering  that  Mr.  Tyagi  was

 only  a  semi-Minister,  a  full  Minister
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 can  do  much  better.  Shri  Anthony
 told  us  that  in  the  railways,  where
 one  man  was  required  previously
 24  persons  are  required  today.  In  a
 very  illuminating  review  of  the  ad-
 ministration  in  railways,  Mr.  Feroze
 Gandhi  quoted  from  the  Thirteenth
 Report  of  the  Estimates  Committee,
 1955-56.  That  report  says  that  on
 the  broad  gauge,  “had  efficiency  been
 maintained  in  1954-55,  at  the  best
 performance  of  the  previous  years,
 the  traffic  moved  in  that  year  could
 have  been  moved  with  7,670  wagons
 less,”  and  this  means  Rs.  10)  crores
 capital  is  considered  to  have  remain-
 ed  unutilised.  On  the  metre  gauge,  the
 report  says  that  “combining  the  per-
 formance  of  maintenance  as  well  as
 traffic  movement,  a  total  of  5,500  wa-
 gons  may  be  treated  as  unutilised
 during  1953-54  and  1954-55"  and
 the  value  of  unutilised  capital  comes
 to  Rs.  5.5  crores,  As  regards  loco-
 motives,  the  traffic  actually  moved
 in  1953-54  and  in  ‘1954-55,  could  easily
 have  been  moved  with  only  7|8th  of
 the  number  of  engines  actually  on  the
 lines,  so  that  650  broad  gauge  engines
 have  been  kept  on  the  line  without
 doing  any  work.

 Mr.  Speaker:  There  is  a  separate
 Railway  Budget.

 Acharya  Kripalani:  Yes,  I  am
 sorry.  I  am  only  giving  an  example
 of  the  efficiency.  All  this  comes  to
 Rs.  48  crores  of  capital  remaining
 unused.

 Mr.  Speaker:  All  that  I  am  point-
 ing  out  is  that  the  Railway  Minister
 will  not  be  participating  in  the  de-
 bate  to  answer  any  of  these  charges,
 even  though  they  are  quoted  by  way
 of  illustration.  If  there  are  any
 others  he  can  find  in  the  general
 Budget,  he  may  give.

 Acharya  Kripalani:  There  are  m
 others;  in  the  Estimates  Committ
 they  all  come  out.  Taking  the  Finance
 Department  itself,  it  is  said  that  in-
 come-tax  evasion  amounts  to  Rs.  576
 erores.  This  is  the  estimate  of  an
 expert  professor  that  was  sent  for
 from  outside  at  considerable  expense
 by  the  Government  of  India.  But  the
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 authorities  also  admit  Rs.  224  crores.
 Cannot  this  income-tax  evasion  be
 checked?  If  it  were  checked,  the
 Finance  Minister  need  not  make  him-
 self  unpopular  by  bringing  such  a
 Popular  Budget  as  he  has  done  be-
 fore  us.  Not  only  this;  big  companies
 and  big  capitalists  get  exemptions  on
 many  grounds.  If  all  these  exemp-
 tions  are  taken  away,  at  least  if  some
 of  them  are  taken  away,  about  Rs.
 00  crores  would  be  saved.

 Then,  there  are  many  cases  of  ex-
 penditure  on  which  savings  can  be
 made.  After  independence,  whether
 in  Delhi  or  in  State  capitals,  there
 is  a  fleet  of  what  are  called  staff  cars.
 They  are  used  for  official  purposes;
 but  they  are  more  often  used  for
 non-official  purposes.  All  the  offices
 are  connected  with  telephones  and
 half  the  directory  consists  of  num-
 bers  of  officials;  yet  they  require  these
 cars.  They  have  peons  at  their  dis-
 posal  who  are  provided  with  cycles;
 yet  they  require  these  staff  cars.
 What  are  these  staff  cars  re-
 quired  for?  Even  if  some  officer
 is  obliged  to  go  to  another  officer,  he
 can  hire  a  taxi.  These  cars  cost  at
 least  Rs.  20  to  Rs.  25  thousands  as
 capita]  and  then  you  have  ६०  keep  a
 driver,  purchase  petrol  and  too
 often  they  go  out  of  order.

 The  Prime  Minister  himself  says,
 this  Government  is  run  by  a  plethora
 of  committees  and  conferences.  These
 conferences  are  generally  held  in
 summer  and  they  are  often  held  at
 hill  stations:  more  often  they  are
 held  in  Kashmir.  Recently  there  was
 a  conference  held  in  Simla  of  com-
 munity  officers....

 Shrimati  Tarkeshwari  Sinha;
 Mussoorie.

 Acharya  Kripalani:  Mussoori.
 The  most  expensive  ani  the  most
 fashionable  hotel  was  wholly  oceu-
 pied—it  was  reserved—for  these
 officers.  These  officers  have  :o  work
 in  the  villages;  they  have  to  increase
 food  production.  In  the  evening  all
 these  officers  had  tea  parties,  dinner
 parties,  dance  parties  and  drama  par-

 7.»  कर्स
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 dance  parties  are  meant  to  advance
 their  culture,  as  if  anybody  can  put
 culture  in  officials.

 An  Hon.  Member:  Folk  dances.

 Acharya  Kripalani:  Yes;  folk
 dances,  but  they  cost  money  all  the
 same.

 Whether  in  the  Centre  or  in  the
 States,  there  is  a  continuous  expan-
 sion  of  the  ministerial  cadre  it  is
 supposed  that  only  one  minister  has
 been  increased;  but,  the  minister  has
 a  tail  behind  him.  This  tail  consists
 of  secretaries,  joint  secretaries,  deputy
 secretaries,  assistant  secretaries  and
 private  secretaries.  Then  there  are
 the  posse  of  clerks,  any  number  of
 chaprasis  and  so  on.  It  is  very
 strange  that  when  our  adminis-
 tration  was  being  carried  on  before
 with  six  or  seven  people,  now  30  or
 40  people  are  not  enough,  and  we  are
 told  that  we  are  running  a  very  eco-
 nomic  administration.

 Then  there  are  high  officers  whose
 performance  is  only  nominal.  They
 are  only  decorative.  We  used  ६6
 have  Governors  in  the  past:  but  they
 governed.  But  what  do  cur  Gover-
 nors  now  do?  The  previous  Gover-
 nors  were  the  representatives  of  an
 imperial  government  anc  they  need~
 ed  military  paraphernalia,  military
 guards;  they  needed  military  A.D.Cs.
 Why  should  these  Governors  of  ours,
 who  do  not  govern,  who  are  not
 representatives  of  an  imperial  gov-
 ernment,  need  A.D.C’s,  why  —  should
 they  need  military  guards,  why
 should  they  need  houses  that  occupy
 a  square  mile  in  big  cities?  Gandchi-
 ji  had  said,  that  these  houses  after

 independence  would  be  turned  into

 hospitals.  Sir,  we  have  turned  them
 into  rest  houses  for  weary  and  ex-
 hausted  politicians  and  for  those  who
 have  failed  to  come  up  in  the  elec~
 tions.  If  our  politicians  whe  are

 weary  and  olq  do  need  rest  and  I

 suppose  most  of  us  require  rest—...
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 Shrimati  Tarkeshwari  Sinha:  Rest

 houses  are  as  good  as  hospitals,
 Acharya  Kripalani:  As  good  as  hos-

 pitals  for  one  exhausted  individuai.
 My  sister  does  not  see  the  difference
 between  a  hospital  for  one  and  8  hos~
 pital  for  the  poor.  All  the  ०6  pomp
 and  paraphernalia  is  kept  up,  pomp
 and  paraphernalia  to  which  our  poor
 Governors  are  not  used.  They  do  not
 know  the  niceties  of  these  things.  if
 you  will  excuse  me,  Sir,  and  the
 House  will  not  laugh,  I  will  give  an
 example  of  a  lunch  that  I  had  in  one
 of  these  Government  houses.  I  mean
 no  disrespect  to  these  Governors.
 They  are  my  friends,  they  have  been
 my  old  colleagues,  and  I  do  not  even
 want  to  be  disrespectful  to  2  person
 who  invited  me.  But  I  will  describe
 to  you  the  lunch.  We  were  only  twe
 people,  myself  and  a  friend  of  mine.
 What  we  got  was  a  printed  plan  of
 the  dining  room  with  the  table  iu  it.
 It  also  indicated  the  seats  assigned  to
 the  two  of  us.  The  kind  host  was
 going  to  dining  room  with  one  guest
 on  one  side  and  the  other  guest  on  his
 other  side.  He  went  with  us  andl  took
 us  to  the  table;  yet  the  printed  plan
 was  there  in  our  hands.  When  I
 reached  the  table  I  found  that  our
 name  cards  were  also  on  the  table.
 There  could  have  been  no  mistake
 about  our  seats  as  we  were  only  two;
 we  could  only  sit  on  each  side
 of  our  host.  Then  there  was
 the  menu  card.  What  was
 there  on  the  menu  card?  I  read  it.
 It  contained  these  items;  chuval
 (rice),  arhar  ki  dal,  tomatoes,
 potatoes,  peas,  bhengan  ka  bhaja  and
 some  kind  of  ice  cream.  I  began  to
 search  for  tomatoes,  potatoes  and
 peas.  I  did  not  find  them.  Then  I
 found  a  cup  of  decoction  with  a
 brown-black  colour.  I  dipped  my
 spoon  in  it  and  there  were  the  pota-
 toes,  tomatoes  and  peas.  Then  I  re-
 alised  that  this  was  our  ordinary
 thakari  consisting  of  these  ingredients.
 Most  of  our  Governors  are  vegetari-
 ans.  The  whole  meal  was  served.  to-
 gether  and  there  were  no  course.
 But  the  printed  menu  card  was  there.
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 All  this  paraphernalia  does  not  add
 to  our  dignity.  If  we  were  a  little
 sensitive,  this  amount  of  copying  the
 foreigners  would  appear  degrading
 to  us.  And  it  costs  us  money.  Re-
 member,  for  that  vegetarian  meal
 there  were  bearers  who  came  in
 white  gloves.  Their  white  gloves
 were  more  dirty  than  their  hands
 would  have  been,  because  we  do  not
 know  how  to  use  these  things.

 Mr.  Speaker:  Were  there  European
 servers  during  the  previous  regime?

 Acharya  Kripalani:  Sir,  I  can  un-
 derstand  European  style.  I  can  un-
 derstand  Indian  style,  I  can  under-
 stand  a  combination  of  the  two,  but
 I  cannot  understand  the  meaning  of
 this  slavish  following  of  irnperial
 pomp  and  paraphernalia  which  costs
 money  to  the  nation.  I  have  no  ob-
 jection  if  these  whims  are  played
 by  individuals  who  do  not  live  at
 public  cost.  There  is  no  harm  in
 that.  People  may  make  fools  of
 themselves  as  well  as  they  like.  There
 are  whimsical  people  who  do  like
 thet.  All  the  chefs,  all  the  cooks  and
 the  bearers  are  still  there.  What  is
 the  chef  going  to  do  about  this  wret-
 ched  meal,  this  vegetarian  meal?

 Shri  B.  S.  Murthy:  Did  you  enjoy
 the  dinner  at  least?

 Acharya  Kripalani:  Yes,  I  enjoyed
 the  kindness  of  the  host,  whatever
 the  dinner  may  be.

 ShriC.  D.  Pande  (Naini  Tal):
 Next  time  you  will  not  be  invited.

 Acharya  Kripalani:  My  hostess  in
 the  place  where  I  was  staying,  when
 I  described  to  her  the  meal  told  me:
 “What  a  fool  you  are,  you  went  to
 that  lunch  when  I  had  better  meals
 to  offer  you  here.”

 These  Government  houses  are  places
 of  conspicuous  consumption.  They  are
 just  like  hotels  for  any  foreigners
 coming  in.  We  must  change  our
 Constitution  and  do  away  with  these
 Governors.  They  are  not  needed.
 The  formal  functions  that  they  per-
 form  can  very  well  be  performed  by
 the  Speaker  of  the  House  and  also
 the  Chief  Justice  of  the  High  Court.
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 Shri  Feroze  Gandhi  (Rai  Bareli)::
 What  to  do  with  defeated  Ministers?

 Acharya  Kripalani:  They  may  be-
 provided  in  some  other  way.  They
 are  of  an  age  when  they  should  take
 sanyas  and  leave  their  homes.  Gan-
 dhiji  fixed  the  age-limit  for  retire-
 ment  at  50  years  for  these  people.

 I  also  believe  that  there  is  absolu-
 tely  no  need  for  second  chambers,  at
 least  in  the  States.  This  change  we
 can  bring  about,  if  you  really  mean
 to  be  economical  and  not  press  with
 taxes  the  poor  people  wha  do  not
 get  two  square  meals  a  day.

 Shri  Sinhasan  Singh  (Gorakhpur):.
 I  would  like  to  bring  to  the  notice
 of  the  hon.  Member  that  a  Bill  seek-
 ing  the  abolition  of  second  vhambers
 is  shortly  coming  up.  before  this
 House.

 Acharya  Kripalani:  All  right.  I
 congratulate  the  Government.

 An  Hon.  Member:  Not  Government
 Bill.

 Mr.  Speaker:  The  hon.  Member-
 should  conclude  now.

 Acharya  Kripaiani:  Sir,  a  little-
 more.  I  would  also  like  that  we  as
 the  representatives  of  the  people
 should  put  a  little  axe  on  our  own
 allowances.  I  am  glad  that  Rashtra-
 pathi  is  reported  to  have  said  that  he
 would  be  having  a  cut  in  his  salary
 of  Rs.  1000.  Even  the  cuts  in  salaries
 can  go  to  Rs.  1000.  I  take  it,  Sir,.
 that  in  a  country  like  India  there
 should  be  no  salaries,  whether  of
 Ministers  or  of  Government  servants,
 which  should  exceed  Rs.  2000,  and  this
 must  include  what  are  called  per-~
 quisites.  Even  then  the  salaries
 would  be  at  least  a  hundred  times
 the  wages  that  an  unskilled  labourer
 gets  in  the  villages,  and  he  does  not
 get  that  wage  all  the  year  round.

 As  you  have  rung  the  bell,  Sir,  I
 do  not  want  to  tire  your  patience.  I
 would  conclude  my  speech.  In  con-
 clusion,  I  wauld  say  that  in  the  past
 we  have  made  many  mistakes.  We-
 have  not  husbanded  our  resources.
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 {Acharya  Kripalani}
 “We  have  neglected  our  people.  Ins-
 tead  of  building  hospitals  for  the
 ‘poor,  we  have  built  fashionable  and
 costly  hotels  at  a  tremendous  cost
 running  into  lakhs  of  loss  every
 month.  Instead  of  building  schools
 to  appease  the  natural  hunger  of  our
 jPeople  for  knowledge,  we  have  built
 costly  and  up-to-date  assembly  halls
 ‘which  are  rarely  used.  Instead  of
 ‘encouraging  scientists  and  scientific
 esearch,  we  have  built  expensive
 national  laboratories;  and  the  few
 awcientists  that  we  already  possess
 ‘have  been  put  in  =  administra-
 tive  jobs.  We  have  depleted  our
 sterling  balances  to  the  vanishing
 ‘point  by  our  extravagance  and  by
 our  indiscriminate  imports  and  im-
 port  policies;  we  call  this  liberalising
 of  imports.  Our  Finance  Minister,
 ‘when  he  was  the  Commerce  and  In-
 dustry  Minister,  liberalised  our  im-
 ports.  At  that  time  he  believed  in
 free  trade.  Now,  as  a  finance  minis-
 ter  he  is  obliged  to  cut  imports.
 Wisdom  comes  to  us  only  very  Jate,
 and  we  have  destroyed  by  these  im-
 ports  the  Dharma  of  Swadeshi  which
 stood  us  in  great  stead  while  we

 ‘were  struggling  for  independence.
 Our  foreign  exchange  position  is

 wery  critical,  and  yet  we  send  polo
 teams  to  England.  But  even  now,  if
 we  are  careful  and  if  we  husband  our
 remaining  resources,  we  may  yet  ०९
 -out  of  the  wood.  We  who  are  ac-
 cepted  as  leaders  of  our  people  must
 set  the  example.  I  am  aware  that
 before  Independence.  when  we  lived
 with  our  people  and  moved  among
 them  and  were  one  with  them  in
 their  joys  and  sorrows,  we  were  no
 less  respected  or  no  less  loved,  than
 we  are  today,  when  we  are  strutting
 about  in  our  new-found  pomp  and
 glory  and  power  and  indulge  in  cons-
 picuous  consumption.  In  so  doing
 ‘we  only  demonstrate  our  want  of  de-
 licacy  and  sensibility.  What  is  more
 damaging  to  our  reputation  is  that
 ‘with  our  snobbery  we  appear  to  our
 people  as  parvenus  and  upstarts.  Let
 us  try  to  get  back  some  of  our  old

 pride  and  dignity.

 29  MAY  3987  General  Discussion  2684

 Mr.  Speaker:  I  now  call  upon
 Pandit  Thakur  Das  Bhargava  to  speak.
 I  now  give  notice  for  the  other  hon.
 Members  whom  I  shall  cal!  upon  to
 speak,  after  Pandit  Thakur  Das  Bhar-
 gava,  They  are:  Shrimati  Tarkeshwari
 Sinha,  Shri  Hynniewta  from  the  In-
 dependents,  Shri  Mahanty  from  the
 Gana  Tantra  Parishad,  Ch.  P.  S.  Daulta
 from  the  Communist  Party,  Shri  8.
 Ghose  of  the  UPP  Group,  Shri  छ.  C.
 Seth  of  the  Hindu  Mahasabha  and
 Shri  D.  A.  Katti  from  the  Scheduled
 Caste  Federation.  I  shall  give  the
 names  of  the  other  Congress  Members
 later  on.  This  is  for  today,  but  the
 Members  will  be  called  not  in  the
 order  in  which  the  names  have  been
 read.  But  all  of  them  ought  to  be
 present.  I  shall  call  Dr.  Krishna-
 swamy  also.

 Shri  B.  s.  Murthy:  What  are  the
 other  names?  Please  give  those
 names.

 Mr.  Speaker:  I  shall  do  so.  But  all
 the  hon.  Congressmen  must  be  pre-
 sent.

 पंडित  ठाक्र  दास  भार्गव:  जनाव  स्पीकर
 साहब,  जब  से  यह  बजट  हाउस  के  सामने  आया
 है  तब  से  मुख्तलिफ  लोगों  ने  इसके  मुताल्लिक
 मुख्तलिफ  रायें  दी  हे  7  सच  तो  यह  है  कि,
 जैसा  कि  श्री  डग  साहब  ने  फरमाया  है,  जिस
 वक्‍त  भानरेबल  मिनिस्टर  साहब  प्रपनी  स्पीच
 इस  हाउस  में  बजट  के  मुताल्लिक  दे  रहे  थे
 और  यके  बाद  दीमरे  टैक्सों  के  नाम  ले  रहे
 थे  जो  कि  एक  के  बाद  दुसरा  और  दुसरे  के
 बाद  तीसरा  झाता  जा  रहा  था,  तो  उस  वक्‍त
 लोगों  की  हरारत  का  पारा  बहुत  तेजी  से  बढ़
 रहा  था  ।  सब  लोग  समझते  थे  कि  यह  एक
 ऐसा  बजट  है  जैसा  कि  शायद  उनकी  जिन्दगी
 में  पहले  कभी  नहीं  झाया  ।  लेकिन  झब  इतने
 दिनों  इस  पर  बहस  के  बाद,  भानरेबिल
 फाइनेंस  मिनिस्टर  साहब  ने  राज्य  सभा  में  जो
 स्पीच  दी  उसके  बाद  भौर  उन्होंने  जो  हमारे
 पास  “टैब्सेशन  प्रोपोजल्स  एक्सप्लेन्ड”  नाम
 का  पैमफ्लैट  मैजा  है  उसको  पढ़ने  के  बाद
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 लोगों  का  गुस्सा  जो  कि  बहुत  बजट  के  बखिलाफ
 था  किसी  कदर  जरूर  घीमा  हो  गया  मालूम  होता
 है।  सच  तो  यह  है  कि  प्रगर  हम  इस  बजट  की
 तरफ  देखे  वो  जाहिरा  तौर  पर  हमको  मालूम
 होगा  कि  ७८  करोड़  रुपया  जो  कि  इन  टैक्सों
 के  जरिय  सेंट्रल  गवनेमेंट  के  पास  झावेंगा
 उसमें  से  ५०  करोड़  सिर्फ  डिफेंस  पर  सच
 होना  है  और  २५  करोड़  रुपया  सबसिडी  के
 बास्ते  मुकरंर  किया  गया  है।  मैं  झदब  से

 पूछना  चाहता  हूं  कि  कोनसी  चीज  ऐसी  है
 जो  कि  फाइनेंस  मिनिस्टर  साहब  ने  बेजा  कर
 दी  है।  मान  लीजिये  कि  भ्रगर  झाज  दुनिया
 में  लड़ाई  का  बिगुल  बज  जाये  या  पाकिस्तान
 हिन्दुस्तान  पर  हमला  कर  दे  तो  हर  शख्स  यह
 कहेगा  कि  फाइनेंस  मिनिस्टर  ने  डिफेंस  के  लिये
 Xo  करोड़  रुपया  रख  कर  देदा  के  साथ  वफा-
 दारी  का  काम  किया हैँ ।  शायद  आयन्दा
 श्राने  वाले  जमाने  में  हमको  डिफैस  के  लिये
 इससे  कहीं  ज्यादा  रुपया  रखने  की  जरूरत
 पेश  ाये ।

 हालांकि  में  कृपलानी  जी  की  बहुत  इज्जत
 करता  हूं  लेकिन  में  उनकी  इस  बात  को  नहीं
 मानता  कि  हमको  डिफंस  पर  खर्चा  नहीं  करना
 चाहिये,  या  कि  हमको  फौजें  खत्म  कर  देनी
 चाहिए।  श्रभी  हमारे  देश  के  लोग  इतने
 ऊंचे  नहीं  पहुंच  पाये  हैं  जितने  कि  कृपलानी
 जो  हैं  या  जितने  कि  महात्मा  गांधी  जी  पहुंचे
 थे  झाज  भी  जब  देदा  का  हर  आदमी  पाकि-
 स्तान  की  तरफ  निगाह  डालता  हैं  तो  वह
 महसूस  करता  है  कि  हमको  भी  तैयार  रहना
 चाहिये  ताकि  अगर  हम  पर  हमला  हो  तो  हम
 उसका  भ्रच्छी  तरह  से  मुकाबला  कर  सकें  |
 इसलिये  मह  जो  Yo  करोड़  रुपया  फाइनंस
 मिनिस्टर  साहब  ने  डिफैंस  के  लियें  रखा  हैं,
 देश  म॑  शायद  ही  ऐसे  चन्द  लोग  होंगे  जो  कि
 इसको  मुखासिफत  करेंगे।

 इसके  भलावा  बाबजूद  इस  बात  के  कि

 भाव  देश  मे  खुराक  की  कमी  नहीं  है,  यह्‌  कदम
 बिल्कुल  सही  उठाया  गया  है  कि  फाइनेंस
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 मिन्स्टिर  साहब  ने  खुराक  के  लिये  २५  करोड़
 रुपये  सबसिड़ी  के  तौर  पर  रख  हैं।  में  तो
 समझता  हूं  कि  भ्रगर  हालात  काफी  तोर  पर.
 ठीक  न  हुये तो  यह  रकम  भौर  भी  बढ़ानी
 पड़  सकती  है।  हो  सकता  है  कि  इन  दो  चीजों
 के  करन  में  लोधर  मिडिल  बलास  को  या
 शरीब  से  गरीब  आदमी  को  तकलीफ.
 हो,  लेकिन  इन  चीजों  की  जरूरत  इतनी
 जबरदस्त  हूँ  कि  इसके  मुकाबले  में  किसी  भौर
 चोज  का  स्याल  किया  जाना  गैर  मुमकिन  है
 इसलिए  मैं  अदब  से  श्जं  करना  चाहता  हूं
 कि  जहां  तक  इन  ज्  करोड़  रुपये  का  ताल्लुक
 है  इसके  लिये  किसी  दास्स  को  एतराज  न.
 होगा  ।

 पेदतर  इसके  कि  में  भर  बातें  कहूं  में
 प्लान  के  मुताल्लिक  एक  लपज  कह  देना
 चाहता  हूं  -  इस  प्लान  को  प्लानिंग  कमीधान  ने

 मंजूर  किया  हैं।  बरसों  तो  इस  पर  काम

 हुआ  t  wife  यह  प्लान  हाउस  के  सामने
 श्राया,  इस  पर  हाउस  में  बहस  हुई  शौर  इस
 हाउस  ने  इस  प्लान  को  मंजूर  किया  7  में  उन
 साहिबान  से  जो  कि  इस  प्लान  में  कमियां.
 निकालते  हूँ  व््रदब  से  यह  पूछना  चाहता  हूं
 कि  क्‍या  यह  दरुस्त  है।  यह  हाउस  शौर  सारा
 देश  इस  प्लान  की  अच्छी  तरह  से  तकमीस
 करने  के  लिये  कमिटेड  हैं।

 एक  माननीय  सबस्य :  पालियामेंट  प्लास
 को  बदल  सकता  है  |

 पंडित  ठाकुर  बास  मागंब  :  यह  ठीक  है  ।२
 यह  सावरिन  हाउस  सब  कुछ  कर  सकता  है  ॥ः

 यह  प्लान  को  तबदील  कर  सकता  हैं  |  पर
 क्या  इसने  प्लान  को  तबदील  किया  है  ।
 क्या  भाज  तक  इस  प्लान  को  तबदील  करने
 के  लिये  कोई  रिजोल्यूदहान  हाउस  के  सामने:
 लाया  गया  है  ?  इसके  मानी  यह  है  कि  भाज
 प्लान  फील्ड  को  होल्ड  कर  रहा  है  1  झाज
 ह्स  पार्लियामेंट  के  हर  एक  मेम्बर  का  यह
 अकीदा  होना  भाहिये  कि  इस  प्लान  को  पूरी
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 [पंडित  ठाकुर  दास  भाव]
 शरहू  से  पूरा  किया  जाये  ।  जब  हम  इस  प्लान
 “के  जरिये  अपनी  गुरबत  को  भौंर  उन  चीजों
 -को  जिनमें  कि  हम  फंसे  हैं  द्र  करना  चाहते  है
 'शो  इसकी  तकमील  करता  हमारा  शौर  भी
 बडा  फर्ज  हो  जाता  है।  इन  चीजों  को  जिनमें
 -हुम  फंसे  हुये  हैं  दूर  करने  का  शोर  कोई  तरीका
 नहीं  हैं  सिवा  इसके  कि  इस  प्लान  की  तकमील

 “की  जाये  |  इन  हालात  में  में  भर्ज  करूंगा  कि
 जिन  सेक्रीफाइसेज़  का  जिक्र  किया  गया  है

 थे  बहुत  थोड़े  है।  मेँ  भर्ज  करना  चाहता  हूं
 प्कि  अगर  प्लान  ही  वह  चीज  है  जो  कि

 झआयन्दा  इतना  बड़ा  फायदा  हमको  पहुंचाने
 बाली  हैं  तो  ये  जो  थोड़ी  बहुत  दिककतें  हमको
 उसे  पूरा  करने  में  होंगी  इनकी  उन्त  फाण्दों
 के  मुकाबले  में  जो  कि  हमको  इस  प्लाः  रो

 होने  बाले  हैं  कोई  हैसियत  नहीं  है।

 जनाब  वाला,  हस  देध  के  भ्रन्दर  जो  दर,
 झस्ल  गरीब  तकलीफ  पाने  वाला  है  उसकी
 तरफ  तो  कोई  घ्यान  ही  नहीं  करता  ।
 झाज  देहा  में  एक  व्यक्ति  की  आमदनी  २६६
 “रुपया  सालना  बताई  जाती  हैं  -  छेकिन  उस
 शरीब  की  आमदनी  जो  कि  भाम  तोर  पर  देहात
 में  रहता  है  सिर्फ  १०४  रुपया  झौसतन  सालाना
 बताई  जाती  हैं  '  जिस  हाख्स  की  सालाना

 -झामदनी  १०४  रुपया  हो  झौर  ऐसे  लोगों
 की  तादाद  हमारे  देश  में  बहुत  बड़ी  है,  तो  में

 'पूछना  चाहता  हूं  कि  श्राप  उसको  इससे  ज्यादा
 झोर  कया  तकलीफ  देना  चाहते  है  t  वह  झागे
 डी  मर  रहा  है।  उसको  खाना  नहीं  मिलता,
 कपड़ा  नहीं  मिलता  a  जहां  तक  प्लान  का

 ताल्लुक  है  झौर  टैक्सों  का  ताल्लुक  है  यह  सारे
 सैक्स  झौर  सारी  चीज  उसको  हाथ  नहीं
 लगाती  है,  यह  जो  तकलीफ  है  बोकल  सैक्शन
 चर  पढ़ेगी,  मिडल  बलास  पर  पड़ेगी,  लोर
 मिडल  क्लास  पर  पड़ेगी  श्नौर  उसी  को  यह  टच
 भी  करती  हैं  7  गरीब  झादमी  को  तो  द
 चीज  चाहिये,  एक  लाने  को  रोटी  झौर  दूसरे
 ब्यहनने  को  कपड़ा।  लाने  के  ऊपर  नवस्वर  में
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 टैक्स  लगा  था।  उस  वक्‍त  मैंने  भर्ज  किया  था
 कि  प्लान  हदो  या  न  हो,  मैं  नहीं  चाहता  कि
 यह  दास्स  जिसकी  भामदनी  १०४  रुपया  साल
 @  झौर  जिसकी  तकलीफ  भागे  ही  बहुत  ज्यादा
 हैं,  उसको  भौर  ज्यादा  तकलीफ  पहुंचाई  जाये।
 में  इस  बात  को  रिपीट  करता  हू।  प्लान  हो  या
 न  हो,  झगर  ऐसे  सैबशन  को  तकलीफ  दी
 जाती  है  खाने  के  बारे  में  भौर  पहनने  के  बारे
 में,  तो  में  इस  प्लान  को  नहीं  चाहता।  मुझे
 इसकी  कोई  परवाह  नहीं  है  मुझे  उस  झादमी
 की  जिन्दगी  की  फिक्र  है  7  एक  हद  हैं  जिससे
 झागे  जा  कर  हम  उसको  टैक्स  नहीं  कर  सकते
 हैँ  -  4  चाहता  हूं  कि उस  आदमी  का  झाप
 फिक्र  करें  जिसकी  श्रामदनी  १०४  रुपया
 झौसतन  हैं  और  बहुत  से  लोगों  की  तो
 बवजह  भौसत  इससे  भी  कहीं  कम  हैं।  अगर
 उसकी  किसमत  ने  पलटा  खाना  है  और  किसी
 ने  उसकी  फिसमत  को  पलटा  देना  हँ,  तो  वह
 यह  फाइव  यीर  प्लान  ही  है।  यह  एक  सोने
 का  कुद्दता  है  जो  काया  पलट  कर  देगा।
 यह  श्राज  सारी  इक्तसादी  तकलीफों  के  लिये
 पेनेंसिया  (Panacea)  बतलाया  जाता  है,
 हमने  इस  प्लान  को  बनाया  है  भौर  इस  हाउस
 ने  इसे  पास  किया  है।  हम  इसको  पूरा  करने  के
 लिये  कमिटिड  है  भ्रौर  इसकी  हम  पूरा  क  गे  I
 इसको  हम  सक्रिफाइस  करके  ही  पाया  तकमील
 तक  पहुंचा  सकते  है।  शान  हमको  हाउस  टाप
 से  कहा  जाता  हूँ  कि  सैक्तिफाइस  करो,  आज
 हम  को  इसको  पूरा  करने  के  लिये  उकसाया
 जाता  हूँ,  यह  सब  ठीक  है।  में  देख  रहा  हूं  कि
 शब  फाइनेंस  मिनिस्टर  साहब  यहां  ा  गये
 हैं।  म॑  उनको  मुबारिकबाद  देता  हूं  कि  उन्होंने
 बड़  जोश  के  साथ,  बड़  मुसम्मम  इरादे  के  साथ
 हमारे  सामने  इस  सारी  खीज  को  रखा  है  भौर
 हमसे  कहा  हैं  कि  हम  तकलीफ  भी  उठा  कर
 इसको  पूरा  करें।  जिस  तरीके  से  उन्होंने
 टैकक्‍्सेशन  प्रोपोजल्स  को  हमारे  सामने  रक्षा
 है  शौर  जिस  तरह  से  उन्होंने  इनको  एक्सप्केन
 किया  हैं  वह  तरीका  ऐसा  था  जो  कि  कदी
 भी  झादभी  को  कमबर्ट  करने  के  लिये  का  डी
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 था  झौर  मैं  भी  कनदर्ट  हो  गया।  भ्रभर  हम
 देधा  को  झागे  ले  जाना है  तो  हमें  इस  प्लान
 को  पूरा  करना  ही  होगा  |

 झाज  मेने  आाचाये  रूपालानी  की  तकरीर
 को  सुना  है।  श्रगर  झ्राप  प्लान  को  पाया  तक-
 मील  तक  ले  जाना  चाहते  हैं  तो  झापको  t
 तीन  बातें  जरूर  करनी  होंगी।  अगर  शापने
 इनको  नहीं  किया  तो  झ्राप  लोगों  के  को-
 ओपेणान  को  हासिल  नहीं  कर  सकगे।  भ्रगर
 आप  बलीन  हैंडस  के  साथ  लोगों  के  पास
 जायेंगे,  विधवास  के  साथ  जायेंगे,  उनको
 विध्वास  दिलाने  की  कोशिश  करंगे,  तो
 आ्रापको  उनका  कोश्रोप्रशन  मिल  जायेगा
 बरना  नहीं  मिलेगा।

 में  श्राज  क्‍या  देख  रहा  हूं  ।  में  देख  रहा  हूं
 कि  दो  करोड़  की  लागत  से  यहां  एक  भ्रशोक
 होटल  बन  गया  है।  जब  में  इसको  देखता  हूं

 तो  मैं  खुश  हुये  बगैर  नहीं  रह  सकता।  मैन
 लंदन  श्रौर  पैरिस  के  होटल  देखे  हैं।  इसको
 देखकर  मे  इसकी  तारीफ  किये  बगेर  नहीं
 रह  सकता।  लेकिन  दूसरी  तरफ  जब  म॑  यह
 देखता  हुं  कि  हमारे  देश  में  लोग  फाकामस्ती
 कर  रहे  हैं,  अपने  पेट  पर  पदटी  बाघ  कर  सोते
 हैं,  उनके  पास  पहनने  को  कपडा  नहीं  हूं

 तो  मुझे  एसा  दुख  होता  है  कि  जिस
 को  में  बयान  नहीं  कर  सकता  1  इस  गरीब
 देश  में  हमने  दो  करोड़  का  होटल  बनाया  है
 जिसको  विदेशी  लोग  आकर  देख गे  शौर  देख
 कर  खुदा  होंगे  भोर  कहेगे  कि  हमारा  देश  एक
 अमोर  देश  हूँ  भोर  यह  जो  इमप्रशन  वे  अश्रपन
 साथ  लेकर  जायेंगे  यह  गलत  इमप्रेशन  होगा  |

 झाज  मैंने  प्रलवारों  म॑  पढ़ा  है  कि  चन्‍्डीगढ़
 में  श्रे  लाख  रुपये  की  लागत  से  एक  आर्टि-
 'फिशल  लेक  बनाई  जा  रही  है  7  एक  करोड़
 रुपये  की  लागत  से  लैजिस्लेटिव  चेम्बर  बनने
 जा  रहा  है।  ३५-४०  लाख  रुपये  को  लागत
 से  राजभवन  बनने  जा  रहा  है।  जब  इन  सब
 चीजों  को  में  देखता  हूं  तो  सोचता  हूं  कि  किस

 मुंह  से  झप  पह  कहते  हैं  कि  हम  आपको  टैक्स
 ज्यादा  शद  करें।  दिस  इज  झाल  बेस्टफ्ल
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 एबसपेडिचर।  दिल्ली  में  म॑  बड़  बड़े  भाशीशान
 मकानात  देखता  हूं।  इन  सब  चीजों  को  देखकर
 मुश  यकीन  नहीं  होता  है  कि  यह  गवर्तमेंट
 बिजिनेस  मीन  करती  है।  जो  भप्रोडक्टिव
 एकसपेंडिचर  हैँ  उस  पर  में  कोई  एतराज
 नहीं  करता  हूं,  लेकिन  जो  भ्रनभोडक्टिव
 एम्सपेंडिचर  है  वह  इनकार  नहीं  किया  जाना
 चाहिये।  चीन  की  मिसाल  हमारे  सामने  है।
 यहां  पर  इस  काडिनल  प्रिसिपल  को  श्रपनाया
 गया  है  कि  कोई  भी  बिल्डिंग्ज  नहीं  बनाई
 जायेगी  जो  प्रोडक्टिव  न  हों।  उससे  हमको
 सबक  सीखना  चाहिये  ।  हम  इन  होटलों
 इत्यादि  को  सब  बना  सकते  हैं  जब  हमारा
 प्लान  सकसेसफुल  हो  जाये।  तो  में  अर्ज
 करना  चाहता  हूं  कि  जो  वेस्टफुल  एक्सपेंडिचर
 हैं,  उसको  हमे  कट  डाउन  करना  चाहिये।
 गवर्नमेट  के  अन्दर  ही  क्या  हो  रहा  है,  इसकी
 तरफ  भी  झापका  ध्यान  जाना  चाहिये।  जब
 में  इस  चीज  को  देखता  हूं  तो  मुझे  हैरानी  हुये
 बर्गर  नहीं  रहती  |  मिनिस्टर्स  की  मोटरों
 को,  सरकारी  मोटरों  को  सब्जी  लाने  के  लिये
 इस्तेमाल  किया  जाता  है,  बच्चों  को  स्कूल
 ले  जाने  के  लिये  इस्तेमाल  किया  जाता  है,
 नौकरों  को  घर  पहुंचाने  के  लिये  इस्तेमाल
 किया  जाता  हूँ।

 शमी  त्यागी  (देहरादून)  :  में  माननीय
 सदस्य  को  बतलाना  चाहता  हूं  कि  जब  कार
 को  प्राइवेट  काम  के  लिये  इस्तेमाल  किया
 जाता  &  तो  मिर्निस्टर  को  उसका  दाम  देना
 होता  है,  पह  एक  कायदा  है  !

 पंडित  ठाकुर  दास  मा्गण :  कायदे  का  तो

 मुझे  मालूम  नहों  है  लेकिन  में  चैलेंज  करता  हूं
 कि  भिनिस्टर  साहिबान  मुझे  दिखायें  कि
 उन्होंने  कितना  रुपया  इस  तरह  से  दिया  है।
 में  नहीं  जानता  लेकिन  दिल्ली  में  अखबारों
 में  छपा  है  कि  एक  मिनिस्टर  के  यहां  पांच  5:
 सौ  रुपया  बतौर  पानी  भर  बिजली  के  बिल
 के  आया  है।  मैं  नहीं  जानता  कि  यह  चीज
 दुरुस्त  है  मा  नहीं  लेकिन  मैं  हर  एक  चीज
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 [पिंडित  ठाक्र  दास  मागेव]
 के  भ्रन्दर  यह  देखता  हूं  कि  बहुत  ज्यादा  वेस्टफूल
 एक्सपेंडिचर  होता  है।  एक  मिनिस्टर  जब
 मुफस्सिल  में  जाता  है  तो  उस  रास्ते  पर  पुलिस
 ही  पुलिस  का  पहरा  लगा  दिया  जाता  है  |
 चार  सिपाही  झौर  एक  हवलदार  ताईनात
 अझलदहदा  रखे  जाते  हँ।  कितना  ही  रुपया  इस
 तरह  से  वेस्ट  कर  दिया  जाता  है।  आज
 हमको  यह  शिक्षा  दी  जाती  है  कि  हम
 आस्टेंटेशस,

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  May  I  tell  my  hon.
 friend  that  I  have  no  children  to  send
 to  school,  and  I  do  not  buy  any  vege-
 tables?

 चंडित  ठाकर  दाव  भारपव  :  मेन  शाप  के
 बारे  में  एक  लफ्ज  भी  नहीं  कहा,  बल्कि  मैन
 यह  कहा  है  कि  मैंने  आपके  अन्दर  बड़ा  ही
 मुसम्मम  इरादा  देखा  है।  क्‍या  स  रे  मिनिस्टर्स
 के  बच्चे  नहीं  हैं  श्रोर  सारे  मि।नस्टर  ऐसा  नहीं
 करते  है  1

 जो  में  कहना  चाहता  हूं  वह  यह  हैँ  कि
 जब  ये  सब  चीजे  हो  रही  हैं  श्रोर  जब  मुझ  को
 २१  रुपये  रोज  झोर  चार  सो  रुपया  महीना  मिल
 रहा  हूँ  तो  मै  किस  मुंह  से  लोगों  को  जा  कर  यह
 कहूं  कि  तुम  टैक्स  ज्यादा  दो।  मैं झब  एक
 ग्रोपोजल  सीरियसली  मिनिस्टर  साहब  की
 खिदमत  में  पेश  करने  जा  रहा  हूं।  अगर  शाप
 इस  तजवीज  को  ठीक  समझते  हैं  भौर  हाउस
 ठीक  समझता  है  तो  इसको  भ्रमल  में  लाया  जा
 सकता  द्वे।  हर  एक  मिनिस्टर  को  अपनी
 तनस्वाह्‌  म  १५  परसेंट  की  कमी  करनी
 चाहिये  शौर  यह  हिन्दुस्तान  के  तमाम  मिनि-
 स्ट्से  को  करनी  चाहिये।  हर  ए5  पालियेामेंट

 के  में  म्बर  को  तथा  लैजिस्लेटर्स  को  भपने  एलाउंस
 में  १५  पससेंट  की  कमी,  करनी  चहिये ।
 ठमाम  सिविल  सर्वट्स  को  जिनकी  तनख्वाह
 १,०००  से  ज्यादा  है,  अझपनी  तनख्याह  में
 १४  पससेंट  की  कमी  करनी  चाहिये।  झगर

 आम  इस  चीज  को  सानने  को  तैयार  नदीं  हैँ
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 तो  झापकी  मर्जी।  ऐसा  न  करके  आप की  बात
 कोई  नहीं  सुनेगा  शौर  आपकी  कोई  परवा
 नहीं  करेगा  ।

 स्ाचार्य  कपालानी  ने  बहुत  जोर  से
 वेस्टफुल  एक्सपेंडिचर  के  बारे  में  कहा  हैँ  nN
 में  इस  बात  की  जरूरत  महसूस  नहीं  करता  कि
 मैं  इस  मामले  पर  ज्यादा  कुछ  कहूं।  में  इसके
 बारे  में  इतना  ही  कहना  चाहूंगा  कि  आपके
 दफ्तरों  में  और  संक्रटरिएट  में  इस  कद्र  ज्यादा
 लोग  हो  गए  हैं  कि  एक  एक की  जगह  पर
 चार  चार  काम  कर  रहे  हैं  भौर  बेठ  रहते  हैं,
 गप्पें  मारते  रहते  है  भौर  गवर्नमेंट  को  गालियां
 देते  रहते  हैं।  में  आपकी  नियत  पर  भी  कोई
 शक  नहीं  करता  हूं।  जिस  इरादे  से  भाष
 बागे  बढ़ने  की  कोशिश  कर  रहे  हैं  उसके  लिये
 मैं  झ्ापकी  दाद  देता  हूं।  जो  झापका  इरादा
 हैं  कि  यह  प्लान  कामयाब  हो,  उसके  लिये
 भी  में  आपकी  दाद  देता  हूं।  मैं  फाइनेंस
 मिनिस्टर  साहब  की  तारीफ  करता  हुं  कि
 जब  वह  इंडस्ट्रीज  भौर  कःमर्स  मिनिस्टर  थे,
 उस  वक्‍त  उन्होंने  अपनी  मिनिस्टरी  को  इस
 तरह  घुमाया  कि  सब  उनकी  दाद  देने  लग
 गये।  में  जानता  हूं  कि  आज  फाइनेंस  मिनि-
 स्टरी  को  भी  उसी  तरह  से  बह  घुमायेंगें  1

 श्री  रघनाथ  सिह  (वाराणप्ती)  :  घुमा
 दिया  हूँ।

 पंडित  ठाकुर  दास  भार्गव  :  श्राप  दस  चीज
 को  परसनल  लाइट  में  न  लें।  मैं  ध्रापकों
 दाद  देता  हूं  कि  भ्रापन  इतन  भच्छे  तरीके  से
 यह  सब  कुछ  किया।  लेकिन  मैं  यह  भी  कहना
 चाहता  हूं  कि  भापने  पूरी  एड्त्ियात  नहीं
 बरती  a  wr  वेस्टफूल  एकसपेंडिचर  बन्द
 न  किया  गया,  अगर  एडमिनिस्ट्रेशन  में  प्यो-
 रिटी  न  लाई  गई  तो  इसका  नतीजा  यह  हीना
 कि  लोग  टैक्स  देना  बन्द  कर  देंगे।  लोग  झापके
 खिलाफ  हो  जायेंगे।  श्राज  इसेकदान  का
 सबक  यह  है  कि  देशवाती  झपी  तक  लींग-
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 हट्स  पर,  गवरनेमेंट  पर  भरोसा  किए  हवे
 हैं।  शअगर  झाप  उनसे  और  ज्यादा  सैक्रिफाइस
 कराता  चाहते  हैं  तो  वें  इसके  लिये  भी  तैयार
 हैं।  लेकिन  शर्त  यह  हैँ  कि  आप  झपने  प्रमलों
 से,  आप  भ्रपने  फलों  से  यह  रोषन-कर  दे  कि
 आप  वही  करना  चाहते  हँ  जोकि  लोग  चाहते
 है  कि  झाप  करें।  यह  खुदी  की  बात  है  कि
 झाप  गल्ले  को  सबसिड़ो  दे  रहें  है  और  इसका
 इंतजाम  कर  रहे  हैं  कि  गल्ले  और  कपड़े  के
 दाम  न  बढ़ने  पायें  और  श्पर  मिडिल  क्लासेज
 शौर  लोपर  मिडिल  क्लासेज  के  लिये  यह
 बहुत  भ्रच्छी  बात  ाप  कर  रहे  है।  यह  जरूरो
 2  कि  आप  देश  के  भ्न्दर  ऐसा  माहौल  पैदा  करे
 ताकि  एग्रोकलचरल  प्राइसेज  और  कपड़े
 कं!  प्राइसेज  ज्यादा  से  ज्यादा  बढ़ें  और  इनकी
 कीमत  न  बढ़े

 एक  साततीय  सदस्य  :  बीड़ी  सिगरेट
 के  दाम  भो  और  ज्यादा  न  बढ़ने  देने  चाहियें।

 पंडित  ठाकर  दास  भार्गव  :  वे  बंचारे
 तो  सेंक्रिफाइस  कर  देगे।  में  यह  जानता  हूं
 कि  यहां  पर  रिच  श्रादमियों  को  गाली  देना

 बहुत  भ्रासान  ई  शौर  गरीबों  के  लिये  हमदर्दी
 के  दो  चार  अल्फाज  कह  देना  तो  भाये  दिन  को
 बात  है  भौर  भ्रक्सर  हमारे  दोस्त  लोग  पूभर
 क्लासेज  श्रौर  मिडिल  क्लासेज  को  खुद
 करने  के  लिपे  हमेशा  तैयार  रहते  है।  लेकिन
 मेरा  कहना  है  कि  श्रापको  समाज  के  हर  वर्ग
 की  झोर  देखना  चाहिये  क्योंकि  सभी  इस  देश
 के  सिटीजंस  हैं  भौर  आप  को  सबके  इंटरस्ट्स
 को  इक्विटेब्ली  देखना  चाहिये।  हमे  सिटीजन
 सिटीजन  में  कोई  तमीज  नहीं  करनी  चाहिये।

 झ्य मैं  फाइनेंस  मिनिस्टर  साहब  के  टैक्स
 ग्ररोजस्स  की  तरफ  झाता  हूं  ।  में  मानता  हूं
 कि  आज  दूसरी  पंचवर्षीय  योजना  हमारे
 झामने  है  भौर  उसको  पूरा  करने  के  लिये  हमारो
 सरकार  को  रुपये  को  जरूरत  है  झौर  इसलिये
 शयर  इससे  भी  ज्यादा  सख्त  टैक्स  प्रपोजल्स
 शरकार  की  तरफ  से  झाते  तो  हम  उन्तको
 भागने  को  तैयार  हो  जाते  और  हम  लोग  हस
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 प्लान  को  कामयाब  बनाने  के  वास्ते  ज्यादा
 से  ज्यादा  कुर्बानी  देने  को  तैयःर  हैँ  ।  छेकिन
 मैं  जनाब  फाइनेंस  मिनिस्टर  साहब  की  खिदमत
 में  यहू  1;  करना  चाहता  हूं  कि  जिस  इक्विटी
 की  उन्होंने  बात  कही  हैं,  वह  मुझ  उनके  टैक्स
 प्रेबाथल्स  ने  देखते  को  नहीं  मिलती  है।  हमारे
 वित्त  मत्री  महोदय  ने  फरमाया  था  कि  हम
 इक्विटी  की  तरफ  चल  रहं  है  बौर  प्रोग्रे  सिवनेस
 की  तरफ  श्रागे  बढ़  रहे  हैं  जौर  हमारी  मिक्सड
 एकोनामी  है।

 श्रब मैं  डाइरेक्ट  टैक्सेशन  की  तरफ
 भाता  हूं  तो  मैं  देखता  हूं  कि  हमारे  श्री  दी०  टी
 ऋष्णभाचारी  टैक्‍स  के  हिसाब  से  एक  नान-
 हिन्दू  फैमली  के  मुकाबले  एक  हिन्दू  भन-
 डिवाइडेड  फैम्ली  के  इंडिविजुएल  के  साथ

 बहुत  बेइंसाफी  कर  रहे  हैं।  एक  हिन्दू  अन-
 'डिवाइडेड  फैम्ली  और  एक  इंडिविजुएल
 को  एक  ही  स्तर  पर  रक्खा  गया  है।  में  अपने
 फाइनेंस  मिनिस्टर  साहब  की  खिदमत  में
 यह  शर्ज  करूंगा  कि  वह  तो  बड़े  इंसाफ  पसन्द
 आदमी  हैं।  महाहुर  मुसल्लया  युक्‍्लिड  का
 पोस्टूलेट  है  :

 “The  whole  is  greater  than  the
 part.  The  whole  is  never  equal
 to  the  part  or  never  less  than  the
 part.”

 एक  हिन्दू  श्रनडिवाइडेड  फैमिली  को
 जिसके  कि  झन्दर  आमतौर  पर  ५,  ६  या  Los
 १२  फैमिली  मेम्बर्स  होते  हैं,  उसको  और  एक
 इंडियिजुएल  को  एक  ही  पेडस्टल  पर  खड़ा
 करना  कहां  तक  जायज  है  ?  इसके  खिलाफ
 सन्‌  १६२८  से  में  इस  हाउस  मैं  लगातार
 झावाज  उठाता  झाया  हूं  भर  पहले  के  फाइनैस
 भिनिस्टसं  ब्लैंकेट,  शुस्टर  वगेरह  ने  मेरे
 झाज्जेक्दन  को  कबूल  किया  और  बाद  के
 फाइनेंस  मिनिस्टर्स  ने  इसको  ससलीम  किया
 कि  हिन्दू  झनडिवाइडेड  फैमिली  पर  जो
 टैक्सेदान  है  यह  भ्रनभंडरस्टेंडेबुल  है  भौर  उस
 पर  टैक्स  का  बढेत  कम  होसा  चाहिये  लेकिन
 हम  इस  बारे  मैं  कोई  फैसला  नहीं  करना
 षबाहते  जब  तक  कि  टैक्सेशन  इमक्यायरी
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 [पंडित  ठाकुर  दास  भागंव]
 कमेटी  इस  मामले  पर  पूरी  तरह  जांच  पड़ताल
 नहीं  कर  लेती  और  अपनी  रिपोर्ट  गवनंमेंट
 को  नहीं  दे  देती।  गवनेंमेंट  ने  इनकमटैक्स
 इनवैस्टियेशन  फमिशन  मुकरंर  किया  जिसके
 कि  सदर  हमारे  सुप्रीम  कोर्ट  के  जज  थे  ।  उन्होंने
 फैसला  दिया  कि  यह  १२,६००  रुपये  की
 लिमिट  कायम  की  जावें,  भगर  फंमली  में
 ३  या  तीन  से  ज्यादा  मेम्बर  हों  ।  हम  तो  यह
 चाहते  हैँ  कि  एक  अं,डेवाइडेड  फंमली  को
 डिवाहडंड  समझ  कर  इनकम  टेक्स  हर  एक
 मेम्बर  पर  जेंसे  सब  पर  लणता  है  अलहदा
 अलहदा  लगाया  जावे  t

 जब  में  हिन्दू  अनडिवाइडेड  फंमिली
 के  साथ  टेक्‍्सेशन  में  इंसाफ  करने  के  बस्ते
 कहता  हूं  तो  यह  न  समझ  जाना  चाहिये  कि
 इसमें  मेरा  कमयुनल  नुक्तेनजर  हूँ।  लफ्ज

 हिन्दू!  की  डेफ्नीशन  अपने  अन्दर  सिवाय
 मूसलभानों  और  ईसाइयों  के  सब  लोगों
 को  दामिल  करती  है,  सिक्ख  और  दूसरे  श्न्य
 संप्रदाय  सब  इसके  अन्दर  ञ्  जाते  है  जो  कि
 हिन्दू  ला  की  मानते  हैं  और  में  उन  सब  लोगों
 के  साथ  जस्टिस  करने  के  लिये  कह  रहा  हूं  ।
 में  इस  मौके  पर  तफसील  में  नहीं  जा  सकता
 छेकिन  बहुत  थोड़  में  भ्र्ज  करना  चाहता  हूं
 कि  झगर  किसी  की  आमदनी  ३  लाख  हैं  तो  ३
 लाख  की  सूरत  में  एक  हिन्दू  ज्वाइट  फैमिली
 जिस  में  एक  बाप  श्रौर  चार  बेटे  हैं  शौर  शामिल
 शहते  हूँ  तो  उन  पांचों  की  हर  एक  की  श्रामदनी
 १७४३  रुपये  माहवार  होगी  लेकिन  अगर  उसी

 किस्म  की  कोई  क्रिश्चयेन  फंमिली  हैँ  जिसमें
 एक  बाप  औझौर  चार  बेटे  शामिल  रहते  है  तो
 उनकी  हर  एक  की  झामदनी  २७८१  रुपये
 माहवार  होगी  ।  झब  आप  ही  मुलाहिजा
 फरमायें  कि  कहां  १७४३  रुपये  शौर  कहां
 २७८१  रुपये  ?  इसी  तरीके  से  अगर  किसी
 की  १  लाख  की  झामदनी  है  शौर  एक  हिन्दू
 जवांइट  फंमिली  है  तो  एक  झ्ादमी  की  भाम-
 दनी  वहां  पर  ०९  रुपये  होगी  भोर  नास-
 हिन्दू  फंसिलो  जो  उसी  तरह  रहती  हैं  भोर
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 कोई  फर्क  नहीं  है  उसमें  उसकी  आमदनी
 १४६५  रुपये  फी  मेम्बर  माहवार  होगी  ,

 चूंकि  मेरे  पास  समय  नहीं  है  इसलिये  में  इस
 सिलसिले  में घोर  ज्यादा  फीगसे  नहीं  देना
 चाहता ।  लेकिन  मेँ  ग्रदब  से भज  करना
 चाहता  हूं  कि  यह  जो  आपने  टैक्स  में  तमीज
 रखी  है  वह  सख्त  नामाकूल  है।  हिन्दुभों
 पर  जजिया  म्‌सलमानों  ने  अ्रपने  शासनकाल
 में  लगाया  था  लेकिन  पब  तो  हमारी  सैकुलर
 स्टेट  है  श्लौर  वेलफेयर  स्टेट  है  श्रौर  ऐसा  टैक्स

 सैकुलरिज्म  और  सोशलिज्म  के  खिलाफ  है।
 भ्रापने  इस्टेट  ड्यूटी  श्रौर  सक्सेशन  एक्ट
 बनाया  हुआ  है  श्रौर  म॑  पूछना  चाहता  हूं
 कि  उनके  होत  उस  श्रनडिवाइडेड  फंमिली
 जिसको  कि  हम  टैक्‍स  करते  हैं  बौर  जिस
 फंम्ली  के  एक  ग्रादमी  के  हिस्से  में  केवल
 १७४३  रुपया  आयेगा  वह  कंसे  आपका  २४
 हजार  रुपया  खर्च  कर  सकेगा  जिसकी  ।क
 आपने  ExpenditureTax  में  इजा-
 जत' दे  दी  है।  इसलिये  मै  श्रदब  से  भ्र्ज  करना
 चाहता  हूं  कि  यह  जो  हिन्दू  ग्रनडिवाइडेड
 फैमिली  का  मामला  हैं  और  जैसा  कि  हमारे
 मठाई  साहब  ने  टेक्सेदान  एन्क्‍्वायरी  कमेटी
 की  रिपोर्ट  में  जिक्र  किया  है  कि  यह  १२६००
 रुपये  की  लिमिट  कम  से  कम  रखी  जाय,  उस
 सिफारिश  का  लिहाज  करते  हुये  ठीक  रास्ते
 पर  आये  श्रौर  इक्विटी  के  नाम  पर  यक
 कलम  यह  जो  नाइंसाफी  करी  हुई  है  उसे  न
 करें  शौर  यह  द््द्स्त  नहीं  है  ।  इस  तरह.
 पालियामेंट  के  भ्रन्दर  लोगों  के  हकूक  का
 फैसला  नहीं  हो  सकता  कि  ६,  ६  आदम्मियों
 को  १  आदमी  के  बराबर  समझा  जाय

 जहां  तक  भ्रापकी  फूड  प्रौडफशन  के
 फिगस  का  ताल्लुक  है  म॑  उससे  सहमत  हूं
 हालाँकि  में  सन्‌  १९५०  से  अबतक  बराबर  यह
 मानता  धाया  हूं  कि  हमारे  देश  के झन्दर  फूड
 की'  कभी  नहीं  थी  लेकिन  स्टेट  गवनेमेंट्स
 ने  सेंट्रल  गवर्नमेंट  के  हाथ  मजबूर  करके
 बाहर  से  यहला  मंगाने  में  ४००  करोड़  ह) अ
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 का  जो  हमारा  स्टरलिंग  बेलेंस  था  उसमें  से
 खर्च  करना  दिया  शौर  श्राज  भी  लोकल

 गये  नरमेट्स  काफी  पैनिकी  हे  और  सेंद्रल
 गंबर्नमेंट  से  गल्‍ला  और  दुसरी  दुसरी  चीजों
 के  भेजने  की  मांग  कर  रही  हैं।  जिन  इलाकों
 में  पिछली  दफा  फसल  नहीं  हुई  भौर  जहां  कि
 तकलीफ  शौर  परेशानी  की  हालत  हैं  वहां  की
 मुसीबत  को  दूर  करने  के  लिये  आपको  फेयर
 प्राइस  शोप्स  कायम  करनी  पड़ेंगी  श्रौर  में
 यह  तजबीज  फरता  हूं  कि  बेहतर  यह  होगा
 कि  जिनके  पास  काफी  मिकक्‍दार  में  गल्ला
 मौजूद  है,  उनसे  आप  गल्ला  मृतासिब  कीमत
 पर  ऐक्वायर  कर  लें  और  उस  तमाम  गल्ले
 को  गवर्नमेंट  अपने  कब्जे  में  लेकर  लोगों  को
 सबसिडाईज्ड  वैल्यू  पर  बांटे  क्योंकि  उसके
 बिना  उस  क्लास  के  आदमी  की  जिसकी  कि
 १०४  रुपया  सालाना  झामदनी  है,  उस  भ्रादगी
 को  बड़ी  तकलीफ  होगी।  हमें  यह  नहीं  भूल
 जाना  चाहिये  कि  झ्राखिर  यह  प्लान  लोगों
 के वास्ते  है  न  कि  लोग  प्लान  के  वास्ते  हे  |
 अगर  हमने  इधर  ध्यान  नहीं  दिया  और
 हजारों  डेध्स  स्टारवेशन  में  हो  गई  तो  हम  क्‍या
 करेंगे  और  हमारा  प्लान  किस  काम  का  रह
 लायेगा  ?  इसलिये  पहला  फर्ज  गवर्नमेंट  का
 यह  है  कि  जितना  भी  गल्‍ला  जहां  कहीं
 जमा  हो  उसको  मुनासिब  कीमत  पर  ऐक्वायर
 करके  जरूरतमंद  लोगों  को  सबसिडाइज्ड
 करके  दे  ताकि  लोग  भुखमरी  के  शिकार  नहों  i
 हमारे  देदा  में  काफी  गल्‍ला  है  और  गवरनंमेंट
 ने  काफी  इम्पोर्ट  भी  किया  है  और  श्रभी
 इम्पोर्ट  कर  रही  है  और  मुझे  इसका  कोई
 ध्न्देशा  नहीं  है  कि  हमारे  देश  में  गले  छा
 फैमिन  होगा  ।  भौर  हम  खाद्य  समस्या  पर  पूरी
 तरह  से  काबू  पाने  में  कामयाब  हो  जायेंगे  t

 awe  जो  अापने  टैक्स  लिमिट  ४२००  से
 घटाकर  २०००  कर  दी  हैं  उसके  मुताल्लिक
 मुझे  यह  अजे  करना  है  कि  भाप  उसको  ३०००
 ने  रख  कर क्रम  से  कम  ३६००  रुपये  जरूर
 रखें  ।  झापने  यह  जो  ४२००  से  घटाकर
 ३०००  च्फ्ये  पर  टैक्स  लगाया  हैं  वह  इसलिये
 लगाया  है  ताकि  टैबस  से  सरकार  को  अधिक
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 रुपया  मिले  लेकिन  मे  रहना  चाहंता  हूं
 कि  भाप  भ्पनी  भामदती  को  दुसरे  तरीके
 से  भी  बढ़ा  सकते  हूं  दौर  भापकी  प्रामदवी
 करीब  करीब  सवाया  हो  जायगी  झगर  शाप
 कलकते  और  बम्बई  में  बाजारों  के एक  एक
 कोने  पर  जो  पान  वाले  बेठे  हें  भोर
 जिनकी  कि  भ्रामदर्ती  २,  ३  शौर  ई,
 हजार  है,  उनसे  टेक्स  बसूस  करने
 लगें  और  टैक्स  वेजन  हद  होन  दें।
 हजारों  लोगों  फर  जिनकी  श्रामदनी  टक्‍्सेबल
 है  उनके  ऊपर  कोई  टैक्स  नहीं  लगता  |  बल्कि
 जिन  लोगों  ने  टैक्स  देना  चाह,  उमसे  भी
 किसी  गवर्नमेंट  ने  टैक्स  नहीं  लिया  ।  मेने
 पिछली  दफा  इस  हाउस  में  भ्रजें  किया  था  कि
 गवर्नेमेंट  का  इंतजाम  टैक्स  वसूल  करने  में
 इनएफिशिएंट  हैं,  गलत  है  ।  फसल  खड़ी  हुई
 हैं,  लेकिन  कोई  काटने  वाल  नहीं  है  ७  जब
 मेने  पिछली  मतंबा  रजें  किया  कि  इस  तरह
 से  बहुत  ज्यादा  इवंजन  हो  रहा  है  तो  हमारे
 पिछले  फाइनेंस  मिनिस्टर  साहब  ने  फरमाया
 कि  वह  ३०  फरोड़  से  ज्यादा  नहीं  है  ।  बड़े
 नाराज  होकर  कहा  कि  इससे  ज्यादा  नहीं  है  ।
 मेंने  कहा  कि  यह  खयाल  गलत  है,  कैल्डर
 साहब  ने  कहा  कि  २००  था  ३००  किरोड़  का
 इत्रजन  है।  बड़ी  दिक्कत  के  बाद  आप  के
 डिपार्टमेंट  न ेकहना  शुरू  किया  कि  दो  याँ
 तीन  सौ  तो  नहीं,  हाँ  १७५  करोड़  जरूर  यह
 रकम  बेठती  हैँ  -  में  कहता  हूं  कि  इस  वक्‍त
 श्राप  के  यहां  ऐसे  आदमी  बैठे  हें  जो  दो  या
 तीन  करोड़  का  इवेजन  कर  रहे  है,  लेकिन  झगर
 आपने  और  टेक्स  लगाया  तो  चार  करोड़
 प्रादमियों  के  एसेसमेंट  का  इंतजाम  करना

 मुश्किल  हो  जायेगा  ।  में  मुफस्सिल  में  रहता  हूं,
 में  इस  चीज  को  जानता  हूं  कि  इनकम  टैक्स  का
 administration  कैसे  चलता  है  ।  आपको
 इसका  तजुर्बा  नहीं  है।  भाप  इनकम  टैक्‍स
 इंस्पेक्टर  के  करप्दान  को  नहीं  जानते  ।  इस
 लिमिट  की  हद  और  कम  करने  से  वह  शझाप  के
 लिये  इतना  बड़ा  बोल  हो  जायेगा  कि  ाप
 उसका  इंतजाम  नहीं  कर  सकेंगे  ।  मेरी  यह
 सलाह  आपको  एडमिनिस्ट्रेटिव  'रीजन्स  पर



 3699  General  Budget—

 पूप डत  ठाकुर  दास  मागेग]
 है,  में  यह  नहीं  कहता  कि  क्राप  टैक्स  न  लगायें,

 भाप  जितनी  चाहें  हद  कायम  कर  दें,  लेकिन
 शाप  उसका  इंतजाम  नहीं  कर  सकेंगे  इस
 सिलसिले  में  करप्शन  और  बढ़  जायेगा  q  भगर
 शध्ाज  श्राप  तीन  हजार  भी  इसकी  लिमिट
 कर  दें  तो  भी  आप  की  श्रामदनी  में  कोई  फर्क
 नहीं  झायेगा  ।  इस  हाउस  का  एफ  एक  मेम्बर
 चाहेगा  कि  झाप  इनकम  टैक्स  ज्यादा  लें,
 लेकिन  झाप  ले  नहीं  सकेंगे  ।  वह  ाप  को
 पावर  देंगे,  लेकिन  श्राप  उसका  इस्तेमाल  नहीं
 क्र  सकेंगे।  यह  वक्‍त  नहीं  हैं  कि  ro  इनकम
 टैक्स  के  बारे  में  ज्यादा  कहूं,  जब  इनकम
 टैब्स  का  मामला  आयगा  तब  में  जिक्र  करूंगा
 लेकिन  में  यह  अर्ज  करना  चाहता  हूं  कि
 पिछले  फाइनेंस  मिनिस्टर  साहब  ने  और  फाइनेंस

 मिनिस्ट्री  ने  जो  यह  फैसला  किया  था  ह
 एडिमिनिस्ट्रेटिव  'रीजन्स  पर  इनकम  टैक्स
 की  हद  ३६००  रु०  से  बढ़ा  कर  ४२००  रु०
 क्र  दी  जाय,  यह  गलत  नहीं  था  |
 झौर  अगर  श्राप  समझते  हँ  कि  वह  गलत
 था, तो  कम  से  कम  ३६००  रु०  रखिये,  उसे
 ३०००  पर  न  पहुंचाइए  ।  देश  के  लोगों  को
 तकलीफ  हो  गी  अगर  इससे  तो  मे  परवाह  नहीं
 करता  लेकिन  आप  जसका  इन्तजाम  न  कर
 सके  उत्तना  टैक्स  न  लगाइए  |

 आपने  और  भी  टैक्स  लगाए  हे  उन  में  से
 में  सांड  के  टेक्स  पर  कुछ  ज्यादा  भर्ज
 हीं  करना  चाहता  मे  नहीं  चाहता  कि
 लोग  खांड  न  खांए,  गुड़  पर  सिवा  पंजाब
 के  कहीं  पर  भी  टैक्स  नहीं  है  ।  गरीब  लोग
 तो  गुड़  ही  खाते  हें  लेकिन  में  यह  जरूर  चाहता
 हूं  कि  खांड  का  कंजम्पशन  देदमें  कम  हो  ।
 झाज  से  तीन  वर्ष  पहले  खांड  का  कंजम्शन
 झाज  से  आधा  था,  ब  इतना  बढ़  गया  है
 इसलिए  झगर  इसका  कंजम्पदान  कम  हो
 जाए  झौर  यह  ज्यादा  एक्सपोर्ट  होने  लगे
 तो  इससे  हमारे  देश  को  इमदाद  ही  होगी  |
 जो  टैक्‍स  झाप  ने  लगाये  है  वह  एक  तरह
 से  इतना  रिवोल्यूशनरी  है  कि  में  आप  की
 दाद  देता  हूं  ।  लेकिन  जो  भाषका  एक्स्पेंडिचर
 शनसा  है,  वह  कभी  कामयाब  नहीं  होगा,

 39  MAY  987  General  Discussion  2700

 फिर  भी  उसूलन  में  उसके  खिलाफ  नहीं
 हूं  ।  लोगों  के  हाथ  में  कुंजी  है  इस  की  ।  वह
 न  खर्च  करे  तो  टैक्स  नहीं  लगेगा  1  लेकिन
 ऐडमिनिस्ट्रेटिवली  श्रापकी  भ्रादमती  इस  से
 बहुत  कम  होगी  ।  एक  साल  तो  आप  कुछ
 लेते  ही  नहीं  हें  7  अगले  साल  से  यह
 जारी  होगा  7  इसलिए  इससे  कोई  लम्बा
 चौड़ा  फायदा  नहीं  होगा  ।  हालांकि  एक
 फायदा  भी  है,  जिस  की  वजह  से  म॑  इस
 को  सपोर्ट  करता  हूं  कि  इस  से  टैक्स  इवेजन
 कम  हो  जाएगा  ।  इस  टैक्स  के  बारे  में  में
 कहना  चाहता  हूं  कि  खुसूसन  जब  ज्याएंट
 हिन्दु  फैमिली  की  बेवात्ों  का  सवाल  श्राएगा
 कि  वे  श्रपनी  बेल्थ  बताएं,  अपने  जेवरास  की
 तफसील  दें  तो  वहां  पर  हैरसमेंट  होगा  1
 लेकिन  वह  एक  तरीका  है  जिससे  टैक्स  इवेजन'
 कम  होगा  ।  इसलिए  जहां  तक  उमल  का
 सवाल  है  में  इस  के  खिलाफ  नहीं  ।  लेकिन
 आप  नई  कम्पनियों  को  किस  उसूल  पर  टैक्स
 करने  जा  रहे  हे  ?  वह  कम्पनियां  जो  भाज
 बनी  हें,  जिन्होंने  मुनाफा  उठाना  शुरू  नहीं
 किया  है,  उन  पर  आप  टैक्स  लगाना  चाहते
 है  यह  नाजायज  है  .  कम  से  कम  सात  वर्ष
 के  वास्ते  नई  कम्पनियों  पर  टैक्स  नहीं  लगना
 चाहिए  वरना,  यह  उन  के  लिए  टेक्स  ान
 केपिटल  होगा  ।

 जहां  तक  दूसरी  चीजों  का  सवाल  है,
 मे  उन  पर  ज्यादा  टैक्सों  के  सवाल  में  नहीं
 जाना  चाहता  ।  में  चाहता  तो  यह  था  कि
 जझ्राप  इतना  एबरप्ट  टैक्सेशन  न  करते  ।  जहां
 तक  रेलवे  का  मामला  है,  वह  तीस  मील  तक
 के  वैसेन्जरों  पर  नहीं  लगना  चाहिए  क्योकि  उन
 में  से  बहुत  से  लौग  गरीब  कल्टिवटर्स  हैं,  लैडलस
 लबरे हैं। हैं।  वह  भपनी  रोजी  कमाने  के  वास्ते
 जाते  हें  ।  इसलिए  झगर  झाप  ३०  मील
 तक  के  सफर  को  माफ  कर  सकते  तो  बेहतर
 था,  भाप  ने  वैसे  भी  २७५  करोड़  Go  का  ह. द
 रक्खा  है,  भगर  भाप  इस  छोटी  सी  चीज  को
 मान  सेंगे  तो  कोई  स्वम्बा  लौड़ा  फर्क  नहीं

 पड़ने  वाला  है।  इसलिए  में  ज  करूंगा  कि
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 शाप  इन  टैक्सों  को  इस  तरीके  से  लगाइए
 ह:  लोगों  में  सलीस्ट  डिस्सैटिस्फंक्शन  पैदा
 वो fu  एक  तो  वह  लोगों के  हक  में  हो
 दूसरे  शाप  उठना  ही  टैक्स  लें  जितना
 झाप  इन्तजाम  कर  सकते  हों,  पर  फिर  भी

 ऐसे  लोगों  को  तकलीफ  न  दें  जो  तकलीफ
 देने  के  काबिल  नहीं  हों  ।

 जो  कुछ  मैंने  अर्ज  किया  भगर  इन
 चीखों  के  साथ  झाप  ने  करप्दान  को  हटाने
 की  कोदिदा  की  तो  जैसा  मेने  श्रजें  किया,
 ौर  जैसा  भाप  ने  जेस्पर  किया,  में  उम्मीद
 करता  हूं  कि  हमारे  फाइनेंस  मिनिस्टर  साहब
 मी  जरूर  ऐसा  ही  जेस्पर  देंगे  ।  उस  के  दाद
 एक  जे  स्वर  ही  नहीं,  उन  को  सारे  पालियामेंट
 का  कोभ्रोपरेशन  मिलेगा,  और  देश  की  हवा
 ताजी  होगी  ।  कुछ  लोग  सोचते  है  कि  गवर्नमेंट
 जो  काम  कर  रही  है  वह  उस  के  साथ  कोझ्रापरेट
 करें,  लेकिन  श्राज  जो  ऊंची  ऊंची  इसमार्रतें
 बनती  हे  यह  उन  की  भश्रांखों  में  खटकती  हूँ  t
 जब  तक  जो  कुछ  आप  करना  चाहते  हे  उस
 की  निशानी  नहीं  दिखाई  पड़ेगी,  तब  त
 लोग  कुछ  नहीं  करना  चाहेंगे  ।  जैसा  मेरी
 बहन  उमा  नेहरु  ने  बताया  था,  श्रगर  आप
 सादगी  की  तरफ  नहीं  पायेंगे  तो  मूझे  भी  डर  है
 कि  लोग  श्राप  को  मिसश्रन्डरस्टेंड  करेंगे  शौर
 फाइव  इअर  प्लैन  की  तरफ  उन  का  एन्यू-
 जिश्राउ्म  नहीं  रहेगा।  झ्ाज  लोगों  की  स्पिरिट
 ऐसी  है,  इसलिए  श्राप  यही  न  करें  कि
 कि  लोग्रों  को  समझाएं,  बल्कि  झपनी  कही
 बातों  पर  लें  भी  झाज  नौजवान  ऐसे  हे
 जो  सब  बातों  को  समझते  हे  !

 ची  रघुनाथ  सिंह  :  एक  महीने  तक
 अपनी  कॉस्टिट्एस्सी  में  समझा  कर  आए  हें।

 बेक्षित  &कुर  दास  'माइथ  ;  जो  लोच
 समझा  शक्र  भाए  &  बह  लोग.  जैसा
 काइनेन्स  मिनिस्टर  साहब  ने  यहां  बताया
 अगर  महू  जता  कर  झाते  कि  तुम्हारी  इस
 थ्थीजों  पर  टैक्स  लग्रेगा  तो  पता  नहीं  लोगो
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 सही  तौर  पर  झाप  बतलाते  तो  लोग  कहते
 कि  जांहे  जितना  रुपया  तुम  हम  से  ले  लौ,
 लेकिस  हमारी  स्कीम  को  कामयाब
 अनाझों  ।  लोग  चाहते  हे  कि  भाज  उन  से
 कितना  ही  टैक्‍स  लिया  जाएं,  लेकिन  हमारी
 स्कीम  कामयाब  हो  ॥

 इस  बास्ते  में  इसको  सपोर्ट  करता  हूं
 जो  कि  एक  कंडिशनल  सपोर्ट  है,  इस  वास्ते
 कि  जब  तक  गवर्नमेंट  सही  रास्ते  पर  नहीं
 ञ्राती  जब  तक  लोग  ठीक  रास्ते  पर
 नही  आते  तब  तक  कुछ  नहीं  हो  सकता  ।
 में  खुद  महसूस  करता  हूं  कि  हमारी  जिम्मेदारी
 क्या  है,  लेकिन  जब  में  सरकार  की  करतूतों
 को  देखता  हूं  तो  मुझे  शर्म  झ्ाती  है  कि  कैसे
 इस  को  सपोर्ट  करूं  शौर  कंसे  लोगों  से  कहूं
 कि  गवर्नमेंट  ठीक  रास्ते  पर  चल  रही  है,
 गौर  गवर्नमेट  सिम्प्लसिटी  की  सरफ  शा
 रहीं  है  t  जैसा  महात्मा  जी  कहते  रहेकि  सिम्पस
 लिविय  ऐंड  हाई  थिकिंग,  जब  तक  यह  चीज
 नहीं  आरती  तब  तक  देश  का  कल्याण  नहीं
 होगा  !  में  झर्ज  करूंगा  कि  अपनी  स्कीम्स
 आप  चलाएं,  लेकिन  उन  कंडिशन्स  के  साथ
 जो  मेने  बयान  की  हे  ॥

 पंडित  हीरा  सान  दास्की  (सवाई  माधो-
 पुर)  :  भ्रष्यक्ष  महोदय,  मुझ  कई  सालों  के
 बाद  इस  सदन  में  झाकर  बैठने  का  मौका  मिला
 है,  लेकिन  मै  देखता  हूं  कि  पांच  सात  सालों  के
 पहले  जो  प्रंग्रेजी  को  हवा  थी,  यही  भाज  भी
 बहां  मोजूद  है।  पर  में  अपनी  मामूसी  सी
 अंग्रेजी  का  सहारा  न  लेकर  हिन्दी  में  ही  बात
 करूंगा,  नबे  उसका  यही  मतोजा  झाएं  कि
 हां  ऊपर  बैठ  कर  नोट  करने  वाले  लोग  उसे
 बोट  न  करें  या  गलत  नोट  कर  ले  |  कई  दिनों
 से  इंतजार  था  कि  में  इस  सदन  में  कुछ  द. क
 और  अपना  झुंवारपन  उतारू  i  agi  बहुत  से
 भाषण  हो  चुके  हैं,  लेकिन  मुझे  उत्कंठा  थी  कि
 फ़िर  वहां  मुझे  पहली  कार  बोलने  का  मौका
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 मने  इंतजार  किया  लेकिन  जैसा  मजा  इंतजार
 में  होना  चाहिये  वह  नहों  मिला  !

 बहुत  सी  बाते  मैंने  यहां  बजट  के  बारे  में
 सुनीं,  जोश  खरोश  की  सुनी,  नर्मी  की  सुनी,
 सिद्धांत  की  सुनी,  लेकिन  में  सब  से  पहले
 ध्यान  दिलाना  चाहता  हूं  उस  पृष्ठ  भूमि  की
 तरफ,  जिस  पृष्ठ  भूमि  में  कि  हमें  स्वराज
 मिला।  एक  तो  हम  ने  बहुत  बड़  युद्ध  के  बाद
 स्वराज  पाया  जिस  की  वजह  से  खास  कर  खाद्य
 को स्थति  बहुत  खराब  हो  रही  थी  ।  देश  के
 विभाजन  के  साथ  हम  ने  स्वराज  पाया,  इस
 को  वजह  से  विस्थापितों  की  एक  भयंकर
 खमस्या  समने  थी।  भ्रंग्रेजों  से  उन  का  ठाट
 नाट  हम  ने  पाया,  श्रौर  यह  भी  एक  कटु
 सत्य  हैं  कि  किसी  हद  तक  हम ने  अंग्रेजों  से
 अपना  दिमाग  भी  पाया।  प्रंग्रेजों  से वह  शिक्षा
 प्रणाली  हम  ने  पाई  जो  बेकारी  को  बढ़ाने
 वाली  &)  अंग्रेजों  से हमने  कर्मचारियों  कीं
 फौज  को  फोज  पाई,  अंग्रेजों  से  हम  ने  कानूनों
 का  बढ़ा  भारी  बोझ  पाया,  प्रंग्रेजों  से  हमने
 कागजात  का  एक  ढेर  पाया  |  इस  प्रकार  हमें
 लोन  ककार  मिले  ।  बाद  में  हम  कार्यकर्ता
 भी  शामिल  ह्य  भोर  दुःख  के  साथ  कहना
 चड़ता  है  कि  इस  में  हमारे  कुकर्म  भी  शामिल

 ड््ये  झौर  यह  राष्ट्र  पांच  ककारों  का  शिकार
 बना  ।

 हमने  झपना  संविधान  बनाया  शौर  उसे
 जल्दी  से  बनाया।  संविधान  बनाते  समय
 इसने  न्याय  का  बहुत  ध्यान  रखा  झोर  संयोग
 के  उसमे  पाप  करने  तक  की  झाजादी  श्मा  गयी
 है।  न्याय  का  ज्यादा  ध्यान  रखने  का  फल
 यह  हुआ  कि  हमको  इस  बात  का  डर  लगने
 लगा  कि  कहीं  पाप  करने  वाले  तक  के  साथ
 हमसे  अन्याय  न  हो  जाये  ।  खाद्य  स्थिति  को
 हमने  संभाला  झौर  मुझे  पूरा  विध्वास  है  कि
 वह  जागे  भी  संभनो  रहेगी।  पर  साथ  ही  हमें
 पनी  जनसंख्य/  वृद्धि  को  भी  रोकना  पड़ेगा।
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 देन  का  कोई  ठिकाना  नहों  है।  जनताके  स्वास्थ्य
 का  भी  कोई  ठीक  ठिकाना  नहों  हैं।  शिक्षा
 में  तो  क्रांति  नम  की  कोई  चीज  हुई  हो  नहीं
 है।  भौर  कई  कारणों  के  साथ  साथ  भति
 कानून  की  बजह  से  भी  भ्रष्टाचार  शौर  गोल-
 माल  का  एक  तरह  से  बोलबाला  दो  गया  हूँ
 इसके  स'थ  ही  यह  भी  कहना  पड़गा  कि  जहां
 तहां  देखिये  राज्य  चारों  तरफ  से  जनत'  के
 जीवन  पर  छायः  हुआ है ।  यह  तमाम  एसी
 स्थिति  हैं  कि जिसका  सामना  करने  के  लिये
 हमको  एक  मसीहा  चाहिये।  में  नहीं  नता
 कि  वह  मसीहा  कोन  होगा  शौर  कहां  से  झागेथा।
 हमारे  नेत.  शौर  प्रधान  मंत्री  श्राज  संसार  के
 भी  एक  बडे  नंता  है।  में  नहीं  जानता  कि
 पंडित  जवाहरलाल  नेहरु  मसीहा  हो  सकते  हैं
 य'  नहीं  ।  श्रमी  बैठ  43  जब  मे  झाचार्ये
 कृपलानी  का  भाषण  सुन  रहा  था  तो  मेरे  जी
 में  यह  आ  रहा  था  किये  बड़े  झ्रादमी  यहां
 वर  मखौल  उड़ाने  के  बजाय  अगर  बाहर  जाकर
 मसीहा  का  काम  करने  लगे  तो  क्‍या  बुरा  हो।
 बहरहाल  यह  काम  मसीहा  का  है।  मुझे
 इस  बात  का  भरोसा  नहीं  होता  कि  यह  सदन
 इतन”  बड़ा  काम  कर  सकता  है  य.  यह  सरकार
 कर  सकतो  है  1

 ब  जहां  तक  इस  बजट  का  ताल्लुक  है
 मैं  समझता  हूं  कि  यह  जरूर  हो  जनता  के
 आ्राथिक  स्तावलम्बन  का  बजट  नहीं  हैं
 यह  जरूर  ही  श्राथिक  विकेन्द्रीकदरण  का  बजट

 नहीं  हैं।  इसलिये  इस  श्राधार  को  ले  कर  जो
 आलोचना  को  जाती  है  वह  मुझ  फुजूल
 सो  लगती  हैं।  हम  कल्याणकारी  राज्य  को
 वात  करते  हैं  ।  यह  दाब्द  सुनन  में  भच्छा
 लगता  हूँ  -  लेकिन  कल्याणकारी  राज्य  में
 इस  तरह  जनता  का  कल्याण  नहीं  हो  सकता
 कि  कल्याण  करने  वाले  तो  हम  यहां  कोई
 वूसरे  बैठे  हों  और  जिनका  कल्याण  करना  है
 थे  दूसरी  जगह  कोई  दूसरे  बैठे  हों।  यदि  ऐसा
 होगा  जैसा  कि  भ्राजकल  हो  रहा  है  तो  जनता
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 अलम्बी  ही  बनायेंगे  झौर  जनता  ऐसे  कल्याए
 कारी  राज्यकों  भपना  राज्य  समझने  बाली
 नहीं  है  i  इसी  तरह  से  मेरा  यह  भी  कहना  है
 कि  यह  कोई  समाजवादी  बजट  भी  नहीं  है।
 हम  समाजवादी  समाज  की  बात  नहीं  करते
 है।  हमने  जो  बात  की  है  वह  समाजवादी  ढंग  क
 समाज  की  बात  की  है।  समाजवादी  समाज  में
 और  समाजबादी  ढंग  के  समाज  में  कोई  न  कोई
 अन्तर  तो  होना  द्वो  चाहिये।  हम  सल  में
 किसी  चीज  का  भी  समाजीकरण  करने  की
 स्थिति  में  नहीं  हैं।  हम  तो  जो  भी  थोड़ा  बहुत
 करते  हैं  वह  राष्ट्रीयकरण  के  नाम  पर  करते
 ही  लेकिन  इस  राष्ट्रीयकरण  को  देखकर  मेरा
 यह  विचार  होता  है  कि  यह  न  सच्चा  राष्ट्रीय-
 करण  है  न  समाजीकरण  हैं  बल्कि  यह  एक
 प्रफार  का  राजकीय  पूंजीकरण  हो  सकता  है।
 जैसे  कोई  पूजीपति  किसी  काम  को  चलाता  हैं
 बैसे  ही  इस  राष्ट्रीयकरण  मे  राज्य  पूजिपति  बन
 क्र  किन्हीं  कामों  को  चलाता  हैं।

 श्री  Go  Fo  पांडे  :  नुकसान  उठाते
 हैं

 पंडित  होरा  लाल  शास्त्री  :  हमको  भ्रपने
 वित्त  मंत्री  को  कठिन  परिस्थिति  को  समझना
 चड़ेगा।  पिछली  योजना  के  समय  मिली  जुली
 अर्थ  व्यवस्था  की  बात  बहुत  चलती  थी  |
 श्राज  चाहे  हम  मिलीजूली  श्रथंव्यवस्था  को
 बात  न  करते  हों,  चाहे  उसका  नाम  न  लेते
 हों,  लेकिन  प्रन्ततोगत्व  है  मिलीजुली  अथ्थे-
 व्यवस्था  की  ही  बात।  इसी  झाधार  पर  हमारा
 बजट  बना  हुझा  है।  इसमें  निजी  क्षेत्र  भी
 है  भोर  राजकीय  क्षेत्र  भी  है।  इसी  आधार
 पर  इसमें  हिस्सा  बंटा  हुआ  है  प्रोर  हम  धीरे
 धीरे  राजकीय  क्षेत्र  को  शोर  जाना  चाहते  है।
 लेकिन  यह  जो  मिलीजुली  अर्थेव्यवस्था  का
 मामला  है  वह  हैँ  बड़ा  पेचीदा  1  इस  प्रर्थ-
 व्यवस्था  को  चलाने  के  लिये  हमको  निश्चय
 डी  बहुत  अच्छे  प्रधासन  की  जरूरत  है
 हमारे  प्रशासन  में  बडी  भारी  थोग्यता  और
 अमता  होनी  चाहिये  अर  सबसे  ऊपर  ईमान-
 वारी  होनी  चाहिये।  तब  ही  हम  राजकीय
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 क्षेत्र  को  सफलतापूर्वक  चला  सकते  हैं।  नहीं
 तो  श्ाज  जिस  फैक्टरी  को  एक  प्राइवेट
 अदमी  एक  करोड़  में  लगाता  हैं  उसी  को
 आप  दो  करोड़  में  लगरायेंगे,  ओर  वह  प्राइवेट
 अादमी  एक  करोड़  लगाकर  कुछ  सरकार
 को  भी  देता  हैं  शौर  कुछ  प्रपता  फायदा  भी
 फरता  है,  जब  फि  राजकीय  क्षेत्र  में  नुकसान
 होता  हैं।  तो  यह  मुश्किल  भी  इस  मिलीजुली
 अर्थव्यवस्था  की  हैं।  लेकिन  जो  कुछ  भी  हो,
 यह  मिलीजुली  प्रर्थव्यदस्था  ही  हैँ  और  उसी
 के झन्तर्गत  यह  बजट  पेदा  है।  तो  वित्त  मंत्री
 की  इस  मजबूरी  को  और  इस  मर्यादा  को  हमें
 समझना  चाहिये  |

 भूमिका  के  तौर  पर  ये  कुछ  बातें  कहने  के
 बाद  श्र्ब  मैं  बजट  के  श्रंकों  पर  भ्राता  हूं।  जाहिर
 हैं  कि  ६३४  करोड़  €७  लाख  की  झामदनी
 हमने  मानी  है।  भौर  ६६८  करोड़  €  लाख
 का  सच  हमने  माना  हैं।  इस  तरह  ३३  करोड़
 १२  लाख  का  घाटा  हमने  रेवन्यू  बजट  में

 समझा  है।  नये  करों  के  संबंध  में  जो  नयी
 तजवीज  वित्त  मंत्री  ने  की  हैँ  उसके  भनुसार
 ७७  करोड़  ८५५  लाख  को  नई  श्रामदनी'  होने
 का  प्रन्‌  मान  है  1  इसमे  से  ३३  करोड़  १२  लाख
 तो  चघादे  में  गये  भ्रोर  ४४  करोड़  ७३  लाख
 योजना  के  लिये  बचे  t  दूसरी  तरफ  देखिये
 कि  पंचवर्षीय  योजना  का  इस  साल  का  खर्चा
 झोर  थोड़ा  दूसरा  भी  खर्चा  कुल  मिला  कर
 ८२६  करोड़  ५८  लाख  का  द्ीीता  हैं।  इसमें
 दूसरे  उपायों  के  द्वारा  जो  कुछ  व्यवस्था  हम
 करेंगे  उसके  बाद  ३३४  करोड़  ७४  लाख  का
 घाटा  रहता  है।  इसमें  १५  करोड़  जो  राज्य
 सरकारों  को  उनके  टैक्स  के  हिस्से  को  रकम
 दी  जाने  वाली  है  वह  कम  हो  जायेगी  फिर
 यह  रकम  रह  जायेगी  ३१६  करोड़  ७४  लाख  t
 इसमें  हमें  नये  करों  से  रेकन्यू  बजट  में  से  vv
 करोड़  ७३  लाख  प्राप्त  होगा  उसको  कन
 कर  दे  तो  यह  रकम  २७५  करोड़  की  रह
 जायेगी  जो  कि  इस  साल  की  दूसरी  पंजवर्षोय
 योजना  में  प्रसली  घाटा  होगा।
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 जो  कर  लगाने  की  तजवीज  है  उसमें
 जत्यका  करों  से  २२  करोड़  की  अामदनी

 कती  गयी  है  और  परोक्ष  करों  से  जो  आमदनी

 कूतो  गयी  है  वह  ५५  करोड़  ड  लाख  को
 है।  जो  प्रत्यक्ष  कर  लगाये  गये  है  उनमें  ५
 करोड  को  आमदनी  झायकर  को  सीमा  को
 ४२००  से  ३०००  करके  की  जाय  गो  ऐसा
 अनुमान  किया  गया  हूं।  भोर  जो  परोक्ष
 कर  लगाये  गये  हैं  या  उनमें  बढ़ोतरी  की  गयी
 है  उनमें  से  में  करोंसीन  को  ब्रात  को  छोड़
 देता  हूं।  मैं  समझता  हूं  कि  शायद  अब  जब
 वित्त  संत्री  ने  ऐलान  कर  दिया  है,  तो  इस  पर
 टैक्स  नहीं  लगेगा।  उससे  कोई  सेक  लख
 रुपया  आना  था।  इसके  अलावा  पोस्टेज  से
 ८५  लाख  रुपया  आयेगा  |  दियासलाई  से  ६
 करोड़  २०  लाख  आयेगा।  चाय  से  २  करोड़
 ४५  लाख  झायेगा  7  काफी  से  ४५  लाख
 झायेगा  ।  कागज  से  २  करो  आयेगा

 तम्बाकू  से  ६  करोड़  १५  लाख  प्रायेगा  |
 इस  तरह  से  तथा  दूसरे  कुछ  टैक्सों  से  कोई
 १८  करोड़  ०  लाख  की  बढ़ी  हुई  भ्रामदनो
 आपको  होगी।  ये  झांकड़े  स  सदन के  प्रत्येक
 सदस्य  को  मालूम  हूँ।  हमें  यह  भी  मालूम  हैँ
 कि  ८५२६  करोड़  ५८  लाख  रुपये  का  खर्चा
 दूसरी  पंचवर्षोय  योजना  का  है  जिसमे  कुछ
 रुपया  पुराने  कर्जे  को  चुकाने  का  भी  शामिल
 है।  योजना  में  राज्य  सरकारों  वाले  १५  करोड़
 कम  करने  के  बाद  ३१९  करोड़  ७४  लाख
 की  कमी  रहतो  है।  आप  जो  नये  टैक्स  लगा
 रहे  है  या  बढ़ा  रहे  हैं  उनके  जरिये  से  श्राप  ३३
 करोड़  का  रेवेन्यू  बजट  का  घाटा  पूरा  करने
 के  बाद  सिर्फ  ४४  करोड़  के  करीय  रुपया  बचा
 सकगे  जो  कि  योजना  के  लिये  खर्च  होगा
 इस  तरह  से  में  यह  सुन  कर  बढ़ा  हैरान  हुआ
 कि  भाप  योजना  को  पूरा  करने  के  लिये  त्याग
 की  भांग  कर  रहे  हैं!  मैं  समझ्न  नहीं  पाया  हूं
 कि  इस  बजट  मे  इस  योजमा  को  पूरा  करने  के

 हैतू  तथा  उसके  लिये  पैसा  इकट्ठा  करने  के  हेतु
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 झापसे  कौन  सी  बड़ी  बात  बजट  में की हू।
 आपने  केजल'  we  करोड़  के  करोब  रुपया
 योजना  को  दिया  है।  इस  ४४  करोड़  रुपग्रे  को
 प्राप्त  करने  के  लिये  जो  तरीका  भापने  अप-
 नाया  है  उसके  लिये  में  यही  कह  सकता  हूं
 कि  झाप  पाप  करने  जा  रहे  हैं।

 जिन  के  पास  ज्यादा  रुपया  है,  उन  पर
 नये  टैक्स  लगाये  गये  हैँ  '  इसको  में  ठीक
 समझता  हूं।  आरापको  लगाना  भी  चाहिये  था।
 लेकिन  साथ  साथ  ापने  उनको  राहुत
 पहुंचाने  की  भी  कोक्षिष्त  को  है।  उससे  मुझे
 कोई  शिकायत  नहीं  है।  अ्रापको  उसको  भी

 सदा  रखना  हैं।  अभ्रभी  तक  श्रापकों  उनसे
 काम  लेना  है।  आपकी  मिली  जुली  झ्र्थ-
 व्यवस्था  है।  इस  वास्ते  सब  को  आपको  साथ
 लेकर  चलना  है।  हमारी  खुद  की  शक्ति
 इतनी  नहीं  है  कि  हम  राजकीय  क्षेत्र  को  भली
 भांति  चला  सकें।  हमें  उनकी  मदद  लेनी  है  |
 म॑  यह  नहीं  कहना  चाहता  कि  हम  में  बिल्कुल
 भो  भक्ति  नहीं  हैं।  लेकिन  बहुत  कम  हैं,
 इतना  श्रवदय  कहूग।।  हम  ने  अपनी  योजना
 बड़ी  खर्चाली  बना  ली  हूँ  -  यह  सारा  काम
 कम  में  भी  हो  सकता  है  1  लेकिन  जिन  के  पास
 ज्यादा  रुपये  हें  उनको  जो  राहत  पहुंचाई  गई
 हैं,  इसमें  मुझे  कोई  शिकायत  नहीं  है  आपको
 उनसे  काम  लेना  है,  ज्यादा  समय  के  लिये  नहीं
 तो  थोड़े  समय  के  लिये  तो  लेना  ही  हूँ  ।

 लेकिन  यह  जो,  श्रायकर  की  सीमा  को
 घटा  कर  ४२००  से  २०००  कर  दिया  गया  है
 इसके  बारे  में  म॑  कुछ  कहना  चाहता  हूं  ।  इसके
 बारे  में  पंडित  ठाकुर  दास  भार्गव  ने  कहा  है
 कि  इसमें  बहुत  ज्यादा  प्रशासकीय  कठि-
 नाइयां  पैदा  होंगी  ।  आप  कहां  तक  और  कित
 किन  से  इस  कर  को  वसूल  करेंगे।  यह  शिकायत
 पंडित  ठाकुर  दास  भागंव  की  है  ।  उससे  में
 सहमत  हूं  ।  लेकिन  मेरी  जो  शिकायत  है  बह
 यह  मी  हैँ  कि  जिसकी  सालाना  ३,०००
 ग्रामदनी  हूँ  यानी  २५०  रुपये  साहवार  है,
 ध्राज  उसकी  जो  हालत  है  उससे  झप  वाकिफ
 हूं,  भाप  रूयाल  करें  कि  लड़ाई  से  पहले  क्‍या
 कीसतें  थीं  भौर झाज  क्या  कीमसें  हें।  में
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 सब  शीरजों  की  कीमतों  की  बात  नहीं  करता  हूं
 में  केबल  उन  चीजों  की  नात  करता  हुं  जो
 जरूरी  चीजें  हे  ।  उनकी  कीमतों  म  झाज
 चौगुना  फर्क  भा  गया  है  ।  भ्राज  उनका
 जास्तविक  जीवन  स्तर  कितना  नीचा  चला
 जया  है,  इससे  भी  झाप  प्रवगत  हें  -  झाण  इन
 बंधी  हुई  भ्रामदसी  वाले  लोगों  की  बहुत  खराब
 हालत  है  7  इनकी  झामदनी  का  कोई  और
 जरिया  नहीं  है  ।  इनके  बारे  में  में  कहना
 चाहता  हूं  कि भगर  जरूरत  न  हो  तो  इन  पर
 टैक्स  आप  न  लगायें  और  में  समझता  हूं
 कि  जरूरत  है  भी  नहीं  ।  इस  चीज  को  में
 थोछी  देर  में  सिद्ध  करने  की  कोशिक्ष
 करूंगा  t

 att  शी  खारायरत  बास  (दरभंगा):  २७५
 करोड़  की  कमी  फिर  भी  रह  जाती  हैं  ।

 पंडित  हीरा  लाल  शास्त्री  :  उस  पर  में
 बाद  में  श्राऊंगा  ।

 श्रव  म॑  परोक्ष  करों  के  संबंध  में  निवेदन
 करूंगा  ।  मुझे  कहना  है  कि  आपको  उन  चीजों

 से  (जन  पर  झाप  टैक्स  लगा  रहे  हें  या  बढ़ा  रहे
 है श्ौर  जो  जिन्दग्री  के  लिय  जरूरी  हूँ,  आपको
 कुल  मिला  कर  १८  करोड़  १०  लाख  रुपया
 मिलेगा  ।  ये  वे  चीजें  हं  जो  गरीब  झ्रादमियों
 झौर  मध्यम  वर्ग  के  लोगों  की  इस्तेमाल  की
 हैँ  ।  इनकी  कीमतें  अगर  न  बढ़ें  तो  अच्छा
 होगा  ।  में  शक्कर  को  छोड़  देता  हूं  ।  पर
 पोस्टेज,  दियासलाई,  चाय,  काफी,  कागज
 व  तम्बाक्‌  को  लेता  हूं  ।  में  तम्बाकू  का  पक्ष-
 पाती  नहीं  हूं  1  मेरा  बस  चले  तो  मे  प्रधान  मंत्री
 तथा  मौलाना  भाजाद  से  सिग्नेट  पीना  छुड़ा
 दू  t  लेफिन  जो  लोग  चिल्म  भोर  हुबका
 पीते  है,  उनके  साथ  मेरी  हमदर्दी  है  ।  उनका

 यह  एक  बहुत  बड़ा  सहारा  |  चिलम की की  तम्बाकू
 पर  कर  बढ़ने  से  गरीब  लोगों  को  तकलीफ

 होगी  |  महंगी  _सिभट  बगेरह  पर  झगर  भाष
 कर  बढ़ाना  चाहते  हें  तो  बढ़ा  लें  ।  लेकिन  मरीब
 आदमी  जो  तम्बाकू  पीते  हे,  झगर  उनको  आप
 इस  बड़े  हुईं  टेन्स के  बचा  सभते  हें,  तो  बचा दें
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 मध्यम  वर्ग  के  थे  गरीब  लोगों  से  आपके
 पास  ५  करोड़  रुपये  प्रत्यक्ष  कर  से  भागने  वाले
 हैं  भौर  १८  करोड़  १०  लाख  के  करीब  परोक
 करों  से  झाने  वाले  हें।  इनको  मिलाकर  झापके
 पास  करीब  २३  करोड़  हो  जाते हैं  |  अगर  २३
 करोड़  नहीं  तो  श्राप  २०  करोड़  मान  सकते
 हे  v  यह  योजना  इस  सदन  ने  मंजूर  की  है,
 इससे  म॑  इनकार  नहीं  करता  और  मे  यह  भी
 नहीं  चाहता  कि  यह  सदन  अब  इसको  नामंजूर
 करे  t  इसे  इसको  मंजूर  रखना  ही  चाहिये  tv
 में  यह  भी  चाहता  हूं  कि  इसको  पूरा  किया
 जाय  ।  लेकिन  यह  जो  कहा  जाता  है  कि  इसको
 पूरा  करने  के  लिये  बहुत  बड़ा  त्याग  किया
 जाना  चाहिये,  इसके  बारे  में  में  बह  कहना
 चाहता  हूं  फि  झसल  म  बड़ा  त्याग  करने  का
 सवाल  उठता  ही  नहीं  है;  हम  त्याग  करने  के
 लिये  तैयार  हे  लेकिन  त्याग  किसी  हिसाब  से

 होना  चाहिये  ।  अगर  आप  अच्छी  तरह  से
 देखें  तो  आपको  पता  चलेगा  कि  कई  शौर
 चीजें  हैं  जोकि  श्राप  कर  सकते  हैं  ।  मेरा  कहना
 है  कि  मध्यम  बग  को  इस  योजना  से  लाभ
 नहीं  पहुंचेगा  ।  ५०  प्रतिषात  या  उससे  कुछ
 ज्यादा  बेकारों  को  काम  देने  की  बात  श्राप
 करते  हैं  -  यह  जो  श्राप  कहते  हे  उसी  सूरत  में

 होगा  जब  सारी  योजना  भली  भांति  कार्या
 न्बित  हो  जायें  ।  एक  चीज  आपके  कहे  मुताबिक
 भी  साफ  हैं  भौर  वह  यह  कि  झाषे  लोगों  को
 रोजगार  नहीं  मिलेगा  ।  पर  मेरा  ख्याल  यहां
 तक  हैं  कि  जिन  आधे  लोगों  की  भाप  बात
 करते  हें  उनको  भी  रोजगार  नहीं  मिल
 पाएया  ।  रोजगार  की  जरूरत  निम्नवर्ग  को,
 मध्यम  वर्ग  को  है।  पर  आ्रापकी  जो  योजना

 है,  उससे  कोई  प्रत्यक्ष  फायदा  उन  लोगों  को

 होन  वाला  नहीं  हैं  7  इस  पर  भी  भाप  उनसे
 यह  कहते  हे  भाप  झपती  जरा  सी  तनख्वह्वा
 मसे  भी  टैक्स  दो।  भागे  ही  महंगाई  ने  उनकी
 कमर  तोड़  दी  है  भौर  उसका  खर्चा  बढ़.
 गया हू  |  भब  झाप  क्या  यह  चाहते  हें  कि  मे
 अपनी  जान  दे  दें।  झब  उनके  पास  नये  जा.
 बढ़े  हुये  टैक्स  देने  की  मुंजाइश्य  सहीं हूँ।
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 [पंडित  हीरा  लाल  शास्त्री]

 आप  इन  टेबसों  को  न  लगाकर  या  न
 प्बढाकर  के  दूसरी  चीजें  कर  सकते  हें  -  इस
 योजना  में  जो  अनावश्यक  खर्चा  है,  उसको
 आप  बन्द  कर  दें  भर  खर्च  न  करें।  जो  कम
 श्रावदयर्का  है  उसको  आप  दूसरे  नम्बर  पर  रख
 सकते  हँ  भौर  उससे  भी  कम  आवश्यक  खर्चे
 को  तीसरे  नम्बर  पर  रख  सकते  हे  ।  मेने
 अध्ययन  तो  नहीं  किया  है  लेकिन  मेरी  मान्यता
 है  कि  इस  योजना  में झवद्य  ही  ऐसे  खच
 हैं  जिनको  काटा  जा  सकता  है  i  इतनी
 ज्यादा  श्रालीशान  इमारत  जो  बनाई  जे  रहो

 हैं,  उनको  म॑  चाहता  हूं  न  बनाया  जाए  ।
 अभी  मेने  सुना  हैँ  कि  किसी  राज्य  में  विधान
 सभा  का  भवन  बनाने  के  लिखे  एक  करोड़
 रुपया  स्व्चं  हुआ  या  होने  को  है  ।  यह  किस

 “लिये  सो  मेरी  समझ  में  नहीं  भ्राता  है  ।  एक
 ःबात  टलिविजन  की  भी  हैं।  हमारे  प्रधान
 मंत्रो  ने  कहा ह  कि  वे  इसके  हक  में  नहीं
 हैं,  वे  इसके  इच्छुक  नहीं  हैँ  a  इस  तरह  से
 मेरी  मास्यता  हूँ  कि  झगर  ाप  ध्यान  पूर्वक
 देखेंगे  तो  झापकों  बहुत  सा  प्रनावश्यक  खर्चा
 मालूम  पड़  जाएगा  ।  कुछ  कझोड़  रुपए  की
 बचत  तो  भाप  भव्य  कर  ही  सकते  हूँ!
 ८६२  करोड़  ५८  लाख  रुपए  की  योजना  हूं

 इसमें  दस  बीस  करोड़  रुपया  तो  इसो  तरह
 से  मामूली  हेरफेर  करके  ही  बचाया  जा
 सकता  हूँ  |  झाप  क्‍यों  मध्यम  वर्ग  के  तथा
 निम्न  बग  के  लोगों  को  मारते  हैं  ?  झ्रापको
 चाहिये  कि  भाप  अपने  घर  को  ठीक  ठाक  करें

 'झोर  दाप  वह  बहुत  प्रासानी  से  कर  सकते  हैं।

 दूसरी  बात  जो  मैं  कहना  चाहता  हूं  बह
 'बोजना  के  खर्च  में  किफायत  करने  की  बात
 हैँ  ।  जो  काम  सरकार  द्वारा  प्रतिवर्ष  किए
 जाते  हैं  उनमें  किफायत  का  नामोनिशान
 नहीं  है  1  घढ़ाघड़  रुपया  खर्च  किया  जाता  है  ।
 गर  सख्वी  से  इस  तरफ  कदम  उठाया  जायेगा
 प्तोमैं  कह  सकता  हूं  कि  हम  काफी  किफामत
 कर  सकते  है  |
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 तोसरी  बात  जो  में  कहना  चाहता  हूं
 बह  प्रशासकीय  खर्चें  के  बारे  में  है।  हस  बारे
 में  बहुत  से  माननीय  सदस्यों  ने  कहा है  ।
 अगर  हम  वास्तव  में  लगन  के  साथ  खर्चे
 को  कम  करना  चाहते  हँ  तो  बहुत  कम  किया
 जा  सकता  हैँ।  झभी  झाचाये  कृपलानी  नें
 राज  भवनों  आदि  के  खर्ज  का सजाक  उड़ाया  है  av
 उसे  तो  आप  छोड़िये,  पर  राजभवनों  के  खर्च
 को  कम  करने  की  गूंजाइश  है  ।  जहां  पर
 स्टाफ  ज्यादा  हैं  वहां  भ्राप  स्टाफ  को  कम  कर
 सकते  है  भौर  जहां  पर  तनख्वाहें  ज्यादा  हैं
 वहां  झाप  तनख्वाहें  को कम  करने  की  तरकीय
 सोचें  ।  और  भागे  खर्च  न  बढ़ने  पायें  इसका
 इंतजाम  शाप  कर  सकते  हैं  -  चौथी  बात  करों
 की  अदायणी  में  जो  प्रत्यधिक  चोरी  होती  है
 उसे  बचाने  की  में  कहना  चाहता  हूं।  कर  नोरी
 रोकने  के  लिये  शाप  मजबूती  से  कुछ  कर  सके
 तो  झ्रापकी  काफी  आमदनी  बढ़  सकती  हैं।
 विदेशी  मुद्रा  की  दिकवकत  जब  भाप
 श्रायात  कम  करेंगे  और  आपका  निर्यात
 ज्यादा  होगा  तो  दूर  ही  जायेगी  ।  जब  आपका
 उत्पादन  ज्यादा  होगा  तो  मुद्रास्फीति  रुक,
 जायगी  |  भश्रभी  मेरे  एक  दोस्त  ने  याद  दिलाया
 कि  झाखिरकार.  सब  कोदिदों  करने  के  बाद
 योजना  में  २७५  करोड  रुपये  की  कमी  तो.
 रह  ही  जाती  हैं।  उस  २७५  करोड़  को  कमी
 को  झाप  डेफिसिट  फाइनेंसिंग  से  या  कह
 दीजिये  हुंडियां  करके  पूरी  करना  चाहते  हैं  ।
 €  श्ररव॒  के  करोब  की  योजना  में  भ्रापका
 करोब  सवा  तीन  झरब  का  घाटा  है  शझौर
 उस  घाटे  की  पूर्ती  में  आप  टैक्सों  से केवल  vv
 करोड़  रुपया  ही  दे  रहे  हैं  vv  करोड़  के
 बजाय  भाप  २२  करोड़  ही  उसमें  दे  दीजिये
 भौर  २२  करोड़  छोड़  दीजिये  ।  भगर  ४४
 करोड़  रुपया  नये  या  बढ़ें  हुये  टेक्सों  की
 वजह  से  मिलता  है  तो  मैं  चाहूंगा  कि  २०-२५
 करोड़  का  टैक्स  न  लगाया  जाय  या  न॑  बढ़ाया
 जाय  झौर  उधर  २७५  करोड़  के  बजाय
 Roo  के  करीय  की  हुंडियां  कर दी  जायें।
 भझौर  में  समझता  हूं  कि  झगर  २७५  करोड़
 को  डेफिसिट  फाइमेंसिंग  &  चित  शंग्री  के
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 ख्याल  से  इनफूलेशन  या  कोई  दूसरा  नुकसान
 नहीं  होगा  तो  ३००  करोड़  से  जरूर  इन-

 फूलेशन  या  कोई  दूसरा  नुकसान  हो  जायगा,
 ऐसी  बात  नहीं  है  ।  हमारे  वित्त  मंत्री  कितने
 भी  होशियार  क्‍यों  न  हों  उनके  पास  यह  कांटा

 नहीं  हो  सकता  कि  वे  २७५  करोड़  अथवा

 ३००  करोड  के  डफिसिट  फाइनेंसिंग  के
 इनफ्लेशन  पर  होने  वाले  सर  को  पूरे  तौर
 पर  तौल  सकें  n  इसलिये  मैं  वित्त  मंत्री  से
 और  उनसे  क्‍या  हमारे  प्रधान  मंत्री  से  (जो
 इस  समय  यहां  उपस्थित  नहीं  हैं)  कहना
 चाहता  हूं  कि  वे  इस  बात  पर  ध्यान  दें  कि  श्राज
 अरबों  के  खेल  में  जो  यह  कुछ  करोड़  रुपये
 के  वास्ते  शोरगुल  सुनाई  दे  रहा  है  और  जो

 हमें  कहा  जा  रहा  है  कि  योजना  के  लिये  त्याग
 करना  पड़ेगा,  तो  वह  कहां  तक  ठोक  है।
 मेरा  सुझाव  है  कि  कम  से  कम  गरीबों  और
 मध्यम  वर्ग  के  लोगों  पर  जो  आजकल  करों
 के  भार  से  पहले  ही  दबे  हुये  हैं  अधिक  बोझ
 न  डालें।

 में  समझता  हूं  कि  जो  कुछ  मुझे  आज

 निवेदन  करना  था  मैंने  कर  दिया  और

 आयन्दा  जब  मौका  मिलेगा  तब  फिर
 बजट के  बारे  में  मैं  अपनी  बात  कहूंगा  |  बैठने
 से  पहले  मैं  फिर  आग्रह  करता  हूं  कि  जो

 मध्यम  और  निम्न  वर्ग  के  लोगों  पर  टैक्सों

 का  भार  बढ़ने  जा  रहा  है  वह  आप  न  बढ़ायें
 क्योंकि  वे  तो  पहले  से  ही  बड़ी  आथिक

 कठिनाई  में  फंसे  हैं

 Dr.  Krishnaswamy  (Chingleput):
 Mr.  Speaker,  I  hope  when  the  time
 comes  to  discuss  the  Finance  Bill  and
 the  various  other  Bills  that  have
 been  introduced  by  my  hon.  friend,
 we  will  have  the  opportunity  of  re-
 viewing  in  detail  the  implications  of
 the  taxation  proposals  that  he  has
 put  forward.  Here  I  should  like  to
 point  out  that  when  my  hon.  friend
 introduced  the  interim  Budget  in
 March,  we  were  faced  with  a  yawn-
 ing  gap  of  Rs.  365  crores,  Na  one
 who  has  watched  recent  developments
 can  fail  to  rezognize  the  need  for
 exercising  the  greatest
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 vigilance.  The  White  Paper  issued
 by  the  Finance  Ministry—it  is  un-
 doubtedly  the  most  truthful  document
 that  I  have  ever  come  across—points
 out  that  deficits  of  this  order  are
 just  out  of  question.  But  in  the  con-
 text  of  receipts  and  expenditure
 estimates  a  tax  effort  of  this  magni-
 tude  has  the  inevitability  of  a  Greek
 tragedy.  This  does  not  mean  how-
 ever  that  the  present  muddle  in
 which  we  find  ourselves  was  inevi-
 table.  The  trend  of  events,  ever  since
 my  hon.  friend  assumed  office,  has
 been  sufficiently  disturbing,  to  cause
 the  gravest  concern.  During  the  last
 fiscal  year  our  assets  in  the  Reserve
 Bank  have  declined  by  over  Rs.  300
 crores.  Internal  prices  have  mount-
 ed  by  over  0  per  cent.  The  prices  of
 food  and  other  essentials  have  risen
 by  even  more  and  there  are  pockets
 of  scarcity,  in  regions  of  our  country
 where  near-famine  conditions  obtain
 even  now  and  yet  the  only  answer
 that  my  hon.  friend  had  or  the  only
 policy  that  he  was  willing  to  put
 forth  was  to  suggest  that  the  Second
 Five  Year  Plan  must  be  implemented,
 that  there  can  be  no  scaling  down  of
 the  plan  and  that  we  shall  either  sink
 or  swim  with  the  Plan.

 These  are  brave  words  and  if  psy-
 chological  cheer  was  all  that  was
 needed,  they  should  have  done  the
 trick.  Unfortunately,  the  malady  is
 more  deep-seated  and  neither  the
 Finance  Minister’s  heroics  nor  the
 Food  Minister’s  complacency  is  likely
 to  help  us  in  the  solution  of  the  pro-
 blems  that  lie  before  us.  What  is
 the  problem  that  we  face?  In  stark
 terms,  the  problem  is  one  of  savings
 in  the  economy  lagging  far,  far
 behind  the  level  of  investment  both
 in  the  private  and  public  sectors.
 The  White  Paper  has  mentioned
 certain  tell-tale  figures  which  this
 House  could  do  well  toeponder.  over.
 The  White  Paper  has  pointed  out  that
 in  the  year  1954-55  there  was  an  un-
 covered  deficit  of  Rs.  42  crores.  In
 the  Year  1955-56  there  was  an  un-
 covered  deficit  of  Rs.  l60  crores.  In
 the  year  1956-57  there  was  an  wun-
 covered  deficit  of  Rs.  26  crores.  It



 2725  General  ‘Budget—

 (Dr.  Krishnaswamy]
 would  not  surprise  my  hon.  friends
 if  I  point  out  that  in  the  First  Five
 Yesr  Plan  there  was  a  deficit  of
 Rs.  400  crores  out  of  which  three-
 fourths  occurred  in  the  last  two  years
 of  the  Plan.

 However,  because  of  slack  in  our
 economy,  deficit  financing  in  the  last
 two  years  stimulated  development.
 Besides,  let  us  remember  that  the
 prices  of  food  and  other  essentials
 were  much  lower  in  the  last  two
 years  of  the  Plan,  (1954-55  and  1955-
 56  than  in  1953-54.  The  output  also
 was  satisfactory.  But  once  the  slack
 had  been  made  up  deficit  financing
 could  not  be  indulged  in.  Now  what
 we  have  been  doing?  We  have  been
 stepping  up  investment  to  the  tune  of
 Rs.  700  crores  each  year.  In  the
 last  year  private  investment  has  been
 booming.  The  increase  in  _  invest-
 ment  has  been  almost  entirely  financ-
 ed  either  by  budgetary  deficits  by
 Government  or  by  bank  advances  for
 the  private  sector.  To  make  matters
 worse,  the  kind  of  investment  which
 has  taken  place  is  not  one  which
 would  increase  the  supply  of  goods
 either  consumable  or  exportable  in
 the  short  period.  The  relative  sta-
 gnancy  of  agricultural  output  in  our
 economy  has  also  led  to  on  increase
 in  the  headaches  we  suffer  from.

 It  is  in  this  environment  that  one
 must  consider  Government’s  taxa-
 tion  proposals  and  economic  policy.
 Do  they  help  to  bring  better  balance
 between  savings  and  investment  in  our
 economy?  Do  they  indicate  any  clear
 acheme  of  priorities  in  regard  to  in-
 vestment?  Are  they  likely  to  bring
 forth  a  larger  fiow  of  savings  into  our
 economy?  To  all  these  questions,  I
 much  regret  to  point  out  the  Finance
 Minister  has  not  given  any  positive
 answer.  He  has  talked  about  the
 necessity  of  implementing  the  Plan
 and  saving  the  Plan.  What  I  should
 like  to  know  is  what  is  the  Plan  that
 we  are  called  upon  to  save.  What  pre-
 cisely  is  the  plan  that  we  are  calied
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 How  much  is  it  going  to  cost?  How
 does  Government  intend  facing  the
 situation  during  the  coming  years?
 How  do  government  intend  phasing
 plan  expenditures  over  the  coming
 years?  Surely,  the  House  is  entitled
 to  know  what  the  plan  is  before
 it  can  think  of  saving.  At  one  stage
 we  were  told  that  in  the  framework
 of  the  Five  Year  Plan  Government
 proposed  to  have  annual  plans  which
 would  tell  us  specificaly  the  tasks
 before  the  country  during'the  course
 of  the  year.  You  remember,  Sir,  the
 great  debate  which  took  place  on  the
 Second  Five  Year  Plan  in  which  a
 record  number  of  speakers  partici-
 pated.  I  would  like  to  quote  from
 the  speech  of  my  hon.  friend
 Prime  Minister.  In  moving  the  reso-
 lution  for  the  adoption  of  the  Second
 Five  Year  Plan,  he  expressed  him-
 self  in  the  following  terms:

 “I  hope  to  place  a  report  of
 the  annual  plan  of  the  first  year
 of  the  Second  Five-Year  Plan
 before  this  House  probably  aurng
 the  next  session.”

 So,  every  year,  a  report  of  the
 annual  plan  was  to  be  placed  before
 us  which  would  give  us  a  more  pre-
 cise  indication  of  the  targets  for  that
 year.  This  was  certainly  a  laudable
 idea  because  the  House  would  have
 been  given  an  opportunity  to  give  con-
 crete  shape  and  content  to  the  plan-
 ning  process  in  our  country.  How
 surprising  it  is  that  when  the
 country  is  asked  to  shoulder  such
 heavy  burdens  the  contents  of  the
 plan  8४४९  still  surrounded  in  an
 aura  of  uncertainty.  More  than  a  year
 has  passed  after  the  completion  of  the
 First  Five  Year  Plan  and  yet
 do  not  have  a  coherent  report
 on  the  performance  of  the  First  Five
 years.  The  first  year  of  the  Second
 Five  year  plan  has  ended;  snd  as  for
 as  I  can  make  out,  no  annual  plan
 was  prepared  and  presented  to  this
 House.  Therefore,  we  have  no
 method  of  judging  the  pertormance
 of  the  first  year  of  the  Seccnd  Five-
 year  Plan  period.  We  do  not  evan
 now  know  the  contents  of  the  Flan
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 eerned.  But  Finance  Minster  speaks
 of  the  core  of  the  plan  goinz  througn.
 In  another  place  he  pointed  out  that
 it  was  absolutely  necessary  that  the
 core  should  go  through.  What  does
 this  core  add  up  to?  If  the  invest-
 ments  in  iron  and  stee{  transport
 and  power  are  totalled  up,  they  can-
 not  add  up  to  more  than  Rs  2200
 crores.  Is  it  suggested  that  this  is
 the  order  of  effort  which  the  country
 has  to  pat  in,  come  what  may?  Does
 it  mean  that  all  other  schemes  are
 to  be  pruned  down?  Therefore,  I  sug-
 gest  that  before  any  view  can  ke
 taken  by  this  House  either  on  the
 adequacy  or  the  propriety  of  the
 particular  budget  proposals,  it  has
 to  be  ensured  that  the  peeple  of  this
 country  are  told  in  8  coherent
 manner  as  to  what  is  implied  in  im-
 plementing  the  plan.  In  the  absence  of
 any  such  information  all  that  one  can
 say  from  the  budget  is  that  our  ex-
 penditures  have  increased  and  that
 because  deficit  financing  is  no  longer
 feasible  taxation  is  justified.  This,
 Sir,  cannot  be  a  convincing  an-
 swer,  because  the  higher  taxes  by
 themselves  may  not  be  in  a
 position  to  cure  the  basic  imbal-
 ances  from  which  our  economy  is  suf-
 fering.  In  any  case,  iw  order  to
 restore  the  balance  becween  savings
 and  investments  internally  and  re-
 cepits  and  payments  externally,  the
 existence  of  a  deficit  of  the  order  of
 Rs.  275  crores  during  the  current
 year  cannot  be  viewed  with  equani-
 mity.  Let  us  remember  after  al]  that
 Rs.  275  crores  ‘deficit  is  about  Rs.  60
 crores  more  than  what  we  had  Jast
 year.  In  addition,  I  must  point  out
 that  Rs.  200  crores  of  additional
 taxation  creates  further  complication.
 On  the  one  hand  it  cannot  prevent
 inflation  in  the  country

 It  is  true  that  the  Finance  Minister
 is  concerned  with  the  way  in  which
 prices  are  expected  to  rise.  But  con-
 sidering  the  manner  im  which  the
 distributive  trades  are  organised  in
 this  country,  considering  that  there
 is  imperfect  competition,  it  is  extre-
 mely  difficult,  in  spite  of  consumer
 resistance,  to  prevent  cost  inflation
 developing.  In  the  event  of  such
 eost  inflation  developing,  indirect
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 taxes  will  not  succeed  in  lessening
 consumption.  To  this  extent  also  it
 will  not  help  in  promoting  exports
 which  is  another  of  the  objectives
 of  our  taxation  policy.  On  the  other
 hand  internal  sourses  of  finance  for
 investment  of  high  priority  in  the
 private  sector  will  tend  to  be  curtail-
 ed  because  of  increasei  taxes  on
 corporate  income  and  the  wealth  tax
 on  companies.  Hence  there  might  be
 an  increasing  reliance  placed  on  the
 bank  credit  which  is  after  all  a  form
 of  deficit  financing,  and  to  the  extent
 that  there  is  increasing  reliance
 placed  on  bank  credit  it  will  create
 additional  complications  in  our  eco-
 nomy.

 I  do  not  know  whether  it  is  right
 or  porper  for  us  to  go  into  details  of
 this  stage.  But  the  time  has  arriv-
 ed  when  facts  have  to  be  faced
 and  not  evaded.  We  have  to  realise
 that  the  major  part  of  the  new
 taxation  policy  does  not  increase  the
 availability  of  savings.  They  promote
 at  best  a  transfer  of  savings
 from  the  individual  and  the  private
 sector  to  the  public  sector.  A  lauda-
 ble  objective  it  may  be,  but  it  does
 not  promote  however  the  total  availa-
 bility  of  savings  in  the  country.

 Let  us  realise  that  the  shortfall  in
 savings  today  is  far  too  large  to  be
 mended  by  tax  measures  alone.  Se-
 condly  the  Jevel  of  consumption  which
 is  material  for  the  purpose  of  increas-
 ing  savings  is  not.  likely  to  be  affected
 by  taxing  tea,  sugar  and  tobacco.
 Because  even  if  people  spent  less  as
 a  result  of  such  taxation  they  will
 spend  more  on  food  and  _  clothing.
 In  other  words  the  total  availability
 of  savings  are  not  going  to  be  ap-
 preciably  increased.  Let  me  _  point
 out  that  only  part,  a  minor  part  of  our
 balance  of  payments  difficulties,  is
 attributable  directly  or  indirectly  to
 higher  consumption.  Our  difficulties
 are  in  the  main  due  to  the  high  im-
 port  content  of  our  investment  both
 in  the  public  and  in  the  private  sec-
 tors.  Improvements  in  the  balance
 of  payments  brought  about  by  res-
 triction  of  our  consumption  can  be
 at  best  marginal  in  character.  If
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 government  want  to  bring  about  im-
 provement  in  our  balance  of  pay-
 ments,  there  has  to  be  a_  reduction
 in  domestic  investment.

 Something  has  to  be  done  to  in-
 crease  the  availability  of  savings  in
 our  country.  It  is  not  as  though
 there  are  no  savings  in  our  country. But  what  is  of  the  utmost  importance as  to  locate  and  mobilise  domestic
 savings  in  our  country.  It  is  no  good
 collecting  the  money  from  half  a  mil-
 lion  or  three-fourths  of  a  million
 who  pay  income-tax  or  from  those
 sections  of  the  urban  population
 whose  income  is  between  Rs.  १00  to
 Rs.  200  a  month.  Thanks  to  the  in-~
 creasing  high  prices  of  food  and  other
 essential  articles  of  consumption,
 these  sections  are  already  required
 to  stint  even  on  essential  items  like
 cloth,  fats,  and,  oil  they  have  very
 little  to  save.  But,  I  should  like  to
 point  out  that  during  the  last  three
 years  deficit  financing  has  occurred  on
 a  Jarge  scale  and  it  has  percolated  to
 the  countryside.  I  am  not  suggest-
 ing  that  the  agricultural  labourer
 ys  better  off  today  than  what  he  was
 a  couple  of  years  ago.  In  fact  he  is
 not  particularly  if  he  has  to
 pay  cash  for  foodgrains.  But  there
 are  sections  of  the  rural  and  semi-
 urban  community  which  have  pros-
 pered  particularly  in  those  regions
 where  developmental  expenditures
 have  been  concentrated  or  where  agri-
 culture  has  been  diversified  or
 where  the  local  crop.  is  fetching
 much  better  prices  now.  In
 all  such  cases  a  more  _  imaginative
 and  bold  approach  is  necessary  to  at-
 tract  the  savings  of  these  sections.
 One  possible  line  of  approach  would
 be  to  collect  savings  in  the  form  of
 grain  itself  and  pay  interes!  in  terms
 of  money.  The  period  for  which
 such  loans  should  run  may  be  for
 three  to  five  years.  This  need  not
 involve  any  difficulty  because  to  the
 extent  that  we  make  acceptance  of
 loans  in  kind  possible,  the  total  net
 outflow  can  never  be  large.
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 Secondly,  I  suggest  that  we  should
 take  steps  to  alter  the  basis  of  agri-
 cultural  taxation  in  our  country.  fF
 have  always  felt  that  land  revenue  is
 outmoded  and  the  time  has  come

 ‘when  there  ought  to  be  a_  revision
 of  our  agricultural  tax  structure.
 Since  we  are  having  peasant  proprie-
 tors  and  there  is  direct  contact  bet-
 ween  the  peasant  proprietors  .and  the
 Government,  it  is  possible  to  find  out
 ways  and  means  of  making  the
 Government  share  in  _  production.
 I  do  feel  that  some  thought  should
 be  given  to  this.  It  is  the  logical
 corollary  of  any  attempt  to  broad-
 base  our  urban  taxation.  The  essence
 of  the  reform  is  not  to  raise  larger
 revenues  from  peasants  immediately
 but  to  so  rationalise  our  system  of
 agricultural  taxatian  as  to  make  the
 State  share  the  benefit  of  improved
 conditions  of  agriculture.  That  is  the
 only  way  to  introduce  flexibility  in
 the  tax  system.  What  we  need  is  2
 tax  which  replaces  altogether  tand
 revenue,  which  is  related  to  marke-
 table  surplus  and  the  level  of  prices
 of  different  commodities.  There
 must  also  be  gradations  in  ad  valo-
 rem  duties  to  ensure  parity  between
 different  creps.  Such  ad  valorem
 duties  should  take  account  not  only
 of  the  size  of  holdings  whether  irri-
 gated  or  unirrigated  but  also  the  type
 of  crops.  In  fact,  this  would  be  a
 flexible  tax  and  this  would  not  cause
 any  strain  on  the  administrative
 machinery.  It  would.  in  the  end
 benefit  not  only  the  consumers  but
 also  producers.  Small  ad  valorem
 duties  on  these  marketable  surpluses
 would  yield  possibly  increasing  re-
 venues  in  the  years  to  come.  If  we
 wish  to  finance  our  developmnent,
 we  have  to  realise  that  we  have  to
 make  the  coverage  of  taxation  as
 broad  as  possible.  The  strain  would
 not  be  great  and  it  would  not  be  felt
 by  many  sections  of  the  ecunomy  at
 all.  In  fact  we  should  welcome  the
 abolition  of  land  revenue  which  has
 been  a  tax  on  capital.

 Now,  I  should  like  to  make  only
 one  final  observation  before  I  con-
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 clude.  We  have  been  importing  arti-
 cles  with  high  import  content.  If  we
 find  that  it  is  not  possible  i0  reduce
 such  imports  then  we  must  ake
 more  sustained  efforts  for  securing
 foreign  credits  and  for  getting  them
 quickly.  Finally,  I  suggest  that  we
 should  have  a  more  precise  content
 given  to  the  Plan  so  that  it  is  in  re-
 alistic  alignment  with  the  availabi-
 lity  of  resources.  We  just  cannot
 afford,  in  the  present  circumstances,
 to  allow  investments  to  increase  be-
 yond  the  level  of  current  domestic
 savings  supplemented  by  foreign  re-
 sources.  Three  years  ago,  ve  could
 have  taken  a  risk  in  financing  invest-
 ments  out  of  deficits  but,  now  that
 the  slack  has  been  made  up  in.  our
 economy,  we  have  to  live  —  strictly
 within  our  means.  If  living  strictly
 within  our  means  implies  a  icvision
 of  the  Plan,  then,  that  should  be
 done.  Because,  the  survival  of  the
 economy  of  the  country  is  more  im-
 portant  than  the  survival  of  the  plan.
 There  would  be  nothing  wrong  if  we
 slow  down  to  a  certain  extent  the
 pace  of  expenditure  on  our  Plan.

 Sometimes,  in  our  forward  mar-
 ches,  we  have  either  to  stop  for  a
 while  and  take  breath  or  retreat  a
 step  backwards  in  order  that  we  may
 progress  faster.  Perhaps  in  the  pre-
 sent  context  of  circumstances,  the
 time  is  ripe  for  a  review  of  the  Plan
 and  for  making  a  more  realistic  ap-
 praisal  of  our  resources  and  also  for
 giving  Parliament  sufficient  power
 and  authority  to  have  a  say  in  the
 planning  process  so  that  it  might  be
 truly  and  not  nominally  democratic.

 Other  matters,  such  as  th2  Ex-
 penditure  Tax,  Wealth  Tax  and  other
 taxes  can  be  considered  in  detail
 when  we  examine  the  various  bills
 incorporating  them.  All  that  is  ne-
 cessary  now  is  to  deal  with  the  gene-
 Tal  scheme  and  purpose  of  taxation
 and  to  find  out  whether  it  is  possible
 to  effect  reforms  so  that  the  load  on
 qur  peaple  may  not  be  unduly  heavy.
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 Shrimati  Tarkeshwart  Sinha:  Sir,

 I  would  like  to  catch  up  the  thread
 where  my  hon.  friend,  Dr.  Krishna-
 swamy  has  left.  But  before  that,  t
 feel  that  it  is  all  due  to  bad  luck  that
 we  are  having  all  these  pressures  and
 bad  times  at  present.  I  feel  thst
 nations,  like  individuals,  experience
 mixed  patch  of  favourable  and  un-
 favourable  trends  and  IJ  think  they
 should  not  only  try  to  overcome
 them  but  also  to  get  the  benefit  and
 understanding  of  the  opportunitics
 and  trials  that  are  before  them.  It  is
 in  this  context  that  we  must  analyse
 our  Budget  proposals.

 Now,  as  व  said,  I  want  to  catch  up
 with  my  friend  Dr.  Krishnaswamy

 who  has  stated  that  it  is  time  that
 we  started  re-thinking  about  the  size
 of  the  Plan.  From  the  shrill  and
 hysterical  cries  that  are  being  raised
 against  the  new  taxes  imposed  by  the
 Finance  Minister,  one  really  feels
 like  questioning  the  country’s  willing-
 ness  to  bear  these  birth  pangs  of
 prosperity.  Protests  are  not  new.
 Every  Budget  worth  its  name  and
 which  has  got  certain  strong  mea-
 sures  must  step  on  some  one’s  corns.
 But  the  nature  of  the  protests  and
 the  writings  in-newspapers—they  are
 certainly  interested  in  giving  promi-
 nence  to  the  Budget,  critics  only—the-
 united  front  of  opposition  in  trying  to
 create  a  psychological  warfare  in  the
 country  and  added  to  that  all  the  ir-
 responsible  utterances  of  the  band-
 box  economists  in  and  outside  the
 House  has  for  the  time  being  more  or
 less  hypnotised  the  agile  public  brain
 and  I  think  these  criticisms  do  cal}
 for  retrospective  analysis  of  the
 country’s  journey’s  end.  The  axioma--
 tic  fact  that  cannot  be  denied  that
 the  economic  progress  in  India  is  to
 be  a  three-cornered  business,  cut
 and  dry.  And  the  instrument  of
 finance  is  to  be  the  Budget;  as  we
 have  accepted,  amd  the  reason  for
 the  application  of  that  instrument  Se
 to  be  the  Plan,  I  think  it  iz  now  time
 for  a  new  relationship  between  both
 these  instruments  and  the  superior
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 limiting  factor,  the  attitude  of  the
 people.

 What  is  the  attitude  of  the  people?
 From  the  reaction  of  certain  sections
 of  the  people  to  our  Budget,  ्  ieel
 that  they  are  behaving  paradoxically. ‘On  the  one  hand,  they  are  asking  for
 a  bigger  and  more  ambitious  Plan.

 ‘On  the  other  hand,  the  same  persons
 say  something  _  else.  They  say
 repeatedly  that  the  size  of  the  Plan  is
 too  small  to  give  any  benefit  to  the
 poor  people  of  our  country  and  that
 it  is  not  going  to  lead  the  country  to
 progress.  The  same  persons  come
 before  the  House  and  ouiside  also
 and  say  that  they  are  not  going  to
 allow  us  to  raise  funds  by  way  of

 «deficit  finance  or  by  additional  taxa-
 tion.  Herein  lies  the  zreatest  por..-
 dox  of  economic  thinking  in  this
 country.  Therefore  I  want  to  put  a
 straight  point  to  this  House  and  to
 tthe  people  of  this  country.  Give
 -Some  positive  answer  to  the  difficil-
 ties  of  the  Finance  Minister.

 I  have  read  speeches  in  the  news-
 ‘papers.  I  have  read  speeches  of  hon.
 Members  in  the  Rajya  Sabha  and
 here  also.  But  not  a  single  positive
 proposal  has  come  from  the  hon.
 Members  or  from  the  newspapers.
 What  are  we  to  do  in  the  circums-
 tances?  Do  not  we  know  that  he  is
 a  Finance  Minister  who  is  struggling
 with  this  Budget,  a  Finance  Minister
 who  has  to  solve  the  difficult  problem

 -of  socialistic  planning  in  a  democra-
 ‘tie  Constitution,  central  planning  in
 an  administrative  set-up  the  effici-

 sency  of  which  is  at  a  very  ebb,  both
 in  the  public  and  private  sectors—
 it  is  almost  the  unanimous  opinion
 of  the  country  and  the  House  that
 the  administrative  system  lacks  effi-
 ciency—a  Finance  Minister  who  nas
 to  satisfy  the  concurrent  claims  as
 well  as  atomic  industrial  revolution,
 the  development  of  hand  industries

 ‘with  a  maximum  amount  of  de-
 ‘centralisation,  a  Finance  Minister
 who  is  also  to  look  into  the

 “bottleneck  of  §man-power  and
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 the  spectre  of  unemployment,
 and  finally  the  Finance  Minister,  who
 has  to  do  continuous  tight  rope-
 walking  to  find  out  resources,  which
 he  has  not  been  able  to  do  all  these
 so  far.  I  do  not  want  to  be  a  pes-
 simist  and  I  do  not  want  to  make  the
 Finance  Minister  a  pessimist  when  I
 say  that  the  cherished  hope  of  the
 planners  and  the  Finance  Minister
 that  the  Indian  people  could  vote  a
 bigger  and  bigger  plan  at  any  price
 has  not  been  realised.  I  think  it  has
 virtually  proved  to  be  a  mistaken
 notion.  Whom  do  we  want  to  coach
 up,  give  lessons.  Should  we  give  these
 medicinal  doses  to  people  whose  as-
 pirations  for  economic  progress  ure
 increasing  out  of  proportion  to  the
 sacrifices  that  they  would  like  to
 make  for  its  realisation?  Therefore,
 it  is  my  strong  appeal  to  the  Finance
 Minister  that  it  is  not  a  question  of
 sentimental  values  being  attached  to
 this  problem  either  on  the  part  of  the
 Finance  Minister  or  on  the  part  of
 the  Prime  Minister  or  the  planners.  [
 ask  the  Finance  Minister,  who  75
 standing  at  the  crossroads  of  the
 future  fate  of  this  country—either
 prepare  the  people  for  the  plan  or
 prepare  the  plan  according  to  the
 wishes  of  the  people.  You  have  nct
 prepared  the  people  to  take  this  am-
 bitious  plan.  Nobody  is  caring  ubout
 the  outcome  of  the  future  benefits
 that  they  will  be  enjoying  in  the  com-
 ing  years;  everybody  is  concerned
 with,  the  sacrifices  that  he  has  to
 make  for  the  fulfilment  of  his  dreams
 and  desires.  We  have  to  take  that
 aspect  into  consideration  and  that  is
 why  I  again  repeat,  prepare  the  coun-
 try  for  the  plan  or  cut  out  the  plan
 according  to  the  wishes  of  the  people.
 It  is  not  your  wish.  From  the  papers
 and  from  the  speeches  made  in  the
 House,  I  feel  that  the  people  do  not
 want  to  be  so  ‘ambitious.  Why  do
 you  push  them  so  much  that  they
 resent  it  and  oppose  it?  They  do
 not  want  to  give  you  all  the  credit
 for  taking  them  to  the  road  of  future
 progress.  I  feel  that  however  good
 a  milk-shake  may  be,  it  is  no  use
 giving  to  the  country  a  milk-shake



 2725  General  Budget—

 when  the  country  starts  feeling  giddy
 by  taking  it.  The  Finance  Minister
 has  again  and  again  repeated  that
 he  is  not  going  to  cut  down  the
 plan.  I  appeal  to  him,  please  start
 rethinking  about  this  aspect.  It  is  a
 very  serious  matter;  half  of  the
 headache  of  the  Finance  Minister  will
 go  and  half  of  the  headache  of  the
 country  will  go.  Let  us  have  some
 compromise.  I  again  support  Jr.
 Krishnaswami—that  we  should  have
 a  pruned  plan.

 Let  us  see  why  all  this  fuss  is
 being  created  about  indirect  taxes.
 Almost  all  the  Members,  without
 understanding  the  basic  principles
 of  taxation,  without  going  into  the
 history  of  taxation  in  different  coun-
 tries,  have  made  a  hysterica]  agita-
 tion  against  these  indirect  taxes.  Ac-
 cording  to  the  statistics  that  have
 been  made  available  to  us  by  the
 Finance  Minister,  the  impact  of  addi-
 tional  excise  dutics  will  only  be  of
 the  order  of  0.7  per  cent  in  the  case
 of  rural  dwellers  and  4.38  per  cent
 in  respect  of  urban  dwelicrs.  That  is
 not  very  great  compared  to  the  in-
 direct  taxes  levied  in  other  countries
 I  shall  quote  the  figure  and  you  will
 find  that  the  taxation  that  we  have
 before  us  is  not  so  rigorous  as  made
 out  in  the  propaganda  carried  on  in
 regard  to  that.  Of  course  it  cannot
 be  denied  that  the  burden  of  indirect
 taxes  is  always  heavier  on  the  poor
 man’s  shoulders,  because  the  propor-
 tion  of  average  consumption  of  ce-
 ment,  sugar,  matches,  this  and  that
 by  the  rich  and  the  poor  is  the  same.
 So,  the  burden  of  indirect  taxes  is
 bound  to  be  heavy  on  the  poor  man’s
 shoulder.  I  would  like  to  quote  the
 figures  in  this  case,  it  varies  from
 0.47  per  cent  in  the  highest  income
 group  ie.  above  Rs.  700  per  month,
 to  .03  per  cent  in  the  lowest  income
 group,  ie.  Rs.  00  per  month.  When
 we  were  studying  the  fundamental
 principles  of  taxation,  it  was  pointed
 out  to  us  in  black  and  white  that  in-
 direct  taxes  never  go  to  satisfy  the
 canons  of  justice  because  they  do
 not  come  under  the  canons  of  justice.
 On  the  other  hand,  their  popularity
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 in  the  modern  economic  world  is  only
 due  to  the  streamline  expediency;
 they  are  easy  to  be  collected  and
 they  do  not  pinch  the  tax-payer  so
 much.  But  the  opposition  parties  try
 to  make  political  capital  out  of  every
 issue.  The  indirect  taxes  ure  not
 going  to  be  objected  to  so  much  if
 the  newspapers  and  the  critics  in
 the  opposition  here  would  not  have
 indulged  in  that  propaganda.  The
 fault  is  with  the  newspapers.  Per-
 haps  they  do  not  understand  the
 implication  of  writing  all  these  things.
 I  do  not  want  to  be  very  harsh  to-
 wards  the  newspapers,  but  I  think
 a  very  great  responsibility  lies  on
 the  head  of  the  newspapers,  as  they
 are  the  creaters  of  powerful  public
 opinion  in  and  out  of  the  country.  It
 is  an  obvious  fact.  And  I  want  to  ask
 the  House  one  question,  how  can  a
 modern  country  go  on  implementing
 a  plan  of  Rs.  5,200  crores  without  tap-
 ping  the  easiest  available  sources  of
 revenue  in  the  country?  We  do  not
 have  foreign  exchange.  The  House
 itself  rasied  a  strong  objection  to  our
 taking  the  begging  bowl  and  begging
 from  other  countries.  That  means,
 we  do  not  want  to  count  un  foreign
 resources  in  our  planning.  What  is
 the  alternative?  We  cannot  resort
 to  deficit  financing:  that  45  also  op-
 posed.  What  is  the  alternative  before
 us  to  fulfil  the  plan?

 I  think  almost  all  the  indirect  taxes
 have  been  criticised.  I  do  admit  that
 the  tax  on  postcards,  the  tax  on  rail-
 way  fares  up  to  30  miles,  between  30
 and  500  miles  and  so  in  harsh,  Then
 also  take  the  tax  on  match  boxes.
 Though  the  incidence  is  so  little  that
 it  will  never  be  felt  by  the  consu-
 mers,  yet  it  hurts  our  sentiment  a
 little  that  even  match  boxes  are
 taxed.  But  unfortunately  almost  all
 the  indirect  taxes  have  been  criticis-
 ed.  You  find  out  from  the  newspa-
 pers;  one  after  another  they  are  cri-
 ticised.  And  I  think  if  the  taking
 away  of  all  of  them  is  the  only  solu-
 tion,  then  I  shudder  at  the  miscalcu-
 lated  notions  of  these  spoxesmen.  I
 think  that  if  the  Finance  Minister
 takes  the  advice  of  my  friends  in
 the  Opposition,  then  he  and  his  plan



 2727  General  Budget—

 {Shrimati  Tarkeshwari  Sinha]
 will  go  out  of  the  frying  pan  into
 the  fire.

 I  now  come  to  the  two  main  taxes
 to  which  I  would  like  to  refer.  The
 first  is  Mr.  Kalder’s  first  love,  the
 expenditure  tax.  This  is  a  tax  on
 personal  consumption,  including  the
 expenses  on  an  individual  by  his
 employer,  his  friends  or  elatives.
 There  will  be  an  exemption  limit  of
 Rs.  10,000  and  after  that  any  excess
 of  the  amount  will  be  taxed  on  the
 basis  of  a  slab  system  of  graduation
 starting  from  25  per  cent  going  up  to
 300  per  cent  on  expenditure  above
 Rs.  50,000.  The  main  argument  ad-
 vanced  in  favour  of  this  tax  is  that
 it  will  encourage  saving  and  in  that
 way  it  will  provide  an  incentive  for
 accumulation  for  investment.  It  can
 not  be  denied  that  there  is  a  big
 background  for  increased  savings
 and  a  corresponding  reduction  in
 our  public  expenditure  in  a  country
 which  is  suffering  from  so  riany  ex-
 change  and  monetary  difficulties.  But
 I  think  that  Mr.  Kalder’s  assump-
 tion  that  every  expenditure  on  con-
 sumption  is  bad  does  not  apply  to
 this  country.  Ours  is  an  under-
 developed  country,  whose  people  are
 very  much  tax-conscious  and  they
 have  got  a  sensitive  mind  or  the
 taxation  proposals,  Therefore,  I  think
 if  we  introduce  this  expenditure  tax,
 it  is  bound  to  reduce,  consumption,
 because  most  of  our  people  are  hving
 on  the  basis  of  minimum  consump-
 tion.  They  do  not  want  to  have
 consumption  for  the  pleasure  of
 spending  the  money,  therefore,  the
 very  check  for  which  this  tax  is
 proposed,  namely,  checking  infia-
 tionary  pressures.  I  do  not  think  this
 tax  will  succeed.  On  the  _  other
 hand,  this  tax  will  go  against
 our  public  spending.  In  that
 we  are  creating  a  psychological  at-
 mosphere  in’  which  the  productive
 initiative  of  the  country  will  be  re-
 duced.  That  is  not  a  thing  that  we

 should  do  or  indulge  in  now.  The
 consumer  industries  are  already
 suffering,  and  if  we  start  giving
 them  some  severe  checks  or  jolts  I
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 think  most  of  them  will  suffer  because
 of  lack  of  demand.

 There  is  another  big  problem  in
 regard  to  this  tax  and  that  is  with
 respect  to  the  implementation  of  the
 tax.  The  problem  of  _  selectivity,
 flexibility  and  administrative  con-
 venience  is  going  to  be  its  biggest
 bottle-neck.  The  vital  point  to  be
 taken  into  consideration  in  this  tax,
 therefore,  is  whether  we  have  got
 a  machinery  as  efficient  to  imple-
 ment  this  tax  as  to  make  it
 more  fruitful.  I  think  the  answer
 is  in  the  negative.  It  requires
 a  very  very  high  level  of  adminis-
 trative  efficiency.  Even  in  England
 they  have  not  resorted  to  this  tax.
 Mr.  Kalder  had  his  first  experimen-
 tal  field  here.  It  requires  a  very
 high  level  of  administrative  efficiency
 to  make  this  tax  effective;  otherwise,
 I  am  afraid,  it  can  just  take  a  reverse
 gear.  With  the  present  administra-
 tive  capabilities  and  efficiency  that  we
 have  in  our  tax  collecting  machinery,
 with  the  present  slackness  jn  the
 machinery,  I  think  this  tax  is  not
 going  to  prove  an  asset  but  a  big  lia-
 bility  on  the  shoulders  of  the  coun-
 try.

 There  is  the  wealth  tax.  On  princi-
 ple  the  wealth  tax  is  very  good.  I
 welcome  it.  I  welcome  it,  very  much.
 But  in  the  present  from  in  whicn  it  is
 proposed  to  be  levied  there  are  two  or
 three  lodpholes  that  I  want  to  bring
 to  the  notice  of  the  Finance  Minis-
 ter.  As  Pandit  Thakur  Das’  Bhar-
 gava  pointed  out—perhaps  he  was
 speaking  in  Hindi  and  the  Finance
 Minister  could  not  have  understood
 him;  so  I  will  repeat  the  same  argu-
 ments—the  Finance  Minister  is  tax-
 ing  the  new  companies.  Being  a
 businessman  of  vast  experience,  he
 knows  very  well  that  a  new  company,
 however  sound  it  may  be,  does  not
 make  any  profit  for  at  least  five  or
 ten  years.  Supposing  you  put  the
 wealth  tax  on  those  companies  at  the
 rate  of  half  per  cent,  that  means  you
 are  taxing  capital  formation,  because
 by  the  time  the  company  stands  up
 and  starts  earning  a  profit  a  part  of
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 {ts  capital  will  go  in  taxation;  that  is
 to  say,  it  will  reduce  the  capital  for-
 mation  of  the  country,  and  in  that
 way  ‘it  will  reduce  our  industrial  ex-
 pansion.  Almost  all  small  units  will
 be  affected.  It  is  not  as  though  only
 the  monopolistic  institutions,  big  mil-
 lowners  or  big  factories  will  be  affect-
 ed  by  that.  I  think  even  the  small
 units,  small  factories  and  small  firms
 who  will  start  on  their  feet—Govern-
 ment  is  giving  encouragement  to
 them,  and  I  wish  they  come  forward
 and  start  some  industries—will  get  a
 great  jolt.  I  hope  the  Finance  Minis-
 ter  will  reconsider  this  question
 about  taxing  companies  who  begin
 to  come  to  life  only  today.

 Then  also  it  is  laid  down  in  the
 Bill  that  the  value  of  any  asset  shall
 be  estimated  to  be  the  price  which,
 in  the  opinion  of  the  Wealth  Tax
 Officer,  it  would  fetch  if  sold  in  the
 open  market.  Let  us  analyse  this
 proposal.  Where  such  shares  ate  of
 a  public  limited  company  those
 shares  are  sold  in  the  open  market,
 it  is  very  easy  to  bring  out  an  eva-
 luation  of  them  by  the  Wealth  Tax
 Officer,  the  general  public  or  by  the
 Finance  Ministry.  But  what  about
 private  limited  companies?  What
 about  small  companies  whose  shares
 and  assets  are  not  being  purchased
 and  sold  in  the  open  market?  What
 is  going  to  happen  to  them?  It
 means  that  the  shares  and  other  as-
 sets  of  those  small  companies  will  be
 at  the  mercy  of  tax  collecting  offi-
 cers,  and  I  think  it  is  going  to  prove
 very  oppressive.  I  would,  therefore,
 request  the  Finance  Minister  to  re-
 Consider  this  question  also,  because,
 looking  to  some  of  the  hardships
 with  regard  to  income  tax  T  think
 these  private  small  companies  ४  il
 be  very  adversely  affected  in  this
 matter.

 There  is  one  point  about  the  im-
 movable  property.  It  has  been  men-
 tioned  in  the  Wealth  Tax  Bill  that
 any  dispute  regarding  immovable  pro-
 perties  will  go  to  a  tribunal  or  the
 Central  Board  of  Revenue.  What
 about  movable  assets  or  movable  pro-
 perties?  I  cannot  understand  the
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 significance  and  implication  of  this.
 Why  only  complaints  and  disputes  re-
 garding  immovable  properties  alane
 should  go  to  a  tribunal  or  the  Central
 Board  of  Revenue?  Why  should  not
 disputes  relating  to  movable  assets
 and  properties  be  also  referred  to  a
 tribunal  or  the  Central  Board  of
 Revenue?  These  are  the  three  points on  which  I  would  like  to  have  more
 clarification  from  the  Finance  Minis-
 ter  when  he  replies  to  the  debate.

 There  are  a  few  points  that  I  want
 to  make  about  internal  economy.
 Talking  about  internal  economy,  Sir, I  think  it  is  high  time  that  a  severe
 Priority  of  consumption  should  be
 fixed.  I  think  the  Finance  Minister
 should  get  this  latitude  or  indulgence
 from  the  House,  and  he  should  be  as-
 sured  that  they  do  not  mind  any
 rigorous  check  in  the  public  expen-
 diture  in  the  country.  Except  for
 food  and  cloth,  I  think  every  other
 item  of  common  consumption  should
 be  reduced  so  much  as  to  check  their
 public  expenditure.  For  example,  I
 think  most  of  the  Members  have
 mentioned  about  Asoka  Hotel.  They
 have  been  very  uncharitable  in  their
 remarks;  especially,  Acharya  Kripa-
 lani,  a  very  elderly  statesman,  has
 been  very  uncharitable  in  his  re-
 marks  about  the  Budget,  the  Finance
 Minister  and  the  Government.  But  I
 think  this  building  business  should
 have  a  little  slackened  pace.  I  am  not
 concerned  about  Government  build-
 ings,  so  far  those  buildings  are  very
 necessary  and  it  is  their  business  to
 look  after  them;  the  Finance  Minister
 is  there  to  look  after  the  interests  of
 Government  and  see  how  much  prun-
 ing  can  be  effected  there.  (Shri  Ranga:
 Question)  It  is  for  the  Finance  Minis-
 ter  to  see  that  wastage  on  public
 buildings  is  reduced.  I  am  more  con-
 cerned  about  the  private  buildings.
 Why  don’t  you  come  up  and  stop  pri-
 vate  construction  of  big  houses
 for  two  years  or  so.  Our  cement
 position  is  so  bad  that,  I  think,
 the  Finance  Minister  should  come
 up  and  stop  construction  of  big
 buildings  except  in  labour  colonies,

 eee caer  adem
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 repair  works  on  existing  buildings
 and  small  houses  say  to  the  value  of
 twenty  thousand.  I  think  cement
 should  not  be  given  to  the  public  for
 consumption  on  big  private  buildings.
 I  do  not  want  to  prove  very  harsh  on
 the  subject,  but  it  is  my  feeling  that
 unless  and  until  we  exercise  more
 economy  in  the  country,  unless  we
 feel  psychologically  that  we  have  to
 behave  as  if  we  are  in  a  war  economy
 we  will  not  be  able  to  make  much
 progress.  When  we  consider  some
 of  the  great  needs  for  our  planning,  I
 think  this  is  not  a  very  great  sacri-
 fice  that  one  is  demanding  from  the
 country.

 There  are  a  hundred  other  small
 items  on  which  check  can  be  exercis-
 ed.  Even  with  regard  to  our’  food
 problem  something  can  be  done.  I
 remember,  only  five  years  back,
 after  the  war  a  serious  propaganda
 was  launched  in  the  country  not  to
 take  cereals  and  start  taking  more
 and  more  of  non-cereals.  With
 all  the  administrative  ineffici~
 ency  tn  the  country,  with  all  the
 slackness  of  the  people  in  this  mat-
 ter,  we  did  succeed  in  that.  I  know
 that  the  non-cereals  propaganda
 saved  a  lot  of  food  at  the  time  of
 famine;  otherwise  there  would  have
 been  a  great  havoc  in  the  country.
 Why  should  not  we  start  the  same
 propaganda  again,  a  very  serious
 propaganda  about  decreasing  consump-
 tion  of  foodgrains  and  _  increasing
 consumption  of  non-cercals?  I  think
 it  is  high  time  that  we  started  this
 propaganda.  We  should  ask  and  re-
 quest  the  people  to  live  a  life  of  more
 austerity  in  the  coming  one  or  two
 years,

 There  is  one  technical  aspect  on
 which  I  would  like  to  say  a  word  or
 two,  and  that  is  about  credit  control
 I  requested  the  Finance  Minister  to
 have  this  credit  control  in  a  general
 way.  I  think  the  Finance  Minister
 would  not  be  agreeable  to  put  credit
 control  in  a  general  way,  for  it  will
 affect  financing  of  the  Plan,  but  I
 think  selective  control  can  be  put  in
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 the  country.  That  will  channelise the  use  of  credit  to  the  most  useful
 channels.  For  that  a  committee  of
 big  bankers  in  the  country  and  Gov-
 ernment  representatives  should  he
 invited.  It  should  bé  their  business
 to  screen  all  the  loans  from  non-sche-
 duled  banks  and  co-operative  banks
 and  to  guide  all  those  loans  to  the
 proper  channel  and  to  most  useful
 sources.
 45  hrs.

 My  friend,  Shri  Gandhi,  was  tel-
 ling  me  that  these  non-scheduled
 banks  are  charging  a  high  rate  of
 interest  and  throwing  their  loans  to
 all  the  non-essential  channels.  A
 check  should  be  put  on  that.  The
 Committee  that  I  have  just  now
 mentioned  should  be  given  powers
 to  screen  all  such  loans.  I  have
 done,  but  before  I  sit  down,  I  would
 like  to  thank  the  Finance  Minister
 for  the  budget  he  has  placed  before
 this  House.  He  has  been  very  accom-
 modative;  from  his  broadcast,  from
 his  speech  in  the  Rajya  Sabha  and
 from  his  informal  consultation  with
 the  Members  of  the  House,  we  have
 felt  that  he  is  trying  to  be  very
 accommodative  and  for  that  I  thank
 him.  I  thank  him  very  much.  As  a
 Finance  Minister  he  is  in  charge
 of  the  oven,  the  fire  and  the  fuel  of
 the  country,  I  then  have  nicely
 baking  the  welfare  bread  and  assure
 him  that  the  country  will  receive
 him  and  his  budget  with  open  arms
 and  when  she  will  realise  that  an
 additional  loaf  even  half  baked  is
 better  than  no  loaf  at  all.

 Shri  Kamalnayan  Bajaj  (Wardha):
 This  is  a  most  illustrious  and  respon-
 sible  House  in  the  country.  I  have  the
 privilege  and  an  honour  to  address
 it  for  the  first  time.  I  feel  consciow
 of  the  responsibility,  I  am  very  grate
 fu)  for  the  opportunity  that  you,
 Sir,  have  given  me  to  address  this
 House.

 I  am  very  happy  to  see  the  trend
 of  the  debate  as  it  is  going  on  for
 the  simple  reason  that  everybody,
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 whether  he  is  in  the  Opposition  or on  the  side  of  the  Treasury  Benches, is  looking  at  the  second  Five  Year
 Pian  as  the  country’s  plan  and  there
 is  no  difference  of  opinion  in  that
 aspect.  The  Opposition  is  not  look-
 ing  at  the  Plan  for  opposition’s  sake. I  also  congratulate  the  Finance  Minis-
 ter  for  the  brilliant  speech  that  he
 made  in  the  House  on  the  budget.  I
 appreciate  and  welcome  certain  fea-
 tures  which  he  has  introduced  in  the
 budget.  He  has  reorganised  the
 tax-structure  in  a  manner  which  is
 more  rational  and  scientific.  Proba-
 bly,  that  will  yicld  greater  returns
 and  ccsult  in  more  efficiency  in  the
 years  to  come.  Its  effect  may  not  be
 felt  immediately,  but  ultimately,  it
 wit!  improve  our  efficiency.  I  have
 no  doubt  about  it.

 Similarly,  the  Finance  Minister  has
 introduced  a  new  principle  regarding
 earned  and  unearned  income.  It  has
 a  slight  touch  of  Gandhian  influence,
 if  I  may  say  so,  because  Gandhiji
 made  that  difference  between  earned
 and  unearned  income  as  applied  to
 manual  labour.  To  that  extent,  I  be-
 lieve  that  in  future  years  or  in  the
 future  budgets,  if  this  difference  will
 be  increased,  it  will  be  so  much  the
 better.  I  also  feel  that  the  Finance
 Minister  has  broadbased  the  tax  struc-
 ture  and  has  tried  to  spread  it  more
 evenly  so  that  the  burdcn  may  not
 be  felt  by  fewer  pockets.  He  has
 succeeded  to  some  extent.  Probably
 he  could  have  done  it  better  but  it
 is  very  difficult  to  say.  All  the  same,
 we  have  to  take  certain  features  and
 then  analyse  them  to  see  how  the
 effect  of  these  burdens  will  be  on
 the  country.

 ‘13-05  hrs.
 (Panorr  THakurR  7055  Burarcava  in  the

 Chair.)
 Between  the  budget  presented  in

 March,  957  and  the  present  Budget,
 there  is  nearly  a  30  per  cent  increase
 on  the  tax  burden.  But  this  burden
 is  really  over  80  per  cent.,  if  you  cal-
 culate  it  from  the  basis  of  the  actual
 figures.  My  feeling  is  ‘that  the
 Finance  Minister  has  been  very  clever
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 and  he  has  calculated  the  income
 more  conservatively,  but,  at  the
 same  time,  he  has  calculated  the  ex~
 penditure  rather  more  liberally.  From
 the  acutal  income  it  will  be  seen  that
 the  tax  burden  may  go  up  to  even
 40  per  cent.  Such  a  heavy  burden
 on  the  country,  especially  at  a  time
 when  the  yield  from  the  first  Five
 Year  Plan’s  ventures  has  not  started
 in  full,  is  slightly  premature.  All  the
 same,  if  this  sacrifice  is  desired  from
 the  country,  I  have  no  doubt  that
 the  Indian  people  will  come  forward
 for  the  sacrifice.  They  will  not  feel
 the  pinch  of  it.

 But  the  point  is  whether  we  have
 created  the  moral  climate  for  it;  whe-
 ther  there  is  a  climate  in  the  coun-
 try  and  the  moral  fibre  in  the  coun-
 try  that  the  Plan  will  succeed.  The
 country  has  not  got  that  confidence,
 and  that  is  the  great  difficulty  about
 it  and  that  is  why,  whatever  the  con-
 tribution  and  from  whatever  sources
 it  may  come  from,  the  people  feel  the
 pinch  of  it.  If  they  were  told  and  if
 they  knew  that  the  amount  which  is
 going  to  be  collected  will  go  for  the
 second  Five  Year  Plan  and  that  the
 country  will  really  develop  accord-
 ing  to  the  promises  given,  then,  there
 will  not  be  much  difficulty.  But,
 when  the  country  knows  and  the
 people  feel  that  there  is  a  large
 amount  of  wastage,  as  has  been
 pointed  out  by  many  Members,  there
 will  be  difficulty.  Many  Membcrs
 have  pointed  out  that  there  has  been
 wastage  in  the  administrative  struc-
 ture  also  and  even  you,  Sir,  when
 you  spoke  in  the  House,  gave  many
 examples  of  extravagance.  I  heard
 them.  I  have  also.  seen  such  an
 example  in  Bombay.  There  is  a  sub-
 urban  raliway  station,  the  Church-
 gate  Railway  Station,  in  Bombay.
 Maybe  it  is  an  old  one,  But  while
 it  has  been  giving  good  service,  it
 has  been  pulled  down  and  a  new
 building  is  coming  up.  We  १०  not
 know  why.  The  new  building
 may  cost  Rs.  50  Iakhs  or  a
 crore  of  rupees.  I  do  not  know  the
 estimate.  The  present  one  has  serv~
 ed  us  for  the  last  so  many  years.  Pro-
 bably  it  is  too  old  but,  all  the  same.
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 #  could  last  for  another  five  or  ten
 years.  It  may  be  now  smaller  in
 size  for  the  growing  needs,  but  still,
 it  could  be  made  use  of  for  another
 five  or  ten  years.  Yet,  a  new  build-
 ing  is  coming  up.  The  old  _  build-
 ing  has  been  pulled  down.  This  is  a
 kind  of  wastage  at  a  time  when  every
 pie  is  of  great  concern  to  us  and
 this  is  the  greatest  pinch  that  the
 country  and  the  people  feel  at  pre-
 sent.

 If  this  kind  of  economy  is  affected,
 then,  probably  the  climate  will  be  dif-
 ferent  in  the  country  and  if  you  in-
 troduce  such  heavy  burdens  in  the
 budget,  and  such  heavy  taxation
 measures,  probably  the  country  will
 take  it  with  an  open  mind  and  with
 a  glad  heart  in  that  climate.  But  to-
 day,  there  is  distress,  and  the  feeling
 is  different.  People  do  not  feel  sad
 about  it  for  the  simple  reason  that
 they  have  to  contribute  something
 more  but  they  doubt  whether  what-
 ever  they  contribute  will  go  for  the
 essential  work  of  building  up  of  the
 nation  or  whether  it  will  be  wasted.
 If  this  climate  is  not  cleared,  then
 the  entire  effort  which  the  Finance
 Minister  is  making  will  be  in  vain.  I
 am  sure  he  must  be  feeling  very
 seriously  about  it  than  anybody  else,
 because  his  task  is  very  difficult.  Pro-
 bably,  no  Finance  Minister  has  faced
 such  a  difficult  task  or  no  Finance
 Minister  had  to  put  a  budget  at  a
 time  which  was  very  critical  in  the
 history  of  our  country.

 As  such,  I  have  my  full  sympathy
 with  the  Finance  Minister  and  I
 would  like  to  see  whether  there  are
 certain  other  ways  by  which  money
 can  be  easily  found.  I  suggested  in
 our  party  meeting—and  I  repeat  it
 here—that  even  the  bank  advances
 about  the  size  of  Rs.  800  crores  or  Rs.
 1,000  crores—probably  in  the  next
 five  years,  they  may  rise  to  some  ex-
 tent—may  be  taxed  quarter  per  cent
 or  half  a  per  cent.  That  will  be  a
 source  of  revenue  from  the  private
 sector,  because,  only  the  private  sec-
 tor  takes  loans.
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 Shri  T.  T.  Krishnamachari:  On  the
 poorer  sections  of  the  private  sector.

 Shri  Kamainayan  Bajaj:  I  am  not
 sure,  because  the  bigger  the  company,
 the  larger  the  loan  it  takes.

 Shri  T.  T.  Krishnamachari:  They
 have  got  other  monies  at  their  dis-
 posal.

 Shri  Kamalnayan  Bajaj:  They  also
 come  by  the  shareholders’  money.
 Whatever  it  is,  you  can  scale  it,  can
 perhaps  you  can  differentiate  it.  I
 am  not  saying  that  you  should  put
 a  burden  on  one  side  or  the  other,
 but  it  could  be  easily  collected.  It
 would  not  involve  even  administra-
 tive  expenses.  The  banks  can  collect
 for  you  and  give  it  to  you  without
 any  difficulty  and  in  between  no  ad-
 ministrative  expenses  are  involved.

 Shri  T.  T.  Krishnamachari:  It  only
 adds  to  the  working  cost.  You  can  as
 well  have  a  business  profits  tax.

 Shri  Kamalnayan  Bajaj;  You  can  do
 it  in  any  manner  you  like,  but  the
 difference  is  that  there  are  compantes
 which  are  making  profits  and  which
 take  advances.  Then  you  can  tax.
 There  are  companies  still  to  run  and
 which  are  not  making  profits.  Even
 they  will  be  taxed  on  the  wealth  side
 and  the  other  side.

 Shri  C.  D.  Pande:  Indirect  is  better
 than  direct.

 Shri  Kamainayan  Bajaj:  If  you  tax
 those  who  will  be  taking  loans,  they
 will  not  feel  it,  because  even  the
 Reserve  Bank  has  increased  their  rate
 by  half  a  per  cent.  If  you  tax  at  half
 a  per  cent  or  if  it  is  increased  to  one
 per  cent.,  it  will  be  a  tremendous
 amount.  This  is  one  of  the  ways,  Of
 course,  your  judgment  is  supreme.  I
 do  not  deny  it.

 When  you,  Sir,  spoke  in  the  House, I  liked  your  suggestion  that  even  the
 sacrifice  must  start  from  this  House.
 Probably,  there  cannot  be  a  compuk
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 sory  thing  that  you  can  do,  but  it
 voluntarily,  we  can  organise  in  the
 proper  manner  and  buy  some  savings
 bond  and  so  cx,  it  may  be  very  help-
 ful.

 Shri  C.  D.  Pande:  There  should  be
 ostensible  savings  and  cut  in  the
 salary.

 Shri  Kamalnayan  Bajaj:  There  may
 be  ostensible  savings  and  cutin  salary,
 I  agree.  But  Members  of  Parliament
 should  take  a  decision.  And  if  a  com-
 pulsory  savings  scheme  can  be  intro-
 duced  in  the  country,  whereby  diffe-
 rent  income  groups  could  be  made  to
 pay  on  different  scales,  the  incentive
 will  be  there.  Even  labour  can  contri-
 bute.  They  may  not  be  able  to  pay
 every  year  from  their  wages...

 Mr.  Chairman:  Every  member  is
 supposed  to  benefit,  by  Rs.  32  and
 every  Minister  by  about  Rs.  500  in
 income  tax  incidence  under’  the
 present  scheme  of  taxation.

 Shri  Kamalnayan  Bajaj:  Yes,  Sir.  I
 was  just  saying  that  whatever  the
 wages  which  can  be  given,  there  may
 be  difficulty  in  making  a  compulsory
 saving.  But  in  bonus,  if  you  make
 it  compulsory,  by  law,  that  the  em-
 ployers  will  give  compulsory  savings
 bonds  fixed  for  a_  particular  period,
 say,  five,  seven  or  ten  years,  whatever
 is  considered  appropriate  at  that  time,
 that  compulsory  saving  will  be  there
 which  can  be  used  for  the  benefit  of
 the  country;  and  at  the  same  time  it
 will  initiate  the  habit  of  saving  among
 the  class  which  is  not  used  to  it.  This
 will  help  us  tremendously,  and  this
 will  not  involve  any  administrative
 expense  of  a  size  which  will  be  of
 much  concern.  If  we  could  introduce
 a  similar  type  of  tax  in  the  country
 it  will  be  very  helpful.  That  is  my
 feeling.

 Regarding  indirect  taxes,  I  divide
 them  in  certain  different  categories.  I
 do  not  agree  with  some  of  my  friends
 here  in  what  they  have  said  with
 regard  to  the  tax  on  tobacco.  Of
 course  there  is  a  difference  for  those
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 who  use  tobacco  in  the  villages  and
 for  some  people  who  may  smoke

 cigars  and  things  like  that.  But  after

 all,  these  are  not  necessities  of  life
 and  they  are  harmful  to  the  system  of
 our  body.  And  if  you  tax  them  I  have
 no  particular  grievance.

 Shri  C.  D.  Pande:  Even  hookah-
 smoking?

 Shri  Kamalnayan  Bajaj:  What  if
 they  smoke  a  little  less?  Instead  of
 twice  a  day  they  may  smoke  once  a
 day.  That  may  be  all  right.  Of  course
 the  main  point  is  that  they  must  feel
 that  this  sacrifice  is  really  going  to
 build  the  country.  Otherwise  they
 feel  the  difficulty.

 I  welcome  the  excise  duty  on  sugar.
 I  do  so  with  an  open  mind  and  I  con-
 gratulate  the  Finance  Minister  on  im-

 posing  such  a  heavy  excise  duty  on
 sugar.  Because  the  world  production
 of  sugar  is  less  this  year,  and  probab-
 ly  this  year  we  are  in  a  position  to
 export.  And  if  we  can  export  to  out-
 side  countries—which  we  have  already
 done—and  can  export  still  more,  we
 can  get  some  foreign  exchange  which
 we  very  badly  need.  And  if  some
 people  have  to  eat  less  sugar,  they
 have  the  alternative,  namely  gur,  or
 even  if  they  don’t  eat  it,  there  is  no
 harm.  So  I  welcome  this  excise  duty
 on  sugar.

 But  with  regard  to  the  excise  duty
 on  cement  and  steel  my  feeling  is
 slightly  different,  because  both  these
 commodities  are  required  for  develop-
 ment  purposes.  Whether  you  use
 them  in  the  private  or  in  the  public
 sector  makes  no  difference,  because
 the  whole  thing  is  a  national  sector.
 We  have  to  build  the  nation,  and  both
 the  private  and  public  sectors  are  the
 left  and  right  wings  of  the  national
 sector.  If  you  impose  extra  duties  on
 them,  the  administrative  %xpenses  in-
 crease,  and  whether  it  is  the  private
 or  the  public  sector  it  has  to  find
 more  money  for  the  same.  But  hav-
 ing  imposed  the  excise  duty,  if  the
 Government  can  find  ways  by  which
 to  the  extent  of  the  increased  duty
 there  will  be  a  decrease  in  the  con-
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 sumption  of  these  articles  and  find
 other  alternatives  also  that  would  be
 a  good  thing.  Because,  when  the  Rus-
 sian  leaders  were  in  our  country,  Mr.
 Khrushchev  remarked  after  seeing  one
 of  the  biggest  factories  of  ours  that
 there  was  unnecessary  use  of  steel
 there.  And  he  gave  the  example  that
 in  Russia  also,  in  the  beginning,  the
 engineers  objected  to  less  steel  being
 used  and  so  on.  Because,  if  you  use
 steel  or  cement,  you  can  build  things
 very  soon,  and  no  difficulty  is  involv-
 ed.  But  if  you  use  chuna  or  other  al-
 ternative  materials,  you  have  to  take
 more  trouble  about  it.  So,  if  the  Gov-
 ernment  can  force  our  engineers,  both
 in  the  private  and  in  the  public  sec-
 tor,  by  telling  them  “you  have  to  use
 less  steel  because  of  this  increased
 duty”,  you  can  save  money  and  the
 Second  Five  Year  Plan  will  not  be
 inflated.  Otherwise  the  result  will  be
 that  you  impose  this  excise  duty,  there
 is  indirect  taxation,  you  increase  the
 cost  of  living,  And  here  the  material
 which  is  needed  for  building  is  made
 more  costly,  and  then  it  goes  on  in-
 flating  the  Second  Five  Year  Plan.

 I  am  not  one  of  those  who  would  say
 that  you  should  slow  down  the  Second
 Five  Year  Plan,  because  that  will  be
 very  uneconomical  in  my  view.  I
 fee]  the  country  is  really  pledged  to
 it,  and  it  is  the  duty  of  everyone  of
 us  to  see  with  a  grim  determination
 that  we  carry  the  Plan  through.  But
 this  determination  should  not  be  at
 one  end  only.  Of  the  Second  Five
 Year  Plan,  four  years  are  there.  But
 our  determination  should  be  on  the
 quantum  as  well,  that  we  shall  not
 allow  the  quantum  to  increase  beyond
 time  limit,  If  both  the  determinations
 this  and  that  we  shall  not  exceed  the
 are  there,  and  if  you  carry  the  Plan
 accordingly,  you  will  probably  be
 able  to  manage  it.  If  there  is  some
 adjustment  to  be  made,  as  a  practical
 man,  we  should  do  it.  We  may  exceed
 it  by  six  months,  or  have  a  little  more
 quantum  of  money  by  taxation  or
 other  ways.  That  adjustment  is  al-
 ways  possible.  But  if  we  slow  down
 the  progress,  and  carry  it  to  seven
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 years,  and  if  some  of  the  projects
 which  should  start  yielding,  according
 to  the  Plan,  say,  after  five  years,
 yield  after  seven  years,  there  will  be
 tremendous  loss  to  the  country.  In
 that  way,  if  it  becomes  a  matter  of
 emergency,  it  would  be  better  to  have
 the  same  pace  for  building,  but  to
 take  a  few  projects  and  leave  some  to
 be  developed  at  a  later  stage;  and  if
 you  organise  things  in  a  better  man-
 ner,  probably  there  will  be  no  diffi-
 culty.

 Regarding  indirect  taxation  I  have
 one  more  suggestion  to  make,  and
 that  is  this.  Although  the  taxation
 will  be  a  great  burden,  our  Finance
 Minister  has  been  very  kind  to  give
 us,  with  his  compliments,  certain
 figures  witu  respect  to  other  countries
 and  so  on.  They  show  the  difference,
 and  probably  the  kind  of  tax  that  we
 have  to  pay  looks  to  be  comparatively
 very  litle.  But  we  should  not  forget
 the  annual  income  per  head  in  those
 countries.  We  should  not  also  forget
 the  social  amenities  and  other  things
 provided  freely  in  those  countries.  Our
 circumstances  are  different  and  are
 not  comparable  to  the  circumstances
 in  those  countries.  All  the  same  I  do
 not  deny  that  some  indirect  taxation
 has  to  be  there  if  our  Second  Five
 Year  Plan  is  to  be  implemented.  We
 cannot  avoid  indirect  taxation.  If  we
 have  to  broadbase  our  Plan  taxes
 have  to  be  realised,  let  everybody
 contribute.  Let  everybody  feel  that
 he  has  contributed  for  the  develop-
 ment  of  the  country.

 But  the  Finance  Minister  has  to
 take  care  that  the  cost  of  living  will
 not  increase  beyond  a  measurable  limit
 because  of  this  indirect  taxation.  For
 that  he  has  to  put  the  taxation  and
 divide  it  in  such  manner  that  on  cer-
 tain  commodities  there  are  taxes  but
 on  some  of  the  main  necessities  like
 foodgrain  or  coarse  cloth,  for  certain
 minimum  requirements,  say  one  kind
 of  cloth  which  is  the  cheapest,  there  ts
 no  levy.  And  if  the  cost  of  living
 index  remains  the  same  within  the
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 Second  Five  Year  Plan  period  or
 varies  only  within  a  five  per  cent  or
 measureable  limit,  then  if  you  have
 indirect  taxation  there  will  be  harm.

 hri  rom  D.  Pande:  That  will  be  a
 miracle.

 Shri  Kamalnayan  Bajaj:  I  suppose
 our  Finance  Minister  is  a  man  who  can
 produce  this  kind  of  miracle.  Other-
 wise  many  things  will  not  succeed  to
 the  extent  visualized  by  the  Finance
 Minister.

 As  regards  the  wealth  tax  and  other
 taxes,  since  the  matter  is  going  before
 the  Select  Committee  and  since  I  have
 not  got  more  time  at  my  disposal,  I
 am  not  going  to  discuss  them  in  detail.
 But  on  principle  I  welcome  it,  especial-
 ly  the  wealth  tax.  Regarding  the  ex-
 penditure  tax,  I  doubt  whether  it  wil]
 yield  any  money,  and  I  do  not  agree
 with  some  of  our  friends  that  it  will
 help  even  to  evade  the  taxation  or  the
 amount...

 Shri  T.  T.  Krishnamachari:  It  will
 not  help  tu  evade  tax.

 Shri  C.  D.  Pande:  It  will  be  a  suc-
 cessful}  tax.

 Shri  Kamalnayan  Bajaj:  It  will  be
 in  your  judgment,  but  my  feeling  is
 that  there  is  a  large  amount  of  money
 underground.  It  may  be  0  or  25  per
 cent,  or  whatever  it  is.  It  can  be
 easily  said  that  those  who  have  got
 this  kind  of  moncy  have  got  it  by  ill
 methods,  corrupt  methods  and  so  on.
 There  may  be  a  part  of  it  which  has
 come  down  from  generations.  A  part
 of  it  may  not  be  good.  You  may  say,
 they  haye  been  antisocial]  elements
 and  we  have  no_  consideration  for
 them.  My  plea  is  this.  They  are  also
 Indian  nationals.  We  are  law-makers.
 They  deserve  our  sympathy  to  that
 extent.  They  have  right  to  expect  that
 we  should  provide  a  climate  of  taxa-
 tion  in  a  way  and  provide  them  the
 courage  so  that  they  can  come  out.  If
 somebody  comes  out  with  a  declara-
 tion  of  Rs.  30  lakhs,  the  first  question
 by  the  Income-tax  authorities  will  be,
 from  where  did  he  got  it.  He  has  no
 explanation  to  give  and  so  he  is  not
 coming  out  to  declare  it.  You  may
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 say  that  Shri  Tyagi,  when  he  was
 Deputy  Minister  of  Finance,  gave  an
 opportunity.  It  was  a  good  opportu-

 nity,  I  do  not  deny  that.  Many  people
 availed  of  it.  Still  you  have  got  to
 see  certain  circumstances  and  give
 them  facilities.

 Today,  after  the  Budget,  the  price
 of  gojd  has  gone  up  by  Rs.  0  or  qb
 The  price  of  diamond  is  going  up.
 What  does  it  show,  whether  we  are
 making  the  people  more  corrupt  or
 inducing  them  to  become  simpler  or
 giving  them  the  courage  to  declare
 their  wealth  or  we  are  forcing  them
 to  take  their  wealth  underground.
 This  is  a  very  important  issue.  Gov-
 ernment,  by  law,  cannot  make  a  state
 moral,  But,  there  must  be  a  moral
 climate  and  Government  can  assist.
 I  feel  very  strongly  about  this.  The
 Finance  Minister  feels  that  by  this
 kind  of  taxes,  more  money  will  be
 coming  out.  When  this  money  goes
 underground,  there  is  a  double  loss.
 When  the  money  goes  underground,  it
 becumes  inoperative.  That  is  another
 Joss.  I  would  request  the  Finance
 Minister  to  take  proper  care  of  this.
 This  is  not  confined  to  business  cir-
 cles;  there  is  a  large  section  of  the
 people.  If  corruption  is  there,  if  the
 character  is  going  down,  it  is  all
 round,  whcther  it  is  business  people,
 industrialists,  or  labour  or  in  adminis-
 tration  or  politicians.  You  examine
 everybody.  It  is  the  character  of  the
 nation  which  has  gone  down.  It  igs
 our  duty,  who  are  the  law-makers  of
 the  country,  to  sce  that  moral  courage
 is  built.  My  grievance  is  that  when
 we  have  lost  the  strength  of  resent-
 ment.  There  is  no  ‘punya  prakop’  in
 the  country  which  will  resent  such
 corruption.  We  have  come  to  tolerate
 it.  We  do  not  feel  it  unbearable  if
 any  wrong  is  committed.  We  just
 say,  it  goes  on  like  that.  Otherwise,
 there  should  be  an  agony  that  this
 wrong  is  going  on  in  this  country.
 When  our  friends  tell  the  business
 people  or  politicians  we  hear  such
 stories  all  round,  the  agony  is  not
 there.  We  have  to  create  that  agony,
 that  feeling  of  resentment.  It  should,
 be  unbearable.  I  remember,  in  my
 childhood,  when  I  lived  with  Gandhiji,



 2743  General  Budget—

 (Shri  Kamalnayan  Bajaj}
 even  a  amal}  thing  which  was  unjust,
 used  to  shoot  up  his  blood  pressure.
 That  kind  of  Mahatma  we  need.  If
 we  want  this  country  to  survive,  that
 kind  of  Mahatma  should  come  out.
 Unless  such  a  Mahatma  should  come
 out.  Unless  such  a  Mahatma  comes
 out,  there  is  danger  for  this  country.
 My  feeling  is  that  corruption  has  in-
 creased.  The  corruption  which  was
 there  during  the  war  is  now  much
 more,  and  has  become  systematic,
 methodical  and  scientific.  People  do
 not  feel  even  insulted.  Even  if  you
 tell  them  that  this  is  wat  we  have
 heard  about  you,  they  s:  that  is  all
 right,  it  goes  on.  I  am  very  grateful
 to  you,  Sir,  for  the  time  you  have
 given  to  me.

 Shri  D.  S.  Raju  (Rajahmundry):
 Mr.  Chairman,  I  thank  you’  very
 much  for  giving  me  this  opportunity
 to  make  a  few  remarks’  on  the
 General  Budget.

 Generally  speaking,  I  give  my
 hearty  co-operation  to  the  general
 proposals  in  the  budget  and  appre~
 ciate  them.  The  Budget  has  been
 so  laboriously  prepared  taking  into
 consideration  the  economic,  political
 and  social  structure  of  the  country.
 As  the  time  is  short,  I  do  not  go  into
 the  details  of  the  Budget;  I  shall  only
 say  a  few  words.  These  proposals
 have  been  discussed  for  the  last  0
 or  45  days  both  in  the  House,  in  the
 press  and  by  the  public  also.  The
 proposals  have  been  discussed  thread-
 bare  and  various  shades  of  opinion
 have  been  expressed,  some  of  them
 constructive,  some  of  them  not  so
 constructive.  In  one  of  the  pamphlets

 -circulated  by  the  hon.  Finance
 Minister,  there  is  a  very  significant
 statement  to  the  effect  that  in  India
 there  is  only  one  person  who  pays  a
 tax  or  who  is  capable  of  paying  a
 tax  in  every  700  men.  This  is  as
 against  England  and  America  where
 one  in  every  third  man  is  capable  of
 paying  a  tax.  That  shows  where  we
 stand  in  the  social  level.  Is  it  sur-
 prising  to  realise  now  that  there  are
 so  many  difficulties  in  preparing  this
 budget  and  that  there  is  so  much
 opposition  also  in  accepting  the
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 proposals  from  hon.
 opposite?

 May  I  remind  hon,  Members  of  the
 very  dificult  and  excruciating
 circumstances,  the  very  difficult  and
 horrible  conditions  in  which  this
 republic  was  born  a  few  years  ago,  a
 country  which  was  exploited  for
 hundreds  of  years,  which  was  sub-
 jugated  and  morally  and  materially
 ruined  for  a  number  of  decades,  a
 country  which  has  suffered  from  the
 effects  of  Partition.  Millions  of
 refugees  coming  from  East  Pakistan
 and  West  Pakistan  have  created
 problems  for  us.  The  Finance
 Minister  has  said  that  about  Rs.  80
 crores  have  been  spent  on  _  the
 refugees  from  East  Pakistan.  On
 top  of  these  things,  we  have  had
 two  general  elections  each  costing
 Rs.  5  crores.  Under  these  very  diffi-
 cult  conditions,  is  it  easy  to  prepare
 a  budget  which  would  be  acceptable
 to  all  classes  of  people?  However,  in
 a  democratic  country,  we  have  been
 discussing  these  proposals  in  detail.
 I  am  glad  about  it.  But,  it  grieves
 me  to  note  that  there’  is  an  under
 current  of  fear,  an  under  current  of
 anxiety,  an  under  current  of
 despondency  in  the  response  to  the
 proposals.  I  would  like  to  assure  the
 hon.  Finance  Minister  that  everything
 would  be  right  in  the  end  because,  in
 the  country,  people  are  wel)  aware
 of  the  effects  of  the  First  Five  Year
 Plan.  They  have  seen  with  their  own
 eyes  the  community  project  areas,
 they  have  seen  the  river  valicy  pro-
 ject  areas  and  they  are  satisfied  to
 a  large  extent.  Now,  there  is  no
 need  to  be  pessimistic  about  the  out-
 come  of  the  Second  Plan.

 Also  I  would  like  to  take  this
 opportunity  to  say  a  few  words  about
 some  of  the  remarks  of  hon.  Members
 opposite.  They  have  gone  into  the
 political  and  ideological  discussion  of
 some  of  these  issues.  One  of  them
 suggested  that  the  only  solution  is
 the  communistic  approach.  I  would
 like  to  bring  it  to  your  notice  that,
 after  all,  20  or  30  years  in  a  nation’s
 life  is  not  very  much,  for  us  to  take
 a  lesson  from.  These  20  or  30  years
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 ef  modern  life  mean  that  anything
 may  happen  in  this  scientific  techno-
 logical  age.  Empires  have  risen,
 empires  have  fallen.  I  would  like  to
 state  that  we  should  rather  go  slow.
 Very  wisely,  we  have  adopted  the
 middie  path.  After  all,  capitalism,
 socialism  and  communism  are  foreign
 grafts.  They  may  or  may  not  suit
 us.  So,  while  we  try  to  get  the  good
 out  of  these  things,  we  should  be
 slow  to  accept  them.  That  is  the
 reason  why,  with  our  ancient  wisdom,
 we  have  chosen  the  middle  path.

 One  of  the  hon.  Members—I  think
 quite  a  good  number  of  them—men-
 tioned  about  corruption.  I  quite  agree
 there  is  a  lot  of  corruption.  But
 what  is  the  remedy?  Who  is  rcsponsi-
 ble  for  this  thing?  I  do  not  iike  to
 blame  the  Government  entirely  for
 it,  because  if  we  want  to  diagnose  a
 disease  we  must  go  into  the  root
 cause  of  it.  The  cause  lies  very
 much  deeper  in  our  social  and  moral
 life.  If  a  father  has  five  sons,  all  are
 not  equal.  One’  is  a  scoundrel  and
 one  is  a  saint.  How  do  you  account
 for  it?  There  is  difference  in  their
 mora!  character.  So  also,  we  develop
 like  that.  I  do  not  for  a  moment
 justify  that  we  should  acquiesce  in
 these  things.  We  should  consider
 ways  and  means  of  rooting  out  this
 corruption,  but  how  can  we  do  it?  I
 do  not  think  it  is  possible  unless  the
 whole  country  co-operates  in  this
 attempt.  An  hon.  Member  suggested
 a  very  good  remedy  for  it.  He  said
 there  should  be  a  moral  rearmament
 to  elevate  the  national  character.

 I  would  like  to  suggest  that  a  few
 additions  may  be  made  in  the  Budget
 in  two  aspects.  One  is  the  health
 problem.  I  find  very  few  Members
 have  taken  sufficient  notice  of  the
 health  question.  I  would  like  to  point
 out  that  all  over  the  country,  from
 the  Himalayas  to  Cape  Comerin,
 almost  all  the  hospitals  are  over-
 crowded,  and  the  doctors  are  finding
 it  very  difficult  to  cope  with  the
 number  of  patients,  so  much  so  the
 patients  are  not  getting  enough
 attention,  the  doctors  are  unable  to
 give  sufficient  time  and  the  patients
 are  dissatisfied  and  going  to  the
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 quacks  all  over  the  coyntry.  That  is
 the  trouble.  The  remedy  is  that  we
 should  have  more  hospitals,  more
 medical  colleges,  and  we  should  be
 able  to  produce  doctors  much  more
 quickly.

 Our  population  is  growing  ata
 terrific  rate.  Every  year  we  are
 adding  50  lakhs  to  our  already
 overpopulated  country  of  38  crores.
 That  means  we  have  to  feed  these.
 additional  persons,  provide  accommo-
 dation  and  medical  facilities  for  them.
 So,  we  have  to  take  this  problem
 also  into  consideration.

 As  the  years  roll  by  there  is  bound
 to  be  more  _  sickness,  because  the
 conditions  of  modern  civilisation  are
 such  that  sickness  is  bound  to  in-
 crease.  From  birth  to  death,  from  the
 cradle  to  the  grave  that  is  the  life  of
 modern  civilisation,  a  competitive
 life.  This  competition  involving
 stress  and  strain  is  producing  a
 serious  number  of  diseases,  so  that
 morbidity  and  disease  are  bound  to
 increase.  And  we  will  need  more
 doctors,  more  hospitals  and  more
 nurses.  So,  we  cannot  afford  to  ignore’
 this  very  basic  problem.

 There  are  about  50  million  malaria
 patients  suffering  in  India  every  year,
 which  is  one-eighth  of  the  population,
 It  is  not  a  small  number.  If  each
 patient  suffers  for  three  or  four  days,
 it  means  a  loss  of  200  million  days  of
 labour  for  the  country.  It  is  a  terrific
 waste  and  loss.  That  is  why  I  suggest
 that  more  attention  be  paid  to  anti-
 malaria  work  in  this  country.

 Then  I  come  to  the  Army.  A  dis-
 tinguished  colleague  said  this
 morning  that  armies  should  be
 disbanded.  I  quite  agree.  In  the

 context  of  international
 warfare,  especially  when  we  are
 lacking  in  atomic  and  hydrogen
 bombs,  we  are  not  likely  to  hold  our
 own  against  an  atomic  foreign  power,
 but  the  time  has  not  come  for  us  to
 disband  our  Army.  The  time  may
 come  in  the  near  future  to  disband
 our  military  machine,  but  till  such
 time  we  should  be  cautious.  If  we  are
 unable  to  fight  a  major  war,  at  least
 we  must  be  prepared  to  defend  our-
 selves  if  we  are  attacked.  That  is  the
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 reason  why  I  suggest  that  though  we
 may  not  improve  our  armed  forces
 quantitatively,  at  least  qualitatively
 we  must  be  able  to  improve  them.
 We  must  see  that  they  are  well-
 equipped,  well  provided  and  well
 looked  after,  morally  and  physically
 also.  After  all,  the  Army  dees  not
 want  many  things.  Even  if  they  do
 not  fight  wars,  at  least  they  are
 rendering  a  lot  of  service.  They  are
 fighting  our  floods,  they  are  building
 our  roads,  delivering  us  food  in  times
 of  stress  like  this.  They  come  to  our
 rescue  in  times  of  natural  calamities.
 So,  they  should  not  be  neglected,
 Also,  I  would  like  to  put  it  to  the
 hon.  Members  that  the  Army  is  a
 great  unifying  force  in  the  country.
 That  is  a  sort  of  crucible  where
 people  from  all  the  States  mix  to-
 gether,  live  in  the  same  barracks,  eat
 together  and  enjoy  the  same  privi-
 leges,  so  much  so  there  is  harmony
 and  synthesis.  All  parochial  and
 linguistic  considerations  and  _  caste-
 ism  are  grounded  in  this  crucible
 and  out  of  this  crucible  a  fine
 soldier,  a  patriotic  citizen  arises,  and
 he  should  be  respected  wherever  he
 goes.  That  is  the  reason  why  I
 suggest  that  the  Army  should  not  be
 neglected.

 As  I  said  before,  a  disease  must  be
 considered  from  a  broad  angle.  The
 causes  must  be  discovered  first.  We
 are  not  going  to  treat  the  symptoms.
 If  we  concentrate  our  attention  on
 symptoms  only,  we  can  never  eradi-
 eate  the  disease.  I  feel  we  are
 suffering  from  three  basic  causes.  One
 is  corruption  and  its  presence  in  a
 greater  or  smaller  degree.  I  am  not
 going  to  enter  into  its  details.  The
 second  is  the  hoarding  of  wealth  and
 blackmarketing.  This  is  another  evil.
 And  thirdly  we  must  concentrate  on
 reduction  of  our  expenses,  that  is
 undertake  what  is  called  an  austerity
 drive.  If  we  make  a  three-pronged
 attack  on  these  ills  of  our  country,  r
 think  =owe  can  reach  a  very  good
 stage,  we  Gan  rapidly  advance  to  the
 goal  of  a  welfare  State.  Austerity,  I
 ‘would  like  to  mention,  is  a  very
 important  thing.  So  much  money  is
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 wasted  by  the  middle  and  upper
 middle  class  people.  It  is  amazing  to
 know  how  much  they  spend  on
 clothing,  on  entertainment,  on
 marriages.  All  this  money  can  be
 pooled.  So,  the  Finance  Minister  need
 not  have  the  slightest  anxiety  about
 the  Plan.  It  will  succeed  and  we  will
 make  it  successful.

 Mr.  Deputy-Speaker:  Shri  Bishen
 Chandra  Seth.

 Shri  Amjad  Ali  (Dhubri):  May  I
 know  whom  the  speakers  are  addres-
 sing  just  now?  There  is  nobody  in
 the  Treasury  Benches.

 An  Hon.  Member:  Shri  Bhagat  is
 there.

 Pandit  K.  C.  Sharma  (Hapur):  He
 is  there.  He  is  standing,  not  sitling.

 st  fac  Mo  सेठ  (शाहजहांपुर)  :
 आदरणीय  सभापति  महोदय,  सर्वप्रथम
 तो  मे  श्रापका  भ्रनुगृहीत  हू  कि  ्रापने  बजट
 संबंधी  विवाद  में  मुझे  अपने  विचार  प्रकट
 करने  का  श्रवेसर  दिया  n

 आज  जनता  में  सरकार  के  इन  टैक्सों
 के  प्रति  जो  सामान्य  भावना  पा  जाती  हैं  में
 उसकी  ओर  सदन  का  ध्यान  आकर्षित  करना
 चाहता  हूं  ।  जिस  दिन  से  श्रादरणीय  वित्त
 मंत्री  महोदय  ने  श्पने  बजट  प्रस्ताव  सदन  के
 सामने  उपस्थित  किये,  उसी  दिन'  से  देश  के
 व्यवसायी  वर्ण  में  एक  परेशानी  और  बेचैनी
 पैदा  होगई  है  प्रौर  जिससे  बड़ी  भारी  हानि
 होने  की  श्राशंका  का  में  भ्रनुभव  करता  हूं  ।

 श्रभी  तक  जितने  भी  यहां  पर  वक्ता
 हमारे  सामने  श्राये  उन  सब  ने  टैक्स  प्रपोजल
 के  ऊप!  अपकी  धानंकः  प्रकार्य  की  भावनाएं
 व्यक्त  की  परन्तु  दो  बातों  की  झोर  हमारे
 मित्रों  ने  शायद  विचार  नहीं  किया।  सबसे
 पहली  बात  मैं  यह  निवेदन  करना  चाहता  हूं
 कि  भ्रगर  इस  प्रकार  के  टैक्सेज  हम  देह  में
 लगाते  गये  जैसे  कि  भाज  लगा  रहे  है  तो  उससे
 बहुत  बढ़ी  हानि  देश  के  व्यगसायी  बम  शौर
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 कल  कारखानों  के  लिये  उपस्थित  हो  सकती
 है  t  यह  बहुत  झावव्यक  है  कि  हमारे  व्य-
 बसायी  वर्ग  में  भ्रपना  काम  करने  में  शभौर
 देश  का  उत्पादन  बढ़ाने  में  किसी  प्रकार  की
 शिथिलता  भौर  उदासीनता  की  भावना
 न धाने  पाये  और  उसके  लिए  हम  उनके
 ऊपर  करों  का  भार  बढ़ाते  नहीं  चला  जाना
 चाहिए  t

 दूसरी  बात  में  इसके  सम्बन्ध  में  यह
 निवेदन  चाहुंगा  कि  जहां  तक  टैक्स  देने
 झौर  बढ़ाने  का  सवाल  है  उस  के  साथ  साथ
 एक  तरह  प्रयोजल्स  बनते  हूँ  श्र  दूसरी  और
 जो  लोग  टैक्स  देते  हैं  उनके  सामने  एक  दूसरी
 प्रावूलम  और  दूसरी  समस्या  खड़ी  हो  जाती  है
 कि  इन  टैक्सों  का  किस  तरीके  से  बचाव  किया
 जाये  |  और  उस  का  नतीजा  यह  होता  जाता  है
 कि  प्राज  देश  के  भ्रन्दर  हर  व्यवसाय  ग्रौर
 बड़े  बड़े  लोगों  के  भ्रन्दर  ऐसी  भावनाएं
 उत्पन  हो  गई  हूँ  जो  राष्ट्रीय  भ्रभिवृद्धि  के
 विरुद्ध  हैं  |  श्राज  देश  को  टैक्स  को  श्रावश्यकृता
 है,  हर  वर्ष  बड़ी  बड़ी  स्क्रीमें  श्रा  रही  हैँ  जित
 के  लिये  सारे  देश  के  अन्दर  सदमावनाएं
 होनी  चाहिएं,  लेकिन  ऐसा  नहीं  है  ।  प्राज
 उन  में  एसी  भ्रवस्था  बन  गई  है  कि  जिन्हें
 टैकस  लेना  है  वह  स्वयम्‌  अपने  बचाव  के
 लिए  परेशान  हैं  शौर  जिनसे  टैक्स  लेने  के
 नए  कानून  बन  रहं  हैं,  उन  में  उदासीनता
 भ्रा  गई  है  ।  मैं  भ्रपन  एक  पत्र  की  ओर  श्राप
 का  ध्यान  श्राकर्षित  करना  चाहता  हुं  जो  कि
 मैंने  भूतपूर्व  वित्त  मंत्री  को  लिखा  था।  उस
 समय  एक  कमिशन  मियुक्त'  हुश्रा  था  जो  कि
 सारे  देश  में  जाए,  और  जैसा  मेरे  पूर्व  वक्‍ता
 ने  बतलाया,  जो  छिपा  हुआ  धत  हूँ  उसका
 पता  लगाकर  उस  पर  कर  निर्धारित  करे।

 परन्तु  मैंने  अनुभव  किया  कि  शायद  हमारे
 देशमुख  जी  ने  उस  पत्र  की  ओर  कोई  ध्यान

 नहीं  दिया  ।  नतीजा  यह  निकला  कि  कमिदन

 नियुक्त  हुआ  t  st  वह  झाज  नियुक्त  न

 होता  तो  लगभग  तीन  प्ररब  रुपया  जो  देदा  में

 छिपा  हुआ  था,  वह  पता  चलता।  उस  वक्‍त
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 मैंने  सुझाव  दिया  था  कि  जो  भी  छिपा  हुआ
 घन  है,  उस  पर  १५  प्रतिशत  टैक्स  लगाकर,
 उस  को  खोल  दिया  जाए  तो  सारे  का  सारा
 घन  नए  नए  व्यवसायों  में  लग  जायेगा  ny
 परन्तु  उस  पर  ध्या  नहीं  दिया  गया,  और
 नतीजा  यह  निकलता  हुँ  कि  सारे  देश  का  वह
 घन  निकल  नहीं  पाया  और  फुजूल  के  कामों
 में  खर्च  हो  गया  ।  और  देश  के  किसी  राष्ट्रीय
 कार्य  नहीं  भा  सका  1  उस  सारे  धन  के  विलीन
 हो  जाने  का  नतीजा  यह  हुआ  कि  छिपे  धन  के
 लिये  जो  कमिणन  नियुक्त  हुआ्रा था  उस  कमिदन
 ने  देश  का  कोई  लाभ  नहीं  किया  भ्राज  भी
 लोगों  का  ऐसा  खयाल  हूँ  कि  बहुत  सा  रुपया
 छिपा  हा  पड़ा  है,  परन्तु”  उस  को  शाई
 बनाने  के  लिये  सरकार  की  शोर  से  कारण
 उपस्थित  कर  दिये  जाते  हूँ  1  श्रगर  कोई  भ्रादमी
 भ्रपने  धन  को  उपस्थित  करमे  की  चेष्टा  भी
 करे  तो  इनकम  टैक्स  भ्राफिसरस  और  दूसरे
 श्रादमी  इस  प्रकार  की  श्रवस्था  उत्पन्न  कर  देते
 हैं  कि  वह  अपने  मन  में  भ्रनुभव  करने  लगता
 हैं  कि  बागे  चल  कर  उस  पर  कहीं  कोई  मुक-
 दमा  न  चल  जाये  -  इसका  नतीजा  यह  होता
 है  कि  व्यवसायी  जिस  सदभावना  के  साथ
 भाता  है  कि  वह  भ्रपना  धन  भन्द  र  स ेनिकाल  कर
 देश  के  व्यवसायों  में  लगाए,  वह  सारी  की
 सारी  भावना  नष्ट  भ्रष्ट  हो  जाती  है
 में  इस  ओर  सदन  का  ध्यान  आझ्राकव्रित  करना
 चाहता  हूं  कि  ऐसी  परिस्थिति  मे  जब  कि  देश
 के  भ्रन्दर  छिपे  धन  की  कल्पना  की  जाती  है
 तब  क्‍यों  नहीं  कुछ  निर्धारित  टम्स  लगा  कर
 उसे  बाहर  निकाला  जाता  ?  उस  से  पर्याप्त
 मात्रा  में  धन  प्राप्त  हो  जायेगा  भौर  हमारे
 बजट  के  लिये  भी  सहूलियत  हो  जाएगी  ।
 साथ  ही  साथ  वह  छिपा  ह्श्ना  घन  देश  के
 व्यवसाय  में  लग  जाएगा  a

 जिस  प्रकार  के  टैक्सेज  हमारे  वित्त
 मंत्री  ने  लगाये  है,  भगर  वह  लगाए  गए,  ब्ौर
 सदन  उन्हें  मंजूर  करना  चाहता  है,मैजारिटी
 के  बल  पर  मंजर  करना  चाहता  है,  तो  कोई
 कठिन  नहीं  है,  लेकिन  यहां  पर  मैजारिटी  का
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 थी  बि०  we  सेठ )
 कोई  प्रइन  नहीं  है  मैं  यहां  एक  मौलिक  प्रएन
 रखना  चाहता  हूं  कि  जितने  भी  विरोध  पक्ष
 के  लोग  इस  सदन  में  भाए  हैं,  अगर  भ्रापने
 उन्हें  विरोधी  मान  कर  उनके  साथ  व्यवहार
 किया,  तो  यह  कोई  बड़ा  महत्वपूर्ण  कार्य
 नहीं  होगा  ।  जितने  सदस्य  यहां  भ्राए  है  वह
 अपने  क्षेत्र  से  सन्‍्मानित  बन  अ्रपने  पीछे
 काफी  लोगों  की  भावना  को  लेकर  झ्राए  है
 उनके  साथ  सरकार  का  कुछ  नैतिक  कत्तेव्य
 हो  जाता  है  कि  बहू  उन  के  साथ  यहां  बैठ  कर
 बेदा  की  समृद्धि  के  वास्ते  चिन्ता  करें  ।  ऐसी
 परिस्थिति  में  झगर  हमें  एक  वि  ऐधी  दल  मान-
 कर,  अन्याय  के  साथ  श्पनी  मैजारिटी  के
 बल  पर  कोई  कानून  या  कोई  चीज  भ्राप
 पास  करा  लेते  हुँ,  तो  इस  का  यह  श्रर्थ  नहीं
 है  कि  भ्रापन  हमारी  सदभावना  को  जीता  |
 इसका  तो  हम  पर  उल्टा  यही  प्रभाव  होता  है
 कि  हम  महसूस  करने  लगते  हैं  कि  शभ्रगर  श्राज
 हम  मैजारिटी  में  होते  तो  इस  तरह  की  शिकस्त
 न  खाते  |  इसके  कारण  कोई  सहयोग  की  भावना
 उत्पन्न  करें,  झापस  में  एक  विरोध  की  भावना
 उत्पन्न  हो  जाती  हूँ  t

 मैं  श्रांज  सदन  के  सामने  यह  निवेदन
 करूंगा  कि  जब  तक  हम  ऐसे  टैक्सेशन  देश
 में  न  लगाएं  कि  लोग  सदभावना  के  साथ  उन
 टैक्सेज  को  पे  करें,  श्रौर  उनको  पे  करने  के
 बाद.  भ्रपना  नतिक  कर्सव्य'  समझें  कि  देश
 की  राष्ट्रीय  योजनाशों  में  हम  पूरा  पूरा  सहयोग
 देंगे,  तब  तक  कोई  सफलता  आपको  नहीं
 हो  सकती  ।  पंच  वर्षीय  योजना  की  सफनता
 के  लिये  टैक्स  और  इस  प्रकार  के  टैक्स  लगाए
 गए  कि  लोग  त्राहि  त्राहि  करन  लगें,  तो
 उस  से  कोई  लाभ  नहीं  होगा  ।  भ्राज  के  टैक्स
 प्रपोजल्स  की  पढ़  कर  लोगों  में  एक  हंगामा
 सा  मच  गया  हूँ  सारे  देश  में  इस  प्रकार  की
 भावना  बनती  जा  रही  हूँ  कि  भ्रगर  इस  प्रकार
 के  टैक्सेज  के  लिये  मजबूर  किया  गया,  तो
 हू  देश  के  लिये  बड़े  दुर्माग्य  की  बात  होगी  qv
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 मैं  यहां  पर  एक  बडी  उल्लेखनीय  बास
 कहना  चाहता  हूं  ।  यद्यपि  मैं  हिन्दू  महा  सभा
 को  हूं,  परन्तु  यह  भनुभव  करता  हूं  कि  वस्तु
 स्थिति  से  मुंह  नहीं  मोड़ा  जा  सकता  कि  भाज
 सारे  देश  में  नशेबन्दी  की  जो  योजनाएं  जारी
 हैं।  मैं  पूछना  चाहता  हूं  कि  सरकार  ईमान-
 दारी  के  साथ  बताए,  कांग्रेस  की  बेंचेज  के
 लोग  झौर  दूसरे  सज्जन  बताएं  कि  क्‍या
 नशेबन्दी  की  योजना  सफलतापूर्वक  चल  रही
 हैँ  ।  जिस  बम्बई  प्रांत  में  मशेबन्दी  चल  रही
 हैं,  गर  कोई  सज्जन  चाहें  तो  लाख,  दो  लाख
 रुपये  की  शराब  रोज  खरीद  सकते  है  t
 में  पूछना  चाहता  हूं  उन  लोगों  से  जो  श्राप  की
 तरफ  हैं,  जो  इस  चीज  को  लेकर  चल  रहे  है
 और  चेष्टा  कर  रहे  हैँ  कि  नशेबन्दी  बनी  रहे,
 कि  क्या  इस  चीज  में  सफलता  मिल  रही  हू  ।
 जहां  तक  मेरा  विचार  है,  बम्बई  प्रांत  में
 नशेबन्दी  के  पहले  इससे  १८  करोड़  रुपये  की
 आमदनी  थी,  और  धव  उस  पर  तीन'
 करोड़  रुपये  के  लगभग  खर्च  किया  जाता  हूँ  ।
 इस  तरह  से  २१  करोड़  रुपया  निकल  जाए,
 फिर  भी  यह  सोचना  कि  नशेबन्दी  कायम  रहे,
 यह  कहां  की  बुद्धिमानी  हैं  ?  इस  बात  को  भी
 सदन  के  सम्मुख  रखना  चाहता  हूं  4  एक  समय
 था  जब  हम  शराब  की  दूकानों  के  सामने
 पिकेटिंयग  किया  करते  थे,  जब  कि  लोग  यहां
 जाया  फरते  थे,  ।  श्राज  पिकेटिंग  करने  का
 सवाल  नहीं  है,  हम  एक  कलम  से  विदेशी  दाराब
 को  बन्द  कर  सकते  हैं,  शराब  हमारे  जीवन  के
 लिये  कोई  उपयोगी  चीज  नहीं  है,  इस  लिए
 एक  कलम  से  विदेशी  शराब  बन्द  हो  सकती  हूँ,
 एक  शराब  क्‍या,  जितने  भी  नशे  हैं  उन  सब
 के  लिये  इस  प्रकार  की  व्यवस्था  हो  सकती  है,
 लेकिन  में  जानता  हूं  कि  इसके  सिलसिले  में
 भत्तेक  प्रकार  के  ठेके  होते  है।  जो  ठेका  गत
 वर्ष  १०  हजार  रु०  पर  नीलाम  हुभा  था,
 दूसरे  वर्ष  इस  बात  की  कोषिएा  की  जाती  है
 कि  वही  ठेका  २४  हजार,  ३०  हजार  धौर
 Xo  हजार  स०  पर  नीलाम  किया  आए
 मैं  पूछता  हूं  कि  झगर  यह  ठेका  २०,  २५  वा
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 Xo  हजार  ह  पर  नीलाम  होगा  तो  क्या

 लोभ  दाराब  नहीं  पिएंये  ?  बह  तो  पिएंगे ही,
 झसली  नहीं  तो  पानी  भिला  कर  पिएंगे  ।
 स्पष्ट  बात  यह  है  कि  अगर  मशेवन्दी  करनी  है
 तो  नशे  के  श्रोत  को  बन्द  कर  दीजिए  ।  इस
 तरह  से  श्रापके  करोड़ों  रुपये  के  डालरों  की
 खपत  अन्द  हो  जायेगी  a

 इसके  साथ  साथ  प्राप  देशी  शराब,
 झफीम,  गांजा  श्रौर  दुनियां  भर  के  जो  दूसरे
 नशे  हैं,  उन  के  लिये  गवरनंमेंट  की  तरफ  से
 दूकान  खोलिए  ,  जो  हफ्ते  में  केवल  चार  दिन

 खुल ,  एक  दिन  के  बाद  एक  दिन  बन्द  रहें,
 दस  बजे  दूकानें  खुलें  भौर  चार  बजे  बत्द  हो
 जायें।  बह  सारे  भ्रादमियों  के  लिये  खुली  रहें।
 साथ  ही  सारे  प्रदेशों  में  एक  ही  भाव  उन  का
 रहे।  थोड़े  समय  पहले  बरेली  में  भांग  ६रु०
 ४ भ्ा०  प्रति  सेर  थी  और  दाहजहांपुर  में
 भांग  १५  रु०  सेर  थी  दोनों  में  केवल  Yo
 मील  का  डिस्टेंस  है,  लेकिन  एक  जगह  पर
 भाव  &  रु०  ४  आभ्रा०  था  भौर  दूसरी  जगह  पर
 १५  रु०  था।  इस  प्रकार  की  बातें  होने  से
 हमारे  यहां  की  कार्य  कुशलता  के  मानबिन्दु
 मर  बट्टा  लगता  हूँ  -  में  सरकार  से  कहूंगा  कि
 हमें  नशेबन्दी  के  सवाल  पर  फिर  से  गौर
 करना  चाहिये  जिस  से  हमारे  देश  के  भ्रादमी
 दुःख  पा  रहे  हूँ  श्ाज  लोग  स्पिरिट  पी  रहे
 हैं  ।  इसी  प्रकार  की  द्रौर  चीजें  वह  इस्तेमाल
 कर  रहे  है,  जिन्हें  सून  कर  भयंकरता  प्रतील
 होती  है  मैं खुद  जानता  हूं,  शाहजहांपुर
 म्युनिसिपल  बोर्ड  का  चेश्ररमैत  था।  मेरे  सामने
 एक  डेपुटेशन  भ्राया,  उसमें  बहुत  सी  महिलायें
 झाई ।  उन्होंने  हमारे  सामने  आकर  कहा  कि
 उनके  श्रादभियों  की  तनख्याहें  उनको  दी
 जाएं  t  मैने  कहा  कि  ऐसा  कोई  फानून  नहीं  है,
 जो  नौकर  है  उसे  ही  तनख्याह  दी  जा  सकती
 हैं  1  उन्होंने  कहा  कि  जब  हम  उत्तको  रुपये
 देते  हैं  तो  थे  स्पिरिट  पी  लेते  हैं।

 एक  सामसीय  सदस्य  ।  कौन  लोग  वे
 @?
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 श्री  feo  wo  सेठ  :  यह  मेहतर  थे  t  मैं
 निवेदन  करना  चाहता  हूं  कि  जिस  वक्‍त
 उन्होंने  मुश  से  '्ाकर  कहा  तब  मुझे  पहली
 दफा  पता  चला  कि  लोग  शराब  न  मिलने
 पर  मैथिलेटेड  स्पिरिट  जैसी  जीजें  भी  इस्तेमाल
 कर  लेते  हैं  ।  ऐसी  हिन्दुस्तान  की  दशा  है  कि
 एक  तरफ  तो  जगह  जगह  पर  देशी  दाराब  बनाई
 जा  रही  है,  दुसरी  ओर  हम  महात्मा  गॉघी
 जैसी  पवित्र  झात्मा  की  दुहाई  देकर  दाराब-
 बन्दी  की  मांग  कर  के  देश  का  बड़ा  भारी
 नु/सान  कर  रहे  हे  ।  श्गर  इस  नुकसाम
 को  एक  तरफ  'रबस्वा  जाय  तो  मालूभ  पड़ेगा
 कि  हम  २१  करोड़  रुपया  वा्षिक  एक  प्रांत
 में  खो  रहे हें  जो कि  सारे  का  सारा  सरकार  की
 पंच  वर्षीय  योजना  में  काम  झा  सकसा  था।
 परन्तु  ऐसा  न  करके  हम  शराबबन्‍दी  में  जुटे
 रहें  और  दूसरे  देशों  स ेशराब  बराबर  आती
 रहे  तो  यही  होगा  कि  शराब  देह  में  ाती  रहेगी
 झोर  हमारी  जो  भावश्यकताएं  हे  उन  पर
 तात्कालिक  टैक्‍स  लग्रेगा  ।  इस  तरह  से
 तो  फभी  भी  शराब  बन्द  नहीं  हो  सकती,
 वह  फैलती  ही  जाएगी  ।

 इन  शब्दों  को  कहने  के  बाद  में  दो  चार
 प्रपोजल्स  देना  चाहता  हूं  ।  किसी  भी  राज्य
 शासन  के  भ्रन्दर  जब  तक  चार  बातें  न  पैदा  हों
 तब  तक  यम  उसे  सफल  शासन  मानने  के  लिए
 तैयार  नहीं  हूं  ।  मे  हीं  नहीं  बल्कि  संसार  की
 जितनी  सभ्य  जातियां  हे,  पढें  लिखे  लोग  हें,
 जब  तक  सरकार  मानव  की  चार  जरुरतों
 की  पूरी  व्यवस्था  न  करे,  उस  को  कोई  भी
 अच्छा  नहीं  कहेगा  ।  सब  से  पहले  देण  के
 वास्ते  भोजन  का  प्रबन्ध  होना  चाहिये,
 सरकार  सारे  देश  के  भोजन  की  व्यवस्था  कर
 सके,  उसके  बाद  दुसरा  साधन  है  यातायात  |
 झाज  शहरों  में,  दिल्ली  में  गाड़ियों  दोडें,
 टैक्सी  चले,  इससे  हमारे  देश  को  आप  सुखी
 नहीं  कर  सकते,  यहाँ  विमान  दौड़ें,  उससे  कोई
 लाभ  नहीं  हो  सकता  है  ।  द्वाज  हमारे  देश  में
 कई  एरियाज  एसे  है  जहाँ  पर  ५०,  ५०  मील
 तक  कोई  शाने  जाने  के  साथन  नहीं  है  nN  तो
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 दूसरा  भ्रावदयक  साधन  यातायात  का  है  जो
 कि  एक  मानव  को  दुसरे  मानव  के  पास
 पहुंचाने  में  समर्थ  हों  सके  ।  तीसरी  चीज
 हमारी  शिक्षा  व्यवस्था  है।  बिना  इसके  हम
 कोई  प्रचार  कार्य  नहीं  कर  सकते,  हम  लोगों
 पर  कोई  प्रभाव  नहीं  डाल  सकते  कि  यह
 द्वितीय  पंच  वर्षीय  योजना  हमारी  नेशनल
 झावष्यकता  है,  और  इस  में  देश  का  पूरा  पूरा
 सहयोग  होना  चाहिये  ।  शत:  हमारी  शिक्षा
 की  पूरी  पूरी  व्यवस्था  होना  चाहिये  ।  चौथी
 बात  बह है  कि  हमारे  लिये  ओोषधियों  का
 प्रबन्ध  होना  चाहिये  t  में  ने  चुनाव  क ेसिलसिले
 में  काफी  दौरा  किया  है  ।  देहातों  की  स्थिति
 यह  है  कि  ईदवर  न  करे  अगर  किसी  का  बच्चा
 छत  से  गिर  जाय  या  दरख्त  से  गिर  जाय  तो
 किसी  भी  श्रस्पताल  में  पहुंचने  के  लिये  उसको
 २४  घंट  का  समय  लगेंगा.  ।  ऐसी  दुरवस्था
 हैं  देश  के  सामने  ।  तो  मे  यह  कहना  चाहता
 हूं  कि  इन  चार  मौलिक  चीजों  को  ओर  इस
 बजट  में  ध्यान  नहीं  दिया  गया  है  ।  दूसरी
 चीजों  पर  ध्यान  दिया  जाता  हैं  -  हमारी
 प्रन्तराष्ट्रीय  ख्याति  बढ़  इस  ओर  बहुत  ध्यान
 दिया  जाता  है,  यदि  हमारा  देश  समृद्ध  होगा,
 यदि  हमारे  देश  में  यातायात,  शिक्षा,  चिकित्सा,
 प्रादि  का  अच्छा  प्रबन्ध  होगा  तो  जो  ख्याति
 श्राज  हम  बरसों  में  बना  पाते  हे  उसको  चार
 दिन  में  श्रन्तरांष्ट्रीय  जगत  में  बना  लेंगे  ।
 पहले  हमारे  घर  का  प्रबन्ध  ठीक  होना  चाहिये  av
 इस  झोर  ध्यान  नहीं  दिया  जाता  पर  दूसरी
 बड़ी  बड़ी  स्कीमों  पर  रुपया  खर्च  किया  जा
 रहा  हैं  t

 यहाँ  पर  में  एक  बड़ी  उसलेखनीय  बात
 कहना  चाहता  हूं  जिसका  जिक्र  न  राष्ट्रपति
 के  भाषण  में  है,  न  दूसरी  पंचवर्षीय  योजना  में
 हैं  और  न  उस  बजट  में  है  जो  कि  वित्त  मंत्री
 नें  पेश  किया  है  ।  यह  ग़ोधन  है  ।  पहले  जो
 रिपोर्ट  छपी  थी  उसमें  गोधन  से  होत  वाली
 भामदनी  १०  अरब  अनुमान  की  गयी  है  1
 बाद  में  जो  रिपोर्ट  छपी  है  उस  में  यह  ६  अरब
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 ey  करोड  दिखायी  गयी  है  ।  यह  स्तर
 कंसे  भा  गया।  इसके  अलावा  जो  बैल  खेंतों
 में  काम  करते  हे  उनके  श्रम  का  कोई  मूल्य
 नहीं  लगाया  गया  है  ।  श्रगर  बैलों  के  श्रम  के

 मूल्य  को  भी  लगाया  जाय  तो  हमारे  गोबंदा
 की  झादनी  दस  अरब  बैठगी।  यह  आमदनी
 देश  में  सबसे  बड़ी  है।  रेलों  से  तीन  भरब
 की  आमदनी  होती  है।  रेलों  के  लियें  वित्त  मंत्री
 ने  दूसरी  पंचवर्षीय  योजना  में  १३  भरब  को
 रकम  रखी  है  परन्तु  गोवंश  की  रक्षा  के  लिये
 ४डं८  या  ५६  करोड़  ही  रखा  गया  है  ।  हमारे
 देश  की  धामिकता  का  मानबिन्दु  मोरक्षा  है  1
 हमारी  सरकार  बार  बार  कहती  है  कि  हम  देश
 की  भावना  के  शभ्रनुकूल  वातावरण  पैदा
 करेंगे  a  परन्तु  इस  दिल्ला  में  सरकार  क्‍या  कर
 रही  है  ?  मं  भी  कुछ  समय  पहले  कॉग्रेसी  था  v
 में  अपने  दूसरे  साथियों  से  जो  डस  तरफ  है  v
 पूछना  चाहता  हूं  कि  उनके  हृदय  में  क्‍या
 भावना  पैदा  होती  होगी  जब  वें  देखते  होंगे
 कि  शोरक्षा  क ेलिय  कितन  कम  साधन  हैं
 सरकार  बड़ी  बड़ी  योजनाओं  के  लिये  धन
 रखती  हैं  परन्तु  देश  की  मौलिक  आवदयकताओं
 की  श्रोर  ध्यान  नहीं  देती  ।  जब  सरकार
 हमारे  धामिक  भावनाओं  का  आदर  नहीं  करती
 तो  हम  कंसे  कह  सकते  हें  कि  यह  सरकार
 देश  की  भावनाश्रों  का  प्रतिनिधित्व  करती  है
 या  देश  के  सामनें  कोई  नया  नक्शा  लाने  की
 कोशिश  कर  रही  है  t

 हमारे  पुनवास  मंत्रालय  के  मंत्री  महोदय
 श्री  खन्ना  जी  न  कहा  था  कि  पुरुषाधियों  को
 जो  कर्ज  दिया  गया  था  उस  पर  ब्याज  नहीं
 लिया  जायेगा  v  इस  संबंध  में  में  यह  निवेदन
 करना  चाहता  हूं  कि  सरकार  को  इस  वचन
 का  पालन  करना  चाहिय  क्योंकि  यदि  सरकार
 का  नैतिक  स्तर  ऊंचा  नहीं  होगा  द  जनता
 का  नैतिक  स्‍तर  भी  गिर  जायेगा  ।  जब  एक
 मंत्री  महोदय  झपने  बन  की  रक्षा  नहीं
 करेंगे  तो  साधारण  झादमी  भी  प्रपसे  बलन  को
 रक्षा  करनें  की  चिन्ता  नहीं  करेगा  ॥
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 इस  दाब्दों  के  साथ  में  सदन  से  और
 सरकार  से  प्रनुरोध  करूंगा  कि  जो  कुछ  एक
 मंत्री  कहता  है  उसको  सरकार  द्वारा  पूरा
 किया  जाना  चाहिये  चाहे  वैसा  करने  में  हमको
 झपने  बजट  में  कोई  तबदीली  ही  क्‍यों  न  करनी
 पड़े  ।  किसी  भी  मंत्री  के  मह  से  जो  बात
 मिफले  उसे  पूरा  अव्यय  किया  जाना
 चाहिये  |

 इन  शब्दों  के  साथ  में  झ्रापको  धन्यवाद
 देते  हुए  श्रेपगा  भाषण  समाप्त  करता

 हूं
 st  राधेलाल  'ध्यास  (उज्जैन)

 सभापति  जी,  जो  बजट  पेश  किया  गया  है  मैं
 उसका  स्वागस  करता  हूं  और  जिस  दिलेरी
 अर  साहस  से  वित्तमंत्री  ने  उसे  पेश  किया
 है  उसके  लिए  में  उनको  बधाई  देता  हूं  ।

 यह  बजट  हमारी  योजना  का  एक  प्रभिन्न
 अंग  है  ।  जिस  तरह  से  कि  शरीर  में  श्रात्मा
 होती  है  और  उसके  लिए  स्वस्थ  शरीर  की
 जरुरत  होती  है  उसी  तरह  से  इस  योजना  को
 जिसे  कि  हमने  स्वीकार  किया  है  सफलतापूर्वक
 पूरा  करने  के  लिए  यह  जरुरी  है  कि  प्रर्थ  की
 व्यवस्था  पर्याप्त  रुप  में  हो  |  जिस  समय
 हमने  योजना  को  स्वीकार  किया  था
 उस  समय  भी  देश  की  श्राधिक  स्थिति
 हमारे  सामने  थी  शर  हम  जानते  थे  कि
 करीब  साढ़े  चार  सौ  करोड़  रुपया  हमको
 टैक्सों  द्वारा  जुटाना  होगा  7  और  इसके
 बाद  भी  चार  करोड़  की  व्यवस्था  करना
 दोष  रह  जाता  था  तो  इन  टैक्सों  का  प्ाना
 कोई  झाश्चर्य  की  बात  नहीं  है  ।  इस  परिस्थिति
 के  लिए  सारे  देश  को  काफी  समय  पहले  से
 तैयार  किया  जाता  रहा  है  श्र  ऐसा  वातावरण
 वैदा  किया  गया  था  कि  चुनाव  के  बाद  जो
 बजट  आाने  वाला  है  उसमे  काफी  टैक्स  लगने
 वाले  हूँ  ।  मैं  समझता  हु  कि  सरकार  ने  काफी
 समय  पहले  से  लोगों  को  इसके  लिए  तैयार
 कर  लिया  था  3

 टैब्सों  के  सिलसिले  में  यहां  पर

 हिन्दुस्तान  की  झाम  जनता  का  झौर  गरीब
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 का  बहुत  साम  लिया  जाता  हैं  और  कहा  जाता
 है  कि  झाम  जनता  में  और  गरीबों  में  इस
 टैक्सों  के  कारण  बड़ा  भ्रसंतोष  है।  मैं  निवेदन
 करना  चाहता  हूं  कि जन  साधारण  इस  बास

 का  विचार  नहीं  करता  है  कि  एक  पैसा  या
 दो  पेसा  या  एक  रुपया  साल  में  बचायेगा
 तो  कितना  बचा  लेगा  ।  उनका  नाम  लेकर
 जो  लोग  यहां  बात  फरते  है  उनको  वास्तविक
 गरीबी  का  श्रनुभव  नहीं  है  ।  में  मानता  हूं
 कि  जो  लोग  गरीबी  में  रहते  हैं  उनको  काफी
 तकलीफ  है  ।  उनके  नाम  पर  कहा  जाता  है
 कि  थोस्टकार्ड  की  जो  तीन  पैसे  से  चार  पैसे
 कीमत  कर  दी  गयी  इससे  उनको  बहुत
 तकलीफ  होगी  ।  पर  में  पूछना  चाहसा  हूं
 कि  देहात  मे  रहने  वाला  मजदूर  साल  भर
 म॑  कितने  पोस्टकार्ड  लिखता  है  -  यदि  कोई
 विचार  करे  तो  उसको  पता  चलेगा  कि  देहास
 में  रहने  वाला  मजदूर  महीने  दो  महीने  में  एकदो
 पोस्टकार्ड  लिखता  हैँ  ।  कारण  यह  है
 कि  बहुत  कम  लोग  लिख  पाते  है।
 देश  में  जितने  पोस्टकार्ड  बिकते  हैं  उनसे
 अनुमान  लगाया  जा  सकता  है  कि  प्रति
 व्यक्ति  पीछे  साल  मो  किसने  पोस्टकार्ड  खर्च
 होते  हैं  ।  आज  जो  पोस्टकार्ड  की  कीमत५
 नये. पैसे  से  ६  नये  पैसे  हो  गयी  है  इससे  कोई
 बड़ा  फर्क  नहीं  पड़ता  है।  सच  बात  तो  यह  है
 कि  इस  योजना  को  सफलला  पूर्वक  भागे
 बढ़ाने  के  बजाये  देश  में  प्रतिकूल  वातावरण
 पैदा  करना  और  इस  योजना  को  असफल
 बनाने  की  चेप्टा  करना  यह  कुछ  लोगों  की
 श्रादतत  सी  हो  गयी  है  ।.

 मैंने  जो  कल  भाषण  सुने  झौर  ्ाज  भी  सुने,
 तो  उनको  सुनकर  मुझे  बहुत  ध्रादचय  हुआ  ।
 ऐसा  मालूम  होता  था  कि  डांगे  साहब  भर
 भदोरिया  साहब  झभी  भी  चुनाव  की  गर्मी
 को  दूर  नहीं  कर  सके  हँ  और  भी  भी
 उनमें  यह  गर्मी  समाई  हुई  है  ।  वे  इस  तरह  से
 भाषण  कर  रहे  थे.  जैसे  कोई  बोट  लेने  के  लिए
 भाषण  किया  करता  है  भाज  हमारे  बुजुर्ग
 नेता  झाचाये  कृपालानी  जी  ने  झासम  व्यवस्था
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 ्श्रीं  राधेलाल  व्यास)

 का  तथा  शासन  पद्धिति  का  काफी  मजाक
 उड़ाया  है  और  मज़ाक  के  तौर  पर  कई
 बातें  कही  है  ।  में  इस  बात  को  मानता  हूं  कि

 सुधार  की  झआावदयकता  है  भौर  सुधार  किया
 जाना  चाहिए  ।  कुछ  कमियां  हैं  जिनको  दूर
 किया  जाना  चाहिए  t  जहां  पर  सुधार  नहीं
 हो  रहा  है  उसके  भी  कुछ  कारण  हो  सकते
 हैं  ौर  उस  पर  भी  हम  लोगों  को  विचार
 करना  चाहिए  ।  लेकिन  यह  कहना  कि  श्राम
 जनता  टैक्सों  के  खिलाफ  है,  मेरे  विचार  में
 सही  नहीं  है  1  श्ाज  हमारे  फाइनेंस  मिनिस्टर
 साहब  लोगों  को  इन  टैक्सों  के  बारे  में  समझय
 भी  रहे  हे  उन्होंने  शुरु  शुरु  में  जो भाषण  दिया
 था  जब  उन्होंने  बजट  को  पेश  किया  था  शौर
 उसके  बाद  राज्य  सभा  में  वाद  विवाद  की
 समाप्ति  पर  जो  उन्होंने  भाषण  दिया  और
 जो  किताबें  हमको  भेजी  उनको  पढ़न  के
 बाद  जैसा  कि  उन्होंने  बताया  लोगों  के  विचार
 बदले  हैं।  लोगों  को  समझ  में  यह  चीज  श्रा
 गई  हैं  -  'श्ाज  जरूरत  इस  बात  की  हैँ  कि  हम
 सब  सहयोग  कर  t  विरोधियों  का  यह  काम
 नहीं  है  कि  वे,  विरोध  करते  जायें  ।  हम
 चाहते  हैं  कि  जो  भ्रच्छे  सुझाव,  जो  कंस्ट्रविटव
 सुझाव  वे  दे  सकते  हैं  दें  7  खर्च  में  कमी  करने
 के  जो  सुझाव  उनके  पास  हैं,  हम  चाहते  हैं  वे
 उनको  हमारे  सामने  रखें  ।  लेकिन  बाहर
 जा  कर  लोगों  में  बदामनी  फंलाना  झौर
 यह,  प्रचार  करना  कि  उन्हें  बगावत  करनी
 चाहिये,  विरोध  करना  चाहिये,  उन्हें  सहयोग
 नहीं  करना  चाहिये,  यह  किसी

 भी  देश  के  लिये
 भ्रच्छी  बात  नहीं  है  श्ाज  हमारा  देश  जीवन
 मरण  के  दौर  में  से  गुजर  रहा  है।
 अझाज  हमारी  खाद्यसमस्या  सूधरने  के  बजाये
 बिगडती  जा  रही  है  |  आज  हमारी  ्राथिक
 स्थिति  जो  है  वह  इस  लिए  खराब  होती  जा
 जा  रहो  है  क्योंकि  हमे  डिफेस  पर  फौजी
 तैयारी  पर  काफी  खर्च  करना  पड़  रहा  है  क्योंकि
 हमारे  विरोधी  काफी  फौजी  सैयारिया  कर
 कर  रहे  हूँ  -  ऐसे  समय  में  देश  के  भ्रन्दर  उ्यादा
 से  ज्यादा  सदभाव  ज्यादा  से  ज्यादा  एकता,.
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 ज्यादा  के  ज्यादा  मेल  मिलाप  भौर  ज्यादा  से
 ज्यादा  सहयोग  की  श्रावश्यकता  है  ।  ऐसे
 समय  में  झगर  हमारे  विरोधी  इस  तरह,  का
 वातावरण  यहां  भौर  बाहर  भी  पैदा  करें
 तो  इसे  देश  के  लिए  दुभागंयपूर्ण  हो  कहा
 जा  सकता  है,  इससे  भ्रधिक  कुछ  नहीं  ।

 श्रीमान  जी  माननीय  भ्र्थ  मंत्री  जी  ने
 अपने  माषण  में  कर  निर्धारण  की  नीति  के
 चार  पहलू  बताए  हूँ  -  उन  पर  तो  बहुत  कम
 चर्चा  हुई  है  श्रौर  उस  द्प्टि  से  नहीं  सोचा
 जाता  है  लेकिन  जो  टैक्स  लगाये  .गये  हूँ  उन
 पर  ही  ज्यादा  ध्यान  केन्द्रित  किया  जाता  है
 यही  देखा  जाता  है  कि  क्‍या  वे  वाजिब  हैं  या  नहीं
 मैं  समझता  हूं  कि  लोगों  में,  ज्यादा  पैदा  करना
 आर  बचत  करते  की  भावना  को  पैदा  करना
 बहुत  जरुरी  है  ।  यह  जहर  है  कि  कम  टैक्स
 को  कुछ  कम  किया  गया  है,  सरवाजं  कुछ
 कम  किया  गया  है.  सुपरटेक्स  कुछ  कम
 किया  गया  है।  लेकिन  इस  सब  का
 उद्देश्य  क्या  है।  क्‍या  उददसका  उद्दंश्य  उन
 लोगों  को  रियायत  देना  है  या  ज्यादा  श्रामदनी
 बढ़ाना  है  ”  जब  हम  को  बैल्थ  टैक्स  लगाना  है,
 एक्सपेंडिचर  टैक्स  लगाना  है,  श्ागें  जाकर
 गिफूट  टैक्स  भी  लगाना  है,  तो  उनके
 पास  क्‍या  गुजाइश  रह  जाएगी  ?  श्राज  कहा
 जाता  है  कि  गरीबों  की  तरफ  ध्यान  नहीं
 दिया  जा  रहा  है  शर  बड़ों  को  राहत  पहुंवाई
 जा  रही  है  ।  मैं  पूछना  चाहता  हूं  कि  क्या  यह
 हमेशा  के  लिए  है  हमने  तो  यह  पालिसी
 तय  कर  ली  है  कि  हम  धीरे  धीरे  उनको  भी
 इधर  ले  आयेगे,  उनकी  श्रामदनी  को  कम
 करेंगे,  उनको  जो  जायदाद  हैं,  उसको  कम
 करेंगे,  उनकी  जो  सम्पत्ति  हैं,  उसको  कम
 करेंगे,  जो  इनकम  में  बहुत  बड़ा  गँप  हैँ, उसको
 कम  करेंगे  1  ये  जो  चीजे  हैं  ये  एक  दम  से  नहीं
 हो  सकती  हूँ  धीरे  धीरे  होंगी  ।  साथ  ही  साथ
 हमें  यह  भी  देखना  हूँ  कि  टैब्स  भी  लोगों  पर
 लगें  और  ज्यादा  से  ज्यादा  कमायें  और  क्पत्दा
 से  ज्यादा  बचाये।  इस  तरह  से  जो  पालिसी
 सरकार  ने  निर्षारित  की  हैं  मे  नहीं  समझता

 कि  उसके  ग्रुर्गो-भवगुणों  पर  बगर,  सोचे
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 और  उन  पर  बगैर  चर्चा  किये  बगेर  भली
 प्रकार  टैक्सों  पर  विचार  किये,  बाद-विवाद
 करना  झौर  टीका  टिप्पणी  करना,  उपयुक्त
 होगा  ।  इसको  मै  उपयोगी  भी  नहीं  समझता
 हूं।

 हमार  मित्र  डांगे  साहब  ने  कहा  कि  टैक्स
 लगाते  की  क्‍या  जरूरत  है  ।  रुपया  कमाने  के
 दूसरे  तरीके  भी  हो  सकते  हैं घौर  सरकार
 उबको  भपना  सकती  है।  उनका  सुझाव  था
 कि  राण्ट्रीयदरण  कर  लिया  जाना  चाहिये
 और  जिन  इंडस्ट्रीज  का  राष्ट्रीयकरण  होना
 चाहियें,  उनमें  उन्होंने  टैक्सटाइल  इंडस्ट्री,
 बैंकिंग,  टी  झादि  का  जिक्र  किया  हूँ  -  जहां
 तक  टी  इंडस्ट्री  का  सवाल  हूँ  उसमें  बहुत  कुछ
 बिदेशी  पूंजी  लगी  हुई  है  शौर  इस  समय  शासन
 की  नीति  यह  है  कि  विदेशों  से  जितनी  ्रघिक
 पूंजी  भारत  में  श्रा  सके  उतना  ही  भश्रच्छा  हूँ  ।
 अ्रगर  कहीं  पर  थोड़ी  बहुत  पूंजी  लगी  हैँ  उसको
 भी  भ्राप  समाप्त  कर  देंगे  तो  में  पूछना  चाहता
 हूं  कि  विदेशों  से कौन  पागल  या  बेवकफ  यहां
 आकर  पूंजी  लगाने  को  तैयार  होगा  |  के
 लोग  जाप  पर  कंसे  विश्वास  करेंगे  ।  इस
 बास्ते  गंवर्नमेंट  उसको  हाथ  लगाना  नहीं
 चाहती  है  ।  हमारा  मुल्क  एक  श्रन्डर  डिवलेप्ड
 मुल्क  है  t  इस  वास्ते  हमारे  लिये  यह  बहुत
 जरूरी  है  कि  हम  अ्रधिक  से  भ्रधिक  विदेशी
 पूंजी  का  स्वागत  करें।  जो  भी  देश  यहां  पूंजी
 लगाना  चाहता  हूँ,  चाहे  वह  भ्रमरीका  हो,
 इंग्लेंड  हो  या  रूस  हो,  हम  उसका  स्वागत
 करेंगे  |  रूस  ने  यहां  पर  स्टील  प्लांट  लगाने  की
 प्रोपोजल  बनाई  है  पौर  वह  लगाने  भी  जा  रहा
 हैं।  हम  इसका  स्वागत  करते  है  ।  सब  की
 लरफ  हमारा  हाथ  बढ़ा  हुश्ा  है,  श्गर  कोई
 हमारी  मदद  करना  चाहता  हैँ  तो  वह  कर
 सकता  हूँ  लेकिन  दार्त  यह  हुँ  कि  यह  सब  कुछ
 हमारी  नीति  के  भ्रनुतार  होना  चाहिये  !  हम
 किसी  के  दास  बन  कर  नहीं  रहना  चाहते  |
 हम  अपने  सिद्धांतों  को  त्यागना  नहीं  चाहते
 और  इन  सिद्धांतों  के  झन्दर  रहते  हुये  शार
 कोई  हमारी  मदद  करता  है  तो  हम  उस  मदद
 का  स्वागत  करेंगे  |
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 जहां  तक  टैक्सटाइल  इंडस्ट्री  का  सवाल
 हूँ,  दुनिया  की  टेकक्‍्सटाइल  इंडस्ट्री  के मुकाबले
 में  हिन्दुस्तान  की  यह  इंडस्ट्री  बहुत  पुरानी  हो
 चुकी  है  ।  इस  सड़ी  गली  चीज  को  श्रगर
 सरकार  अपने  हाथों  में  लेती  हैँ  तो  उसको
 करोड़ों  श्रौ"  रबों  का  मुश्नावजा  देना  होगा
 ओर  इसको  म॑  बुद्धिमानी  की  बात  नहीं  मानता
 हुं।  हमने  भ्रपना  संविधान  बनाया  है  भौर
 उसके  अनुसार  हम  बिना  मुआवजा  दिये
 किसी  चीज  को  नहीं  ले  सकत ेहै  ।  इस  संविधान
 को  हम  इतनी  जल्दी  बदल  भी  नहीं  सकते  है  ।
 हम  चोरी  छिपे  और  सीना  झपटी  से  कोई  काम
 नहीं  करना  चाहते  है  ।  इस  वास्ते  हम  यह
 बवाल  ब्पने  ऊपर  क्‍यों  लें  ।  हमारे  पास
 इतना  रुपया  बतोर  मुआवजे  के  देने  के  लिये
 भी  नहीं  है  ।  साथ  ही  साथ  मैं  भ्रापको  एक
 मिसाल  भी  देना  चाहता  हूं  श्रोर  यह  मिसाल
 राष्ट्रीयकरण  की  हुई  एक  इंडस्ट्री  की  है  ।  मे
 इससे  पहले  यह  कहना  चाहता  हुं  कि  जब  तक
 लोग  शिक्षित  नहीं  होंगे,  लोगों  का मराल  ऊंचा
 नहीं  उठंगा,  तब  तक  हमारा  यह  राष्ट्रीय-
 करण  का  प्रयोग  सफल  नहीं  हो  सकता
 झौर  इसके  परिणाम  सुखद  नहीं  हो  सकते  t
 में  कई  बार०  डी०  टी०  एस०  की  बसों  में
 गया  हूं  जो  नका,  मैने  वहां  देखा  है  उसको
 देखकर  मुझे  दुःख  हुआ  है  मैंने  देखा  है  कि
 कंडक्टर  मुसाफिरों  को  बहुत  धीरे  धीरे
 टिकट  देते  हैं  नर  जहां  बस  स्टाप  आ  जाता  है
 ओर  लोग  उत्तरने  लगते  हैं  तो  पैसे  ले  लेते  हैं
 और  टिकट  नहीं  देते  i  इस  चीज़  को  भ्कसर
 मैने  देखा  है  ।  वह  कुछ  को  टिकट  दे  देता  है
 और  कुछ  पैसे  जेब  में  रख  लेता  है  और  टिकट
 ही  नहीं  देत,  है।  जब  तक  हम  राष्ट्रीयकृत
 उद्योग  में  देश'  के  तथा  समाज  के  हित  को
 प्राथमिकता  नही  देगें  मौर  अपने  मतलब  को
 ही  सिद्ध  करेंगे  तब  तक  यह  प्रयोग  सफल  नहीं
 हो  सकता  है  ।  हमने  इम्पीरियल  बैंक  को
 नैशनल.इज़  कर  दिया  है,  इनध्योरेंदा  को
 को  नैदनलाइज  कर  लिया  है  |  श्राज  जबरत
 इस  बात  की  है  कि  हम  इसको  हज्म  कर  लें।
 साथ  ही  साथ  जो  कि  इंडस्ट्रीज'  हैं,  जो  पढिलक
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 {aft  राबेलाल  व्यास]
 सेक्टर  में  हैं,  जनकों  हमें  चाहिये  कि  हम  भच्छी
 तरह  से  चला  लें।  ऐसा  करके  ही  मैं  समझता
 हूं  हम  देश  का  हित  कर  सकेंगे  ।  इन'  सब  का
 भी  राष्ट्रीयकरण  होगा  भौर  कोई  भी  बचने
 वाला  नहीं  है,  यह्‌  भी  साफ  तौर  पर  समझ
 लिया  जाना  चाहिये  7  हमने  जो  सिद्धांत
 मंत्र  किया  है,  जो  समाजवादी  व्यवस्था
 की  स्थापना  की  बात  को  मंजूर  किया  है,  उसके
 अनुसार  हम  किसी  को  छोड़ने  वाले  नहों  हैं  I
 हां  इतना  जरूर  है  कि  समय  लगेगा  ।  आखिर
 ये  सब  चीजें  हो  कर  ही  रहेंगी  |  एक्सपेंडिचर
 टैक्स  शौर  बैल्थ  टैक्स  का  जिक्र  हमारी  पंच
 वर्षीय  योजना  में  है  शौर  इस  लिये  उसका
 विरोध  करने  का  सवाल  ही  नहीं  है  ।  लेकिन
 जो  टेक्स  हम  लगाते  हैं,  उनसे  लोग  बचने  की
 कोशिका  करते  हैं  ओर  बहुत  होशियारी  से  बच
 भी  निकलते  है  -  इस  चीज  को  रोकने  का  में
 एक  सुझाव  आपके  सामने  रखना  चाहता  हूं  ।
 दिवाली  के  रोज,  या  पहली  जनवरी  के  रोज
 या  पहली  झ्मप्रैल  के  रोज  या  कोई  ग्रौर  तारीख
 मुकरंर  कर  दी  जाएँ  उस  रोज  जो  इनकम  टैक्स
 देन  वाले  हैं  या  दूसरे  टैक्‍स  जो  देने  वाले  है
 उनको  उस  रोज  इनकमटैक्स  के  दफ्तर
 जाकर,  या  कोलेक्टर  के  दफ्तर  जाकर,  या
 तहसीलदार  के  दफ्तर  जाकर  अपनी  बही
 खातों  पर  सील  लगवानी  चाहिये  |  यह  जो
 व्यापारी  वर्ग  हैँ,  बह  बहुत  होछियार  वर्ग  है
 ये  लोग  दो  तरह  के  बही  खाते  रखते  हैं
 जिन  बही  खातों  को  दिखा  कर  ये  टैक्स  देते
 हैं  वे  बही  खाते  तो  दूसरे  होते  है  प्रौर  जो  अपने
 मतलब  के  बही  खाते  रखते  है.  शौर  ही  होते
 हैं  भौर  जो  अपने  मतलब  के  बही  खाते  रखते

 हैं  वे भर  ही  होते  है  ।  इसके  साथ  साथ  समय
 समय  पर  जाकर  के  इनको  झपने  रोकड़  का
 तथा  बही  खातों  का  चेकिंग  करवाते  रहना
 चाहिये  ।  वे  लोग  अगर  जाकर  के  उन  पर
 सिंगसेजस  कर  दिया  करें  तो  कुछ  बचत  हो
 सकेगी  महीं  तो  मैं  समझता  हूँ  कि  उसमें  मी

 बहुत  कुछ  गोलमाल  हो  जाने  की  संभावना
 है।
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 जहां  तक  टैक्सों  का  सवाल  है  मै  पहले  ही
 निवेदन  कर  च्‌का  हूं  कि  देश  की  भ्राम  जनता
 के  हित  के  लिये  ध्गर  टैक्स  देने  का  सवाल  हो
 तो  इस  देद  में  ऐसे  लोगों  की  कमी  नहीं  है
 जो  धन  तो  क्या  तना  सब  कुछ  शौर  अपनी
 जान  भी  देश  के  भले  के  खातिर  देने  को  लैयार
 हो  जायेंगे  ।  शिकायत  जौतता  को  टैक्स  देने
 के  बारे  में  नहीं  है बल्कि  जो  शिकायत  है  वह
 यह  है  कि  टैक्स  वसूल  करने  की  पद्धति  से
 उनकी  तकलीफ  होती  है।  सेल्स  टैक्स  की
 ही  मिसाल  ले  लोजिये  ।  एक  गरीब  व्यापारी
 जो  कि  पढ़ा  लिखा  नहीं  है  उसके  सामने
 समस्या  यह  रहती  है  कि  बह  कैसे  बिल  ब॒णाये
 श्रौर  इतनी  उसकी  हेसियत  नहीं  है  कि  उसके
 वास्ते  वह  कोई  मुनीम  या  ग्‌  भाहाता  रक्खे
 उसको  इस  सेल्स  टैक्‍स  के  लिये  हिसाब  किताब
 रखने  में  दिककत  होती  है  -  और  इस  कारण
 वह  शासक  वर्ग  के  प्रति  असन्तुष्ट  रहता  है  ।
 हमारे  विरोधी  मित्र  सरकार  की  आलोचना
 करते  ह्ुप  कहते  हैं  कि  गवर्नेमेंट  जनता  से  टैक्स
 तो  लेती  है  लेकिन  जनता  को  जो  राहत
 पहुंचनी  चाहिये  वह  नहीं  मिलती  @

 >
 कहते

 हैं  कि  श्ाज  श्रदालतों  में  कया  हो  रहा  हैं।
 वहां  पर  न्याय  सुलभ  नहीं  है  और  रिश्वत-
 खोरी  का  बाजार  वहां  पर  गर्म  है  इससे
 कोई  इंकार  नहीं  कर सकता  V  समय  समय  पर
 कई  कानून  बनाये  गये  और  संशोधन  किये
 गये  |  होम  मिनिस्टर  साहब  ने  ऐलान  किया  कि
 हम  इसको  खत्म  करना  चाहते  हैं  लेकिन  हम
 देखते  है  कि  जैसे  जैसे  इलाज  किया  वैसे  “से
 मर्ज  बढ़ता  चला  गया।  आखिर  कार  इस
 बीमारी  की  श्न्त  तो  होना  ही  चाहिये  शौर
 उसके  लिये  श्राज  शुरूआत  होनी  चाहिये
 ताकि  वह  बीमारी  हमारे  बीच  से  हटे।

 आज  हम  देखते  है  कि  हमारे  प्रशासन  में
 एनएफिशियेंसी  बहुत  ज्यादा  है  !  काफी  कर्लकस
 बढ़  गये  हैं  लेकिन  फिर  मी  काम  जितना  ह्ाना
 चाहिय  नहीं  होता  है  भौर  टाइम  बहुत  लगता
 है।  शासन के  दांचे  मे ंसुधार  लिलान्त पराबदमक



 th  आप  जलता  से  टैक्स  वक्ूल  करें  छेकिन  साथ
 ही  पह  भी  देंखे  कि उसका  उचित  रूप  में
 उपयोग  होता  है  ।

 हमारा  लक्ष्य  इस  देश  में  समाजवादी
 खमाज  की  स्थापना  का  है  लेकिन  हम  देख
 रहे  है  कि  हमारा  कदम  उस  ओर  न  उठा  कर
 उलटी  ओर  झौर  गलत  दिशा  की  श्रोर  उठ
 रहा  है  7  उदाहरणार्थ  म॑  श्रापको  बतलाऊं
 कि  मूपाल  जो  कि  नये  मध्य  प्रदेश  की  राजधानी
 बना  है  वहां  पर  काफी  नई  ईमारतें  बनाने  की
 जरूरत  'पलदेश  हैं  a  ठीक  हूं  दफ्तरों  के  वास्ते
 और  सरकारी  कर्मचारियों  के  लिये  जो  वहां  पर
 जायें  उनके  रहने  के  बास्ते  श्राप  छोटी  छोटी
 काम'  लायक  इमारतें  बनायें  लेकिन  उसके  साथ
 हम  यह  भी  देख  रहे  हैँ  कि  वहा  पर  बड़े  अफसरों
 के  वास्ते  मिनिस्टर्से  शौर  सेक्रेटरीज  के  बास्ते

 १  लाख  ८०  हजार  के  बंगले  बनाने  की  योजना
 हैं  -  अरब  यह  कैसो  समाजवादी  समाज  आप
 देश  में  कायम  करने  जा  रहे  हैं  f  कि एक  आदमी
 तो  दो  कमरे  के  मामूली  मकान  में  रहे  शौर
 दूसरा  श्रादमी  ८,  १३  कमरों  वाले  बंगले  में
 रहे,  एक  आदमी  ८,  १०  हजार  के  मकान
 में  रहे  भौर  दूसरा  झ्रादमी  ६०,  wo  हजार  की
 लागत  वाले  भ्रालीक्षान  बंगले  में  रहे  ?  में
 चाहता  हूं  कि हम  जरा  रुक  कर  देखे  कि  श्राखिर
 हम  किधर  बढ़े  चले  जा  रहे  है  और  क्या  वाकई
 हम  सही  दिशा  मेँ  जा  रहे  हैं  ।  मेरी  समझ  में
 यह  रास्ता  हमें  उस  समाजवादी  समाज  की
 और  नहीं  ले  जाता.  जो  कि  हम  यहां  पर  कायम
 करना  चाहते  हैं  t

 श्रीमानू,  हमारे  देश  की  खाद्य  समस्या
 बंदाक  भाज  गम्भीर  है  भौर  यह  सही  हैँ  कि
 जब  तक  दे  में  खाने  और  कपड़े  की  व्यवस्था
 न  हो  कंद्वावासियों  में  कार्य  करने  झौर  भागे
 बढ़ने  के  लिये  उत्साह  नहीं  पैदा  हो  सकता  है  ।
 यह  दुर्माम्य  का  विषय  हैँ  कि  १०  वर्ष  के  बाद
 भी  हमा  रे  देश  की  खाद्य  समस्या  नहीं  सुघर
 सकी  है  और  इस  पर  हमें  काफी  गम्भीरता  से
 विच्ञार  करता  चअाहिय  7  हमारे  मंत्री  महोदय
 मे  २५  करोड़  रुपया  सबसिडी  देने  के  लिये
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 werd  केकिन  उससे  कोई  मतीजा  निकलने
 बला  नहीं  है  7  अगर  २५  करोड़  आदमियों
 ने  फायदा  उठाया  तो  १,  १  रुपया  फी  शाद  T
 सालाना  सबसिड़ी  मिलेगी।  सबसिडी  शहरों
 में  ज्यादा  मिलती  है  ।  मे  मालवे  के  बारे  में
 बतलाना  चाहता  हूं  कि  वहां  पर  गेहूं  रुपये  का
 २  सेर  मिलता  हूँ  भौर  सबसिडी  का  गेहूं
 साढ़े  १६  और  साढे  १४  रुपये  मन  मिलता
 हूँ  भौर  जब  ऐसी  हालत  हैँ  तब  उसका  नत्तीजा
 यह  होने  बाला  हैं  कि यह  २५  करोड़  रुपया

 बिल्कुल  बेकार  जाने  वाला  है  -  मसमझता  हूं
 कि  २५  करोड़  रुपये  सबसिडों  में  देने  के
 बजाय  अपनी  खाद्य  समस्या  को  ठोक  से
 सम्हालना  चाहिये  श्रौर  उसके  लिपे  तरीका
 यह  है  कि  श्राज  देय  में  कितनी  ही  जगहों  पर
 श्रोले  पढ़  गये  हैं  और  उनको  बीज  नहों  मिल
 रहा है  t  मेरे  निर्वाचन  क्षेत्र  में  एक  गाँव  है
 जहां  कि  दस  किसानों  के  खेतों  में  तो  प्रोले
 पड़े  श्रौर  उन  दसों  किसानों  की  फसल  बिल्कुल
 चोपट  हो  गई  लेकिन  उसी  गांव  के  कुछ
 किसानीं  का  बिल्कुल  नुकसान  नहीं  हुश्ला  ।

 मुरैना  जिले  में  ३०,  ४०  गांवों  के  प्रन्दर
 भारी  बाड़  श्र  जाने  के  फलस्वरूप  फसल  नष्ट
 हो  गई  शौर  बीज  बिल्कुल  नहीं  रहे।  आज
 किसानों  की  जरूरत  बह  है  कि  उनको  बीज
 मिले  झौर  समय  पर  मिले  और  अ्रब  जून  के
 महीने  में  बर्ष  होने  वाली  हू  प्रौर  मेरा  सुझाव
 है  कि  सरकार  उस  २५  करोड़  रुपये  के  बीज
 खरीद  ले  भौर  किसानों  को  उनक्री  जरूरत
 के  श्रनुसार  एक  योजना  बना  कर  दे  भौर
 यह  ऐसी  योजना  है  जिसमें  कोई  नुकसान  का
 सवाल  ही  नही  है  ।  बीज  किसानों  को  उधार
 दिया  जाय  भौर  उनते  सवाया  वसूल  कर
 लिया  जाय  शौर  किसान  सवाया  बड़ी  खुसी
 से  दे

 दें.
 7  किसान  एक  रुपये  क ेबजाय  सरकार

 को  सवा  रुपया  सह  दे  देगा  और  वह  गवमनंमेंट
 की  तारीफ  करेगा।  किसानों  को  बीज
 मुहय्या  करके  सरकार  उनकी  बहुत  बढ़ी
 मदद  करेगी  भौर  में  समझता  हूं  कि  खाद्य
 समस्या  भी  इस  तरह  देण  की  सफलतापूर्वक
 हल  हो  सके  श
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 [क्री  राधेलाल  व्यास]
 मे  अपन  जाली  भ्नुभव  से  कहना  चाहसा

 हैं  कि  सने  evs  में  मध्यप्रदेश  में  गेहूं  में
 रोली  लग  गई  थी  ,  हमने  उस  वक्‍त  एक  करोड़
 रुपये  के  बीज  खरीदे  t  रोर  रुपये  मन  पंजाब
 से  लिया  जब  कि  कंट्रोल  नहीं  था  प्ौर  ३
 रुपये  मन  उस  पर  खर्न्बा  करके  २५  रुपये  मन
 हमें  पड़ा।  हम  जानते  थे  कि  किसान  उसको
 खरीद  नहीं  सकेगा,  उसके  पास  इतना  पैसा
 नही ंहू,  इसलिय  उसको  रुपया  नहीं  दिया  और
 उसको  हमने  बोने  के  लिये  बीज  दिया.  हमने
 देखा  कि  जहां  हमारे  प्रदेद  में  श्रनाज  की  कमी
 हो  रही  थी  साल  भर  में  अनाज  की  कमी
 पूरी  हो  गई  1,

 दूसरी  बात  यह  हुँ  कि  हमें  गल्‍ले  की
 निस्बत  मूचमेंट  कंट्रोल  लागू  करना  चाहिये  ।
 होता  यह  ह  कि  हमारे  वहां  का  गेहूं  बम्बई  और
 शूजरात  लाद  पर  पहुंचाया  जाता  हैं  और
 वहां  पर  बिकता  है  शोर  जब  हमारे  वहां
 गल्ले  की  कमी  अनुभव  होती  है  तो  हमारे
 यहां  विदेशी  गेहूं  ढ् पपोर्ट  किया  जाता  हैँ  ।
 में  चाहता  हूं  कि  मूमेंट  कंट्रोल  फिर  से  लागू
 फरणा  चाहिये।  कोई  जरूरत  नहीं  है  कि  मध्य-
 प्रदेश,  उत्तरप्रदेश,  बिहार  और  पंजाब  का
 गल्ला  बाहर  जाय  श्रोर  बाहर  का  विदेशी  गेहूं
 वहां  पर  लाया  जाय  tL  जितना  गल्‍ला  वहां  की
 जरूरत  को  देखते  हुये  सरप्लस  रहे  उसको
 गवर्नेमेंट  खरीद  लेश्रौर  वह  उस  गल्ले  को  जहां
 पर  जरूरत  हो  पहुंचाये  ।

 अन्त  में  में  केवल  एक  दो  मिनट  का
 सपय  और  आपसे  चाहूंगा  ।  हमारी  योजना
 का  उद्देष्य  जो  हैं  वह  केवल  पेसा  एकत्रित
 करना  और  उसम  जो  ठार्गेद्स  हमने  फिक्स
 किये  हैं  तय  किये  है  उनको  पूरा  करना  ही
 नहीं  है,  बल्कि  उससे  ज्यादा  जरूरी  चीज  हैं
 जन  साधारण  में  जाग्रती  का  भाव  पदा  करमा
 झौर  उनका  सहयोग  लेना  ताकि  सब  देश-
 बासी  देश  को  ऊंचा  उठाने  के  वास्ते  तैयार  हो
 जायं  ।  यह  हमारी  योजना  का  उद्देश्य  हूँ
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 झौर  में  समझता  हूँ  कि  इस  पर  ध्यान  दिया
 जाना  बहुत  भावदयक  हूँ।  यह  स्पष्ट  बात  है
 कि  योजना  बगैर  जनसहपोग  के  सफल  नहीं
 हो  सकती हूँ  ।  मुझे  भ्रफतोस  के  साथ  यह
 स्वीकार  करना  पड़ता  हैं  कि  हमारी  सरकार
 का  ध्यान  इस  शौर  जरा  कम  है

 मध्यभारत  में  डाकुझों  की  समस्था  आज
 भी  गम्भीर  वतनी  हुई  हैं  और  जनता  की
 निरन्तर  परेशानी  का  कारण  बनो  हुई  है  t
 एक  मानसिह  वहां  मर  जुका  है  छेकिन  उसके
 स्थान  पर  कई  मानसिह  पैदा  हो  गये  है  जो  कि
 जनता  के  जान  और  माल  के  लिये  गम्भीर
 खतरा  बने  हुये  हूँ।  लोग  वहां  पर  बड़े  परेशान
 हैं  और  शाये  दिन  डाके  डलते  हैं  भौर  लोगों
 की  नाक  काटी  जाती  हूँ  तो  कहीं  उनके  घर
 जला  दिये  जाते  हूँ  श्रीर  उनको  मौत  के  घट
 उत्तार  दिया  जाता  हैं।  म॑ैं  पूछना  चाहता  हूं
 कि  क्या  यह  केन्द्रीय  सरकार  का  काम  नही  हूँ
 कि  अ्रगर  वहां  की  प्रांतीय  सरकार  डाकुओं
 की  समस्या  को  सफललपूर्वक  हल  नहीं  कर
 पा  रद्दी  तो  बहू  उसकी  मदद  करे  और  ्पने
 यहां  के  विशेष  अ्रफसरों  को  डाकुओं  का  दमन
 करने  के  लिये  भेजे  ताकि  यह  डाकुझों  का  झांतक
 वहां  खत्म  ही।

 उज्जैन  की  युनिवर्धिटी  कायम  करने
 के  सम्बन्ध  में  आप  जानते  ही  हैं  कि  हमको
 उसके  वहां  पर  कायम  करने  के  लिये  कितना
 प्रयत्त  करना  पड़ा  ।  उसके  बारे  में  यहां  फर
 बिल  पास  हुआ  और  एक  ऐक्ट  पास  हुआ
 झोर  उसका  शिलान्यास  भी  हमारे  गृह  मंत्री
 पंडित  गोविन्द  बल्लभ  पंत  के  कर  कमलों
 द्वारा  सम्पन्न  हुआ  लेकिन  अभी  तक  कोई  काम
 उस  दिशा  में  शुरू  नहीं  हुआ  है।  इसी  तरह
 बिक्रमी  कीति  मंदिर  की  स्थापना  को  ले
 लीजिये,  उसका  शिलान्यास  भाज  से  पांच  साल
 पहले  हमारे  राष्ट्रपति  द्वारा  हो  चुका  है  लेकिन
 झभी  तक  हम  देखते  हैं  कि  वहां  पर  एक  ईंट
 भी  नहीं  रक्‍्खी  गई  हैं  भौर  उसकी  मी  पोजना
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 जैंसों  की  तैसी  पड़ी  हुई  भौर  उसमें  कोई  प्रगति
 नहीं  4६  है।  इसी  तरह  उस  देखते  हैं  कि  भ्पनो
 दो  साल  हुय॑  पोलोट,-। मक  इंस्टीच्यूट  की
 बिल्डिंग  के  वास्ते  रुपया  मंजू  हुआ  था ।
 यह  तो  ठोक  है  कि  इससे  स्टेट  का  संबंध  हैं,
 लेकिन  मे  यह  बतला  रहा  था  :फे  जन  सहयोग
 स्टेट  की  जिम्मेदारी  जरूर  ६,  लेकिन  हम  स्टेट
 और  केन्द्र  को  झलग  नहीं  कर  सकते।  झाखिर-
 कार,  जनसहयोग  लेना  हैँ  तो  वह  उन्हीं  कामों
 के  लिये  तो  हँ  जो  वहां  की  समस्याय  है
 जनता  देखतो  (:  कि  उसका  काम  नहीं  हो'  रहा
 है,  जब  कि  दूसरी  जगहों  पर  होता  हैं,  इस  लिये
 वहां  पर  जन  सहयोग  नहीं  मिलता  nN

 अब  मेरा  समय  खत्म  हो  गया  ह  इस
 लिये  में  आपको  धन्यवाद  देंते  हुये  समाप्त
 करता  हूं

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  Sir,  since
 yesterday  the  House  has  been  dis-
 cussing  the  first  Budget  of  the  Second
 National  Parliament.  It  is  natural
 that  every  hon.  Member  is  projecting
 his  impressions  of  the  constituencies
 from  which  he  has.  been  returned.
 When  I  speak  on  behalf  of  the  Gov-
 ernment,  I  also  represent  the  impres-
 sions  and  the  reactions  of  the  people
 whom  I  represent.  Before  very  long,
 I  shall  be  able  to  point  out,  with
 facts  and  analysis,  that  some  of  the
 criticisms  that  they  have  hurled
 against  the  Budget  proposals  are  of
 either  misconceived  or  do  not  sustain
 any  logic.

 It  is  to  refer  to  some  of  the  minor
 points  that  I  have  taken  my  stand.
 The  points  of  policy  and  bigger  issues
 will  be  taken  care  of  by  the  Finance
 Minister  when  he  replies  to  the
 debate.  Let  me  begin  with  the  tax
 on  bonus  shares.  I  must  confess  that’
 the  agitation  against  the  increase  in
 the  rate  of  bonus  tax  surprises  me.
 This  is  a  tax  on  the  transfer  of
 capital  from  the  companies’  reserves
 to  the  individual  shareholders.  If  you
 single  it  out  for  criticism,  there  may
 be  some  logic.  One  has  to  see  it  from
 an  integrated  point  of  view  and
 combine  it  with  the:  dividend  tax  and
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 tax  on  capital  gains.  Last  year,  when
 the  tax  was  introduced  for  the  first
 time  it  was  combined  with  the
 dividend  tax  because  capitalisation  of
 reserves  enable  the  companies  to
 escape  dividend  tax  partly  or  wholly
 and  it  is  necessary  because  dividend
 tax  comes  every  year.  It  is  in  the
 nature  of  a  recurring  tax.  Bonus  tax
 is  a  tax  on  dividends  in  capitalised
 form.  Therefore,  it  is  neither  iniquitous
 nor  very  excessive.  It  also  prevents
 any  shifting  of  the  burden  on  capital
 gains  either  partly  or  wholly.

 My  hon.  friend,  Shri  Morarka,
 raised  a  point  about  section  23A  com-
 panies.  He  asked  why  relief  had  been
 given  to  them’  Herc  again  if  you
 look  at  this  tax  singling  it  out,  you
 will  perhaps  come  to  the  view  that
 there  has  been  some  inequity  or  that
 it  seems  to  be  a  reactionary  proposal.
 But,  if  you  see  it  in  an  iptegrated picture,  then,  you  will  find  ‘that  this
 is  quite  reasonable  and  fair.  We
 have  introduced  a  scheme  of  com-
 pulsory  deposits  of  the  reserves  with
 the  Government.  This  relief  has  been
 given  mainly  to  industrial  com-
 panies  and  the  scheme  of  depositing
 a  part  of  a  company’s  surplus  pro-
 fits  to  a  depreciation  fund  with  the
 Government  enables  the  Governmeni
 to  have  a  certain  amount  of  contro!
 over  the  use  of  undistributed  profits.
 Instead  of  the  entire  profit  being
 distributed,  only  a  part  will  be  distri-
 buted  now  and_  the  undistributed
 profit  will  come  under  the  control  of
 the  Government  if  not  utilised  for
 development  purposes  under  the
 Plan.

 I  shall  now  leave  these  two  smalt
 points  and  come  to  the  general  line
 of  criticism  that  has  been  heard
 against  the  taxation  proposals.

 Shri  Morarka  (Jhunjhunu):  May  I
 say  a  word?  That  was  not  my
 criticism...  (Interruptions.)

 Mr.  Chairman:  He  is  not  yielding.
 Shri  Morarka:  And  some  hon.  Mem-

 bers  or  a  section  of  the  House  had
 made  a  strong  criticism  against  lower-
 ing  the  rate  at  the  higher  limits.  An-
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 other  feeling  was  strongly  voiced
 against  the  lowering  down  the  exemp-
 tion  limit  from  Rs.  4,200  to  Rs.  3,000.
 Some  felt  that  although  the  wealth  tax
 and  the  expenditure  tax  had  been  im-
 posed,  full  relief  as  per  the  proposals
 of  Prof.  Kaldor  had  not  been  given
 effect  to.  If  you  see  the  arguments  of
 these  sections,  a  large  of  them  cance)
 each  other.

 If  you  go  into  the  history  of  the
 exemption  limit  being  raised  up-
 wards,  you  will  find  that  it  was  not
 on  grounds  of  equity  or  on  grounds
 of  incidence  that  these  exemption
 limits  were  raised.  The  present  limit
 of  Rs.  4200  was  fixed  only  in  1953-54.
 It  used  to  be  as  low  as  Rs.  1,000,  in
 1931-32,  till  1935-36.  It  was  Rs.  2,000
 in  1945-46  and  it  was  Rs.  3,000  in
 1948-49  and  it  was  raised  only  in
 1950.

 Shri  Thirumala  Rao  (Kakinada):
 What  was  the  purchasing  power  of
 money  at  that  time?

 Shri  B.  R.  Bhagat:  There  has  been
 not  much  difference  since  3950.  I{  has
 been  raised  to  Rs.  4,200  in  1949-50
 purely  on  administrative  grounds.  The
 income-tax  department  was  then
 under-staffed  and  criticisms  were
 made  against  huge  amount  of  arrears
 of  the  war  period.  In  order  to
 clear  the  arrears  and  give  relief
 to  the  department,  it  was  decid-
 ed  to  raise  the  exemption  limit
 to  Rs.  4,200.  Now,  the  arrears  are
 very  much  under  control  and  the
 administration  of  the  department  has
 improved  very  much  recently.  The
 staff  has  been  augmented  and  I  think
 the  department  will  be  in  a  position
 to  take  charge  of  a  larger  number  of
 assessees.

 If  you  look  at  it  from  the  angle  of
 equity,  you  will  find  that  as  compar-
 ed  to  other  countries—both  developed
 and  undeveloped  countries.  this
 exemption  limit  of  Rs.  3,000  is  not
 very  inequitus.  In  absolute  terms
 the  exemption  limit  of  Rs.  4,200  is
 nearly  5  times  the  average  per
 enpita  income.  In  other  countries  the
 limit  is  sometimes  less  than  the  per
 casita  income,  and  in  any  case  never
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 more  than  three  times  the  per  ह...
 income.  The  proposed  limit  of  Rs.
 3,000  works  out  to  only  ten  times  the
 per  capita  income.

 Shri  C.  D.  Pande:  Sir,  on  a  point
 of  clarification.

 Shri  B.  R.  Bhagat:  I  am  not  yielding.

 Mr.  Chairman:  Order,  order.  Unless
 the  non.  Minister  yields  the  hon.
 Member  cannot  put  any  questions
 now.

 Shri  8,  R.  Bhagat:  Moreover,  as  the
 Plan  proceeds  it  is  expected  that
 {income  will  be  generated  in  all  sec-
 tions  including  this  income  group  as
 well.  Therefore,  it  is  but  equitous
 that  this  income  group  also  should
 pay  their  share  of  tax.

 The  Taxation  Enquiry  Commission
 also  recommended  the  lowering  of
 the  exemption  limit  to  Rs.  3,000.  They
 were  also  of  the  opimoen  that  for
 effective  administration  of  income
 tax  at  all  levels  a  considerably  large
 number  of  persons  should  be  on  the
 list  of  assessees.  At  the  same  time,
 Sir,  particular  care  has  to  be  taken
 to  see  that  the  incidence  of  tax  on
 the  small  income  group  is  not  in-
 commensurate  with  the  tax-paying
 capacity  of  the  persons  affected.  This
 has  been  secured  by  adopting  suitably
 low  rates,  increasing  allowances  for
 married  people  and  increasing  limits
 for  tax  abatement,  for  provident  fund
 contributions  and  life  insurance
 premia.  For  example,  the  tax  payable
 by  a  married  person  with  an  income
 of  Rs.  3,000—this  is  the  limit  which
 some  hon.  Members  have  suggested—
 at  the  present  rate  comes  to  only
 Rs.  8  as  against  Rs.  98-7-0  payable
 by  him  in  1950.  So,  if  you  took  at  it
 from  all  angles,  rationalisafica  has
 been  introduced  in  the  rates  and  the
 structure  of  the  taxation  system.

 Now  I  come  to  the  higher  income
 brackets.

 Shri  0.  D.  Pande:  msxy  I  put  शश
 question,  Sir?
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 Mr.-Ohatrman:  This  is  not  the  way.
 The  hon.  Minister  is  not  giving  way.
 This  is  not  a  Question  Hour.  If  any
 questions  are  to  be  put,  after  the
 hon,  Minister  has  finishcd  nis  speech
 I  will  permit  hon.  Members  to  do  so.
 The  hon.  Minister  is  now  procceding
 to  another  point  and  the  hon.
 Member  is  unnecessarily  poking  his
 nose.  The  thread  of  argument  wilh  be
 disturbed  and  he  will  be  unnecessarily
 put  off  the  track.

 Shri  8.  R.  Bhagat:  Mr.  Chairman.
 Sir,  now  coming  to  the  criticism
 against  reduction  of  tax  rates  on  upper
 income  brackets,  it  wi'l  be  incorrect
 or  unjust  to  form  any  adverse  opinion
 about  it  considering  purely  from  thc
 income  tax  point  of  view.  Under  the
 proposed  tax  pattern,  income  tax  docs
 not  stand  by  itself.  It  is  supplemented
 by  other  taxes  that  have  been  :ntro-
 duced  this  year—I  mean  the  wealth
 tax  and  the  expenditure  tax.  To  a
 large  extent  the  reduction  in  income
 tax  rates  will  be  absorbed  by  the
 new  levies.  Indeed,  in  most  cases  of
 unearned  incomes  the  total  tax
 payable  now—that  is  both  income  tax
 and  wealth  tax—will  exceed  the
 income  tax  under  the  old  rates  now
 payable.  At  the  same  time,  a  certain
 reduction  income  tax  rate  is  unavoid-
 able  if  the  tax  structure  has  to  achieve
 some  amount  of  flexibility.

 Also,  as  the  Finance  Minister
 claims  in  his  budget  speech,  this  will
 plug  some  loopholes  and  will  result
 in  preventing  some  amount  of  eva-
 sion.  It  is  not  possible  to  give  any
 accurate  forecast.  Already  the  esti-
 mates  of  evasion  have  varied  in  the
 opinion  of  various  experts.  But  the
 advent  of  wealth  tax  and  expenditure
 tax  will,  apart  from  making  their  own
 enntribution  to  the  revenues  of  the
 country,  prove  themselves  effective
 4७  checking  tax  evasion  to  a  reason-
 uble  extent.  It  is  from  this  point  of
 view  that  credit  has  been  taken  of
 am  additional  revenue  of  Rs.  5  crores
 in  the  Budget.

 My  hon.  friend,  Shri  Somani  made
 a  point  about  wealth  tax.  He  said
 that  this  tax  will  be  inequitous  and
 ‘will  act  as  a  damper  on  the  incen-
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 tives  of  the  company.  Both  ५४  law
 and  practice  a  company  is  a  distinct
 entity  ‘and  possesses  a  juridical
 personality.  He  also  referred  that
 there  will  be  an  element  of  double
 taxation,  because  both  the  companies
 as  well  as  some  of  the  shareholders
 will  pay.  If  you  look  at  it  from  the
 point  of  viow  of  income  tax,  well,
 there  is  cn  element  of  double  taxation.
 But  a  company’s  income  is  primarily
 earned  for  distribution  to  share-
 holders,  and  when  such  income  is
 initially  taxed  in  the  hands  of  the
 company  there  is  a  case  for  conse-
 quential  relief  to  the  shareholder  if
 sucn  income  is  included  in  the
 incomes  of  the  shareholders.  Wealth
 owned  by  a  company,  on  the  other
 hand,  is  neither  owned  by  the  share-
 holder  as  such  nor  distributed  to  him
 by  the  company.  So  the  question  of
 element  of  double  taxation  does  not
 arise.

 About  the  incidence  of  wealth  tax
 or  its  acting  as  a  damper  on  incen-
 tives  for  investments  or  capitalisation,
 the  tax  is  so  low,  only  half‘a  per
 cent,  that  it  is  likely—as  Prof.
 Kaldor  himself  has  pointed  out  in  his
 report—that  in  many  cases  this  tax
 will  be  met  out  of  the  annual  earn-
 ings  of  the  company  and  it  will  not
 be  a  tax  on  the  fixed  assets  as  such.
 So  far  as  unearned  incomes  are  con-
 cerned,  like  rent  from  property  etc.,
 it  might  act,  but  I  think  that  will  be
 fair  or  quite  reasonable  from  the
 point  of  view  of  our  new  policy,
 that  we  want  that  earned  incomes
 should  get  preference  over  unearned
 incomes.

 This  leads  me  to  one  or  two  mis-
 conceptions  that  have  arisen  in  the
 minds  of  certain  hon.  Members  who
 gave  vent  to  their  feelings  in  this
 House  yesterday.  The  hon.  leader  of
 the  Communist  Party  said  that  textile
 industry  is  not  passing  on  the  excise
 duty  on  cloth  because  rebate  is  given
 on  the  third  shift  production.  I  must
 point  out  that  this  is  wholly  incorrect.
 The  rebate  is  given  not  on  the  total
 production  but  only  on  the  produc-
 tion  in  excess  of  that  in  the  eight
 months  previous  to  September,  3956.
 This  rebate  is  only  half  an  anna  per
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 square  yard.  The  extra  excise  duty
 Jeviable  on  the  basis  of  rate  fixed  in
 September,  7956  would  be  of  the
 order  of  Rs.  30  crores,  while  the  re-
 bate  on  the  excess  production  is
 hardly  likely  to  exceed  a  very  smal)
 fraction  of  this  amount.  Therefore,  I
 think  this  does  not  need  a  greater
 explanation  than  that  there  is  no
 justification  for  the  view  held  by
 Shri  Dange.

 small  misconception  was
 to  by  Shri  S.  K.

 A  very
 given  expression
 Banerjee  and  Shrimati  Na
 Palchoudhuri.  They  said  that  tite
 increase  in  excise  duty  on  tea  will
 make  exports  very  difficult  and  we
 might  lose  our  foreign  markets
 because  our  tea  would  not  be  compe-
 titive.  I  think  they  have  confused
 between  export  duty  and  excise  duty
 which  is  not  levied  on  the  tea  that  is
 exported.

 With  these  observations,  Sir,  on
 some  of  the  specific  issues  that  were
 raised,  I  come  to  a  general  point
 made  by  the  hon.  Member  from
 Ranchi.  He  said  that  the  burden  on
 the  middle  class,  which  is  an  import-
 ant  section  of  the  community,  has
 considerably  increased  and  should  be
 reduced.

 Sir,  this  is  a  very  common  line  of
 criticism  that  has  been  levelled  against
 the  budget  proposals.  It  is  very  diffi-
 cult—~—even  the  statistics  are  not
 available—to  prove  how  much  and
 what  is  the  effect  of  the  quantum
 of  the  incidence  on  the  middle  classes.
 Only,  we  can  make  some  general
 observations  and  as  this  is  a  general
 observation,  I  can  meet  it  with
 another  general  observation.  Tne  hon.
 Member  rather  pleaded  eloquently
 for  reducing  the  burden  on  the  middle
 classes.  There  were  others  who  felt
 that  the  lower  income  group  needs
 a  special  consideration.  There  were
 also  some  others  who  emphasised  the
 disincentive  of  high  taxation  for
 people  in  higher  income  groups.  I  am
 sure  that  the  hon.  Member  will  agree
 that  it  is  impossible  to  devise  a  tax
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 no  one  and  yet
 raises  adequate  resources  for  the
 purpdse  of  development.  The  sacri-
 fices  implicit  in  raising  additional
 resources  must  be  distributed
 equitably  i.e.  with  due  regard  to  the
 relative  ability  of  different  sections
 of  society  to  bear  the  additional
 buwien.  To  some  extent,  even  the
 most  equitable  system  of  taxation  is
 bound  to  impose  some  burden  on  the
 poor  in  a  country  where  nearly
 everybody  is  poor.  To  talk  in
 general  terms,  to  say  that  Indirect
 taxes  are  regressive  or  direct  taxes
 are  progressive  or  to  use  those
 general  economic  phraseologies,  has
 no  meaning  in  a  country  like  India.

 We  have  to  see  not  only  to  the
 distribution  of  the  tax  burden  but
 also  see  whether  the  taxes  are  used
 for  the  developmental  activities  and
 also,  what  ‘the  economists  say,  to  see
 to  the  generation  of  income  in  various
 groups,  or  to  use  the  technical  term,
 to  the  input  and  output  ratio.  Even
 most  advanced  countries  have  not
 been  able  to  establish  any  direct
 relationship  between  these  things.  It
 is  very  difficult  to  say  specifically
 how  much  burden  a_  tax  on  sugar,
 for  instance,  will  add  to  the  middle
 class  or  to  the  lower  classes.  We  can
 only  go  by  this,  namely,  that  a  tax
 on  sugar  will  restrict  consumption
 because  there  is  elasticity  in  it,  and,
 as  a  matter  of  fact,  in  the  rural
 areas  and  in  the  lower  income  groups,
 people  will  resort  to  fur  or  khandsari
 and  this  may  not  be  as  iniquitous  as
 it  appears  to  be.

 So,  we  have  to  go  into  the  nature
 of  each  tax  and  see  how  the  incomes
 are  generated  and  then  and  then  only
 we  can  specifically  come  to  rnake  any
 conclusion  that  by  this  tax  system
 the  middle  classes  are  worse  of  or
 better  off.  But  in  my  opinion,  in  a
 country  like  ours,  it  is  really  mis-
 leading  to  speak  only  of  two  sections
 or  three  sections  which  can  bear
 enough  additional  burdens  or  less
 burdens  or  which  cannot  bear  any-
 thing.  There  are  gradations  in  regard
 to  the  ability  to  shoulder  fresh
 burdens  by  way  of  taxation.  Some
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 sections  which  are  relatively  very
 much  better  off  must  contribute
 more.  Others  which  are  not  so  well
 off,  of  course,  should  contribute  less.
 What  e  taxation  policy  must  try  and
 do  is  to  keep  within  the  ambit  of  the
 tax  system  as  large  a  proportion  of
 the  population  as  possible,  and,  at  the
 same  time,  see  to  it  that  the  incidence
 of  taxation  increases  progressively  as
 one  goes  up  the  scale  income.  This,
 in  my  humble  opinion,  is  what  the
 budget  proposals  seek  to  do.

 Now,  I  would  like  to  refer  to  two
 points  made  by  the  hon.  Leader  of
 the  Opposition  in  the  Communist
 Party.  He  has  quoted  some  figures
 showing  the  proportion  of  wages  and
 salaries  in  the  net  output  of  factories
 as  compared  with  the  share  of  the
 profits.  His  point  was  that  the  share
 of  wages  and  salaries  has  gone  down
 and  this  was  what  he  called  a
 perverted  socialism.  This,  as  is
 obvious,  is  a  very  complex  problem,
 and  the  question  as  to  the  appro-
 priate  share  of  wages  in  the  net  out-
 put  of  factorjes  is  very  difficult  to
 determine.  There  are  many  statistical
 snags  in  the  calculation.  He  might
 nave  calculated  in  one  way  or,  the
 standard  way  may  be  different.  The
 precise  source  which  Shri  Dange  has
 drawn  upon  is  not  known  to  me.  But
 the  analysis  available  to  us  for  the
 ‘period  ending  953  shows  the  follow-
 ing  results.  I  am  sorry  I  will  have
 lo  quote  a  few  figures.

 The  net  domestic  product  of
 tactory  establishments  at  current
 prices  in  948  was  Rs.  528:9  crores.
 In  ‘1953,  it  was  Rs.  73l°l  crores.  For
 the  earnings  of  factory  workers,  the
 estimate  is  Rs.  208°9  crores  out  of
 Rs,  528  crores  in  1948,  and  in  1953,  it
 was  Rs.  33l  crores  out  of  Rs.  73/
 crores.  So,  if  you  see  the  percentage
 of  the  two,  it  was  35°8  per  cent  in
 948  and  40°0  per  cent  in  1953.
 Apparently,  I  do  not  doubt  that
 different  procedures  are  possible  for
 estimating  the  earnings  of  factory
 workers,  and  it  is  not  possible  for
 me  to  go  into  the  relative  merits  of
 these  procedures.  Nevertheless,  the

 29  MAY  957  General  Discussion  2778

 conclusion  that  emerges  is  that  even
 on  a  very  conservative  estimate,  it
 cannot  be  said  that  there  has  been
 a  kind  of  desperate  movement  in  rela-
 tive  wages  and  profits  that  Shri
 Dange  has  tried  to  make,

 It  would  perhaps  interest  the  hon.
 Members  to  know  that  the  percentage
 share  of  workers’  earnings  to  the  net
 output  varies  from  industry  to
 industry  and  therefore  the  relative
 share  in  the  aggregate  depends  upon
 the  type  of  industries,  the  stage  of
 the  industry,  the  quantum  of  capita-
 lisation  and  modernisation  that  they
 have  achieved,  etc.  If  all  these  factors
 are  taken  into  account,  only  then  one
 can  arrive  at  a  correct  estimate.  But,
 as  I  discounted  in  the  beginning,  I
 do  so  now,  and  I  say  that  nothing  that
 Shri  Dange  has  quoted  proves  that
 there  is  a  desperate  movement  in
 relative  wages  and  salaries  and
 profits.

 One  last  point  that  Shri  Dange
 has  made  was  this.  He  said  that  it  is
 better  to  get  at  the  income  yenerated
 in  the  economy  at  the  source  itself
 rather  than  allow  the  incomes  to  be
 distributed  and  then  try  to  collect
 money  in  the  form  of  taxes.  By  this
 theory,  he  has  tried  to  plead  for  a
 case  of  general  nationalisation  of  all
 industries.  I  will  not  go  into  that
 point—that  will  be  taken  care  of
 by  the  Finance  Minister.  But  I  must
 say  that  Shri  Ranga  who  spoke  after
 Shri  Dange  replied  to  Shri  Dange
 very  aptly.  I  would  like  to  edd  that
 the  difficulty  really  arises  this  way.
 Nobody  is  against  nationalisation.  If
 you  see  our  Industrial  Policy  Regolu-
 tion,  both  of  948  and  of  1953,  you
 will  find  that  we  have  a  very
 definite  policy  about  it.  It  is  a  prag-
 matic  policy  suited  to  the  needs  af
 the  country.  There  is  no  dogmatism
 about  it.  So,  I  can  say  that  there  is
 no  difference  of  opinion  so  fer  as
 the  issue  of  nationalisation  is  con-
 cerned.  But  the  difference  comes  im
 this  way.  When  and  how  it  has  to  be
 done?  But  the  practical  point  is  more
 important.  Again,  curiously  enough,  it
 is  the  same  people  who  speak  for
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 taking  over  an  industry  and  want
 ‘eat  the  Government  should  tax  thé
 surplus  at  the  source,  are  the  most
 vehement  opponents  of  Government's
 proposal  of  nationalisation.

 Take,  for  instance,  the  question  of
 nationalised  enterprises.  The  hon.
 Member  and  his  friends  are  the  most
 persistent  advocates  of  extending  the
 sphere  of  nationalisation,  and  they
 argue  that  large  profits  can  be  had
 only  if  the  State  takes  over  one  indus-
 try  or  the  other  or  the  entire  field
 of  trading.  They  are  the  very  people
 who  are  generally  critical  of  every
 step  that  Government  takes  to  ensure
 that  it  gets  at  least  a  reasonable
 return  on  such  nationalised  enter-
 prises  as  are  already  in  the  public
 sector,  The  people  who  advocate
 nationalisation  as  a  method  of  aug~
 menting  the  resources  available  for
 development  are  also  critical  at  the
 same  time  of  our  effort  to  achieve
 surpluses  out  of  those  nationalised
 concerns.  For  example,  in  the  Posts
 and  Telegraphs  or  inthe  Railways,  our
 efforts  to  adjust  to  rates  are
 vehemently  criticised  by  them.
 Apparently,  the  philosophy  of  the
 hon.  the  Leader  of  the  Communist
 Party  and  his  friends  is  that  all
 profitable  enterprises  should  be
 taken  over  by  Government,  but
 having  taken  them  over  they  should
 be  run  at  a  loss,  not  at  a  profit.  I
 know  that  there  are  countries  where
 the  State  mops  up  surpluses  by
 adjusting  turnover  taxes.  If  they
 would  refer  to  Soviet  Russia,  the
 bulk  of  the  taxes  comes  from  the
 turnover  taxes.  And  in  the  same
 country,  there  is  apparently  saving
 only  in  name.  The  workers  are
 asked  to  contribute  to  the  Plan  or  to
 the  National  Fund,  either  two  or
 four  or  five  weeks’  wages.  But  when
 we  try  to  do  the  same  thing,  they
 are  the  people  who  oppose  it.  Here,
 of  course,  the  difference  is  that  in
 this  country  whatever  pledges  we
 give  we  honour.  But  in  Soviet  Russia,
 recently  Mr.  Khrushchev  has  in  a
 declaration  almost  frozen  the  entire
 national  debt.  But  even  when  we
 assure  them  of  both  the  interest  and
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 the  saving,  they  are  the  people  who
 Oppose  it.  We  do  not  know  how  to deal  with  it.  But  that  is  a  larger issue  and  I  leave  it  to  be  dealt  with
 by  the  Finance  Minister.

 Shri  6.  D.  Pande:  Sir,  may  I  put &  question?
 Shri  T.  T.  Krishnamachari:  What

 ‘is  it?  I  will  answer  ६६
 Shri  ron  D.  Pande:  It  is  not  a  ques- tion  requiring  answer  from  the  hon.

 Minister.  The  question,  Sir,  is  that
 this  interim  reply  by  the  Deputy Minister  of  Finance  is  a  serious
 departure  from  the  usual  practice.  Is
 it  to  be  understood  from  the  Finance
 Minister  that  this  is  the  final  reply?

 Mr.  Chairman:  Order,  order.  The
 question  does  not  arise.  And  the  ques- tion  need  not  be  put  to  the  non.
 Deputy  Minister.  It  is  the  Chair  which
 allowed  the  Deputy  Minister  to  inter-
 vene.  The  hon.  Member  is  fully aware  that  in  all  such  debates  the
 Deputy  Ministers  also  intervene  and
 take  part.  It  is  but  fair  that  the
 other  side  should  be  heard  also.  I
 have  not  understood  the  hon  Member

 Shri  0.  D.  Pande:  The  question  is
 whether  this  is  the  fnal  answer  to
 al]  the  arguments  advanced  by  _  this
 House.  He  might  consider  some  points to  be  minor,  but  in  our  opinion  some
 of  them  are  very  major.  I  only  want
 to  know  whether  the  answer  given
 by  him  is  final.

 Mr.  Chairman:  The  final  reply  is
 to  be  given  by  the  hon.  the  Finance
 Minister.  And  if  he  chooses  to  touch
 on  any  of  the  points  touched  by  the
 Deputy  Minister  alrcady,  there  is
 nothing  wrong  in  his  doing  so.  He  is
 at  liberty  to  choose  the  points  and
 give  a  reply.  There  is  no  question
 about  this  being  the  final  reply.  This
 is  not  the  final  reply  at  all.  Moreover
 there  is  no  finality  ir  arguments

 Shri  8.  Ghose  (Burdwan):  Sir,  the
 budget  has  been  discussed  and  con-
 sidered  in  its  various  aspects  by  so
 many  hon.  Meiabers.  I  want  to  confine
 myself  to  the  points  that  I  consider
 to  be  of  common  man’s  point  of  view..
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 ‘I  do  not  want  to  test  the  budget  on
 the  touchstone  of  socialism,  because  I
 &m  not  an  expert  in  that  science;  and
 particularly  in  view  of  the  fact  that
 that  science  has  been  taken  into  con-
 sideration  by  two  veteran  persons,  one
 Shri  Dange  and  the  other  Professor
 Ranga,  one  advocating  Gandhian
 socialism  and  the  other  advocating
 marxian  socialism.  I  am  in  search  of

 a  book  on  socialism  which  defines
 that  in  a  State  the  lowest  will  get
 Rs.  30  and  the  highest  in  that  State
 will  get  several  thousand  rupees.  If
 that  book  is  not  available,  I  submit.
 Sir,  that  this  budget  is  not  based  on
 any  socialism,  or  it  is  based  on  some
 mysterious  socialism  which  has  up
 till  now  defied  all  definition.  I  leave
 that  point  therc.

 Now,  Sir,  the  hon.  the  Finance
 Minister  has  given  us  to  understand
 that  in  order  to  keep  the  Second  Five
 Year  Plan  going,  taxation  is  inevi-
 table,  and  it  is  for  this  reason  he
 has  taxed  the  various  necessities  of
 life.  He  has  reduced  the  amount  of
 the  assessable  income,  and  perhaps  to
 give  some  consolation  to  the  poor,  ne
 has  attempted  two  taxes,  one  on
 wealth  and  the  other  on  expenditure.
 We  know  his  views,  we  have  got
 sufficient  indications,  but  in  spite  wf
 that  there  has  been  an  uproar  and  a
 chorus  of  protests  all  over  the  country,
 even  in  the  camp  of  the  Congress.  A
 body  like  the  Calcutta  Corporation
 recently  denounced  the  measures  of
 taxation  in  no  uncertain  terms.
 Feeling  the  pressure  of  the  public
 opinion,  or  for  whatever  reasons  best
 known  to  him,  he  has  come  out,  so  to
 say,  with  some  arithmetical  jugglery
 to  prove  that  this  taxation  means
 nothing.  He  wants  to  say  that  by  this
 taxation  only  half  a  pice  is  enhanced
 in  the  price  of  a  cup  of  tea  or  only
 three-fourths  of  a  pice  in  the  price  of
 a  cup  of  coffee  and  some  such  half
 price  or  three-fourths  of  a  pice  or
 Some  naya  paisa  in  the  price  of
 paper  and  other  things.

 The  attempt  of  the  Finance
 Minister  is  this,  that  after  giving  the
 incentive  he  wants  to  cry  halt.  He
 wants  to  put  a  limit  to  the  profiteer-
 ing  tendency.  We  are  yet  to  see  that

 29  MAY  4957  General  Discussion  2782

 wonderful  feat,  namely  that  after
 throwing  the  stone  he  can  check  ur
 regulate  its  motion.

 Now  I  come  to  the  Second  Five
 Year  Plan  which  is  the  sine  qua  non
 of  tins  taxation,  we  are  told.  When
 the  First  Five  Year  Plan  came  १७७५
 existence  it  was  promised  that  better
 conditions  would  prevail  after  the
 fulfilment  of  that  Plan.  That  Plan  has
 gone,  and  perhaps  one  year.  has
 elapsed  since  the  beginning  of  the
 Second  Five  Year  Plan.  And  what  do
 we  find?  Has  there  been  any  change?
 Has  the  nation  advanced  an  inch?
 If  we  ask  “Has  there  been  any
 change”,  somebody  might  inadvert-
 ently  say  “Well,  no”.  But  I  say:  “yes,
 there  has  been  change,  there  has
 been  a  perceptible  change.  It  is  not
 a  change  from  good  to  better,  but
 from  bad  to  worse.”  What  do  we
 find?  We  find  there  is  want  of  food-
 stuffs  practically  in  each  State.  We
 find  sky-soaring  prices  of  foodstuffs
 and  daily  necessities  of  life.  We  find
 that  the  air  is  thick  with  sufferings
 and  the  Government  could  not  cope
 with  the  situation.  This  is  the  condi-
 tion  prevailing  in  the  country  so  far
 as  foodstuffs  are  concerned.  If  the
 problem  of  education  and  the  problem
 of  health  are  taken,  we  find  the  same
 sorry  tale.  The  problem  has  not  been
 tackled  in  the  least.  There  is  sales
 tax  on  books.  Taking  the  health
 problem,  recently  there  was  a  com-
 mission  of  enquiry  into  the  health  of
 the  students  of  the  Calcutta  Uni-
 versity  and  so  far  as  I  remember,  the
 report  says  that  more  than  50  per
 cent  of  the  students  are  suffering
 from  T.B.  or  are  suspected  of  T.B.
 At  this  cost,  this  Plan  is  going  to
 be  implemented.  Assuming  for  argu-
 ment’s  sake  that  the  Five  Yeer  Plan
 is  implemented,  and  the  country  is

 »  rolling  in  milk  and  honey,  for  whose
 benefit  is  this  Plan  going  to  be
 implemented?  We  find  a_  nation,
 ticketty,  weak,  emaciated,  with  eyes
 gone  down  into  the  sockets.  That  is
 the  benefit  of  the  Plan  when  it  will
 be  implemented.

 Then,  the  question  arises  whether
 the  Indian  people  have  the  tax-bear-
 ing  capacity.  Even  the  resourcefulness
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 of  the  hon.  Finance  Minister  will  not
 persuade  him  to  say  that  they  have
 got  that  capacity.  Even  then,  they  are
 to  bé  taxed.  In  taxing  them,  that
 gtandiloquent  term  is  introduced,
 namely,  sacrifice.  May  I  ask,  in  all
 humility;  is  sacrifice  an  one-way
 traffic?  Is  sacrifice  meant  for  the
 poor,  for  the  lower  middle  class,  the
 agriculturists  and  peasants?  Is  not
 sacrifice  meant  for  any  others?  Is  not
 sacrifice  meant  for  those  who  are
 sitting  in  a  high  pedestal,  who  are
 living  in  bungalows,  where  even  the
 grass  is  allowed  to  grow?  What
 sacrifices  have  they  made  for  the
 implementation  of  the  Plan?  We  are
 ready  to  co-operate  with  them.  We
 want  a  catalogue  of  the  sacrifices  that
 they  have  made.  With  that  catalogue
 of  sacrifice,  we  shall  go  to  our  electo-
 rates  to  inform  them  that  these  are
 the  sacrifices  that  they  have  made,  I
 say,  the  high  dignitaries.  I  submit  on
 that  score  this  taxation  is  unjust  and
 shauld  not  have  been  imposed  on
 ordinary  commodities  and  necessaries
 of  life.

 There  is  one  thing  which  has  been
 said  by  the  hon.  Finance  Minister
 which  should  not  be  allowed  to  go
 unnoticed.  He  wants  to  say  that  his
 heart  bleeds  for  the  common  man.
 Let  his  heart  bleed  and  bleed  pro-
 ftusely;  we  do  not  mind  that.

 An  Hon.  Member:  It  will  stop.

 Shri  S.  Ghose:  But,  he  casts  a
 fling  against  others  by  saying  that
 those  who  shout  and  speak  do  noth-
 ing  for  the  common  people.  Bleeding
 for  the  common  man_  is  not  the
 monopoly  business  of  the  hon.
 Finance  Minister.  We  know  that
 whatever  rigmarole  a  man  in  high
 power  say:  or  writes  would  find  a
 place  in  the  pages  of  the  book  and
 will  be  regarded  as  gospel  truth.
 Therefore,  he  can  say  that  his  heart
 bleeds  for  the  common  man.  But,  we
 want  evidence  of  this  bleeding.  It  is
 not  a  mere  statement  that  would  be
 sufficient.  People  want  evidence.  Is
 the  evidence.this  taxation?  If  this
 taxation  is  evidence  of  bleeding,  I  can
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 assure  him  that  the  common  people
 will  doubt  the  very  existence  of  that
 organ  in  the  Minister,  which  wants
 to  bleed.  I  submit  that  he  should  not
 have  made  a  monopoly  to  bleed  for
 the  common  man.

 An  Hon.  Member:  He  is  bleeding
 the  common  man.

 Shri  S.  Ghose:  That  is  what  I  am
 going  to  say:  that  he  in  his  turn
 bleeds  the  common  man  white.

 Another  question  would  arise:
 wherefrom  the  money  will  come,  That
 is  why  I  hogan  by  saying  that  I  am
 speaking  from  the  common  man’s
 point  of  view.  The  master  minds  in
 economics  will  discuss  that.  I  would
 submit  one  simple  fact.  Money  could
 be  found  in  this  way.  There  should
 be  a  drastic  curtailment  of  adminis-
 trative  expenditure  so  far  as  the  tops
 are  concerned.  I  do  not  know  whether
 by  this  curtailment  lakhs  of  rupees
 will  be  obtained.  But,  by  this  curtail-
 ment,  you  offer  a  gesture,  you  offer
 an  attitude  which  may  give  an  in-
 centive  to  the  poor  man  to  pay  these
 taxes  for  nation-building  works
 smilingly.

 Secondly,  corruption  should  be  put  a
 stop  to.  There  should  be  stoppage  of
 colossal  wastage.  These  two,  corrup-
 tion  and  colossal  wastage,  are  inter-
 linked.  Hon.  Ministers  may  say,  we
 are  also  equally  anxious  like  you  to
 put  a  stop  to  wastage  and  corruption,
 but  stretch  your  helping  hand.  I
 submit,  there  is  a  great  risk.  It  is  not
 a  question  of  asking.  They  must  be
 active;  they  must  exert  themselves.  4
 will  cite  one  example  before  the
 House  as  to  what  risk  is  involved.  One
 Deputy  Magistrate  was  taking  illegal
 gratification,  and  the  bench  clerk
 was  the  middleman.

 An  Hon.  Member:  Co-sharer.

 Shri  S.  Ghose:  Go-between.,  He
 perhaps  doubted  his  bench  clerk  thit
 he  is  not  getting  the  full  usufruct
 of  the  booty.  Therefore,  he  attempted
 to  have  relationship  with  the  litigants
 direct.  A  pleader  of  that  bar,  who  is
 still  a  sitting  Congress  member  in
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 the  district  board,  went  from  door
 to  door,  each  and  every  door,  the
 door  of  the  District  Congress  com-
 mittee,  this  and  that  to  get  any  help.
 Ultimately,  he  was  successful  in
 moving  the  executive  to  action.
 Therefore,  a  trap  was  laid  and  in  the
 trap,  the  Deputy  Magistrate  was
 caught  red  handed.  There  was  a  trial.
 What  happened?  It  happened  that  all
 the  police  force,  those  who  were  in-
 volved  in  the  investigation
 case,  were  purchased  and  even  the
 D.LB.  inspector  at  the  time  of  deposi-
 tion  made  prevaricating  statements.
 And  what  was  the  result?  The  result
 was  a  foregone  conclusion,  so  much
 so  on  the  date  of  delivery  of  the
 judgment,  this  Deputy  Magistrate
 came  in  his  car  with  a  garland,  and
 ultimately  when  the  judgment  was
 delivered,  the  defence  advocate  was
 garlanded.  That  is  the  way  corruption
 goes  on,  and  the  gentleman  who  took
 the  lead  now  stands  the  risk  of  being
 sued  for  damages.  So,  who  will
 stretch  a  helping  hand  to  the  hon.
 Ministers  unless  they  take  the  risk
 themselves,  unless  they  come  to  the
 forefront,  unless  they  exert  them-
 selves.  It  is  for  this  reason  that  cor-
 ruption  is  not  being  put  a  stop  to.
 Nobody  ventures  because  the  persons
 responsible  for  colossal  wastage,  who
 are  corrupt,  have  a  large  purse  to
 undo  everything,  and  the  gentleman
 who,  with  th~  best  of  intentions,  pro-
 ceeds  in  that  direction  will  find  that
 he  is  entrapped.  He  will  find  that  the
 police  have  submitted  a  chargesheet
 against  him  under  section  82  or  22l
 of  the  Indian  Penal  Code.  That  will
 be  his  fate,  and  it  is  for  this  reason
 that  the  Ministers  are  not  getting
 help.  They  must  try  themselves.  If
 they  set  an  example,  we  might  get
 some  results,  otherwise  not.

 In  this  context,  I  would  ask  “the hon.  Minister  to  face  the  plain  truth,
 truth  which  can  be  beaten  by  no
 ability  or  steam-roller  majority.  In
 season  and  out  of  season  we  are
 reminded  of  their  strength  by  the
 stretching  of  their  hand.  I  know  they
 possess  strength,  and  perhaps  in  their
 sense  of  security  they  will  not  pay
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 heed  to  uS  when  we  speak  with  the
 best  of  intentions,  but  I  submit  that
 days  of  reckoning  will  come.  They
 shall  have  to  account  for  it.  And  I
 finally  say  that  they  should  not  labour
 under  this  illusion  that  on  this  slip-
 pery  ground  of  Delhi  they  are  writing
 the  last  chapter  of  history.

 Mr.  Chairman:  Shri  B.  P.  Sinha.
 Shri  Raghunath  Singh.
 ह  Sinha  rose—

 Shri  Raghunath  Singh  and  Shri  B.
 Mr.  Chairman:  Shri  B.  P.  Sinha  is

 there.  I  thought  he  was  not  in  the
 House.  I  have  called  Shri  8.  P.
 Sinha.

 Shri  C.  K.  Bhattacharyya  (West
 Dinajpur):  Sir,  audibility  is  very  low
 in  this  part  of  the  House.  We  not
 only  suffer  from  the  fact  that  we  are
 backbenchers,  we  also  suffer  from
 lack  of  audibility.

 श्री  ब०  go  fag  (म्‌गेर)  :  सभापति  जी,
 मैं  इस  बजट  का  कुछ  अ्रपवादों  के  साथ  समर्थन
 करता  हूं  ।

 कहा  जाता  है  कि  योजना  के  लिये  तया
 टैक्सेशन  बहुत  ही  आ्रावश्यक  है  श्रौर  साथ  ही
 साथ  डिफेंस  के  खेंच  के  लिये  भी  ।  में  समझता
 हूँ  कि  बहुत  श्रंशों  में  यह  बात  ठीक  है  परन्तु
 सरकार  को  इस  बात  का  भी  रुूयाल  रखना
 चाहिये  कि  जो  जीवन  की  श्रावश्यक  चीजें  हैं
 उन  पर  किसी  तरह  का  कर  भार  नहीं  होना
 चाहिये  और  जो  विलासिता  की  चीजें  है

 उन  पर  ही  कर  का  भार  होना  चाहिये  ।  लेकिन
 मैं  देखता  हूं  कि  बहुत  सी  एसी  चीजों  पर  भी
 टैक्‍स  लगाया  गया  है  जो  जीवन  के  लिये  भाव-
 इयक  हैं  ।  इसके  ऊपर  हमारे  श्र  मंत्री  को
 विचार  करना  चाहिये

 यह  कहना  सत्य  है  कि  देश  गरीब  है  लेकिन
 विकास  के  लिये  गरीब  को  भी  टैक्स  देना  होगा  t
 इस  बिचार  को  मानते  हुए  भी  मैं  यह  कहना
 चाहता  हूं  कि  जिस  प्रकार  से  आज  सरकार
 जनता  पर  रुपया  पाने  के  लिये  करों  का  बोझ
 लाद  रही  है,  वैसे  ही  सरकार  को  जनता  की
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 आवध्यकता  की  झोर  भी  ध्यान  रखना  चाहिये  ।
 पिछले  पांच  वर्षों  में  झासन  का  खर्च  बहुत  बढ़
 गया  है  और  बढ़ता  ही  जाता  है।  इसको  देखने
 से  मालूम  होता  है  कि  जो  रुपया  हम  योजना
 के  लिये  जमा  करेंगे  उस  का  अ्रधिकांश  शासन
 के  खर्च  में  ही  चला  जायेगा  और  विकास  का
 काम  पूरा  नहीं  हो  पायेगा  ।

 झ्ाज  देश  की  श्ौसत  वाधिक  'झाय

 प्रसि  व्यक्सि  २६६  रुपया  है  जब  कि  एक  किसान
 की  श्रौसत  श्राय  १०४  रुपया  मात्र  है।  दूसरी
 योजना  के  समाप्स  हो  जाने  पर  हमारी  औसत
 श्ाय  में  १७  प्रतिशत  की  वृद्धि  होने  की
 सम्भावना  है  ।  ऐसी  श्रवस्था  में  हम  यह  कैसे
 उम्मीद  कर  राकते  हैं  कि  दूसरी  योजना  के
 समाप्त  होने  के  बाद  किसानों  को  भरपेट
 खाना  मिल  सकेगा  और  शरीर  को  ढांकने
 के  लिये  पर्याप्त  कपड़ा  मिल  सकेग।  और  वें
 अपने  बच्चों  की  शिक्षा  दीक्षा  को  व्यवस्था
 कर  सकेंगे  ।  भाज  यह  सारा  ग्रायोजन  किसानों
 के  नाम  पर  हो  रहा  है  लेकिन  यदि  दूसरी  पंच-
 वर्षीय  योजना  के  समाप्स  होने  के  बाद  भी
 उन  की  वही  साधारण  स्थिति  रहन  वाली  है
 जो  कि  भ्रभी  है  तो  इस  से  देश  में  असन्तोष
 फैसेगा  और  इस  के  अतिरिक्त  कुछ
 नहीं  होगा  ।  झौर  देश  झागे  नहीं  बढ़  सकेगा  ।

 आज  हम  भ्राथिक  समता  की  बात  करते  है  1
 लेकिन  प्रथम  पंचयर्षीय  योजना  पूरी  हो  जाने
 के  बाद  भी  सरकार  जीवन  मान  स्थिर  नहीं
 कर  सकी  है  |  इस  विषय  पर  गत  वर्ष  से  मेरा
 योजना  मंत्री  जी  से  पत्र  व्यवहार  चल  रहा  है  |
 मेरी  समझ  में  नहीं  श्ाता  कि  जब  सरकार  श्रब
 लक  जीवन  भान  स्थिर  नहीं  कर  सकती  और
 लोगों  की  भ्रामदनी  में  ठीक  अनुपात  कायम
 नहीं  कर  सकती  तो  लोगों  के  बीच  कस  भ्राथिक
 समता  ला  सकेगी  q  हाल  ही  में  में  से  एक  पत्र
 योजना  मंत्री  जी  को  इस  विषय  में  सिखा  था
 झौर  उन  का  जवाब  झाया  है  कि  यह  प्रदन  बहुश
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 ही  गम्भीर  है  शौर  इस  पर  विचार  किया  जा
 रहा  है।  भझ्ाज  पांच  बरस  बीत  गये  परम्तु  इस
 समस्या  की  शोर  सरकार  का  ध्यान  नहीं  सथा  t
 इस  बीच  में  जनता  में  भ्रम  फैल  रही  है  और
 इस  कारण  खाद्यान्न  के  उत्पादन  में  कमी  हुई
 है  ।  यदि  इस  ओर  अभी  तक  सरकार  का
 ध्यान  नहीं  गया  है  तो  श्रम  इस  ओर  सरकार  का
 ध्यान  जाना  चाहिये  a

 दस  श्राथिक  समता  के  नाम  पर  लैंड
 रिफार्म  की  बात  कही  जाती  है  द्स  दिदा  में
 सरकार  की  नीति  बिल्कुल  श्रधूरी  रही  है
 बौर  मेँ  कहूंगा  कि  ठीक  जानकारी  न  होने
 के  कारण  ही  सरकार  ने  ऐसी  नीति  अ्रख्तियार
 की  है।  भ्राज  खेती  से  ७०  प्रतिशत  किसानों  का
 भरण  पोषण  होता  है।  में  जानना  चाहता  हूं
 कि  अ्रब  इस  विषय  में  सरकार  भर  प्लानिंग
 कमीशन  की  क्या  नीति  है  ।  क्या  वे  चाहते  हैं
 कि  खेती  के  काम  पर  और  मी  लोगों  को  लगाया
 जाये  या  कोई  एसी  व्यवस्था  की  जाये  कि
 खेती  पर  काम  करने  वालों  की  संख्या  कम  हो
 शौर  उन  की  (परकीपिटा  इनकम)  प्रति
 ब्यक्ति  औसत  श्राय  बढ़  सके  t

 श्राज  देश  में  घरेलू  नौकरों  को  छोड़  कर
 जितने  भी  वर्ग  हैँ  उन  सब  में  किसानों  की
 भ्रामदनी  सब  से  कम  है  1  भ्राज  देश  में
 किसानों  की  श्राबादी  सब  से  भ्रधिक  है  और
 उन  की  वेलफेयर  के  लिये  हम  सारी  बातें
 सोचते  है  ।  लेकिन  ध्राज  किसानों  के  दिल
 में  विध्वास  पैदा  नहीं  होता  -  सरकार  के
 पास  कोई  ऐसी  योजना  नहीं  है  जिस  को
 देख  कर  हम  समझ  सके  कि  वास्तव  में  सरकार
 किसानों  के  हित  के  लिये  उत्सुक  है  और  इस
 दिशा  में  जागे  बढ़  रही  है  ।

 जिस  हंग  से  लैंड  रिफार्म  की  बात  की.
 जाती  हैं  और  जिस  रह  से  सीलिग  की  बातें
 की  जाती  है  उन  को  देख  कर  किसानों  में
 अम  पैदा  होता  है  और  मालूम  होता  है  कि



 किसानों  के  बारे  में  सरकार  को  जानकारी
 हीं  हैं  ry

 कहा  जाता  है  कि  इस  योजना  द्वारा  पांच
 बर्ष  में  किसानों  का  जीवन  स्तर  बढ़  जायेगा
 यदि  इस  विषय  में  किसातों  को  निश्चित
 भारवासन  सिलेत॑;  मैं  समझता  हूं  कि  वे  (जनता )
 सरब्नर  के  टैकक्‍्सों  का  स्वागत  करेगी  जौर
 छस  म॑  योजना  के  प्रति  उत्साह  पैदा  होगा  ।

 श्ाज  हम  फारेन  एक्सचेंज  के  लिए
 यरेशान  हैं  ।  इसके  बारे  में  मे  ग्रापफो  एक
 सुझाव  देना  चाहता  हु  ।  श्ाज  हम  गल्‍ला
 बाहर  से  मंगाते  हैं  श्रौर  इसको  मंगाने  में  हमारा
 बहुत  सा  फारेन  एक्सचेंज  खर्च  हो  जाता  है
 इसका  नतीजा  यह  होता  है  कि  देश  को  हूं  इस्ट्रि-
 यलाइज़  करने  के  लिए  हमको  जिस  फारेन
 शक्सचेंज  की  जरूरत  होती  है,  वह  उपलब्ध
 नहीं  होता  है  |  ऐसी  सूरत  में  हम  आने
 आपको  अंधकार  में  पड़ा  हुआ  पाते  है  ।  इसके
 बारे  में  मेरा  यह  सुझाव  है  कि  श्राप  दूसरी
 दों  में  जितना  भी  रुपया  तच  करते  है  उसको
 काट  कर  के  श्श्  के  उत्पादन  को  बढ़ाने  के
 लिए  खर्च  करें  शगर  अापने  ऐसा  किया
 सो  में  आ्रापफो  यकीन  दिलाता  हूं  कि  हम  फूड
 के  मामले  में  सैल्फ  सफिशेंट  हो  जायेंगे  भौर
 टर्निंग  की  जो  कमी  भाज  हम  देखते
 हैं  वह  नहीं  रह  जाएगी  t  प्लानिंग  कमिशन
 ने  राज्य  सरकारों  से  कहा  है  कि  १०  बरस
 के झन्दर  वे  प्रोडफ्शस  को  दुगना  करें  I
 हमारे  जो  विद्यषज्ञ  है  वे  कहते  हैं.  कि  हम  भपनी
 भऔजूदा  शक्ति  से  ही  अ्रपनी  पेदावार  को  पांच
 गुना  बढ़ा  सकते  है|  में  चाहता  हूं  कि  आप
 इन  सारी  बातों  की  शर  घ्यान  दें

 माइनर  हरिगेशन  की  स्कीमों  पर  हम
 काफी  पैसा  खर्च  करने  जा  रहे  हैं  ।  इसमें  से
 ह्म  काफी  रुपया  कुझों  को  खोदने  में  लगायेंगे  ।
 अगर  कुों  को  हम  चार  इंच  डायामोटर  के
 “हिसाब  से  पूरे  का  पूरा  ओरिंग  करें  शौर  तीन
 @  पांच  ड्हासें  पावर  की  मश्ौनों का  प्रयोग
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 करें  तो  में  समझता  हैं  कि  पैदावार  को  काफी
 बढ़ाया  जा  सकता  है  ।  मैं  ब्रिहार  के  बारे  में

 यह  कहू  सकता  हूं  कि  यहां  पर  भ्गर  आप
 चार  इंच  डायमीटर  के  हिसाव  से  कुएं  बोरिंग
 करा  दे  गे  तो  वहां  इतना  झन  का  उत्पादन  हो
 सकता  है  कि  हम  दूसरे  प्रान्तों  को  शस्  देने
 के  काबिल  बन  सकते  है  t

 दूमरी  चीज़  जो  मैं  श्रापकी  सेवा  में  जे
 करना  चाहता  हूं  वह  यह  है  कि  श्राज  हमको
 कामन  मैन  का  जो  स्टैंड  श्राफ  लिविंग  है
 उसको  बड़ाने  की  कोशिश  करनी  चाहिए  ।
 श्ाज  उन  लोगों  को  पता  नहीं  है  कि  किस
 तरह  से  उनका  सुधार  होने  जा  रहा  है  1  आज
 लौड  रिफार्म  के  नाम  पर  उनमें  कई  तरह  से
 गलतफहनी  फैलाई  जाती  है  |  भ्राज  फिसानों
 के  बीच  में,  चीन  में  जैसे  हुआ  है,  उसी  तरह
 से  यदि  सुधार  करदी  जाए  तो  में  समझता  हूं
 हमारी  बहुत  सी  समस्‍यायें  हल  हो  जायेंगी  1
 अराज  हम  यह  कहते  हैँ  कि जमीन  का  मालिक
 किसान  है  लेकिन  बहू  सालिक  किस  सरह
 से  हो  सकता  है  जब  कि  श्राज  ज़मींदार  के
 बजाय  उससे  लगान  वसूल  करती  है
 आप  इनकम  टैक्स  की  बाल  करते  हैं  तो  कहले  हैं
 कि  ३०००  की  भामदनी  जिस  की  है,  उस  के
 ऊपर  इनकम  टैक्स  नहीं  लगेगा  i  लेफिन  इस
 के  बरखिलाफ  किसानों  से  जिन  की  भामदनी
 ५०  रुपये  है  या  सौ.  रुपये  है  या  दो  सौ  रुपये  है,
 उन  से  भाप  लगान  बसूल  करते  हैं  7  श्ाज  झाप
 समानता  की  बात  करते  हैँ  |  भाथिक  समता
 लाने  की  बात  करते  हैं  1  भ्रन्न  के  उत्पादन  को
 बढ़ाने  की  बास  करते  हैं  ।  किसान  के  जमीन
 के  मालिक  होने  की  बात  करते  हैँ
 लेकिन  में  भाप  को  बतलाना  चाहता  हूं  कि
 किसान  जमीन  का  मालिक  सभी  समझा
 जायेगा  जब  उस  की  सारी  की  सारी  भूमि
 लगाने  से  मुक्त  कर  दी  जायेगी  ।  जब  तक
 किसान  को  लगाने  देनः  पढ़ता  है  तंब  सके
 किसान  को  जमीन  का  मालिक  कहूतां
 मामुनासिव  है  ।



 arg  General  Budget—  20  MAY  ‘1087  Genera?  Diseunion  a  2792

 [sft  a0  qo  सिंह]
 कांग्रेस  ने  हरिपुरा  और  फैजपुर  के  किसानों  आप  को  करता  चाहिये।  झत्ज  किसानों

 के  साथ  जो  बायदे  किये  थे  उन  को  पूरा  नहीं
 किया  है।  इन  के  साथ  हमारी  सरकार  ने
 जितने  भी  वायदे  किये  थे  उन  सब  को  वह  मूल
 गई  है  ।  बिहार  के  बारे  मं  भाज  यह  कहा
 जाता  है  कि  वहां  पर  जमींदारी  से  १३  करोड़
 की  भामदनी  होती  है  ।  लेकिन  में  भाप  को
 बसलाना  चाहता  हूं  कि  इस  में  से  ११  करोड़
 स्पया  एस्टवलिशमेंट  पर  ही  खर्च  हो  जाता  है  ।

 -आप  के  पास  केवल  दो  करोड़  रुपया  ही  बचता
 है  |  जमींदारों  को  मुआवजा  देने  के  लिये  श्राप
 को  एक  श्मरब  बीस  करोड़  रुपये  की  भ्रावदयकता
 है।  श्राप  चालीस  वर्षो  मे  भी  मुश्नावजे  को  दा

 नहीं  कर  सकेंगे  ।  श्राज  किसान  इस  चीज
 को  महम्‌स  करने  लग  गया  है  कि  जमींदार  के
 नीचे  काम  कर  के  उस  को  कई  सहूलियतें
 मिली  हुई  थी  ।  लेकिन  जमींदारी  के  समाप्त
 होने  से  और  सरकार  के  नीचे  श्ाजाने  से
 उस  की  वहू  तमाम  सहुलियतें  समाप्त  हो
 गई  हूँ  ।  भ्राज  वह  ' किसान  बहुत  बेचैन  है,
 बहुत  हांकाशील  है

 भाप  किसानों  की  श्राथिक  भअ्रवस्था सु  वारने
 की  बात  करते  हैं  ।  भ्राप  को  शायद  यह  मालूम
 नहीं  है  कि  श्ाज  उन  में  नशा  खोरी  कितनी
 बढ़ी  हुई  है  ।  उन  की  श्रामदनी  का  २०-२४
 सैंकड़ा  इसी  में  खर्च  हो  जाता  है  1  प्राप  नशाखो री
 की  बात  तो  करते  हैं  और  उस  के  साय  साथ
 हैल्थ  स्कीम  की  बात  भी  करते  हैं  ।  यह  बात
 हमारी  समझ  में  नहीं  भ्राती  है।  नशा  खोरी
 के  साथ  साथ  हैल्थ  स्कीम  भी  श्राप  की  हमारे
 सामने  भ्रा  जाती  है  ।  मैं  इस  को  बिल्कुल
 कॉंग  मात्र  समझता  हूं  ।  हमारे  देश  में  ७०
 प्रतिशत  किसान  है  भौर  उन  की  जीविका
 खेती  पर  निर्मर  करती  है  !  भाज  उन  को
 भरपेट  खाना  नहीं  मिलता  है  शौर  तन  ढकने
 के  लिये  कपड़ा  नसीब  नहों  होता  है  ।  इन
 दोनों  चीजों  का  श्राप  को  उस  के  लिये  प्रबन्ध
 करना  चाहिये  7  साथ  ही  साथ  उस  की  शिक्षा
 वबया  उस  के  बच्चों  की  शिक्षा  का  भी  प्रबंध

 की  १०४  रुपया  फ््ति  व्यक्ति  भौसत  झाय  (पर
 पिटा,  इनकम)  है।  इस  इनकम  को  आाफ्के
 केवल  १७  प्रतिदत  तक  बढ़ाने  की  बात  कहीं
 है  1  इस  चीज को  देखते हुए  समझ  में  नहीं
 भ्राता  कि  उस  की  भ्रामदानी  कैसे  बढ़ेगी  1

 संविधान  के  भ्नुसार  भाप  ने  इस  चीज  कह
 वादा  किया  है  कि  सात  वर्षों  के  भ्रन्दर  भाष
 छ:  से  चौदह  वर्ष  तक  के  बच्छों  के  लिये  शत
 प्रतिशत  शिक्षा  का  प्रबन्ध  कर  देंगे  ।  लेकिन
 श्राप  ने  जो  द्वितीय  पंचवर्दीय  योजना  बनाई  है
 उस  में  आप  छ:  से  ग्यारह  वर्ष  तक  की  भायु
 के  बच्चों  के  लिये  केवल  ६०  प्रतिशत  तक  के
 लिये  शिक्षा  का  प्रबन्ध  करने  जा  रहे हूँ ।
 ११  से  १४  वर्ष  तक  के  लड़का  के  लिये  श्राफ
 केवल  १७  प्रतिशत  तक  की  ही  बात  करते  हैं
 श्रौर  १७  प्रतिशत  के  लिये  ही  बाप  शिक्षा  की
 व्यवस्था  करने  जा  रह  है  ससे  किसानों  को
 कैसे  फायदा  होगा  और  कसे  उन  में  शिक्षा  का
 प्रसार  हो  सकेगा,  इस  को  म  नहीं  समझ  पाया

 हूँ
 आप  किसान  का  रहन  सहन  सूधारने

 भी  जा  रहे  है  और  इस  प्लान  के  नाम  पर  उस
 पर  टैक्स  लगाने  भी  जा  रहे  है  ।  मै  इस  का
 उसी  सूरत  में  स्वागत  कर  सकता  हूं  जब  श्राप
 उस  के  स्टैडर्ड  श्राफ  लिविंग  को  बढ़ा  सगे  ॥
 उस  की  जो  जरूरतें  है.  उन  को  शाप  पूरा  कर
 सकेंगे  ।  श्गर  भ्राप  ऐसा  नहीं  करेंगे  तो  मैं
 समझता  हूं  कि  किसानों  के  बीच  उत्साह
 पैदा  नहीं  होगा  ।

 इस  के  साथ  साथ  में  यह  कहना  चाहता  हूं  कि
 जो  प्रशासन  का  खर्ज  है  उस  को  रोका  जाये  +
 देहातों  में  भ्राज  किसान  को  कुंझां  बनाने  के
 लिये  सीमेंट  नहीं  मिलता  है  1  इस  के  मुफाबले
 में  शहरों  में  महल  बनाय॑  जा  रहे  हूँ  7  भीर  उच्च
 एक  महल  पर  इतना  सीमेंट  सर्च  किय
 जाता  हैं  कि  वह  एक  इलाके  के  लिए  काफी
 हो  सकता  है।इस  तरफ  भी  झापका  ध्यान
 जाना  झावध्यक  हु  :
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 अन्त  में  मैं  इतना  ही  कहना  चाहता  हूं
 कि  झाज  जरूरत  इस  बात  की  है  कि  किसानों
 में  विधवास  की  भावना  वैदा  की  जाय  और
 कगर  भाप  ने  ऐसा  किया  तो  किसान  ये  टैक्स

 खुशी  से  देने  को  तैयार  होगा  |  उस  के  जीवन
 स्तर  को  ऊंचा  उठान  की  भी  श्राप  को  कोशिश
 करनी  चाहिये  |  जब  भाष  उस  के  जीवनमान
 को  ऊंचा  उठा  सकेंगे  तभी  इस  सरकार  की
 सफलता  समझी  जायगी  1

 श्भी  रघुनाथसिह  :  [माननीय  सभापति
 महोदय,  मी  एक  ऐसे  विषय  पर  आज  बोलने
 जा  रहा  हूं  जिस  का  सम्बन्ध  भारत  की  सुरक्षा
 से  है।  इस  विषय  पर  शायद  भी  तक  किसी
 ने  भी  विस्तारपूर्वक  प्रकाश  नहीं  डाला  है।

 सबसे  पहले  मैं  त्यागी  जी  को  शौर  मजीठिया
 जी  को  बधाई  देता  हुं  कि  उन्होंने  १७  से  लेकर
 १८  करोड़  रुपये  की  सेविंग  करके  दिखाई

 है।  इसमें  से  कोई  ८  करोड़  रुपये  वाषिक
 का  रिकरिंग  एकसपेंडिचर  है।  मैं  आशा
 करता  हूं  कि  दूसरे  मिनिस्टर  साहिबान  भी
 अपने  विभागों  में  इसी  तरह  से  सेविंग  कर  के
 दिख.येंगे  ।

 सभापति  महोदय,  मैं  श्रापका  ध्यान  इस
 तरफ  दिंलाना  चाहता  हूं  कि  भारतवर्ष  की
 जो  सुरक्षा  है  वह  खतरे  में  है।  श्राज  सारे  का
 सारा  डिफेस  सिस्टम  जो  है  वह  डजर  में  है।
 किस  तरह  से  हम  डेंजर  में  है  यह  मैं  आप  को
 बतलाना  चाहता  हूं  ।  हमारे  यहां  नेवी  है,  एयर-
 फोस  है  भौर  झार्मी  है।  इनकी  एक  डिफेंस  का-
 उंसिल  हे  जिस  काउंसिलके  जो  ये  हैड  है,  सदस्य
 है।  इन'  तीनों  के  सामने  वार  प्रेतेशन,  एलाटमेंट
 इस्यादि  की  चीजें  रखी  जाती  हैं।  इन  तोनों
 को  पता  रहता  है,  कि  हमारी  श्ार्डिनेंस
 फैक्टरियां  कहां  हैं,  हमारा  भार्सनल  कहां  है
 छेकिन  इन  तीनों  से  एक  फारंनर  है,  यह  भापको

 मालूम  होना  चाहिए।  यह  भी  अभापकफ़रो

 20  MAY  957  General  Discussion  3794

 माजूस  होना  चाहिए  कि  पाकिस्तान  अगदाद
 पैक्ट  में  शामिल  है।  नेवी  का  जो  कमसांडर-
 इन-चीफ  है,  वह  एक  इंग्लिदामैन  है।  भ्रापको
 यह  भी  सालूम  होना  चाहिये  कि  इंग्लैंड  भी
 बगदाद  पैक्ट  में  शामिल  है।  इस  वास्ते
 हमारे  जितने  भी  सीक्रेट्स  हैं  थे  सीकरेट्स
 नहीं  रह  सकते  हैं।  हमारी  जो  वार  प्रेप्रेशंस
 हैं.  सीक्रेट  नहीं  रह  सकती  है  जिन  चीज़ों
 को  बिल्ड  करने  के  लिए  हमने  लाखों  भौर
 करोड़ों  रुपया  खच  किया  है  भ्रौर  ज़िन  को
 हम  सीक्रेट  रखना  चाहते  है  वे  सीक्रेट  नहीं
 हैं  और  उन  सब  चीजों  का  इंग्लैंड  को
 पता  है।

 Mr.  Chairman:  Order,  order.  The
 speech  of  the  hon.  Member  is  very
 interesting.  But  it  will  be  appropriate
 to  refer  to  the  question  of  military
 secrets,  the  constitution  of  the  Defence
 Council  etc.  when  the  Demands  for
 Grants  for  Defence  are  before  the
 House.  Now  we  are  discussing  the
 General  Budget.  I  would  request  the
 hon.  Member  to  speak  on  the  General
 Budget  alone.

 Shri  Raghunath  Singh:  I  am  just
 going  to  refer  to  that.

 झब  इस  प्रकार  से  आप  देखेंगे  कि  हमारा
 जो  सीक्रेट  है  वह  बिलकुल  आउट  हो  जाता  है
 जब  किसी  देश  का  एलोकेशन  झाफ  आर्म्स
 झ्राउट  हो  गया  तब  उस  देश  की  सुरक्षा  खतरे
 में  पड़  जाती  है  और  उसकी  रक्षा  नहीं  फी  जा
 सकती

 दूसरी  बात  मुझे  यह  कहनी  है  कि  भ्रगश
 भाप  सन्‌  १६५३-५४  का  बजट  देख  सो
 पायेंगे  कि  सन्‌  १९५२-५४  में  कुल  बजट
 का  ४०  परसेंट  डिफेंस  पर  खर्च  क्रिया  गया,
 ५४-५५  में  ४०  परसेंट,  ५५-५६  में  ३९
 परसेंट  प्रोयाइड  किया,  ५६-५७  में  ४३
 परसेंट  आर  सन्‌  १६५७-५८  में  कुल  बजट
 का  ३५  परसेंट  डिफेंस  के  ऊपर  खच  करने  के



 2795  General  Budget—

 ion  रघुनाथ  सिंह]
 बे  णास्ते  रक्खा  है  जब  कि  पाकिस्तान  का  डिफेंस
 बजट  कुल  बजट  का  ८०  परसेंट  है।  जब  कि
 पाकिस्तान  का  कुल  बजट  का  पण  परसेंट  प्रपने
 डिफ्रेंस  पर  खयें  कर  रहा  है  तव  हमने  उसको
 घटा  बरके  ३५  परसेंट  कर  दिया  है।

 अब में  जरा  श्रार्मी  परसोनेल  की  तरफ
 सदन  का  ध्यान  दिलाना  चाहता  हूं  1

 शी  हेढा  (निजामाबाद)  1
 बतलादइय  |

 कुल  रकम

 थीं  रघुनाथ  सिह  :
 की  कुल  रकम  है)

 २५२  करोड़

 Shri  Barucha  (East
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 Khande#h):
 Where  do  you  get  these  figures  from?

 Shri  Raghunath  Singh:  From  the
 Budget  papers  themselves.

 My  Ankraas  are  absolutely  right.
 challenge  anybody  to  disprove  them.

 अब  में  श्रापका  ध्यन  इस  तथ्य  की  ओर  दिल,  ना
 चाहता  हूं  कि  पाकिस्तान  श्रौर  हिन्दुस्तान

 झार्मी  परतोनल  में  सिके  Yoo  भ्रादियों
 का  फक  है।  हिन्दुस्तान  की  तेवी  में  ७००
 भफसर  हैं झर  हडिग्सू  wooo  हैं  जब  कि
 पाकिस्तान  की  नेवी  में  ००  ध्रफसर  झौर
 ६६००  रेटिग्स  हूँ  अर्थात  पाकिस्तान  के

 I

 परसोंनल  की  तादाद  ७२००  है  और  हिन्दुस्तान
 की  तादाद  ७७००  है  श्रर्यात्‌  हिन्दृस्तान'
 शर  पाकिस्तान  के  परपोनल  में  केवल  Yoo
 का  श्न्तर  है:  श्व  आप  समझ  सकते  हैं
 कि  भारतवर्ष  की  रक्षा  केसे  हो  सकती
 है  1

 मेने  इस  और  भी  ध्यान  ग्राकर्वित  किया
 कि  भारतवर्ष  के  डौवयार्डस  में  इस  समय
 भी  करीब  ११  हजार  कार्स  काम  कर  रहे

 में  चाहता  हुं  कि  उन  ११  हजार
 फ्लारनर्स  के  स्थान  पर  हिन्दुस्तानी  रक्खे  जायें
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 आर्मी  में  हिन्दुस्तानी  र्क्स  जय  विदेशी  ये
 रक्खो  जाय॑।

 श्राप  देखेंगे  कि  कैपिटल  झाउटले  में  जो
 २३  करोड़  या  २५  करोड़  रुपया  रक्खा  हुप्रा
 है,  माउं:बेटन  साहब  ने  हमारे  ऊपर  बड़ी
 मेहरबान  की  श्रौर  एब  शुयरक्राफ्ट  कैरियर
 हमें  इंग्लैड  से  दिलवाया।  वह  पुराना  है
 श्रौर  उसकी  मरम्मत  हो  रही  है  और  उसकी
 कीनत  २५,  ३०  करोड़  वके  तकर अनहू  गं।  t
 लेकिन  मेरा  कहना  है  कि  वह  'ऐयरक्राफट
 करियर  हमारे  लिए  व्यर्थ  साबित  होगा ।
 इंग्लैंड  पाकिरतान'  को  तो  सउमैरीन  दे  रही
 है  लेकिन  हमको  नहीं  दे  रहा  है  हिन्दुस्तान
 देः  वास  सबमे  रीन  नहीं  है।  जब  कि  होने  शिया
 के  पास  है,  छोटे  लक  घाईनैंड  के:  पास  संव  रीन
 है  श्रौर  पाकिस्तान  को  सबवैरीन  इंग्जैंड  से
 मिल  रही  है।  लेकिन  आज  हिन्दुस्तान
 के  पास  एक  भी  ऐयरकरफ्ट  कैष्यिर  नह  है
 श्रौर  एंयरक्रीफट  करियर  तभी  सक्‍सैसकुल
 हो  सकता  है  जब  कि  उस+  साथ  सबमैरन
 हो।  अपने  सैंड  से  एक  हजार  मॉल  को  दूरी
 वर  दौर  ००  मील  की  दूरी  पर  वह  जाती
 है  शौर  उसका  उद्देश्य  यह  होता  है  कि  जहां
 कि  जैड  नही  है  वह  पर  जो  हवाई  जहाज  रहता
 है  बह  शत्र्‌  क ेऊपर  आक्रमण  कर  सके  t  उनक!
 उपयोग  हवाई  जह  ज॑  रखने  के  लिये  होता
 है  जो  देश  से  हजारों  मील  दूर  होते  हैं।  हमारे
 देश  के  दोनों  और  पी  पेस्ट  है,  एक  ्ोर
 अ्ररब  सागर  है  तो  दूस  री  ओर  बंगाल  की  खाड़ी
 है।  हमारे  हवाई  जहाब  सुगमता  से  हमारों
 सीमा  की  रक्षा  कर  सकते  हैं।  हमारे  हवाई
 जह  ज  यहां  रीकिलिंग  के  वस्ति  झाते  हैं
 लेकिन  ऐयर  रफ्ट  कैरियर  के  साय  जब  पनन-

 ड्ब्वी  हवाई  जहाज  नहीं  होगा  तो  हम  कैसे  शत्रु
 का  नाश  कर  सकेंगे  शौर  मुकाबिला  कर  सकेंगे  t
 आप  जनते  हैं  कि  जापान  और  जमेंतो  ने
 अपने  पनईब्जी  जहाज़  के  बल  पर  ४  वर्ष  तक
 अपनी  रक्षा  की  भौर  भमेरिका  और  इंग्लैंड
 को  उसने  परास्त  किया  लेकिन  जब  उसके  पास
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 अपने  पलडुम्बी  हाल  नहीं  रह  गये  तब  श्त्त
 में  उन्हें  हार  जाना  पड़ा।

 प्रव  में  श्रापसे  एक  लिवेदन  शरीर  करना
 अआइता  हूं।  झाप  देखें  कि  नेवी  पर  हम
 इस  अजट  में  कितना  रुपया  ख  कर  रहे  हैं  1
 हम  डिफेंस  बजट  का  इस  नेवी  पर  ६  परसेंट
 खच  कर  रहे  है  ।  इस  बजट  में  सिक  ६  परसेंट
 हम  नेवी  के  ऊपर  सर्च  कर  रहे
 हैँ  बाकी  हम  प्रार्मी  और  शेयर  ऊपर
 ख्  करते  हैं।  लेकिन  हमे  यह  याद
 रखना  चाहिय  कि  हिन्दुस्नतान  का  सम्बन्ध
 बाहर  के  देशों  से  सी  रूट  के  कारण  है  और
 झगर  हमारी  कवी  की  शवित्त  क्म्ज.र  हो
 गई  भौर  हम  हाथ  पर  हाथ  धरे  बौठे  रह  गये
 झौर  अगर  हिन्दुस्तान  की  चारों  तय््फ़  से

 समद्र  से  नाक  बंदी  ही  जाय  तो  हम  बिल.  में
 बैठे  हुए  चू  के  समान  मर  जायेंगे।

 हमारे  यहां  'एम्यूनिशन  और  एक्सप्नो-
 सिव्प्‌  बनाने  के  कारखान  बन्द  है।  मेरा
 कहना  है  कि  श्र  पको  केवल  इंग्लैंड  पर  आश्रित
 होकर  नहीं  बैछ  रहना  है।  प्रमरीका  के  ऊपर
 आपको  डिपेंड  नहों  करना  है  कयोंकि  हम  देख
 रहे हैँ  कि  अत्ज,  उन  देशों  के  इंटरेस्टस  हमारे
 देदा  से  मेल  नहीं  खाते  !  श्राज  हम  दख
 रहे  हूँ  कि  सीटो  जॉक्ट  और  बगदाद  पैक्ट  इन
 देशों  द्वारा  किये  जा  रहे  है  और  दोनों  तरफ
 युद्ध  के  बादल'  मंडरा  रहे  हूँ,  ऐसी  भ्रवस्था  में
 में  कहूंगा  कि  हमें  जाग  जाना  चाहिये  श्रौर  अपने
 एम्पुनिंशन  और  एक्सप्लोसिव्स  तैयार  करने
 बाले  कारख/न  जो  झाज  बन्द  पड़  हूँ  उनको
 फिर  से  चालू  करें  क्‍योंकि  अगर  आप  ऐसा
 नहीं  करते  हूँ  तो  आए  इरा  देश  की  सुरक्षा  को
 बड़  भारी  खतरा  पहुंचा  रहे  है  1

 एक  बात  मैं  आपसे  ौर  कहना  चाहता
 हैं  कि  सन्‌  १६५३-५४  में  हमने  अपने
 बजट  में  नेवी  के  वास्त  ५  परसेंट  रबखा,
 सन  PERTARK  में  २५  परसेंट,  ५५-५६
 में  ५५०  परसेंट,  ५६-५७  में  ६  परसेंट
 कौर  ५७-४८  हें  ६  परसेंट  'रगखा  है।
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 min  ft  हमने  ६  परसेंट  रक्‍्खा  है।  आपको
 याद  होगा  कि  थोड़े  दिन  हुए  ग्रमरीकी  सौनेट
 ने  एक  बिल  पास  किया  कि  यह  ४€  वारदिप्स्‌
 नकूजर्स  दूसरे  देशों  को  सेल  करना  चाहत  है।
 सीनेट  ने  बिल  पास  कर  दिया  भौर  वह  थोड़े
 दिति  बाद  ला  बन  जायगा।  पाकिस्तान  ने
 अमरीका  से  मांग  की  हुई  है  कि  हमें  वारशिय्य
 दिये  जायें,  बंटिल  शिप्स  दिये  जायें  श्ौर  ऋज्स
 दिय  जाय  जब  कि  हमारी  हालत  यह  है  कि
 हमारे  पास  न  तो  एक  बैटिल  दिप  है,  भौर
 त  ही  एक  पनडुब्बी  जहाज़  आपके  पास  है
 और  में  नहों  समझता  कि  श्राप  उनके  बिना  कंसे
 इस  विशाल  देश  की  रक्षा  कर  सकते  हैँ।

 डिफेंस  की  दृष्टि  से  में  कहता  हूं  कि  यह
 बजट  बिलकुल  व  हियात  बजट  है  और
 होपलेस  बजट  है  और  इस'  बजट  से  श्राप  देदा
 का  डिफेंस  नहीं  कर  सकते।  झाप  कहें  कि
 हम  तो  सत्याग्रही  हूँ  तो  में  पूछना  चाहता  हूं
 कि  जब  काइमी र  पर  कबाइलियों  श्रौर  पाकि-
 सतान  का  हमला  हुआ  तो  हमने  काइमीर  की
 रक्षा  सत्याग्रह  से  तो  नहीं  की,  अपनों  अम्बर
 ब्चख  से  तो  काइमीर  को  हमसे  नहीं  बचाया
 बल्कि  अपने  सैन्य  बल  प्रौर  हस्त्रास्त्रों  क ेबल
 पर  कःइभीर  को  हमने  बचाया  |  आज  ाप
 हिन्दुस्तान  में  प्लानिंग  की  बात  करते  हैँ
 ओर  करोड़ों  रुपया  प्लानिंग  पर  चर्च  कर  रहे
 हैं  लेकिन  श्रगर  कहीं  पाकिस्तान  का  एुक
 बौम्बर  आकर  भाखड़ा  नांगल  और  दूसरे
 बांधों  पर  बम  गिरा  दे  तो  सारी  योजनाएं
 अ्रापकी  खत्म  हो  जायेगी  t  में  पूछना  चाहता
 हुं  कि  आपने  उसको  रोकने  के  खातिर  क्‍या
 इंतजाम  किया  है?
 Shri  Nath  Pai  (Rajapur):  We  have

 Panchsheel.

 aft  रघु  नाथ  सिह  :  दामोदर  घाटी
 ओर  कोसी  बांध  योजनाओों  की  रक्षा  आप
 कैसे  करेंगे।  श्राप  इन  प्रोजेक्टस  की  रक्षा
 करने  में  तभी  समर्थ  होंगे  जब  झापकी  डिफेंस
 पालिसी  की  भी  एक  प्लानिंग  हो।  झाज
 झापकी  डिफेंस  की  कोई  प्लानिंग  नहीं  है।
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 इस  बास्ते  मेँ  भ्रापसे  मि दल  करूंगा  कि  जहां
 तक  डिफेंस  का  सवाल  है  हमारा  डिफेंस

 बहुत  ही  कमज़ोर  है  शौर  इसको  मजबूत
 बनाने  के  लिये  यह  बहुत  ज़रूरी  है  कि  हम
 डिफेंस  पर  झधिक  रुपये  ब्प्प  करें।
 अमरीका  अपने  बजट  का  ७५  परसेंट  खर्च
 शर  रहा  है,  इंग्लैंड  भी  बहुत  ज्यादा  |  कर

 रहा  है।  में  मह  जानना  चाहता  हूँ  कि
 'सिझाटो  और  मीडो,  इन  दोनों  द्रीटी  श्रार्गे-
 नाइजेशनों  को  देखते  हुए  झ्राप  ने  उनसे  हमारी
 रक्षा  करने  वे!  वास्ते  कोई  योजना  बनाई  है  ?
 इस  बास्ते  मेरा  यह  निवेदन  है  कि  दीघ्
 से  शीघ्र  देश  में  एक  तैवल  दिपयार्ड  कायम  किया
 जाए  भौर  उसके  वास्ते  रुपया  दिया  जाए ।
 हम  पनडुब्बी  जहाज,  वार-शप्स  श्रादि  अपने
 अ्रपन  देश  में  बनावेगे।  भ्रब  जब  कि  लड़ाई
 के  लिए  एटम  झा  गया  है,  हम  केवल  लाठी
 ले  कर  नहों  लड़  सकते,  गोली  से  नहीं  लड़
 सकते  t  हमें  अपने  देश  की  रक्षा  के  वास्ते
 उत्तने  ही  अच्छे  अ्रार्म्स  और  उतने  ही  अच्छे
 ऐम्पूनलिशन्स  की  श्रावदयकता  है  जितने  अच्छे
 आम्स  झौर  एम्यूनिशन  की  प्रावश्यकता  दूसरे
 देशों  को  है।  सभापति  महादय,  आप  पंजाब
 के  रहने  वाले  हैं,  श्राप  को  याद  होगा  कि  बाबर
 के  साथ  सिफ  २०  हजार  आदमी  श्राएं  थे,
 लेकिन  उन  के  सामने  राणा  सांगा  को  एक  लाख
 फौज़  हार  गई।  इसका  कारण  क्‍या  था?
 बाबर  के  पास  गन्‍स  थीं,  राणा  सांगा  के  पस

 वह  नहीं  थी ।  वह  हार  गणु।  झाज  ाप
 के  शन्नुप्नों  के  पास,  पाकिस्तान  के  पास  ऐंटम
 बम  है,  पाकिस्तान  के  पास  हम  से  ज्यादा  श्रच्छे
 सत्र  हुए  तो  हमारी  रक्षा  कैसे  हो  सकती  है?
 इस  बास्ते  में  नि  दन  करना  चाहता  हूँ  हिन्दु-
 स्तान  में  डिफस  के  जजट  का  कुल  ६  परमेंट
 नेवी  पर  रबखा  गया  है,  यह  सिर्फ  डिफेन्स
 के  बजट  का  ६  परसेंट  है,  कुल  बजट  का  नहीं  |
 मैं  कहना  चाहता  हूं  कि  इस  पर  कम  से  कम  एक
 तिहाई  या  ३०  परतसेंट  खर्च  होना  चाहिए।
 तभी  देश  की  रक्षा  हो  सकती  है  नहीं  तो  हम
 खतरे  में  है,  ौर  खतरे  में  रहेंगे।
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 Ch.  P.  8,  Daulta  (Jhajjar):  Sir,
 when  the  first  Budget  was  presented
 to  the  First  Lok  Sabha,  the  Leader
 of  the  Communist  Party  said  that  it
 was  a  declaration  of  war  on  the  rural
 section.  I  must  say  today  that  the
 present  one  is  certainly  a  declaration
 of  war  on  our  poorer  sections,  a
 declaration  of  war  with  weapons
 which  are  going  here  and  there  and
 everywhere.  I  have  fallen  in  love
 with  the  Finance  Minister;  I  heve
 seen  him;  he  is  a  very  good  man  at
 heart.  He  is  a  hard  working  Finance
 Minister  too.  Then,  what  the  hell  I
 am  talking?  I  say  again  that  the
 Budget  he  has  produced  is  a  Budget
 of  declaration  of  war  on  poorer  sec-
 tions.  Yet  the  man  is  good.  Then,
 where  is  the  difficulty?  Our  society
 is  class-ridden  and  we  have  a  class-
 ridden  Government.  That  class  that
 over-rules  our  Government  and  our
 society  is  the  capitalistic  class.  It
 was  this  class  that  inherited  power
 from  the  Britishers  because  power
 was  transferred  through  a  compro-
 mise;  and  where  there  is  a  compro-
 mise  it  is  the  leadership  of  this  class
 that  gets  the  power.  Pandit  Jawahar-
 lal  Nehru,  present  Leader  of  the
 House,  when  he  was  Leader  of  the
 Nation,  wrote  a  book  called  Dis-
 covery  of  India.  On  Page  5i,  the
 says  that  he  does  not  like  his
 class.  He  meant  the  upper  class.
 There  he  says  that  their  intention  is
 not  to  change  the  social  structure.
 The  Britishers  have  got  what  they
 wanted  before  being  pushed  out  and
 our  bania  has  come  to  take  their
 place  keeping  that  social  and  econo-
 mic  structure  in  tact  and  retaining
 what  the  foreigners  have  been  doing
 so  far.

 It  was  his  opinion  at  that  time,
 when  he  himself  had  not  succumbed
 to  his  class  character.  I  am  talking
 of  those  good  days  when  he  was  out
 of  power.  This  Budget  is  not  the  child
 of  our  Finance  Minister.  The  father
 of  this  Budget  is  that  class  of  people
 who  are  our  rulers.  The  mother  is
 that  social  and  political  structure
 based  upon  the  exploitation  inherited
 from  Britishers,  This  man  is  simply
 a  mid-wife  to  this  Budget.
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 I  did  not  expect,  frankly  speaking,
 @  good  Budget  from  these  parents  and
 the  mid-wife  too.  When  I  left  for
 the  House  on  the  i5th,  I  was  expect-
 ing  a  bad  Budget.  I  was  expecting
 that  something  more  is  coming.  But,
 I  did  not  expect  that  these  people
 would  dare  at  this  stage  give  a  con-
 weasion  to  the  higher  economic  groups.
 When  I  came  here  and  heard  his
 speech,  I  was  stunned.  Elections  were
 held  so  recently  and  these  people  had
 talked  of  socialism  so  loudly  that  I
 did  not  expect  that  they  would  come
 out  in  their  class  character  so  soon.

 ‘We  have  been  seeing  that  Budgets
 are  coming  year  after  year  with  more

 wand  more  of  taxation.  They  tell
 us  that  this  is  not  due  to  exploit-
 ation:  we  are  bringing  socialism  and
 we  are  developing  your  country.  My
 sympathy  goes  with  those  feudal  lords
 of  the  olden  days.  They  too  exploited
 but  the  poor  fellows  did  not  know
 how  to  talk  simultaneously  while
 exploiting.  But  our  exploiters  of  the
 modern  class  know  how  to  couch  in
 good  phrases  the  blow  that  they  give
 to  the  masses  and  talk  of  socialism.
 Talk  of  development  and  socialism  is
 nothing  but  these  good  words.  They
 talk  of  socialism  when  they  want  to
 check  socialism.

 Now,  let  us  analyse  briefly  this
 Budget.  They  have  reduced  _  super-
 tax.  They  have  reduced  income-tax
 on  the  plea  that  there  is  expenditure
 tax  and  wealth  tax.  These  are  no
 taxes.  They  are  smokescreens  to
 enable  the  Finance  Minister  to  point
 out  to  his  critics:  look  here,  I  have
 taxed  even  wealth  of  the  rich.  Rs.  5
 crores  is  their  estimate.  I  may  tell
 you  here—write  it  down—it  will  not
 be  realised  to  the  extent  of  more  than
 Rs.  5  crores.  We  know  how  a  rich
 man  gets  his  property  assessed.  We
 have  seen  it  in  Estate  Duty.  We  were
 told  that  we  would  be  getting  Rs.  8
 crores  but  we  got  only  Rs.  3  crores.

 Then,  let  us  come  to  the  expendi-
 ture  tax.  Its  history  is  not  known
 but  I  am  certain  of  one  thing.  The
 capitalists  have  been  given  one  year
 toadjust  their  accounts,  Giftsare  tax

 29  MAY  ‘1987,  .  General  Discussion  2802

 free.  As  in  the  case  of  sales  tax
 where  the  sales  are  being  suppremed
 resulting,  in  losses  even  in  income-
 tax,  what  will  happen  here?  Actually
 the  income  is  going  to  be  suppressed.
 We  may  get  something,  or  we  may
 not,  out  of  this  expenditure  tax  but
 certainly  we  will  be  losing  income-
 tax.

 My  argument  is  this.  So  far  as  con-
 cessions  are  concerned,  they  are  only
 for  higher  classes.  The  taxation  of
 the  rich  is  bogus  taxation;  it  will  not
 be  realised.  The  volume  of  the  tax
 on  the  poor  is  very  big  and  huge  and
 it  will  be  realised.

 The  minimum  tax  limit  of  the
 income-tax  has  been  lowered.  O°
 what  a  fine  excuse!  “We  want  to
 make  every  one  to  contribute  for  the
 development  of  the  country.”  As  if,  if
 this  limit  is  not  lowered,  we  are  not
 contributing  now  for  the  develop-
 ment  of  the  nation.  Perhaps
 my  Finance  Miéinister  is  labour-
 ing  under  the  impression  that
 he  is  the  only  taxing  authority.
 We  have  got  our  Finance  Ministers
 in  the  States  who  are  very  efficient
 in  this  silsila.  Then,  we  have  got
 our  district  boards,  our  panchayats
 who  are  given  free  hand  to.  tax.
 Crores  and  crores  are  collected  by
 way  of  taxes  in  the  name  of  develop-
 ment  of  the  Nation.  Not  only  are
 there  so  many  authorities.  Some-
 times  one  pocket  is  being  raided
 simultaneously  by  so  many  hands.
 One  asset  is  being  assessed  simul-
 taneously  by  authorities  more  than
 one.  IT  take  the  case  of  tobacco.  That
 pinches  me.  That  is  the  only  recrea-
 tion  of  poor  people.  I  can’t  imagine
 8  peasant  without  his  hooka  plough-
 ing  throughout  the  day.  These  rich
 people  drink,  play,  go  to  cinemas  and
 all  that,  and  then  ask  the  poor  people
 why  they  should  smoke.  I  may  tell
 the  Finance  Minister  that  even  the
 poor  people  want  recreation  and
 tobacco  is  the  only  recreation  of
 my  peasants  and  jats.  See  what
 @  peasant  pays  for  tobacco,  He
 pays  land  revenue  to  Pratap  Singh
 Kairon,  the  State  Minister.  For  the
 well  which  he  has  built  for
 himself—the  Government  did  nothing
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 —he  pays  chaht  tax  sametimes
 to  the  State  Government  and  some-
 times  to  the  landlords.  I  am  not
 sure  of  the  landlords,  but  the  peasant
 certainly  pays  chahi  tax.  Then  comes
 your  duty.  This  duty  is  very  heavy.
 In  Punjab  the  cultivation  of  this  crop
 is  going  down  because  of  the  very
 heavy  duty  that  is  already  there.  Now
 the  Finance  Minister  comes  with  a
 tax  of  00  naya  paisa  per  lb.  on
 tobacco.  It  is  really  sad  to  say  the
 least.

 There  is  another  curious  argument.
 In  &  novel  way  they  tell  us  that  they
 have  given  some  concessions  to  the
 higher  income  groups  to  make  them
 interested  in  the  development  of  the
 country.  At  the  same  time  they  tell
 us  that  they  have  taxed  the  poor  men
 to  make  them  interested  in  the  coun-
 try’s  development.  This  means  that
 rich  men  are  interested  in  their  coun-
 try’s  development  when  tax  is  lower-
 ed  and  poor  men  are  interested  when
 they  are  burdened  with  taxes.

 We  are  living  in  an  age  of  sermons.
 We  have  been  listening  to  many  ser-
 mons.  Every  day  sermons  are  ad-
 ministered  by  our  rulers.  When  do
 they  administer  these  sermons?  When
 they  go  in  airconditioned  cars.  They
 tell.  my  peasant  who  is  taking  a
 pbullock-cart  in  the  sun  to  work  more.
 To  whom  do  they  tell?  To  one  who
 ig  over-worked.  Who  tells?  One
 who  does  not  work.  These  people  go
 and  say:  “Bharat  ki  janata  kurbani
 karo”.  To  whom  do  they  say?  To
 those  who  have  left  nothing  to  make
 any  sacrifice.  Who  asks?  Who  lives
 in  abundance?  Is  there  any  justifica-
 tion  for  asking?  Is  there  any  psycho-
 logical  atmosphere  for  preparing  fin-
 ance  for  the  Pian?

 I  may  tell  here  one  thing  more.  We
 and  they,  both  have  been  talking  tc
 the  people  on  socialism.  For  the  last
 five  years  a  tax-payer  has  been  giv-
 ing  tax  in  the  hope  that  the  First  Five
 Year  Plan  will  be  over  and  his  diffi-
 culties  will  be  solved.  Today,  when
 the  First  Five  Year  Plan  is  over  and
 the  first  year  of  the  Second  Pian  is  on,
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 is  he  not  justified  to  ask:  “where  is the  change?”
 The  other  day,  the  Secretary  of

 the  Ruling  Party,  Shri  Narayan,  told
 us  that  the  difference  between  the
 standard  of  living  of  the  poor  and  the
 rich,  the  ruled  and  the  rulers  is  not
 narrowing  down,  it  is  growing  wider
 and  wider.  The  poor  man  has  been
 paying  tax  continuously  with  the
 hope  that  he  is  going  to  have  a  better
 lot,  better  conditions,  after  the  com-
 pletion  of  the  First  Five  Year  Plan.
 Now  when  the  rich  have  grown  more
 rich  and  the  poor  is  going  down  and
 down,  he  is  not  going  to  pay  tax  for
 the  next  Five  Year  Plan,  let  it  go  to
 hell.

 Shri  Mohiuddin  (Secunderabad):
 Sir,  I  rise  on  a  point  of  order.  Is
 “hell”  a  parliamentary  term?

 Shri  Nath  Pai:  It  is  quite  biblical.
 Mr.  Chairman:  In  the  sense  in

 which  the  hon.  Member  used  the  term
 it  is  quite  parliamentary.

 Ch.  P.  S.  Daulta:  Sir,  it  is  not  I,  it
 is  not  the  gentlemen  sitting  behind
 me,  who  are  sending  the  next  Five
 Year  Plan  to  hell.  It  is  they  who,  by
 levying  these  taxes,  have  made  the
 poor  man  feel,  let  the  Plan  go  where
 it  goes.  I  am  not  going  to  kill  it.
 They  are  killing  it  by  taxing  the  poor.

 They  say,  make  sacrifice.  I  say,
 come  along,  let  it  begin  from  the  top.
 I  remember  the  day—I  was  a  student
 then  and  I  had  come  with  a  pass  from
 the  person  who  holds  the  Chair  now
 when  Mr.  Satyamurthi  talked  of
 heavy  administration  with  half  a
 dozen  Executive  Councillors  _  sitting
 there.  I  wish  Mr.  Satyamurthi  was
 alive  today  so  that  I  could  show  him
 the  army  of  Ministers  beginning  from
 there  coming  up  to  this  place,  I  could
 show  him  the  army  of  Ministers  in
 the  States.  They  say  that  the  State
 is  expanding,  that  the  scope  is  ex-
 panding  and  they  want  more  Minis-
 ters.  I  say,  Ministers  are  not  wanted
 because  the  scope  is  there.  First  they
 have  some  men  and  then  they  want  to
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 find  jobs  for  them.  Suitable  persons
 are  not  placed  in  suitable  jobs,  The
 persons  are  there  in  order  to  accommo-
 date  various  factions  and  jobs  are
 traced  or  created.  That  is  why  there
 is  an  army  of  Ministers,

 Is  it  not  a  fact  that  in  recent  years
 we  have  seen  another  bureaucracy,
 and  that  is  the  bureaucracy  of  these
 elder  buzurgs?  We  have  respect  for
 them,  but  if  is  not  necessary  to  res-
 pect  them  by  putting  them  at  the
 head  of  a  responsible  Ministry,  mak-
 ing  an  old  man  sitting  at  the  head
 of  a  department,  who  cannot  walk
 without  the  help  of  a  stick.  Let  me
 make  a  request.  Let  me  make  a
 Speech,  let  me  make  a  speech  for
 tyag;  they  should  retire  before  God
 allots  them  a  seat  in  the  “upper
 house”.

 There  is  not  only  the  question  of
 the  number  of  Ministers.  What  about
 their  salaries?  When  we  remind  them
 of  their  Karachi  resolution  they  say:
 “humbug,  the  currency  has  changed
 now;  the  value  of  money  has  gone
 down  and  we  cannot  do  with  Rs.  500”.
 When  we  point  out  to  them  that  in
 a  good  State  some  good  Ministers  are
 actually  charging  only  Rs.  500,  they
 say  they  are  making  political  stunts.
 The  other  day  a  responsible  Minister
 said:  “We  won't  allow  Bengal  to  go
 the  way  Kerala  has  gone.”  Let  me  tell
 you,  Sir,  that  when  people  decide  to
 go  8  particular  way  they  never  seek
 the  permission  from  the  Finance
 Minister.  If  these  rulers  have  got
 eny  mercy  on  their  tax-payers
 they  should  not  stand  in  the  way  of
 Dr.  B.  C.  Roy  going  the  way  Shri
 Namboodiripad  has  gone.  They  should
 send  instructions  to  Ministers  that
 they  should  go  the  way  Shri  Nam-
 boodiripad  has  gone  and  they  should
 accept  only  Rs.  500.  They  should  do
 it  gracefully,  otherwise  tomorrow
 they  would  be  compelled  to  do_  it,
 because  Kerala  is  there  and  the  peo-
 ple  are  there.  They  will  be  forced  to
 take  Rs.  500  and  they  shall  have  to
 wo  the  way  the  Kerala  has  gone.

 Our  leader,  Acharya  Kripalani  said
 about  the  Governors.  I  also  want  to
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 say  a  few  words  about  them.  I  do
 not  understand  why  so  much  money
 is  being  paid  to  these  “white  ele-
 phants”.  We  are  told  that  these  are
 posts  of  dignity  in  the  States.

 Mr.  Chairman:  Order,  order.  It  is
 not  proper  to  speak  of  Governors  as
 “white  elephants”  and  “black  ele-
 phants”.  The  language  should  be  more
 dignified.  The  Constitution  also  re-
 quires  that  when  we  speak  of
 Governors  proper  language  should  be
 used.

 Ch.  P.  8,  Daulta:  I  am  sorry,  Sir,
 My  criticism  is,  why  we  should  pay
 so  much  money  to  our  Highnesses,
 our  Governors.  They  say  that  it  is
 necessary  to  pay  them  for  the  dignity
 of  the  State.  May  I  say,  that  the  way
 in  which  Governors  are  appointed
 makes  it  very  difficult  for  people  to
 pay  them  respect.  A  gentleman  who
 failed  as  Food  Minister  in  the  Centre
 is  asked  to  go  as  a  Governor;  a  Chief
 Minister  who  failed  in  suppressing  a
 movement  in  his  State  was  asked  to
 become  a  Governor,  if  judiciary  is  to
 be  given  some  hint  then  a_  retired
 Judge  is  asked  to  be  a  Governor,  if
 some  leader  has  got  a  kick  from  the
 voters  he  is  consoled  and  asked  to
 become  a  Governor.  When  Govern-
 ors  are  appointed  on  these  considera-
 tions,  whatever  money  you  may
 spend  on  them  the  people  are  not
 going  to  hold  them  in  respect.  Not
 only  that.  Even  some  responsible
 Ministers  at  the  Centre  have  no  res-
 pect  for  these  high  posts.  <A  corres-
 pondent  of  a  responsible  newspaper
 had  access  to  a  Central  Minister.  He
 asked  the  Minister:  “Are  you  going  to
 be  Rashtrapati?”  The  Minister  repli- ed:  "Am  I  so  useless  a  person  to  be-
 Rashtrapati?”  My  argument  is  this.
 When  such  is  the  case,  why  do  they- spend  so  much  on  these  Governors?
 18  hrs.

 Shri  con  K.  Bhattacharyya:  Sir,  on  8
 point  of  order.  The  hon.  Member
 just  now  stated  that  2  correspondent saw  a  Minister  and  requested  him  to
 stand  for  the  post  of  Rashtrapati  and
 that  the  Minister  said:  “Am  I  such  a
 useless  person  to  become  a  Raghtra-
 pati?”  I  want  to  know  whether  this
 conversation  between  a  newspaper-
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 ~correspondent  and  the  Minister  ts  re-
 corded  anywhere  in  public  so  that  the

 -hon.  Member  may  refer  to  it.  Other-
 wise,  how  does  it  arise  and  how  can

 -be  refer  to  it?
 Mr.  Chairman:  There  is  no  point  of

 eorder  involved.  There  is  no  question
 ‘that  the  conversation  should  be  re-
 -corded  somewhere.  That  correspon-
 dent  went  to  the  Minister  and  asked
 that  question.  There  is  no  point  of
 order.

 Ch.  P.  8.  Daulta:  I  want  only  two
 minutes.  If  there  had  been  no  inter-
 ruptions,  I  would  have  finished.  I
 want  to  say  a  few  words  about  the
 -External  Affairs  Ministry.

 Shri  Joachim  Alva  (Kanara):  I
 think  the  second  portion  pertaining
 to  Rashtrapati  is  very  disrespectful.
 It  is  disrespectful  for  us  and  to  the
 Rashtrapati.

 Mr.  Chairman:  The  only  matter
 ‘which  the  hon.  Member  referred  to
 was  that  a  newspaper  correspondent
 werft  to  a  Minister  of  the  Union  Gov-
 ernment  and  asked  him  to  say
 whether  he  would  become  Rashtra-
 pati.  So  far,  nothing  is  wrong.

 Shri  Dasappa  (Bangalore):  Is  that
 authentic?

 Mr.  Chairman:  He  only  says  that  a
 certain  correspondent  went  to  a
 Minister.  There  is  no  question  of
 authenticity  that  arises  here.

 Shri  Sinhasan  Singh:  If  that  state-
 ment  is  correct—

 Mr.  Chairman:  Order,  order.  The
 ‘question  of  authenticity  does  not  arise
 here  at  all.

 Some  Hon.  Members  7ose—~
 Mr.  Chairman:  Order  order.  The

 ‘point  of  order  has  been  met.  There  is
 -no  further  question  of  any  other  point
 -of  order  arising  on  this  statement.

 Ch.  P.  S.  Daulta:  I  was  about  to
 vefer  to  the  External  Affairs.  Though
 sitting  on  the  Opposition  Benches,  I
 thave  great  respect  and  I  am  proud be
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 of  my  Prime  Minister.  He  has  played
 a  role  in  the  Indian  national  move-
 ment  before  947  when  he  succumbed
 to  his  class  character  and  the  part  he
 has  played  in  the  movement  for  a
 quarter  of  a  century  cannot  be  for-
 gotten  even  by  those  who  sit  on  this
 side  of  the  House.  His  ability,  his
 occasional  moral  courage  and  above
 all,  his  being  the  Prime  Minister  of  a
 great  nation,  have  given  him  an  imter-
 national  status.  But  all  this  does  not
 necessitate  spending  so  much  and
 making  interference  in  11 बड़ *  2  मसला  t
 This  can  all  wait.  They  spend  too
 much  on  our  ambassadors.  We  have
 so  many  of  them  and  we  are  spending
 a  lot.  We  go  out  too  many  times  and
 we  invite  too  many  guests.  These
 are  good  things  in  normal  days,  I
 admit,  but  my  Prime  Minister  should
 not  forget  that  he  is  the  Prime  Minis-
 ter  of  a  country  in  whose  financial
 chambers  a  red  lamp  is  burning.

 जब  बनिये  का  दिवाला  निकलता  हूँ  तौ
 उसको  रेड  लैमा  कहते  हँ।

 I  may  now  talk  of  things  nearer
 home,  We  are  doing  something  about
 Chandigarh.  But  this  is  not  Chandi-
 garh  but  Chandi  tomb.  We  are  ac-
 tually  suffering  from  the  lack  of
 drinking  water.  The  people  of
 Rewari,  the  place  where  the  Chair-
 man  was  born,  do  not  get  drinking,
 water.  In  these  days,  the  water  from
 the  tanks  also  evaporates.  Further  the
 water  there  is  salty.  Lakhs  and  lakhs
 are  being  spent  on  artificial  lakes.
 The  Harijans  are  not  getting  houses
 to  live  in,  and  yet  we  are  building  a
 house  that  costs  Rs.  40  lakhs  for  our
 Governor.  The  Government  should
 be  asked  to  stop  this  hobby.  ‘These
 buildings  can  wait  but  not  the  thirsty
 men  on  a  dry  field.

 One  last  word  about  the  payment  of
 taxes.  Ifa  Jat  from  Rohtak  does  not
 pay  land  revenue  by  a  fixed  date,  say,
 3500  June,  he  is  put  into  custody,  his
 entire  goods  are  auctioned.  But  when
 a  black-marketeer  evades  the  pay-
 ment  of  tax,  they  say,  “Come  along,
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 fast  झक  this”.  This  is  not  going  to
 be  tolerated.  Bring  such  tax-evaders,
 the  black-marketeers,  to  book.  Prof.
 Kaldor  says  that  Rs.  i50  crores  are
 going  away  without  being  collected  as
 tax  on  income.  I  know  of  one  in-
 stance.  Business  worth  Rs.  2  crores
 is  being  carried  on  in  Bombay  with-
 eut  any  regard  for  payment  of  tax.
 I  do  not  know  what  is  the  exact
 amount  that  is  lost  by  way  of  tax.  But
 I  want  to  say  this.  You  must  bring
 such  people  to  book.  {[f  do  not  say
 what  they  used  to  say  in  the  olden
 days,  that  is,  hang  them  by  their  neck
 on  the  nearest  pole.  What  I  suggest
 here  is  this.  Treat  all  such  tax-
 evaders  equally.  Treat  them  on  an
 equal  level.  Treat  the  big  tax-
 evaders  in  the  same  way  as  the  hum-
 dle  Jat  evader  is  treated.  Why  a
 Kasan  who  does  not  pay  the  tax  is
 made  to  suffer  more  than  a  bigger
 thief.  That  is  my  humble  submission.
 I  have  done.

 Shri  C.  D.  Pande:  Mr.  Chairman,
 Sir,  the  Finance  Minister,  in  his  budg-
 et  speech  and  subsequent  utterances,
 has  tried  to  make  out  a  case  that  the
 success  of  the  second  Five  Year  Plan
 depends  on  our  passing  the  tax  pro-
 posals  that  he  has  put  in  their  entire-
 ty.  I  think  that  position,  namely,  that
 the  Plan  can  only  be  successful  if  we
 are  to  pay  the  ransom,  80  to  say,  —,
 ‘we  must  pass  the  proposals  first,  is
 rather  too  much  and  it  is  unfair  to
 this  House  to  face  a  sudden  situation
 jike  this.  The  situation  does  not
 warrant  such  a  thing.  It  is  not  exactly
 like  this,  because,  if  we  analyse  the
 figures  that  are  required  to  be  passed
 by  this  House  as  additional  measures
 of  taxation,  we  will  find  that  out  of
 Rs,  95  crores,  Rs.  50  crores  are  ear-
 marked  for  defence;  Rs.  25  crores  are
 earmarked  for  subsidising  the  food-
 grains.  Now,  only  Rs.  i8  crores  or
 Rs.  9  crores  are  left  which  will  be
 ‘used  for  the  financing  of  the  Plan.

 Now,  can  you  imagine  that  a  coun-
 try  which  has  procured  Rs.  2,100
 crores  in  the  first  Five  Year  Plan  and
 has  already  made  a  provision  of  Ras.
 4,800  crores  in  the  second  Five  Year
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 Plan,  will  shirk  the  duty  of  finding
 out  Rs.  2l  crores  for  the  Plan?  This
 is  not  so.  But  the  bogey  has  been
 raised  in  order  to  make  the  tax  look
 rather  desirable  and  worthy  of  being
 passed.  In  the  guise  of  invoking  the
 name  of  the  success  of  the  Plan,  the
 Finance  Minister  has  brought  in  taxes
 which  otherwise  would  not  have  been
 brought  before  this  House  at  all.  So,
 the  Plan  has  been  invoked  as  a
 sacrosanct  thing  or  as  a  thing  of  such
 great  national  importance,  and  that
 for  that  Plan  we  will  have  to  make
 sacrifices  in  the  form  of  these  taxes.
 But  it  is  not  for  the  Plan,  because  for
 the  Plan,  we  have  already  made  pro-
 visions.  If  we  can  provide  Rs.  4,800
 crores,  this  House  will  not  shirk  the
 duty  and  the  pleasant  duty  and  the
 welcome  duty  of  providing  Rs.  20
 crores  more.

 But  my  fear  is  that  whatever  we
 have  provided  in  the  past  and  what-
 ever  we  are  going  to  give  for  the
 next  Five  Year  Plan,  that  is,  the
 existing  Five  Year  Plan,  is  not  likely
 to  be  spent  efficiently  and  be  utilised
 in  the  proper  manner:  That  is  the
 crux  of  the  whole  thing,  as  to  why
 our  people  oppose  these  taxes.  The
 people  doubt  whether  the  money  they
 have  contributed  so  far,  Rs.  2]  crores
 for  tho  first  Five  Year  Plan,  has  been
 put  to  proper  use.  If  we  have  achiev-
 ed  success  and  perhaps  so  by  spend-
 ing  even  less,  we  cannot  vouchsafe
 that  the  expenditure  has  been  proper
 throughout.

 Whenever  our  people  see  wastage
 here  and  there,  they  feel  hurt.  They
 are  ready  to  contribute  their  hard-
 earned  money  to  the  State  but  they  do
 not  like  to  see  that  what  they  con-
 tribute  after  great  toil  and  sweat  is
 spent  and  distributed  rather  lavishly
 and  lightly.  There  are  many  instances
 which  Members  of  this  House  have
 given,—instances  where  money  has
 been  mis-spent.  I  will  not  take  the
 time  of  the  House  by  enymerating  all
 those  superfluities  and  extravagances.
 It  is  in  the  knowledge  of  this  House;
 they  see  al)  the  big  buildings  around;
 they  see  all  the  big  cars;  they  see  the
 doings  of  the  Social  Welfare  Board,
 Rs.  22  crores  were  spent  in  the  last
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 five  years  of  the  first  Plan  period,  and
 for  what?  Just  for  the.  frills  of  the
 Plan.  You  have  got  -certain  society
 ladies,  they  go  in  jeeps  and  social
 gossip  is  exchanged.  They  are  all
 honorary  workers.  They  want  noth-
 ing  from  the  State  except  a  convey-
 ance  and  a  telephone  connection  and
 a  little  staff,  a  stenographer  and  a
 peon.  In  this  manner,  who  Is  going
 to  be  convinced  that  you  have  spent
 those  Rs.  22  crores  rightly?  If  people
 are  not  convinced  of  this,  they  will
 certainly  grudge  paying  money  to  the
 State.

 In  this  connection  I  will  just  show
 you  a  few  publications.  Here  are  the
 publications.  Here  is  one,  Social  wel-
 fare;  it  is  a  nice,  glossy  volume,  very
 nice  to  look  at,  with  pictures  therein
 of  bonny  babies  and  nice  ladies.  But
 this  is  not  what  we  want  for  the
 success  of  the  Plan.  There  is  one
 Educational  Quarterly  containing  no
 matter  of  worth;  and  then  Bhagirath,
 Kurukshetra,  Samaj  Kalyan  in  Hindi.
 How  many  people,  do  you  imagine,
 read  these?  These  things  are  hardly
 read  by  anybody.  At  least  I....

 Shri  Mohiuddin:  We  read  them.
 Shri  0.  D.  Pande:  You  may  be

 reading  them.  You  are  a  very  loyal
 citizen  of  this  country.  But  most  of
 the  people  do  not  look  at  them.  I
 must  admit  that  these  books  are  not
 read  by  me  at  all,  and  my  cook  makes
 use  of  them  in  the  morning  for  light-
 ing  the  fire.  I  do  not  want  to  sug-
 gest  that  the  savings  in  these  publi-
 cations  will  give  us  forty-five  crores
 of  rupees.  That  is  not  my  idea.  But
 what  I  want  to  impress  upon  the
 House  is  that  there  is  this  lavishness
 and  unnecessary  expenditure  to  which
 people  object.  This  may  save  five
 lakhs  or  ten  lakhs  of  rupees.  The
 same  thing  is  happening  in  the
 States.

 Se
 stance,  in  U.P.  there  is

 the  Panchayédt  Raj  Magazine  and
 Pashu  Palan  Vibhag.  Do  you  know
 how  many  copies  of  this  magazine,
 Panchayat  Raj,  are  printed?  It  is
 fifty  thousand  a  week.  And  there  is
 8  scramble  among  the  printers  as  to
 who  should  get  the  order  for  these
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 fifty  thousand  copies.  (Interruption).
 My  friend  Mr.  Feroze  Gandhi  who.
 wants  to  say  something  was  trying  to
 get  the  order  for  that  magazine  for
 his  press,  the  National  Herald.  And
 I  think  he  will  support  me  in  saying.
 that  that  job  work  of  printing  fifty
 thousand  copies  was  worth  Rs.  25,000
 to  his  paper  which  he  was  managing
 at  that  time.  If  these  are  the  condi-
 tions,  how  can  we  imagine  that  people
 will  vote  the  money,  which  is  not
 spent  for  the  Plan  but  for  the  super-
 fluities  of  the  Plan?

 When  I  think  of  a  Plan  it  necessarily
 occurs  to  my  mind  that  it  should
 be  based  on  firm  estimates.  In  this
 country  no  estimate  that  has  been  put
 before  this  House  and  on  the  basis  of
 which  grants  have  been  sanctioned
 has  ever  come  to  be  true.  The
 estimates  have  been  shifting  from
 ‘time  to  time.  Can  we  imagine  that
 with  such  shifting  of  estimates  any
 plan  can  be  final?  ‘You  are  asking
 for  Rs.  4,800  crores  and  then  Rs.  5,300:
 crores  and  it  is  likely  next  year  you
 will  say  it  should  be  Rs.  6,000  crores.
 Then  the  blame  is  put  on  rising
 prices.  Can  the  Finance  Minister,
 who  is  not  here  nor  his  Deputy....
 (An.  Hon.  Member:  His  Deputy  is
 here)....I  am  sorry.  Can  he  explain
 why  from  Rs.  00  crores  in  Bhakra-
 Nangal  the  estimate  now  is  Rs.  72
 crores?  Is  it  only  due  to  the  rise  of
 some  steel  and  cement  prices?  Can  he
 make  me  believe  that  in  the  Damodar
 Valley  Corporation  or  in  Hirakud  or
 in  the  Steel  concerns  the  estimates
 put  before  us  have  not  gone  up  by
 about  70  per  cent?  Do  you  think  a
 seventy  per  cent  rise  has  taken  place
 in  the  price  of  raw  materials?  And
 you  say  the  estimates  are  exceeded
 because  the  prices  are  rising  and
 therefore  the  people  should  pay  in
 order  to  finance  the  Plan.

 What  is  the  fact,  the  reality?  The
 vantity  is  we  sanction  a  project.  It  is
 not  a  planned  project.  Whether  it  is
 Bhakra-Nangal  or  Hirdkud  or  Rihané
 or  Damodar  Valley  or  Sindri,  we  go
 on  sanctioning  the  amounts  that  the
 managers  of  the  concerns  ask  for,
 That  is  our  pian.  In  this  way  2  plant



 2853  General  Budget—

 @at  should  ‘have  been  completed  for
 a  certain  amount  is  costing  us  almost
 twice  the  ammount.  Therefore,  unless —
 you  can  think  of  sure  estimates,  never
 come  before  this  Parliament  for
 grants,  because  every  year  the  esti-
 mates  are  wrong.  If  we  had  known
 ‘that  this  was  likely  to  be  the  expendi-
 ture,  we  might  have  perhaps  reduced
 ‘our  ambitious  plan  and  kept  onlv
 such  items  as  the  resources  could
 bear.  But  when  you  tell  us  that  you
 will  have  a  steel  plant  at  Durgapur

 and  that  it  will  cost  a  hundred  crores,
 we  say  “it  is  very  nice,  it  is  a  reas-
 sonable  amount”  because  a  _  millio-
 ton  plant  costs  a  hundred  crores  and
 that  is  the  price  throughout  tbe
 world.  But  whep  you  undertake  this
 work,  it  becomes  Rs.  70  crores.  And
 it  is  my  apprehension  that  it  might
 come  to  Rs.  200  crores  by  the  time
 it  is  completed.

 Therefore,  in  such  conditions  whera
 ‘the  estimates  are  shifting,  no  plan  cay
 be  final  and  no  taxation  is  justified.
 If  you  give  us  a  firm  estimate,  witb

 a  possible  variation  of  five  per  cent
 this  way  or  that  way,  we  can  have
 some  plan.  Otherwise  a  plan  is  not
 Possible;  it  is  just  taking  some  pro-
 jects.  And,  after  all,  with  a  hundred
 or  two  hundred  crores,  anybody  can
 make  a  barrage  or  a  Chittaranjan
 Works  or  a  Sindri  Factory.  There  is
 no  achievement  in  this.  The  difficulty
 is  you  are  spending  more  than  the
 work  should  have  cost.  That  is  the
 grievance  of  the  people  of  this  coun-
 try.

 The  Finance  Minister  throughout
 his  speech  has  said  that  the  people
 must  make  sacrifices  for  the  success
 of  the  Plan.  Has  he  devoted  a  single
 Paragraph  in  his  speech  to  indicate
 that  “this  is  what  the  Government  is
 ®oing  to  economise  in  all  its  branches
 of  administration”?  Can  you  make
 this  House  convinced  that  there  is  no
 room  for  economy  in  the  administra-
 tion?  Can  you  make  this  House
 believe  that  the  Damodar  Valley  Cor-
 Poration  cannot  be  managed  with  five
 crores  less  than  what  is  spent  on  it
 how?  On  MSBhakra-Nangal  we  are
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 spending  Rs.  70  crores.  I  have  some
 apprehensions  that  at  least  ten  crores
 wilh  be  due  to  mis-management—it
 may  be  a_  scandal,  _  irregulsrity,
 embezzlement  or  just  spending  badly.
 But  one  thing  is  certain,  that  there
 can  be  savings  of  at  least  five  to  ten
 per  cent  in  all  the  undertakings  that
 you  have  undertaken.  That  means
 that  out  of  five  thousand  crores  there
 is  the  possibility  of  saving  five
 hundred  crores.  (Interruption)  if
 anybody  says  ‘no’,  it  cannot  shake
 me  from  my  belief,  because  I  have
 seen  that  ten  per  cent  is  the  ordinary
 margin  of  excess  in  this  country.

 That  being  so,  when  there  is  a
 margin  and  room  for  saving,  and
 when  people  are  hard-pressed  and  not
 in  affluence  and  abundance,  is  it
 justifiable  for  you  to  come  forward
 with  proposals  of  further  taxation?

 And  another  objection  about  bring-
 ing  such  drastic  measures  of  taxation
 is  that  you  have  put  all  the  taxes  in
 one  budget.  You  could  have  brought
 some  last  year;  you  could  have  waited
 for  some.  till  next  year.  But  you
 wanted  to  give  a  shock  to  the  coun-
 try  that  all  the  taxes  can  be  brought
 in  one  year—the  need  may  or  may
 not  be  there.  I  shall  tell  you  how
 the  need  is  not  there.

 On  the  one  hand  you  make  wrong
 estimates  of  your  projects.  On  the
 other  hand  you  make  wrong  estimates
 of  your  revenues,  as  is  clear  from
 the  figures  given  in  this  budget
 speech  of  the  Finance  Minister.  In
 Customs  the  budget  provision  was  for
 Rs.  450  crores,  and  the  realisation  is
 Rs.  7l  crores.  In  Union  Excise
 Duties  the  budget  provision  was  for
 Rs.  70  crores  and  the  yield  is  Rs.  88
 crores.  Therefore,  if  you  can  make
 a  difference  of  Rs.  23  crores  and  48
 crores  in  two  of  the  items  of  revenue
 of  the  State,  is  it  not  really  speaking
 an  inconvenient  position  that  you
 should  ask  this  Parliament  to  put  a
 tax  on  the  people  where  there  is  no
 need  of  putting  further  taxation?



 2875  General  Budget—

 {Shri  C.  D.  Pande]
 Because,  the  taxation  that  you  have
 asked  will  exceed  the  target  that
 you  are  aiming  at.  Last  year  you
 taxed  the  people  without  there  being
 any  need  for  it.  This  year  I  have  an
 apprehension  that  you  are  going  to
 further  tax  the  people  without  the
 need.  Because,  there  is  always  &
 shortfall  in  the  expenditure  and  there
 is  always  an  excess  of  reciepts  over
 the  estimated  amount.  Therefore,  I
 think  the  Finance  Minister  could
 have  easily  avoided  the  taxation  of  at
 least  twenty  to  twenty-five  crores.
 There  is  no  doubt  in  my  mind  that
 Rs.  25  crores  are  being  taxed  abso-
 lutely  for  the  sake  of  taxation.

 ‘Now,  there  are  certain  items  of
 taxation  to  which  I  have  hardly  any
 objection  on  principle.  But,  there  is
 one  item  of  taxation  which  I  strongly
 hold  as  an  unwanted  item  of  taxa-
 tion.  That  is  why,  I  asked  you,
 Mr.  Chairman,  that  the  reply  given
 by  the  Deputy  Minister  of  Finance
 should  not  be  taken  as  final  because
 all  the  speeches  made  _  thereafter
 would  be  speaking  to  the  dead  wall.
 If  he  has  given  his  final  reply  that
 there  is  no  case  for  restoring  the
 exemption  limit  in  income-tax  at
 Rs.  4200,  what  is  the  use  of  speaking
 again  and  again  because,  the  Finance
 Minister  has  asked  his  deputy  to  give
 a  reply  to  the  debate.

 Shri  B.  R.  Bhagat:  May  I  say,  Sir
 the  House  is  supreme  and  nothing  is
 final?

 Shri  C.  D.  Pande:  That  is  true.

 Mr.  Chairman:  It  is  not  a  question
 of  the  reply  of  the  hon.  Minister.
 The  hon.  Member  is  entitled  to  make
 any  remarks  he  likes.  Already  it  has
 been  brought  to  his  notice  that  it  is
 not  the  final  reply.  Even  if  the  hon.
 Finance  Minister  makes  a  final  reply,
 that  does  not  take  away  the  argument
 of  the  hon.  Member.  There  is  nothing
 fnal  in  argument.
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 Shri  ©.  9.  Pande:  It  is  in  this  hope
 that  I  am  making  out  a  case  for  the
 restoration  of  the  exemption  limit.
 This  sum  of  Rs.  4200  was  made  the
 exemption  limit  after  this  report  was
 out  or  during  the  consideration  of
 this  report.  It  has  been  in  force  for
 the  last  three  years.  This  report  was
 out  two  years  ago.  If  this  report  was
 the  basis  for  reducing  the  limit,  you
 should  have  done  it  two  years  ago.
 Two  years  ago,  you  found  that
 impossible.  You  found  that  there
 were  not  enough  officers  to  cope  up
 with  the  work.  In  two  years,  has
 the  administration  become  so  efficient
 that  you  can  handle  almost  twice
 the  number  of  cases?  Now,  what  are
 the  circumstances?  You  have  got  a
 Breater  number  of  cases,  dossiers  as
 they  are  called  in  the  department.
 Death  duty,  estate  duty,  they  have
 got  almost  6000  cases.  Now,-  in
 expenditure  tax;  there  will  be  at
 Teast  15,000  cases.  There  may  be
 more  than  25,000  cases  in  wealth  tax.
 Having  added  on  to  your  burdens
 with  collection  of  heavy  dossiers,  have
 you  made  such  a  big  increase  in
 your  staff  that  you  can  cope  effi-
 ciently  with  additional  cases  that  you
 are  going  to  tackle?  Can  you  imag-
 ine  the  number  of  cases  that  you
 are  going  to  tackle?  Four  lakhs  is
 the  estimate  of  the  Finance  Minister.
 When  you  tackle  400,000  cases,  it  is
 my  experience  from  the  knowledge in  the  villages  and  ordinary  towns
 that  the  Income-tax  Inspectors  tackle
 800,000  cases,  double  the  number  of
 people.  Just  it  may  be  to  find  out
 marginal  cases  in  all  sincerity;  it  may be  a  little  incentive  to  get  something out  of  doubtful  cases.  Because  a
 man  who  has  to  pay  Rs.  20  as  a
 tax,—he  may  have  to  pay  it—he
 thinks  it  to  be  bothersome  and  he
 would  pay  Rs.  10/-  then  and  there
 and  get  rid  of  the  whole  thing.  If
 you  reduce  the  taxation  limit  from
 Rs.  4,200  to  Rs.  3,000,  it  will  create
 a  lot  of  corruption.  You  will  antag- onise  people  who  are  already  hard
 hit.  I  think  the  Finance  Minister  did
 not  even  consult  or  see  what  the
 reaction  of  his  stenographer  was



 अंक?  General  Budget—

 after  be  wrote  the  budget  speech.
 Awl  these  clerks,  all  these  ‘12,000
 people  who  go  out  in  cycles  in  the
 evening  when  they  go  out  from  the
 offices,  they  are  all  hard  hit.  Really
 they  have  got  no  feeling  for  this
 Plan.  They  have  no  feeling  for  the
 country,  because  they  are  over-
 burdened  with  their  miseries.  Now,
 you  are  taxing  them.

 The  argument  of  the  Deputy  Minis-
 ter  is  that  the  incidence  of  tax  will
 be  Rs.  8  and  not  Rs.  98.  It  is  not
 Rs.  48  that  is  the  question.  The
 question  is  that  these  people  have  to
 go  to  the  Income-tax  Officers  and
 they  have  to  prove.  In  the  case  of
 salaried  people,  it  may  be  very  easy.
 In  the  case  of  the  business  class,
 where  the  marginal  cases  are  involv-
 ed,  I  am  sure,  the  difficulties  and
 harassment  will  be  extreme  and  the
 sum  of  Rs.  5  crores  that  you  are
 going  to  realise  from  them  at  a  cost.
 of  Rs.  450  lakhs  is  not  worth  having
 in  view  of  the  resentment  and  corrup-
 tion  that  you  will  cause  in  society.
 The  Deputy  Minister  also’  said  that
 the  per  capita  income  is  only
 Rs.  200  and  odd  and  _  therefore,
 the  limit  that  is  proposed  is  30  times.
 It  was  an  absolutely  wrong  interpre-
 tation  of  figures.  In  per  capita
 iyncome,  it  is  not  one  man’s  income.
 It  is  a  family’s  income.  In  one
 family  paying  income-tax,  there  are
 at  least  4  or  5  persons.  For  the  sake
 of  calculation  it  is  Rs.  1000.  The
 average  income  is  Rs.  1000.  Don’t
 say  that  the  lowest  income  in  this
 country  is  200  and  odd  and  that  you
 have  fixed  a  very  generous  limit  of
 Rs.  3000.  It  is  not  10  times;  it  is
 only  3  times.

 A  capital  argument  has  been  made
 that  in  other  countries,  the  limit  is
 more  or  less  the  same.  This  again
 is  very  much  erroneous,  because  those
 who  have  been  to  foreign  countries
 know  the  amenities  that  they  provide,
 free  education  that  they  give,  free
 medical  attention  that  they  give.
 The  sum  total  of  the  community
 efforts  are  such  that  with  a  lesser
 amount  you  can  live  much  better  in
 England  than  here.  If  you  are  stay-
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 ing  in  a  moderate  hotel  for  Rs.  ‘50e
 a  month  here,  you  can  live  much
 better  for  that  money  in  England
 than  here.  Therefore  never  com-
 pare  that  limit  in  that  light.

 Further,  it  is  said  by  the  Finance.
 Minister  that  these  people  should  also-
 have  some  consciousness  that  they  are
 contributing  towards  the  Plan.  Does:
 he  not  realise  that  ali  the  indirect.
 taxes  are  sufficient  to  make  him  re~-
 alise  that  he  is  paying  for  the  success.
 of  the  Plan.  The  gentleman  who
 gets  Rs.  250  is  the  person  who  has.
 got  many  dependents  unlike  in  Eng-
 land.  In  England,  even  a  daughter
 aged  79  is  not  dependent  on  the-
 parents.  A  son  is  not  dependent.  That
 is  also  an  additional  reason  why  com-
 parison  between  England,  U.S.A.,  and
 India  is  not  relevant.  This  is  with
 reference  to  comparing  things  in  other
 countries.  On  the  point  that  the
 people  must  realise  that  they  are
 paying  for  the  success  of  the  Plan,  I
 was  saying  that  they  are  paying  in  a
 large  number  of  cases  and  realising
 full  well  that  they  have  to  pay  for
 the  success  of  the  Plan.  Whenever:
 they  purchase  sugar  or  coffee  or  tea,.
 they  pay  more.  If  they  go  to  the
 cinema,  they  realise  this.  If  they-
 purchase  petrol—when  I  say  petrol,
 it  need  not  be  taken  that  they  are-
 car  owners—even  the  fares  in  mofus-
 sil  buses  will  go  up.  If  people  who-
 cultivate  a  small  farm  purchase-
 diesel  oil,  they  will  have  to  pay
 more.  In  this  manner,  there  is  no
 necessity  to  make  them  realise  that.
 they  are  contributing  for  the  success.
 of  the  Plan  because  they  are  already
 paying  too  much  beyond  their  capa--
 city.

 In  these  circumstances,  I  strongly
 plead  before  the  Finance  Minister-
 that  he  should  reconsider  this  thing..
 This  is  the  worst  item  of  the  whole:
 taxation,  that  we  have  reduced  the-
 exemption  limit  from  Rs.  4,200  to.
 Rs.  3000.  It  should  be  restored  not.
 to  Rs.  3,600,  but  to  Rs.  4,200,  in
 order  to  relieve  work  from  this.
 department,  and  to  give  relief  to  the
 tax-payer.  It  is  not  a  question  of
 Rs.  18/-.  You  come  forward  with  the
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 specious  arguments  that  formerly
 they  were  paying  Rs.  98  and  now  it  is
 only  Rs.  18.  If  you  want  to  tax,  you
 better  tax  Rs.  98.  Once  you  tax,  it  is
 the  vexation  that  is  more  important
 than  Rs.  78  or  Rs.  98  Even  these
 clerks  will  say,  once  you  have  to  pay,
 let  it  be  Rs.  98.  Let  it  not  be  clerks.
 In  the  business  community,  the
 lowering  of  the  limit  will  be  of  the
 highest  consequence  because  it  will
 lead  to  harassment  and  _  corruption
 With  these  words,  I  again  plead
 before  the  Finance  Minister  and  the
 Deputy  Minister  that  the  exemption
 limit  should  be  restored  at  Rs.  4,200
 to  avoid  harassment  and  corruption.

 Shri  M.  D.  Mathur  (Nagaur):  Sir,
 “The  discussions  on  the  budget  have
 been  going  on  for  the  last  two  days,—
 particularly  this  budget  concerns  the
 Plan—there  is  an  apprehension  in  my
 mind  that,  after  all  the  taxes  are
 levied,  one  fine  morning  the  Planning
 Minister  or  the  Finance  Minister  may
 come  forward  and  say,  in  spite  of  all

 -efforts  on  our  side,  in  spite  of  all  the
 taxes  that  have  been  levied,  we  still
 lack  funds,  and  we  are  not  able  to
 execute  the  Plan  in  toto.  If  it
 happens  like  that,  one  fine  morning

 “before  this  Parliament,  we  who  are
 -enthusiastically  supporting  the  tax
 ‘structure  as  proposed  by  the  Finance
 Minister  will  be  placed  in  a  wrong
 position.  Therefore,  before  I  go  fur-
 ther,  I  want  an  assurance  from  the
 Finance  Minister  and  the  Govern-
 ment  of  India  in  this  respect.  I  say

 ‘that  the  people  may  be  prepared  to
 pay  all  these  taxes  for  their  bright
 future,  and  for  the  future  of  their
 kith  and  kin.  If  this  thing  happens,
 it  will  put  the  Government  as  well
 as  its  supporters  in  a  very  precarious
 position.

 While  discussing  the  President’s
 Address  everybody  in  this  House
 welcomes  the  remarks  that  the  Gov-
 ernment  was  determined  to  execute
 the  Plan,  and  now  we  find  the  deter-
 mination  of  the  Government  to
 execute  the  Plan  in  these  taxation
 proposals.  Today  we  have  heerd  in
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 this  House  people  saying  that  they
 have  to  pay  a  quarter  of  a  naya
 paisa  more  for  a  cup  of  coffee  or  ‘tea.
 I  want  to  inform  this  House  that
 there  are  people  in  this  country  who
 have  to  pay  two  to  four  annas  for  a
 bucket  of  water.  Those  people  do
 not  grudge  today  the  taxation  propo-
 sals,  they  welcome  these  proposals,  in
 spite  of.  the  fact  that  they  are  paying
 two  to  four  annas  for  a  bucket  of
 water.  The  men  and  women  in  the
 desert  parts  of  this  country  travel
 every  day  ten  to  twelve  miles  to
 bring  two  buckets  or  two  pots  of
 water.  These  people  look  to  the
 Plan.  They  expect  that  if  the  Plan
 is  executed  they  will  get  water  either
 from  the  canals  or  tubewells  in  the
 desert  parts  of  this  country.  They
 are  prepared  to  pay  more.  When
 Dr.  Katju,  the  then  Defence  Minister,
 visited  that  area,  the  people  said:
 “We  are  prepared  to  donate  and
 contribute  in  a  blood  bank  as  much
 blood  as  you  like,  but  we  want
 water  from  you.”  And  here  we  are
 discussing  in  this  House  a  simple  rise
 in  the  cost  of  a  cup  of  coffee  or  tea.
 There  are  people  in  this  country  all
 over  who  are  badly  suffering.  They
 are  enthusiastic  about  the  execution
 of  the  Plan  because  it  is  in  the  Plan
 they  see  prosperity  coming  to  the
 villages,  that  their  future  will  be
 bright,  that  human  energy  which  is
 wasted  in  going  ten  to  twelve  miles
 every  day  to  get  drinking  water  will
 be  saved.  Therefore,  I  want  to  state
 that  so  far  as  the  determination  of
 the  Government  to  execute  the  Plan
 is  concerned,  the  people  are  with  the
 Plan  and  with  the  Government.
 Maybe  that  for  political  reasons  some
 people  sitting  on  that  side  of  the
 House  try  to  create  high  tension  out
 of  these  taxation  proposals,  but  so  far
 as  the  common  people  are  concerned,
 today  they  want  the  amenities  of  life,
 they  want  schools  in  the  villages  and
 for  achieving  these  through  the  Plan
 they  will  not  hesitate  to  pay  as  much
 as  you  like.

 My  hon.  friend  Shri  Dange  spoke
 yesterday  and  we  were  anxiously
 listening  to  what  he  was  saying.  ¥
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 thought  he  might  give  some  alterna-
 tive  proposals  to  the  hon.  Finance
 Minister  to  save  the  common  man
 from  these  taxation  proposals.  He
 only  said  that  the  approach  of  the
 Finance  Minister  should  be  socialistic,
 and  suggested  to  him  to  read  Das
 Kapital,  Volume  III.  So  many  people
 on  this  side  of  the  House  must  have
 read  that  book,  but  our  approach  to
 socialism  is  fundamentally  different
 from  what  he  wanted  to  teach  us.
 We  got  independence  from  the  impe-
 rialist  power  in  a  way  which  created
 history.  We  liquidated  the  feudal
 order  by  negotiation,  and  we  want  to
 liquidate  the  private  sector  also  in  a
 different  way  from  the  one  they  want
 to  suggest  to  us.  We  do  not  want  to
 apply  the  gulliotine  to  the  private
 sector.  We  do  not  want  to  give
 passports  to  the  managers  and  owners
 of  the  private  sector  immediately.
 On  the  other  hand,  we  want  to  fully
 exploit  the  private  sector  in  the  inte-
 rests  of  the  country,  and  when  their
 utility  goes  out,  slowly  we  will  taxe
 them  over.  So,  he  could  not  help  this
 House  or  the  Finance  Minister,  excepe
 suggesting  that  nationalisation  shnoulia
 take  place.  We  agree  to  it,  and  tne
 Government  of  India’s  policy  of
 nationalising  industries  is  being  im-
 plemented  gradually.  So,  the  Uppo-
 sition  have  not  made  any  contrinu-

 tion  to  altering  the  tax  structure.

 The  difficulty  is  not  that  tne  com-
 mon  man  does  not  want  to  pay.  ‘Ine
 common  man  should  be  entnusea,  ne
 must  be  made  Plan-minded.  He  is
 getting  Plan-minded  out  ot  necessity, but  he  must  be  told  that  the  Pian  is
 going  to  bring  a  better  future  tor
 him.  In  that  case,  he  will  entnusias-
 tically  come  forward  and  contripute to  the  building  up  of  tne  nation,
 Today  the  people  are  contributing one-third  for  digging  wells  in  the
 villages,  they  are  contributing  50  per cent  for  the  construction  of  school
 buildings.  They  are  not  taxes,  but the  people  are  voluntarily  coming forward.  We  should  help  in  creating an  atmosphere  in  which  they  will feel  that  the  Plan  is  going  to  solve

 _  the  miseries  of  this  country.  But  I
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 would  tell  the  Finance  Minister  one
 thing.  When  we  go  to  our  consti-
 tuencies  with  these  taxation  proposals
 we  are  going  to  be  faced  with  impor-
 tant  questions.  The  villager  today  is
 prepared  to  pay  the  tax  you  want,
 the  middle  class  willingly  or  unwill-
 ingly  will  pay  the  taxes,  but  they  will
 put  this  direct  question:  “You  want
 to  tax.  us,  you  want  us  to  sacrifice,
 ycu  want  us  to  invest  this  money  for
 the  future  of  this  country,  but  what
 are  you  doing  to  those  people,  the
 Princes,  who  are  getting  Rs.  7  crores
 every  year?”  IL  come  from  a  State
 which  has  been  integrated  from  vari-
 ous  Princely  States,  viz.,  Rajasthan.
 The  Princes  there  get  Rs.  7  lakhs
 annually,  one  Prince  Rs.  0  lakhs,
 another  Rs.  5  lakhs  etc.  We  spend
 Rs.  5  to  Rs.  6  crores  annually  on
 them.  Are  you  going  to  scale  down
 their  privy  purses?  Their  patriotic
 urge  to  surrender,  power  has  already
 been  more  than  compensated  by  the
 privy  purses  they  have  received  for
 so  many  years.  We  read  in  the  press
 that  Pandit  Nehru  wrote  a  letter
 appealing  to  the  patriotic  feeling  of
 the  Princes,  as  the  press  put  it;  to
 come  forward  voluntarily  to  cut  down
 their  privy  purses.  I  think  not  a
 single  Prince  came  forward.  We  do
 not  know  the  fate  of  that  historic
 letter  of  Pandit  Nehru  to  the  Indian
 Princes.

 Today  you  are  spending  crores  of
 rupees  in  constructing  administrative
 buildings.  I  know  of  so  many  States
 where  there  are  buildings  as  big  as
 your  Secretariat  in  New  Delhi.  There
 is  for  instance  the  Ummeed  Bhawan

 “place  in  Jodhpur  constructed  a  few
 years  before,  at  a  cost  of  Rs.  5  crores
 and  which  is  lying  idle  today.  Nobody is  there  to  clean  and  sweep  the  place.
 Why  are  such  buildings  not  utilised
 for  hospitals,  schools,  universities and  other  important  departments  of
 the  Government  of  India  or  the
 Government  of  Rajasthan?  The  diffi-
 culty  is  that  these  buildings  are  on
 the  list  of  private  properties  of  the
 Princes.  When  Sardar  Patel  was
 integrating  the  States,  V.  P.  Menon
 and  the  Princes  negotiated  and  put
 ‘everything  in  their  private  list,  A
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 Prince  should  have  one  house  to  live
 in.  In  the  socialist  order  where  we
 want  to  reduce  disparities  in  income
 and  wealth,  we  find  that  today  the
 Princes  are  living  in  those  lavish  big
 houses,  and  so  many  others  are  lying
 idle.  We  are  constructing  new  build-
 ings  and  the  old  buildings  are  rotting.
 They  are  the  nation’s  wealth  because
 they  were  constructed  by  the  tax-
 payer’s  money,  not  out  of  the  privy
 Purses.  In  order  to  entnuse  the  peo-
 ple  today  that  the  Fian  has  to  be
 fulfilled,  has  to  be  carried  through  in
 order  to  solve  tne  museries  of  the
 people,  we  will  nave  to  curtail  our
 expenditure  m  tne  aamunistration,  I
 will  not  go  into  aetaus.  Wwe  are  pay-
 ing  Oigh  salaries  to  Government  offi-
 cials.  A  pay  commission  should  be
 immediately  appointea  to  revise  the
 pay  structure  in  tne  lignt  of.the  fact
 that  we  want  a  socialist  structure
 now.  We  want  a  socialistic  society.
 But  today  the  salaries  are  ranging
 from  Rs.  4000  on  tme  one  side  to
 about  Rs.  25  or  50  or  700  on  the
 other.  That  has  got  to  be  revised.
 Our  services  and  the  bureaucracy
 also  have  to  come  forward  and  make
 their  sacrifice.  Along  with  the  propo-
 sels  which  the  Finance  Minister  nas
 put  forward,  there  ought  to  be  also
 another  proposal  to  the  effect  tnat
 a  pay  commission  would  be  appointea,
 ecnsisting  of  officials,  non-officials  ana
 other  important  people,  to  revise  the
 pay  structure  of  the  services  in
 India.  I  think  such  a  proposal  would
 have  gone  a  long  way  in  mobilising
 our  people  for  the  Plan  and  for  the
 tax  structure  that  is  being.  built  up.

 Now,  there  are  so  many  States
 where  we  have  abolished  the  jagir-
 dari  or  the  zamindari  system.  We
 are  paying  compensation  to  the  jagir-
 dars  or  zamindars  to  the  tune  of
 crores  of  rupees  every  year.  In
 Rajasthan  alone,  I  think  we  are  pay-
 ing  several  lakhs  by  way  of  compen-
 sation  to  these  people.  Our  Finance
 Minister  and  our  Prime  Minister  have
 issued  appeals  to  the  common  man
 to  contribute  to  the  Plan  by  way  of
 savings.  But  why  should  the  law
 not  be  amended,  and  why  should  the
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 States  not  be  asked  to  amend  their
 respective  laws  and  say  that  compen-
 sation  will  be  paid  to  these  people  in.
 the  form  of  certificates,  and  the
 money  will  be  used  for  the  recons-
 truction  of  the  country?

 I  would  like  to  submit  that  the
 money  which  these  jagirdars  take
 away  goes  to  national  waste.  For-
 merly,  the  privy  purses  of  the  princes
 used  to  go  towards  foreign  invest-
 ments,  but  now  that  the  Government
 ot  India  have  stopped  it,  that  money
 is  lying  as  dead  capital.  On  the  one
 Hand,  we  are  short  of  money;  but  on
 the  other,  we  find  that  a  huge  amount
 of  money  is  lying  dead,  or  is  being
 misused  by  the  princes  and  jagirdars.
 It  is  high  time  that  when  we  have
 abolished  the  feudal  order,  we  must
 say  that  whatever  compensation  is
 paid  to  these  jagirdars  and  zamin-
 dars  will  be  paid  only  in  the  form  of
 cash  certificates,  so  that  those  moneys
 can  be  utilised  for  the  Plan.  If  that
 is  done,  then  the  Finance  Minister
 will  not  have  to  beg  or  borrow
 from  foreign  countries.

 I  do  not  want,to  take  much  time
 in  talking  about  corruption,  because,
 I  believe,  that  too  much  talking
 about  corruption  sometimes  takes
 away  the  effect  that  it  desires  to
 produce.  So,  I  leave  it  to  the  autho-
 rities  to  see  that  effective  methods
 are  adopted  to  put  down  this  evil.
 Merely  talking  in  this  House  about
 corruption  would  only  create  tension,
 and  nothing  will  come  out  of  it.

 So  far  as  income-tax  is  concerned,
 the  married.  people  have  been  given
 some  relief.  I  do  not  know,  and  I
 would  like  to  ask  the  Finance  Minis-
 ter  whether  the  term  ‘married  person’
 would  cover  also  a  widow  and  a
 widower.  I  think  it  does  not.  I
 would  like  to  ask  what  fault  a
 widower  has  done  that  he  should  not
 get  this  relief;  his  wife  might  have
 expired  leaving  him  three  or  four  or
 five  children,  but  when  it  comes  to  a
 question  of  income-tax,  he  is  toid
 ‘You  have  to  pay  the  full  tax,  you  do
 not  come  under  the  exemption,
 because  you  are  a  widower.’.
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 “An  Hon.  Member:  He  is  also  a
 married  man.

 Shri  M.  D..  Mathur:  He  is  not.
 That  is  what  I  find  from  the  circular
 that  has  been  issued;  only  those  peo-
 ple  who  are  marrfed  are  eligible  to
 get  this  exemption;  the  widowers  or
 widows  are  not  given  this  exemption.

 Shri  Radha  Raman:  (Chandni
 Chowk):  Once  married  means  always
 married.  He  is  also  a  married  per-
 son.

 Mr.  Chairman:  Widowers  and  wid-
 ows  are  certainly  married  people.

 Shri  M.  9.  Mathur:  If  that  is  so,
 then  I  close  this  point.

 So  far  as  the  tax  on  railway  fares  is
 concerned,  I  would  appeal  to  the  Fin-
 ance  Minister  to  exempt  journeys  up
 to  at  least  50  miles,  so  that  the  poor
 labourers  who  come  from  one  end
 of  the  city  to  another  in  the  big  cities
 and  their  suburbs  may  get  this  exemp-
 tion.

 Shri  Mahanty  (Dhen  Kanal):  You
 have  been  pleased  to  call  upon  me  to
 speak  at  a  time  when,  unfortunately,
 I  have  lost  my  frame  of  mind.

 Mr.  Chairman:  If  the  hon.  Member
 does  not  want  to  speak,  he  may  not
 speak.  Mere  being  called  upon  does
 not  compel  him  to  speak.  If  he  is
 mot  minded  to  speak,  he  may  not
 speak.

 Shri  Mahanty:  You  may  kindly
 wait  hear  what  I  am  going  to  say.

 Mr.  Chairman:  If  the  hon.  Member
 feels  that  he  is  not  in  a  mood  to  speak,
 he  may  take  his  chance  tomorraw.  I
 do  not  want  to  force  him.

 Shri  Mahanty:  I  may
 chance  tomorraw.

 not  get  a

 However,  in  deference  to  your
 wishes,  I  would  like  to  make  a  few
 observations  for  such  consideration  as
 they  may  deserve.

 I  consider  this  Budget  as  a  warrant
 of  penalty  against  the  people  for  the
 failure  of  the  basic  assumptions  of
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 the  First  Five  Year  Plan,  for  no  fault
 of  their  own.

 The  House  will  kindly  recollect  that
 during  the  debate  on  the  President’s
 Address  in  this  House,  the  Home
 Minister  who  replied  to  the  debate
 said  in  no  uncertain  terms  that  the
 Plan  was  a  national  plan,  and  that
 the  Congress  Party  was  seeking  to
 take  no  political  advantage  out  of  it.
 But  the  Finance  Minister  while  speak-
 ing  in  the  other  House  has  contradict-
 ed  him  and  has  said  that  the  Congress
 Party  faced  the  electorate  in  the  last
 elections  with  this  Plan,  and,  there-

 ‘fore,  he  is  intent  upon  implementing
 this  Plan,  by  hook  or  by  crook  with-
 out  minding  its  cost.  I  may  better
 quote  the  Finance  Minister.  At  page
 l  of  his  speech,  this  is  what  we  find:

 “So  far  as  we  on  this  side  are
 concerned,  we  went  before  the
 electorate  a  few  months  back  with
 only  one  weapon  in  our  armoury”,
 and  that  was  the  Second  Five
 Year  Plan.
 I  do  not  quarrel  with  anybody,  if

 anybody  wants  to  make  political  capi-
 tal  out  of  the  national  plan.  It  is
 his  look-out.  But  my  grievances  is
 that  the  Congress’Party  now  in  power,
 after  having  bungied,  after  having
 frustrated  the  basic  assumptions  of
 the  First  Five  Year  Plan,  and  after
 having  weakened  the  foundations  of
 the  Second  Five  Year  Plan,  is  now
 coming  before  this  House  with  various
 taxation  proposals.

 It  is  admitted  on  all  hands  that
 agriculture  was  the  basic  core  of  the
 First  Five  Year  Plan.  We  spent  a
 total  amount  of  Rs.  357  crores,  which
 represented  about  415.1  per  cent  of  the
 total  investment.  In  the  Indian  eco-
 momy,  the  price  of  foodstuffs  occupies
 a  very  strategic  position.  Therefore,
 very  rightly,  the  planners  had  given  a
 higher  priority  to  more’  production
 and  an  increase  in  the  supply  of  food-
 stuffs  for  checking  the  spirally  rising
 prices  and  for  checking  inflation,  and
 thereby  creating  an  atmosphere  in
 the  country  conductive  to  the  success-
 ful  implementation  of  the  Second  Five
 Year  Plan.
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 {Shri  Mahanty]
 The  party  in  power,  which  seeks  to

 take  political  advantage  of  the  Plan
 should  well  remember  that  due  to  its
 bungling,  that  basic  objectives  of  the
 First  Five  Year  Plan  has  floundered
 on  their  inefficiency.  I  am  of  the
 views  that  if  that  basic  objective  of
 the  First  Five  Year  Plan  had  not  gone
 away,  there  would  have  been  no  need
 for  many  of  these  taxation  proposals.

 I  would  invite  your  attention  now  to
 page  3  of  the  Finance  Minister's
 speech  in  the  other  House.  He  says:

 “Have  hon.  Members—any  of
 them  who  spoke~thought  of  the
 fact  that  as  against  a  short-term
 income  of  Rs.  52  crores  from
 indirect  taxes,  the  Government
 have  committeed  themselves  to
 create  a  fund  of  Rs.  25  crores  for
 the  purpose  of  subsidising  food-
 grains?”,

 This  is  my  basic  theme.  Why  has  it
 become  necessary  to  subsidise  food-
 grains,  for  which  a  special  fund  has
 been  created,  of  the  order  of  R.  25
 crores?  It  is  because  of  the  fact  that
 our  food  production’  was  not  of  the
 order  of  our  expectations.

 At  page  8  of  his  speech,  the  Finance
 Minister  states  further:

 “I  am  quite  prepared  to  admit
 that  many  of  these  projects  do  not
 yield  the  return  that  we  expect
 from  them.”.

 “It  is  a  matter  with  which  I
 have  been  concerned.  I  had  an
 evalution  made  of  all  these  pro-
 jects,  a  quick  evalution,  but  I  find
 from  it  that  even  if  the  agricul-
 tural  programme  is  carried  out  in
 its  entirety,  it  will  not  yield
 enough  to  amortise  the  capital
 expenditure  in  some  cases  even
 to  pay  the  interest  on  the  capital
 that  we  have  put  forth”.
 The  basic  question—this  is  not  win-

 ning  a  debating  point  nor  making  a
 broadside  against  the  Party  in  power
 —is:  after  having  wasted  all  these
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 crores  of  money  in  infructuous  Pro-
 jects,  which  have  been  extorted
 from  the  poor  taxpayers,  who  have
 been  pauperised,  and  after  weakening
 the  very  foundations  of  your  Second
 Five  Year  Plan,  does  it  behave,  you,
 is  it  open  to  you,  is  it  moral  on  the
 part  of  Government  to  come  to  the
 House  with  more  violent  measures  of
 taxation,  both  direct  and  indirect?
 That  is  the  basic  question,  and  unless
 the  Finance  Minister  or  his  Deputy—
 who  is  now  happily  engaged  in  pri-
 vate  conversation—gives  a  direct
 answer,  unless  a  satisfactory  answer
 to  this  question  is  forthcoming,  I
 think  it  will  be  open  to  us,  and  we
 will  be  failing  in  our  duty  if  we  do
 not...

 Mr.  Chairman:  Order,  order.  The
 hon.  Member  is  inviting  the  attention
 of  the  hon.  Deputy  Minister  to  the
 point  he  is  making.

 Shri  B.  R.  Bhagat:  I  am  sorry.
 Shri  Mahanty:  He  need  not  be

 sorry  at  all,  because  he  is  quite  assur-
 ed  of  the  majority  behind  him.  But
 the  little  point  that  I  was  trying  to
 make  was  that  unless  Government
 gave  a  satisfactory  answer  to  these
 facts—which  I  have  already  stated  and
 which  I  am  not  going  to  repeat  due
 to  paucity  of  time,—we  would  be
 failing  in  our  duty  if  we  did  not  tell
 the  people  that  it  was  impolité«,  it
 was  immoral,  to  a  certain  extent,  to
 yield  to  all  these  taxation  measures
 which  the  Government  had  been  pro-
 posing,  and  if  necessary,  to  go  to  the
 extent  of  giving  a  cry  for  a  ‘no  tax’
 campaign.

 Here  you  find  on  your  own  admis-
 sion,  on  your  own  evalution,  that
 crores  of  rupees  have  gone  to  waste
 and  have  not  yielded  any  result.
 Now,  with  what  face  then  can  you
 come  to  the  House  with  proposals  for
 more  violent  measures  of  taxation
 for  financing  more  wasteful  expendi-
 turs.  That  is  the  main  question.  I
 would  like  the  -hon.  Minister  to  give
 some  attention  to  this  aspect  of  his
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 own  statement  when  he  comes  to  give
 areply.  With  the  short  time  at  my
 disposal,  I  should  not  further  dilate
 on  this  and  should  come  to  other
 aspects  of  the  Budget.

 Let  us  consider  the  economi¢  back-
 ground  which  has  been  very  ably
 surveyed,  in  the  White  Paper  on  the
 General  Budget.  I  first  come  to  the
 spher@  of  domestic  economy.  In  the
 sphere  of  domestic  economy,  the
 White  Paper  admits  that  “for  the  first
 time  since  Plan  development  got
 under  way,  the  economy  showed
 evidence  of  some  amount  of  strain”.
 I  have  quoted  what  has  been  stated
 in  the  White  Paper.  Now  the  coun-
 try  would  like  to  know  and  the  House
 would  like  to  know  why  the  Odysseus
 after  all  these  five  years  of  wander-
 ings  has  come  to  this  nightmare.  Are
 we  implementing  these  projects  to
 produce  more  strains  in  this  country?
 The  White  Paper  is  silent  as  to  why
 these  strains  were  created.

 That  again  brings  me  back  to  the
 basic  core  of  the  problem,  namely,
 that  even  though  during  the  First
 Five  Year  Plan,  we  placed  a  high
 priority  on  agriculture  and  food  pro-
 duction,  we  have  done  everything
 except  increasing  food  production.
 We  have  done  everything  except  pay-
 ing  attention  to  the  aspect  of  more
 production  of  foodgrains,  which  has
 now  resulted  in  this  catastrophe.

 Let  us  see  what  has  been  the  achive-
 ment  in  the  field  of  production.  Agri-
 cultural  production  has  been  steadily
 decreasing.  It  declined  by  2.4  per
 cent  from  746.4  in  1954-55  to  33.7  in
 1955-56,  In  ‘1954-55,  production  had
 further  declined  from  68  million  tons
 in  ‘1953-54,  to  66.5  million  tons.  Now,
 it  is  our  duty  to  ask  of  the  Govern-
 ment  to  tell  us  why,  in  spite  of  this
 expenditure  of  Rs.  357  crores  in  the
 agricultural  sector  today  the  produc-
 tion  is  falling,  and  due  to  which  food
 prices  are  rising  spirally  and  on
 account  of  which  there  is  acute  short-
 age  in  the  market.

 This  has  resulted  in  increasing  the
 cost  of  living.  The  cost  of  living  has
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 been  rising  spirally  mostly  on  account
 of  the  price  of  foodstuffs.  In  ‘1956,
 the  general  index  of  wholesale  prices
 increased  by  33  per  cent  from  373.4  to
 421.9,  On  February  76  of  this  year,
 the  index  stood  at  4244  which  far
 surpassed  the  peak  which  was  reached
 during  the  Korean  war  crisis.  We
 would  like  to  know  why  after  the
 First  Five  Year  Plan  the  cost  of  li-
 ving  has  been  rising  so  spirally.  Are
 we  going  to  be  told  that  economic
 forces  are  as  chaotic  as  the  Govern-
 ment  imagines  them  to  be  so  that
 they  cannot  be  controlled,

 Now,  these  spiralling  cost  of  living
 and  wholesale  price  indices  have
 been  hitting  the  people  hard.  ‘Their
 pockets  are  pinched  in  a  thousand  and
 one  ways.  Over  and  above  that,
 these  excise  duties—indirect  taxation
 measures—will  further  Yaise  the
 wholesale  prices.  Take  one  instance.
 Now,  it  has  been  admitted  by  Govern-
 ment  that  the  increase  in  the  price  of
 tea  has  contributed  substantially  to  a
 rise  in  the  wholesale  prices.  This
 has  been  admitted  in  the  White  Paper.
 Over  and  above  that,  the  proposed
 imposts  on  tea  and  sugar  are  going  to
 further  increase  the  wholesale  price
 and  cost  of  living  indices.

 Now,  the  question  has  also  to  be
 asked:  Is  the  Plan  meant  for  the
 people  or  the  people  are  meant  for  the
 Plan?  If  it  is  said  that  the  postulates
 of  the  Plan  are  something  inviolable,
 that  the  Plan  is  a  deity  of  the  ancient
 times  which  requires  sacrifices  of
 blood,  then  of  course,  I  have  got  no
 quarrel  with  you  and  you  can  get
 your  taxation  measures  passed,  But
 if  you  maintain  that  our  Plan  is  a
 democratic  Plan  and  we  have  to  make
 a  compromise  between  the  demands
 of  the  State,  between  the  demands  of
 a  totalitarian  Plan  and  the  demands
 of  individual  comforts,  then  I  only
 urge  that  this  kind  of  excise  duties  on
 tea,  sugar,  coffee  etc.  should  go.

 Then  I  come  to  another  most
 important  aspect.  JI  do  not  wish  to
 be  like  the  critic  who  wants  to  have
 the  cake  and  eat  it  too.  If  it  is  con-
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 {Shri  Mahanty]
 ceded  that  this  Plan  is  inviolable,  that
 it  cannot  be  re-phased,  that  all  its
 aspects  should  be  implemented,  then
 we  have  got  no  other  way  but  to  con-
 cede  to  the  demands  of  the  hon.
 Finance  Minister.  But  even  then,
 may  I  know  why  the  Government  of
 India  are  so  reluctant  to  scrap  the
 unsuccessful  policy  of  Prohibition?
 According  to  the  Taxation  Inquiry
 Commission,  the  total  exicse  revenue
 in  India  in  1954-55  was  of  the  order
 of  Rs.  44  crores  or  8.7  per  cent  of  the
 total  provincial  revenues.  Here  is  @
 rich  sources  of  income  which,  the  State
 Governments  could  derive  from  excise
 duties.  The  name  of  Mahatma
 Gandhi  and  his  viewhave  been  quot-.
 ed  to  vitiate  the  simple  proposition.
 Even  then  Gandhiji  was  against  pro-
 hibition  not  from  any  moral  point  of
 view  but  from  the  political  point  of
 view.  He  was  not  only  against  the
 excise  revenue  which  the  then  British
 Government  were  deriving  from  the
 sale  of  liquor  and  the  cess  on  salt;  but
 also  he  asked  the  people  to  boycott
 law  courts.  Gandhiji’s  programme
 was  aimed  at  paralysing  the  main
 sources  of  revenue  of  the  imperialist
 Government.
 49  hrs.

 Shri  Narasimhan  (Krishnagiri):  I
 want  to  make  a  submission,  if  the  hon.
 Member  would  only  yield.  He  is  not
 quoting  Mahatma  Gandhiji’s  views
 properly  by  saying  that  he  was  oppos-
 ed  to  drinking  only  as  a  political
 question.  He  opposed  it  not  only  on
 political  considerations  but  on  other
 ethical  and  social  considerations  also.

 Shri  Mahanty:  That  is  how  I  have
 been  able  to  understand  him.  I  may
 be  wrong.  I  have  not  quoted
 Mahtma  Gandhi..  (Interruptions.)

 Mr.  Chairman:  Order,  order.  Let
 him  say  what  he  wants;  he  says  that
 he  understand  him  in  that  way.

 Pandit  K.  C.  Sharma:  It  is  now
 TPM.

 ‘Mr.  Chairman:  Order,  order.  This
 is  not  the  way  to  inform  the  Chair
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 about  the  time.
 the  time.

 Shri  Mahanty:  I  was  trying  to  sub-
 mit  that  Gandhiji  was  against  drink-
 ing  as  a  political  manouvre  against
 the  British.  Excise  wag  one  of  the
 main  sources  of  sdbstantial  revenue
 and  he  felt  that  that  source  should  be
 paralysed.  It  was  apart  of  thegnon-
 co-operation  programme.  Had  he
 been  alive  today,  and  had  he  to  choose
 between  this  cruel  method  of  taxation
 and  prohibition,  certainly  he  would
 have  opined  for  Scraping  Prohibition.
 After  all  the  greatness  of  men  does
 mot  function  in  groove-thinking.
 Today,  only  two  types  of  persons  are
 in  favour  of  the  Prohibition—gutter
 moralists  on  the  one  side  and  the
 bootlaggers  on  the  other.  It  has  been
 a  failure  and  even  the  Prohibition
 Enquiry  Committee  Report  refers  to
 it.  So,  why  should  we  throw  away
 Rs.  44  crores  that  is  now  going  into
 the  hands  of  the  bootlaggers  and  smug-
 glers  and  come  to  this  House  and  tax
 the  people  on  sugar,  tea,  coffee  and
 all  that?

 The  Chair  knows

 I  now  come  to  the  question  of  eco-
 nomy  in  administration.  I  have  not
 the  whole  report  of  the  Taxation
 Enquiry  Commission.  I  am  quoting
 from  the  summary  prepared  by  the
 Ministry  of  Finance,  at  page  5.  The
 compilers  have  quoted  the  observa-
 tions  of  the  Commission:

 oo  “We  are  ourselves  impressed’,
 the  Commission  say,  ‘with  the
 need  for  thorough  and  careful
 enquiry  both  in  the  Central  Gov-
 ernment  and  the  States  into  the
 whole  question  of  public  expendi-
 ture  and  suggest  that  such  enqui-
 ries  should  be  undertaken  and
 eutrusted  to  sufficiently  high-
 powered  bodies.”
 It  now  behoves  us  to  ask  what  has

 been  done  by  the  Government  in  this
 matter.  I  will  not  waste  the  time  of
 the  House.  I  will  only  quote  what
 the  Financé  Minister  has  said  in  his
 speech.  From  that  the  House  wilt
 imagine  how  callous  and  irresponsible
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 the  Government  has  been  to  sug-
 gestions  from  bodies  which  they
 appoint  from  time  to  time.  On  page  9,
 he  says:

 “I  am  not  in  a  position  straight-
 away  to  say  the  organisation  that
 we  would  establish  for  the  pur-
 pose  of  a  continuous  check.  I
 might  mention  various  appurten-
 ances  that  we  have  in  the  Secre-
 tariat,  the  Orgamsation  and
 Methods  Division,  the  Economy
 Unit  etc.  but  I  do  find  that  it
 is  not  adequate.”
 We  can  very  well  imagine  from

 this  that  the  Government  is  not  keen
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 to  attain  the  objective  which  was
 enunciated  by  the  Commission  an.4
 which  on  many  occasions  in  the  past
 was  assured  by  the  leaders  of  the
 Treasury  Benches,  that  there  should
 be  strict  economy  in  administration.
 I  do  not  think  that  the  party  in
 power  has  any  moral  sanction,  to  come
 to  this  House  for  these  most  violent
 imposts,  on  the  people,  which  has  been
 proposed  in  the  General  Budget.

 The  Lok  Sabhathenadjourned  tilt
 Eleven  of  the  Clock  on  Thursday  the
 30th  May,  1957.
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 534  German  Scientific  Rese-

 arch  Expedition  2539-40
 536  Experts  for  Nepal  (2549-40
 537  Industrial  and  Non-in-

 dustrial  Defence  Em-
 ployees  2542

 538  M.E.S.  Workshop,  Am-
 bala  2543

 $39,  Naya  Paisa  2543-45
 §40  Medicina  Research  2545-—48
 ‘540  Free  Legal  Assistance  2548-49
 542  Estate  Duty  2550—S2
 543  Profits  of  Assam  Oil  Com-

 pany  2553—56
 544  Seizure  of  Gold  and  Jewe-

 llery  2556-57
 545  Advisory  Committee  (2557-58
 §46  Library  Service  Scheme  2558—60
 548  Jamuna  Band  2560-6I
 549  Supply  of  C.  I.  Sheets  to

 Assam  256I-62
 550  Upgrading  of  Delhi,  Kan-

 pur  and  Madras  (2562-64
 557  Report  of  the  Commis-

 stoner  for  Scheduled  Ca-
 sges  and  Scheduled  Tri-
 bes.  2564-66

 552  Development  of  Scheduled
 Tribes  2566-68

 Rajasthan  Armed  Cons-
 tabulury.  2568—70

 2836

 CoLuUMNS.

 WRITTEN  ANSWERS  TO
 QUESTIONS..........  2570—2652

 S.Q.  Subject
 No.

 529  Institute  for  training  of
 Librarians  2570

 535  Traffic  Regulations  in
 Delhi  257

 547  Foreign  Insurance  Ccm-
 panies  (2571-72

 554  Development  of  Cantcr-
 ments  2572

 ‘555  Modernisation  on  Aimy  2572
 556  Oil  Exploration  in  Jaiselmer  2572-73
 557  Coal  Supply  to  U.  P.  2573
 558  Konark  Temple  2573-74
 559  Government  Officers  2574
 560  Mines  at  Barsua  2574-75

 560-A  Houses  for  Scheduled
 Castes  2575

 s6:  Purolia  Districg.  2575-76
 562  Oi!  Drilling  Operations

 in  Assam  2576
 563  Eastern  Zonal  Council  2577
 564  Buddhist  Relics  2577
 565  Kutab  Minar  2577-78
 566  Cantenment  Fund  Emplo-

 yees  2578
 567  Bihar  U.P.  Boundary

 Dispute  2578
 568  Kxpenditvre  on  Capital

 Lquipment  2579
 569  Warkala  Lignite  2579-80
 570  Assam  Oil  Company  2580
 S71  Colourisation  of  Vege-

 table  Ghee  2580-81
 572  Edakhanji  (Coimbatore) Ore  2581
 573  Primary  Education  2587
 574  Committee  on  the  Amal-

 gamation  of  small  cole
 lieries  2582

 $74-A  Death  of  Dr.  Ambedkar  =  2582
 $75  Staffin  Delhi  Polytechnic  2583
 $77  All  India  Service  Officers in  States  2583
 578  Assam  Oil  Company  2584
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 ona: -Q.
 No.

 $78-A  Corporation  for  Delhi
 579  Victims  of  Freedom  Move-

 ment.
 580  Teaching  of  Hindi
 58x

 Bo
 sore  Iron  and  Stee)
 orks,  Bhadravathy

 $82  Fire  jn  Himachal  Pradesh
 Secretariat

 583  Coal  Deposits  in  Garo
 Hills

 584  Foreign  loans  and  Grants
 585  U.S.  Investment  Guera-

 nree  Scheme.
 586  Rajpals
 587  Promotion  of  State  Officers to  I.  A.  S.  Cadre
 388  Sanskrit  Commission
 589  Rifle  Factory,  Ishapur
 590  Temporary  Posts  fm  De-

 fence  Installations
 597  Paltan  Bazar,  Ajmer
 $92  Commonwealth  Bank
 593  Indians  for  Overseas  Stu-

 dies
 594  Military  Education  in

 Central  Universities.
 595  Steamer  Service  to  Lac-

 cadive  Island
 395-A  Mapping  of  Indian  Waters

 596  Seminar  on  Scheduled
 Castes.

 597  Grant  to  Madhya  Pra-
 desh

 598  Privy  Purses  of  Rulers
 $98-A  Bihar-Wesr  Bengal

 (Transfer  of  Territories)
 Act?

 598-B  Chemical  Industries.
 599  Salary  of  Teachers  of

 Secondary  Schools
 600  Scholarships  for  Techni-

 cal  Education  abroad
 601  Sarva  Seva  Sangh
 603  Tatia  Tope
 604  Magnesite  Syndicate  Ltd

 604-A  Houses  for  Scheduled
 Castes

 60s  Delhi  Polytechnic  Civil
 Bn

 Lg
 oats  Course

 606  Sand  for  Stowing
 607  Expert  Group  from  U.S.A,
 608  Fertilizer  Plant  at  Rour-

 kela
 609  Indian  Herbs

 609-A  Baldev  Singh  Committee
 on  Ordnance  Factories

 [DAILY  DIGEST]
 WRITTEN  ANSWERS  TO  QUESTIONS—

 CoLuMNS

 2584

 2584—85
 2585-86

 2586
 2586

 2587
 2587

 2588
 2588

 2588
 2588—89
 2589

 2590
 2590—9I

 2597

 2597

 2592

 2592
 2593

 2593~—94

 2594
 2594-95,

 2595
 2595--96

 3596

 2596--97
 2597
 2597—98
 2598

 2598—99
 2599

 2599-2600
 2600

 3607
 3603
 260I—~02
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 WRITTEN  ANSWERS  TO  QUESTIONS=— COLUMNS (contd.)

 2
 670  Internationa)  Nava)  Re-

 view.
 6Lr  Nationalisation  of  Dia-

 mond  Mines  in  Vindhya Pradesh.
 672  P,  M’s  appeal  to  Princes
 614  Delhi  Polytechnic
 615,  Compensation  for  Rajas.

 rhan  Government  Buil-
 dings

 616  All  India  Educational  Ser+
 vice

 U.S.2. No.
 379  Board  of  Higher  Secon-

 dary  Education,  Delhi
 380  Welfare  of  Scheduled

 Castes
 304  Life  Insurance  Corpora-

 tion
 382  Secondary  Educasion
 383  Government  Undertakings
 384  House-rent  allowance  to

 Cantonment  Servants
 385  Cantonment  Fund  Ser-

 vants
 386  Removal  of  statues
 387  Temporary  GoverniMent

 Employees
 388  Profits  of  Limited  Com-

 panies
 389  Private  Limiied  Com-

 panies
 390  Foreign  Companies
 39t  Profit  of  Steel  Industry
 392  Butane  Gas  in  India
 393  Delhi  Police  Officers under  suspension
 394  Delhi  Police  Officers

 under  suspension
 395  Delhi  Police  Officers
 396  International  Military

 Obligations
 397  Russian  Coal  Mining

 Equipment
 398  Coal  Controj  Units  in  the

 Projects
 399  Purchase  of  Jet  Air-

 crafts
 400°  High  Level  Committee

 for  foreign  Exchange
 401  Travelier’s  Cheques.
 402  Assembly  ow

 encies
 of  West  Bengal

 403  Transfer  of  Bank  Acc-
 ounte  etc,  from  Pakistan,

 (2610
 2670

 3677

 36432

 262
 2672
 (2612—13,
 2633

 2613-14

 2674
 2634

 26i5—I6  6

 2676

 2636

 2636—I7

 (2617  8
 2678

 3638

 26  I8-I9



 aB40

 2637

 2688
 2638
 2639

 2639-40

 2649

 2644

 2644—45
 3945

 2645
 2646
 2646—47

 2647
 2648

 648A
 3649

 2649-50

 बगर  {DAILY  DIGEST)

 WRITTEN  ANSWERS  ‘FQ  QUBSTFIONS—  WRITTEN  ANSWERS  TO  QUESTIONS
 contd.  CoLuMnys  ere)  Co

 Usa.  ४४  S.Q.
 Noa,  No.

 404  Welfare  of  Scheduled  Castes  434  Admission  to  the  Mili-
 and  Scheduled  Tribes  3679

 tary
 y  °  College,’  Dehra

 405  Permaneng  Serpicment  of  saa
 Pakistanis  26I9—20  435

 Application
 of  Industrial

 406  मड  jucation  improvemenz  ispures  Act  to  t
 ‘¥rogra  &  for  Punjab  262  Cantonment  Employees

 407  Barracks  at  Degli,  Ajmer  2620-31  436  Government  Employees
 408

 Employee
 23  in  Life  Insur-  437  Bonus  Shares

 @ace  rporation  262I—22  438  Oil
 Drilling

 in  Midi-
 409  Tobacco  Cultivation  2622  Rapur,  West  Bengal

 °  439  ‘Shifting:  re  Officer  of
 470  I.A.S.  Emergency  Re-  the  Hindustan  “Steel

 cruitment  2622—23  Lrd.
 4I2  Indian  Naval  Frainees  2623  440  State  Social  Welfare

 Advisory  Board
 42  Smuggling  of  Gold  2623-24  443

 Signature
 in  Hindi  on

 43  Arvest  of  an  Air  Force  ‘Cheques
 Officer  in  Poona  2624  442  All  India  @Wribal  Con-

 बाज  Scholarship  for  students  ference
 at  Koraput

 Rajasthan  2624—2  443  Mirjumla  Mosque,  Assem a  ,  कैट
 Lib  d  Inf

 4i5  Cultural  institutions  2625  444:  Gente  in  Nepal”
 416  General  Elections  2625  445  I.A.S.  Special  Recruit-

 ment
 417  Allotment  of  fron-rods

 and  corrugated  —siiron  446  Sgeel  Fabrication
 aheets  2626  447.  Loan  from  U.K.  Govern-

 lidaye  ment. 48
 Boliene

 for  High  Court
 eu  448

 Library  Movement  in

 479  Population  of  Scheduled  449  Grant  to  Singareni  Collie-
 Castes  and  Scheduled  ries  Co.  Ltd.
 Tribes  2626—30  450  Smuggling  of  Gold

 420  Secunty  Megaures  2630  450-A
 Vara

 (Offiences)
 dies  Man  .

 gat.  ‘Studies in
 =  2७७  2630  451  Rajasthan  Police  Farce

 422  Ancient  Monuments  in  452  Quasi  Permanent  Staff
 Orissa  2637  453  Soholarships  for  scheduled

 423  All  India  Rer  Council  2631  artes
 and  Scheduled ribes

 425  Backwad  Classes  Com-  (९ “mission  Report  2632  454  Lower  Division  Clerks
 26  Accident  in  Rourkela  485,  Government  Employees 4  fE $  “Project  Area  2632-33

 Rs
 ix-residencies

 427  Recruitment  to  All-India  456  Hindi  Translators
 Services  2633  457  Central  Reference  Libr-

 428  All  India  Services  2633  ary,  Deh  s
 429  Integration  of  Banks  2634  458  ee  a  ee  el
 4a9  a

 sumption  of  Coal  in  7  est
 Heng

 “Villages  2634  459  “Bhagwan  Buddha

 az  Welfare  of
 Schedule

 do  460  Army  Mission  to  Nepal
 Castes  and  Scheduled  467  Promotion  of  Gandhiji's
 Fribes  2934-35  Teachings

 432  oe inference for  Welfare |  462  isvants  Examjagrion
 ge  Scheduled  Cannes  vf  2635

 bs
 or

 mes

 493  Ggntonment  Bogrd  Tear a
 Sees.  2636-37
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 CoLUMN,  CoLuMNs
 QUESTION  OF  PREVILEGE  2652-58  R.O.  526,  dated  the  rsth
 PAPERS  LAID  ON  THE  TABLE  2658-60  ee  ee ant

 section  62  of  Section
 The  followin,  8  were  308  ine  a

 fice  pcg  Fee  vices  Act,  7957.

 (x)  A  copy  of  the  Report  on  ©)
 the  Seay  Groupee  Wor the  workin; ig  of

 the  Cen-  ker  participation  in  Mana- tral  Silk  rd  for  the  gement,  79
 period

 i
 id  April,

 हे  22
 ‘1950,  to  3i8t  March,  79575  CALLING  ATTENTION-TO
 ey  eo

 ह
 TOR  VRCENT  PO.

 ‘of Commerce  cl  Tease,  BLIC  IMPORTANCE  2  3
 try  during  the  discussion
 on  the  Central  Silk  Board
 (Amendment)  Bill  on  the
 29th  July,  r952.

 (2)  A  copy  of  the  Annual  Re-
 port  Bf  the  Coal  Board  fer
 the  year  1955-56.

 (3)  A  copy  of  the  Report  of
 the  Committee  to  enquire
 into  the  position  of  Sand
 Supplies  for  purposes  of
 Stowing  in  the  Jharia/Ra-
 nigaj  Coalfields  after
 completion  of  Dams  by the  Damodar  Valley  Cor-
 poration.

 Shri  Nath  Pai  called  the  atten-
 tion  of  the  Minister  of  Trans-
 port  and  Communications
 (Shri  Lal  Bahadur  Shastri)  to
 the  situation  resulting  from
 stoppage  of  call  at  Malvan  by
 Bombay  Steam  Navigation
 Company.

 The  Minister  of  Transport  and
 Communications  made  a  state-
 ment  in  regard  thereto.

 STATEMENT  BY  MINISTER  2663-64
 The  Deputy  Minister  of  Defence

 (Sardar  Majithia)  made  a
 statement  correcting  the  re-
 ply

 given
 to  Unstarred  Ques-

 tion  No.  422  On  the  “4  Se-
 ptember,  ‘1956.

 BILL  PASSED

 (4)  A  copy  of  each  of  the  fol-
 lowing  Declaration  of  Ex-
 emptions  under  the  pro- viso  to  Section  6  of  the  Re-
 gistration  of  Foreigners
 Act,  +1939,  namely:  2664-67

 (3)  3/24/57-F..,  dated  the
 azist  March,  १957  (I

 Declaration)
 (2)  1/27/57,  -F.I.,  dated

 the  roth  April,  7957
 (6  Declarations)

 (3)  1/28/57,  -F.I.,  dated
 the  rith  April,  .957
 (r  Declaration)

 (4)  1/30/57  -F.I.,  dated
 the  s8th  April,  7957
 a  Declaration)

 (s)  1/33/57  -F.I.,  dated
 the  १6  May,  7957
 a  Declaration)

 (5)  A  copy  of  the  All  India
 Services  (Overseas  Pay passages  and  Leave  Sal-
 ary,  Rules,  1957).  published
 in  the  Notification  No.  $

 The  Minister  of  Finance  (Shri
 T.T.  Krishnamachari)  moved
 for  the  consideration  of  the
 Appropriation  (No.  3)  Bill,
 ‘1957  The  motion  was
 adopted.  After  the  clause
 by  clause  consideration,  the
 Bill  was  passed.

 GENERAL  BUDGET—GENERAL
 DISCUSSION

 eral  Budget  was  continued.
 The  discussion  was  not  con-
 chided.

 AGENDA  FOR  THURSDAY,
 30TH  MAY,  ‘1957-

 General  Discussion  on  General
 Budget.

 2668-2834
 General  Discussion  on  the  Gen-


